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LOK SABHA DEBATES 

LOK SABHA 

The Lole Ssbha met at eleven of the Clock 

[MR. SPEAKER in the Chait1 

... (Interruptions) 

[English] 

SHRI BASU DEB ACHARIA (Bankura) : I have given 
notice to suspend the Question Hour . ... (lnterruptions) 

[Translation] 

MR. SPEAKER : Hon'ble Members, please listen. 

.,. (Interruptions) 

11.01h hr.. 

(At this stage Shri Akbar Ahmad Dumpy and 
Shri Ilyas Azmi came and stood on 

the floor near the Table.) 

... (Interruptions) 

[English] 

MR. SPEAKER : Nothing will go on record. 

... (Interruptionsr 

[Translation] 

MR. SPEAKER: Please resume your seats. I will listen 
to you one by one. 

... (Interruptions) 

MR. SPEAKER : I am not able to understand what 
you are saying. 

... (Interruptions) 

*Not recorded. 

.. MR. SPEAKER : What Is going on In the House? Why 
don't you LIjlderatand? There is no notice; nothing hal been 
intimated. 

... (Interruptions) 

11.01 hr.. 

(At this stage Shri Ganesh Prasad Singh and 
Shri Rajesh Kumar Man/hi came afJd stood 

on the floor near the Table.) 

... (lnterruptions) 

11.02 h .... 

(At this stage Shri Narayan Chandra Borkataky and 
some other hon. Members came and stood on 

the floor near the Table.) 

. .. (lnterruptions) 

[English] 

MR. SPEAKER : The whole country is seeing. I do 
not think you want the Parliament to function. 

WRITIEN ANSWERS TO QUESTIONS 

[Translation] 

Remunerative price. to fIInn •• 

*21. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether In the absence of adequate roforms in 
the . agricultural sector, the farmers are not getting 
remunerative prices for their crops and maximum benefit 
is cornered by brokers and middlemen; 

(b) if so, the details thereof and reaction of the, 
Govemment thereto; 

(c) the steps taken by the Govemment to save 
farmers from touts, money-lenders and landlords and to 
provide adequate remunerative prices to them; 
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Cd) whether the Union Govemment hal conducted 
any study to know whether the 'anners have been 
adeQuately benefited from the schemes undertaken by the 

Govemment; and 

(e) if so, tl18 details thereof and if not, the reuonl 
therefor? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS. FOOD AND PUBLIC OISTRI-

BUTION (SHRI SHARAO PAWAR) : (a) and (b) In order 

to facilitate bettar price nNIIlzation by the fanners through 

improved marketing opportunities. Govemment has taken 

a number of Initiatives to Implement market reforms in 

Agriculture. Govemment of India had formulated a Model 

Agricultural Proctuc:e Marketing (Development and Regula-

tion) Act (APMC Act) and circulated to all the StateslUTs 

in 2003 for. making nec8l88ry amendments In their 

respective APMC Acts for bringing efficiency in the existing 

marketing systems and allowing the private markets and 

development of altemative marketing channels. such as. 

direct marketing, contract farming. e-tradlng etc. The deta1Ia 
of the progress of reforms are given In the enclosed 

Statement. To facilitate the Implementation of amended 

provisions, the Central Govemment has also formulated 

Modei APMC Rules and circulated to the StateS/UTs for 

adoption in November. 2007. So far. the State Govemments 

of Andhra Pradesh. Madhya Pradesh. Rajasthan. 

Maharashtra, Orissa, Himachal Pradesh, Haryana and 

Kamataka have notified their amended APMC Rules 

whereas Madhya Pradesh and Haryana have partially 

amended the rules. Since agriculture marketing is a State 

subject, it Is for the State Govemments to amend the APMC 

Act, wherever required, to provide for altemate marketing 

channels to the farmers through direct marketing. contract 

farming and setting up of markets In cooperative and 

private sector to enable them to decide the channel which 

provides the best remunerative price for the agricultural 

produce. 

(c) With a view to eliminate the role of middlerQen 

and to facilitate remunerative prices to farrn8f'l. the Ministry 

of Agriculture hal InHlated the following IChemea to 

dlSI8m1nate price related infonnatlon and to strengthen the 

agricultural marketing infrastructure to promote alternate 

channell of markeUng to the farmers: 

(I) The Ministry of Agriculture hal launched the IT 

based Central Sector Scheme of Marketing 

Research and Information Network in March. 

2000 to ntabliah a natlon-wkte information 

network by providing electronic connectivity to 
important Agricultural p'roduce Markets spread 

allover the country. State Agricultural Marketing 

Boards and Oirectorates. The scheme was 

introduced with the objective to collect and 

disseminate prices and market related data for 

Ita efficient and timely utilization by the 

producers. traders and con8umers to derive 

maximum advantage out of their. __ and 

purchases, and to Increase efficiency of 

marketing by effective improvement in the 

existing market information system. 

(II) A capital investment subsidy scheme titled 

'Construction of Rural Godowna' w.e.f. 01.04.2001 

Is also being Implemented. Under the scheme. 

subsidy is provided 0 15% to 25% depending 

upon the entrepreneur and 33.33% for North 

East, Scheduled Castes/Scheduled Tribes entre-

preneurs. The main objectives of the scheme 

Include creation of scientific storage capacity 

with aHIed faCilities in rural areas to meet various 

requirements of farmers for storing farm 

produce, processed farm produce, agricultural 

Inputs, etc., and prevention of distress sale by 

creating the facilHy of pledge loan and marketing 

credit. 

(III) The Ministry of Agriculture is also Implementing 

a reform linked Central Sector scheme for 

"O,velopmenVStrengthenlng of Agricultural 

Marketing Infrastructure, Grading and Standard-

Ization". Under the scheme, investment subsidy 

is provided 0 25% on the capital cost of the 
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martetlng infraetructure development Protect for 
each project In all Statee and 0 33.", 01 
capital coat for each project In C8I8 of NoIth 
EMtem Statee. hilly a,... Met to Scheduled 
CUtellScheduIed TrtbeI entrapr8neurI. In 

reepect of lnfrutructure projecta of State 
OovemmentllS1at8 Agenciee. there Is no upper 
ceiling on aubIkIy to be provided under the 
1Cherne. 

(Iv) An Initiative hu been taken to promote mOdem 

terminal martell for fruita, vegetables and other 

pertshablea In Important urban centree of the 
country. These markets would provide "atate-of· 

the-art Infrutructure facUlties" for electronic 
auction, cold chain and IogIeIicI and operate 

through primary collection centres conveniently 
located In producing area to allow easy icceu 
to farmers. The tenninaf martell are 'envllaged 
to operate on a "hub-and-apoke" format wheI'8In 
the terminal m&fket (the hub) would be linked 

to a number of collection centers (the spokes), 

convenIentJy located In key production centers 

to allow eaay acceea to farmers for the 

marketing of their produce. 

(v) The Govemment also fixes Minimum Support 

Prices (MSPs) r.r major agricultural commodi-
tiel and organizes purchase operaUons through 

public and cooperative agencfes. The Govem-

ment decides on the MSPs for various 

agricultural commodities taking Into account the 

recommendations of the Commlaalon for Agri-
cultural Costa and Prices, views of the state 

Govemments and other relevant factors. 

(d) and (e) There Is no apectfIc study covering all the 
1Chemea. However, the MSP operations undertaken by the 

Itale deaignated agencies have helped In maintaining a 
reuonable price level In the market benefitting the farmers, 

apart from providing direct price support through their 

purchues from the market. 

Progress of reforms in Agricunural Marieets (APMC Act) as on 30.09.08 

SI.No. Stage of Reforms 

2 

1. StatealUTs where reforms to APMC Act has been 
dOne for DIrect Marie"lIng; Contract Farming and 
Marie"ts In Prlvats/Coop Sectons, 

2. StatealUTs where reforms to APMC Act has been 
done partially 

3. StateslUTs where there Is no APMC Act and hence 

not requiring reforms 

Name of StateslUnion Territories 

3 

Andhra Pradesh, Arunachal Pradesh, Assam, ChhaHisgarh, 

Goa, GUjarat, Himachal Pradesh, Kamataka, Madhya 

Pradesh, Maharaahtra, Nagaland, Orissa, Rajasthan, 

SlkkIm and Trlpura. 

(a) DInM:t .. rUlIng: 
NeT of Deihl. 

(b) Contract Farming: 
Haryana, Punjab, and Chandigarh. 

(c) PriVIIte Mark ... : 
Punjab and Chandigarh. 

Bihar-, Kerala, Manlpur, Andaman and Nicobar Islands, 

Dadra and Nagar Havell, Daman and Diu, and Lakshadweep. 
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2 

4. StateslUTs where APMC Act already provides for the 

reforms 

5. StateslUTs where administrative action Is Initiated for 
the reforms 

·APMC Act repealed w.e.f. 1.9.2006. 

Management of Employ... Provident Fund 

·22. PROF. VIJAY KUMAR MALHOTRA : 

SHAI NAND KUMAA SAl : 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) ) whether the Government has recently engaged 

private fund managers in addition to the State Bank of India 
for the Employees. Provident Fund (EPF); 

(b) If so, the details thereof Indicating the bids 

received in this behalf. accepted and rejected alongwith the 

reasons therefor; 

(c) the terms and conditions finalised with these 
companies for management of the EPF alongwlth the 

guidelines issued for investment of the fund by such 
companies; and 

(d) the details of action plan formulated for 

regulating the companiee managing the EPF? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHAI OSCAA 
FERNANDES) : (a) to (d) Yes, Sir. Three Asset.Management 

Companies, namely, HSBC, ICICI Prudential and ·Rellance 

Capital have been engaged In addition to the State Bank . . 
of India for managing the corpus of Employees' Provident 
Fund Organisation. 

Out of 21 bids of expression of Interest, 17 bids were 

accepted for .. technicaJ evaluation and 10 bids met the 

3 

Tamil Nadu 

Mlzoram, Meghalays, Haryana, JandK, -lJttrakhand. Weat 

Bengal, Puducherry, Jharkhand, NCT of Deihl and.. Uttar 

Pradesh. 

technical qualifications. Out of these 10, two bids were 

rejected as these were 'zero' bids. 

The terms and conditions specifying In detail the 

obligations, authorisations and rights of both the parties 

inclu~lng clauses on indemnity, expenses, permissions and 
sanctions, custodial arrangements, tenure, confidentiality 

and dispute resolution mechanism are Incorporated In the 

agreement signed with each of the Fund Manager. 

As regards investment related guidelines, it is 

submitted that the instructions are specified in the 

'Investment Pattern' notified by the Government vide 

number S.O. 2125 dated 9th July, 2003 as modified by 

number S.O. 2184 dated 10th September, 2008 as given 
In the enclosed Statement. 

Statement 

[Published In the Gazette of India, Part II, 

S9CtJon 3 Sub-Section (II)J 

Government of India 

Ministry of Labour 

New Delhi, dated 9th July, 2003. 

NOTIFICATION 

S.O. 2125.- In exercise of the powers conferred by 

Sub-paragraph (1) of Paragraph 52 of the Employees 

Provident Funds Schemes, 1952 and In suppression of 

the Notification of the Government of India In the Ministry 

of Labour No. S.O. 1398 dated the 11th July 1998 
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(dated 19.6.1998 published In the Gazette of India) the 

Central Government hereby directs that all Incremental 

accretions belonging to the Fund shall be invested In 

accordance with the following pattern namely:-

INVESTMENT PATIERN 

Percentage amount to be Invested 

(I) Central Government Securitie8 as defined 

In section 2 of the Public Debt Act, 1944 

(18 of 1944); andlor units of 8uch Mutual 

Funds which have been 8et up as 

dedicated Funds for Investment in Govern-

ment securities and which have been 

appro'v'ed by the Securities and Exchange 

Board of India. 

(II) (a) Govemment Securities as defined In 

Sec. 2 of the Public Debt Act, 1944 

(18 of 1944); created and issued by 

any State Govemment; andlor units of 

such Mutual Funds which have been 

set up as dedicated Funds for 

investment In GoYl. securities and 

which have been approved by the =}f 

Securities and Exchange Board of 

India; andlor 

(b) Any, other negotiable securities the 

principal where of and intere8t where 

on is fully and unconditionally guaran-

teed by the Central GoYl or any State 

Government except those covered 

under (lII)(a) below: 

25% 

15% 

(Iii) (a) Bonds/Securities of 'Public Financial 30% 

Institutions' as specified under Section 

4(1) of the Companies Act, ·publlc 

sector companies· as defined In 

section 2(36-A) of the Income Tax Act, 

1961 Including public sector banks; 

andlor 

(b) Short duration (Iesa than • year) Term 

Deposit ReceIpt (TOR) Illued by 
public sector banks. 

(Iv) to be invested In any of the above three 

categories as decided by their Trustees. 

(v) The Trusts, subject to their assesament of 

rl8k-return prospects, may Invest upto 113rd 

of (iv) above, in private sector bonds! 

securltlee, which have an Investment grade 
rating form at least two credit rating 

agencies. 

30% 

2. .Any money received on the maturity of earlier 

Investments reduced by obligatory outgOing shall be 

invested in accordance with the Investment pattern 
prescribed In this Notification. 

3. In case of any instruments mentioned above 

being rated and their rating failing below investment grade 
and the same rating has been confirmed by two credit 

rating agencle8 then the option of exit can be exerclsed. 

4. The investment pattern as envisaged In the 
above paragraphs may be achieved by the end of a 

financial year; and shall come Into force with Immediate 

effect. 

[F.No. G-27031/3I99-SS-II) 

(D.S. Poonia) 

Joint Secretary to the Government of India 

Regd. No. D.l.-33004199 

The G21zette of India 

EXTRAORDINARY 

PART II-Section 3-Sub-sectlon (ii) 

PUBLISHED BY AUTHORITY 

No.1274) New Deihl, Wednesday, September 10, 20081 

Bhadra 19,. 1930 

,. 
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MINISTRY OF LABOUR AND EMPLOYMENT 

NOTIFICATION 

New DelhI, the 101h September, 2008 

8.0. 2114(1).-ln exerolH of the poweI'I confemId by 

aub-paragraph (1) of paragraph 52 of the Ef11)~' 
Provident Fundi Scheme, 1962, and In continuation of 
Notlftcatlon of the Government of Incla In the Mlnlltry of 
Labour and Ef11)1oyment published In the Gazette of India 

vide No. S.O. 2125 dated the 9th Juty, 2003, Central 
Govemment hereby directs that In the pattem of IJW8Itrnent 

in vogue, the existing paragraph (III) Ihal! be replaced by 

the following paragraph:-

"(III) (a) BondaISecurttiea of"PubIIc 30% 
FinancIal InetItutIona" .. 1P8(li-

fied under Section 4(1) of the 

CompanIes Act; "Public Sector 
Companl.s" as deftned In 
Section 2(26-A) of the Income 
Tax Act, 1 ge 1 Including public 

sector bankI; and/or 

(b) Short duration (1818 than one 
year) Term Deposit Receipts 

issued by public sector banks; 

and/or 

(c) Collateral Borrowing and 

lending Obligation (CBlO) 

llauecl by Clearing Corporation 

of India Umlted and approved by 
the Reaerve Bank of India. 

It Is further provided that the Investment In CBlO under 

(III) (c) above shall not exceed 5% of the Incremental 

accretions at any point of time and this route of 
investment .shall be utilized only with a view to avoid 

parking of idle funds In the account at the end of the 

day." 

(F.No. S-6502512107-S8-11 (Vol. IIJ 
S.K. SRIVASTAVA, Jt. Secy. 

(E~J 

"23. SHRI PRABHUNATH SINGH : 
SHRI a.M. SIODESWARA : 

WlH the Mlniater of DEFENCE be pIeued to ..... : 

(a) whether there • IhOftage of manpower In the 
Armed Forces at preeent; 

(b) if so, the details thereof and the ,..",. theNfor, 

Service-wise; and 

(c) the steps taken to fill up the vacancies and 

maJntatn combat force strength of the three eervlces at the 
authorized level, to motivate the service peI'IOM8I to 
continue In service and to encourage youngIIeII to join 

the Armed FOrcH? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
(a) to (c) There has been a Ihortage of offlcera In the 
Armed Forces for quite some time. The extent of shortage 
of officers In the Armed Forces Is 8S below:-

Army Navy Air Force 

Authorized Strength 46614 8945 12120 

Positioned strength 35495 7586 10788 

Shortage 11119 1369 1362 

There Is no significant shortage of Personnel Below 

Officers Ranks (PBOR) In the Armed Forces. 

The shortage of officers In the three Servlcea In largely 

attributable to changes in the socio-economic environment 

and the resultant change In career preferences, better 

employment opportunities In other sectors, tou'gh selection 

procedures and service conditions required for the Armed 

Forces etc. 

A number of steps have been taken to motivate the 

aervice personnel to continue In service and to tackle the 
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lhonage and aUI'IICt talented youth to join the Defence 
Forcea. All office,. Including thoae In Short Service 

CommiMIon (SSC) have been made eligible to hold 

IUbltantlve rank of Ceptaln, Major and Lieutenant Colonel 

and equivalent. after 2, 8 and 13 yeara of reckonable 
service reapectlvety. The tenure of Short Service Commi.-
lion (sse) OffIce,. has been extended to 14 years In the 

three ServIcea. A total number of 750 poat8 of U. Colonel 
have been upgraded earlier to Colonel lOwarda Implemen-

tation of A V Singh Committee (Phase-I). The Government 

hu recently approved Implementation of Ph ..... U of A V 

Singh Committee recommendations, wherein creation! 

upgradatlon of 1896 additional poets In the rankl of 

Colonel, Brigadier, Major General and Ueutdnt General 

in the three Servicel have also been approved. Several 

propOl811 to reduce lhortage of officers In the Armed 

Forcea relating to reduction In th8 i~~e of Permanent 

CommIl8ioned OffIcera,Increaae In $hart Servtce Commia-
Iioned . (SSC) officers, changes In aeIectIon proceea, 

improvement In service condltionl of sse offIcer8, 
augmentation of selection and t~1ng Infraatructure have 

been approved 'In principle' by Government. The recent 

Implementation of the recommendation of the VI CPC with 

substantial improvement in the pay structure of officers of 
Armed Forces will also go a long way in making the 

SerVices more attractive. 

Besides, the Armed Forces have undertaken sustained 

image projection and publICity campaign to create 

awareness' among the youth on the advantages of taking 

up a challenging and satisfying career. Candidate-friendly 

recruitment procedures to attract more number of 

candidates and a focused publicity drive In various 

institutions to attract potential candidates have been 
undertaken. Awareness campaigns, participation In career 

falra and exhibitions, advertisements In print and electronic 

media, motivational lectures In school, colleges are also 

some of the other measures In this direction. 

Verlff'C8tlon of Telecom SubKrtberw 

·24. SHRI SUGRtB SINGH : 

SHRI KISHANBHAI V. PATEL: 

WIt the Minister of COMMUNICATIONS AND INFOR· 

MATtON TECHNOLOGY be pleased to ltale : 

(a) whether the Government has laued lnatructionl 

to telecom service providing corr.,aniea to verify the proof 

and Identity of a IUbecrtber before raIeue of new 
connection; 

(b) If 10, the details In thll regard; 

(c) whether the Government has any rnechanIem to 

check that the service providers are atrtctly followtng the 

Instruction.; 

(d) If 80, the deteRs thereof and If not, the reuon. 

therefor; 

(e) the number of teIecom compani8I found violating 
such Government instructions during 2007-08 and the 
current year; and 

(f) the action takenIbeIng taken by the Govemment 

agafn8t such companIea? 

THE MINISTER OF COMMUNICATIONS AND 

INFORMATION TECHNOLOGY (SHRI A. RAJA) : (a) Yes, 

Sir. 

(b) Instructions for verification of subscribers were 

issued to all Mobile Telephone Service Providers to ensure 

adequate verification of each and every customer before 

enrolling him as a subscriber Including obtaining photo-

graph and copies of prescribed documents for Identity and 

address proof of the subscriber: Instructions were also 

issued from time to time for 100% verification of subscribers 

and to disconnect such connections that have been 

provided without proper verification. 

(e) Yes, Sir. 

(d) Department of Telecommunications (DOT) Is 

carrying out audit to ascertain the status of compliance of 

Instructions relating to subscriber verification. 

(8) Baaed on the reports of monthly audit, It has 

been observed that the correct subscriber verification 
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percentage on the average Is about 80% wherein 

photograph and copies of documents for identity and 

address proofs have been obtained by service providers. 

All the service providers are lacking in meeting the requisite 

compliance of instructions relating to 100% subscriber 

verifICation. 

(f) It has been decided to impose financial-penalty 

of Rs. 10001· per unverlfledllmproperty verified subscriber 

on the defaulting service providers. 

[Translation} 

Red ...... 1 of Telephone Complalnta In 

Rural Area. 

·25. SHRI HARISINH CHAVDA : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether there is any redreasal mechanism for 

the complaints regarding telephone services in the rural 

areas of the country; 

(b) If 80, the details thereof; and 

(c) the steps takervbelng taken by the Govemment 

for Improving the quality of telephone Hrvtcea In the rural 

areas? 

THE MIN1STER OF COMMUNICATIONS AND INFOR· 

MATION TECHNOLOGY (SHRI A. RAJA) : (a) Yes, Sir. 

(b) All the complaints including that of rural 

areas may. seek redressal of their grievances through 

·Three Tier Institutionalized 'Grievances Redressal Mecha· 

nlsm· of Service Provider concemed in accordance 

with Telecom Consumer Protection and Redressal of 

Grievances Regulations, 2007 (3 of 2007) issued by 

Telecom Regulatory Authority of India (TAAI) at the 

fol/owing levels: 

(i) CaR Centre of concemed Service Provider 

(ii) NodaIOfIIcer of concemed Service Provider and 

(III) Appellate Authority within the company of 

Service Provider. 

The complainants may approach Public Grievance Cell 

of Department of Telecommunications (DoT) In case of non· 

redressal of their grievance at the level of concerned 

Service Provider. 

(c) The following Initiatives has been taken by 

BSNL to Improve the quality of telephone services In rural 

areas: 

(i) Replacement of MultI-Access Radio Relay 

(MARR) VPTs 

(Ii) Upgradation of 256 C·OOT Rural Automatic 

Exchanges (RAXs) to AN·RAXs 

(III) Conversion of Single Base Module Switch to 

Remote Switching Units 

(iv) The coverage of Mobile network is being 

improved progressively 

(v) The wlrele81 technology instead of underground 

cables is being used. 

[English} 

Statu. of ErosIon Control Progremme by 
Brehnlllputre 8011rd 

·26. DR. ARUN KUMAR SARMA : Will the Minister 

of WATER RESOURCES be pleased to state: 

(a) the schemes cleared for erosion control 

programme taken up by Brahmaputra Board during the 

current year alongwlth the targets fixed for its execution; 

(b) whether the Phase-II and Phase·1II of Majuli 
Master Plan have been delayed; 

(c) If 10, the detaill thereof and the reasons 
therefor; and 

(d) the time by which the work on thele Phasel 
is likely to be initiated and completed? 
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THE MINISTER OF WATER RESOURCES (PROF. 

SAIF-UD-OIN SOl) : (a) The following Flood Management 

Schemes for Erosion Control with targets for their execution 

shown against theae schemes have been taken up by 

Brahmaputra Board during the current financial year:-

SI. 
No. 

Name of Schemes 

2 " 

1 . Protection of Majull Island from Flood 

and Erosion of river Brahmaputra 
Ph-I (balance work) Estimated coet 
As. 41.28 crore (Revised coat As. 56.07 

crore as per 2008 estimate). 0etaiII 
of works shown under encloeed 

. Statement-I 

2. Emergent works baaed on the recom-
mendations of the Standing Committee 

of Experts In January 2008 (Estimated 

cost Rs. 4.99 crore). Details of works 

shown under enclosed Statement-I 

Target for 

completion 

3 

March' 09 

Already 
;ompleted 

in Sept. 

2008 

3. Protection of Majuli Island from Flood March 2012 

and Erosion Ph-II and III (Scheme under 

techno-economic appraisal of' CWC for 

Rs. 116 crore). Details of works shown 

under enclosed Statement-II 

4. Avulsion of river Brahmapuua at DMlla March 2011 

Hatlghull Ph-IV. (Scheme under tec~no-

economic appraisal of CWC for Rs. 70 

crore). 

5. Anti-erosion works at Nagrljull for Dec' 2008 

protection of Rang'- town, Borbhag 

area etc. from flood and erosion. of 

Puthlmarl river (Estimated cost As. 4.89 

crore) 

(b) and (c) The delay in execution of Phase-II and 

Phase-III works of protection of Majull Island has been due 

to the long time taken In the completion of model studl. 

which involved number of trial studies which formed the 
baaie for deciding the location and size of structures for 

protection meaau ..... 

(d) The work for preparation of tender documents for 

Phale-II and Phale-III has atready been Inftlated. These 

phaees 81'8 Hkely to be completed by March 2012. 

Worlcs taken up after Nov.-D7 andcompletfKi 

SI. 
No 

Name of worb 

I 

Remarks 

3 

1. Railing and strengthening of embank- Under 

ment of Brahmaputra dyke from' Phaae-I 

Bessamara to Kharkharljan 

2. Raising and strengthening of emb. 

T ekellphuta to. Kandullrnarl 

3. RlS of embankment from Jengrai to 

Millitiniali 

4. RlS of embankment from Kandulimarl to 

Bessamara ( 23646 to 36431) 

5. RlS of embankment from Kandullrnarl to 

Bassarnara (13522 to 23646) 

6. RCC porcupine works repairing of 
. . 

13 nos. of dampeners at summolmarl 

7. Closing of breaches in Khabullghat and 

Lult Sut! 

8. Strengthening of 840 m Phulanl RCe 

screen (DIS) of Salmara 

9. Strengthening of 1300 m Kharachapori 

RCe screen (UtS) of Salmara 
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1 2 

10. Repajrlng and atreng1hen1ng of ACe 

porcupine ICf'Hn of length 2400rn 
(utS) at Dakhlnpat 

11. Conetrucllon of 5 km length 10,.., at 

~ to ~ ChIpaI1 UI8 

12. SVengIhenIng of exiling eorp.mu. ... 
Jengrai ICf88n etc. 

13 .. Repairing and strengthening of RCC 

screen of length 2400m (OIS) 

14. Construction of 5 km length .crean at 

Aphalamukh to Majer chaparl DIS 

15. RepaIring of 7 001. of ACC porcuptne 

dampeners at Salmara reach 

16. Construction of R.C.C porcupine dam-

peners (at Besaamara) 

17. Construction of R.C.C porcupine .crean 

(at Bhogpur) 

18. , Construction of R.C.C porcupine Sereen 

No.8 at 1970m (at Bang..,atl) 

19. Construction of R.C.C porcupine spur 

(at Kamalabarl) 

20. Conatruction of R.C.C porcupine ICfNn 

No-1 and 2 (at Bhakatchlpoft). 

3 

Under 

Phue-I 

Under 

emergent 

condition 
In 2008 

WotU ,.." up prior to Nov . .(J7 'under 
I 

Ptt-I Md In ~ 

1. RepairIng and conMruCIDn of nose compllted 

portion of KandutumafI aMck bund 4K 

2. RepaIring and oonetruotlon of n088 completed 

portion of check bund at Ionowal 50% 

Kachari no. 2 

PMII_._ 
Penneeble ACC porcupine apur'I and ICnNJnI .. 

apecIIIad. locations. 

Conettuctton of 10 land .,... of Yarioue IengIw 

baNd on the recomme .. d ... o .. s of the rnod8I 
atudIea. 

Construction of one no, raised platform. 

Construction of 500 meter of bank revetment. 

Construction of sluice. 

MaIntenance of the works executed previously. 

Anenlc Cont8mlMtlon In Ground W .... 

*27. SHRI M.P. VEERENDAA KUMAR: Will the 

Minister of WATER RESOURCES be pleased to state: 

(a) whether a aurvey was conducted In some 

districts of Unar Pradesh with the uaiatance of United 

Nations Children'. Fund (UNICEF) regarding .rsenlc 
contamination in ground water; 

(b) If so, the detalla and the outcome thereof; 

(c) whether aimllar testa have been conducted/are 

proposed to be conducted in other States; 

(d) If 80, the delalla therwof and the time by which 

theM testa are likely to be conducted; and 

(e) the stepa Ulken by the Govemment to check the 

contaninatlon of ground water? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UD-DIN SOZ) : <a) to (e) AI per Informdon received 

from the Government of Uttar Pradeah. the Uttar PradHh 

Jal Nigam hu conducted IUIWY of aJ'Mftic contamination 

of gtdund water In 51 dlltrtcta at the .... wilt! ."ltance 
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01 United NaIloM IrtIem8tIonal ChIldren', Emergency FW'd 

(UNICEF). Survey hal revealed the problem 01 IUI8nIc 
contamination In 20 dIIIrIcII. 

The Central Ground Water Board (COWB) has aIIo 

reported OOCU~ of ..... nlc In ground water from certain 

parts of the StatM of Uttar Pradeah, West Bengal, BIhar, 

ChhaltIegarh .nd Alum. 

The atepa taken by the Government to check ground 

watar contamination lncIude:-

(f) Exploration conducted by CGWS to find out 
ground water IOUrc8S free from Arsenic' 
contaminants. 

(II) Technical guidance provided by CaWB to the 

State agencIe. In tackling the probleml of water 

quality and capacity building of personnel of 
State Drinking Water Supply agencIe •. 

(iii) Financial and technical assi.tance provided to 

States under Centrally Sponsored Scheme, 

namely Accelerated Rural Water Supply 

Programme (ARWSP) for provision of safe 

drinking water to the rural population 88 per the 

.tlpulated norms. 

LOll of Foodgra'n, 

*28. DR. M. JAGANNATH : 

SHRI RAMDAS ATHAWALE : 

WIll the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION be pleased to ltate : 

(.) whether. huge quanUty of foodgraln. atored In 
the godown. of Food Corpor.tlon of India (Fel) was Ioet 
over the Iut decade as reported In the Hindu.,." TImt!¥ 

dIIted 3 July, 2008; 

(b) If 10, the deIaIIe thereof aIongwIth the reaeona 
thereb and the expenditure Incurred there egalnat, State-

wiee; 

(c) the total quantum of foodgraina currenlty held 

by FC.1n Ita godowN 8CfOII the country due to the failure 
of the StateI to 11ft their quota of foodgrBInI; and 

(d) the remedIaIltepI takenlpropoMd to be taken 

by the Govemment to utllile this .tock and avoid 10 .... 

due to destruction of foodgralna? 

THE MINISTER OF AGRICULTURE ANO MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHAI SHARAD PAWAR) : (a) and (b) About 10 

lakh tone of damaged foodgralna had been accrued In the 

account of Fel over a period of la.t ten years from 1997-

2007 and the same has been reflected In the Hindustan 

Times n8WI Item. The accrual of damaged foodgralns Is 

due to various reasons, such 88 cyclones, floods and long 

atorage of foodgnlin atockI. Belide1, some quantities of 

foodgralns had .110 got damaged during tr.nsportation to 

other regions. The quantity of damaged foodgralnl workl 

out to 0.138% approximately of the total foodgralns handled 
by FCI during the last 10 yearl. 

(c) The allocation and offtake of foodgrainsln 2008-

09 upto August, 2008 I. 88 under:-

Year 

(Figures in Lakh Tonnea) 

Commodity Allotment to Offtake 

States 

2008-09 Wheat 61.39 46.63 

(upto August,' OS) 

Rice 119.38 104.29 

StockI held by Fel as on 31.8.2008 was 98.50 lakh 

tonnea of wheat and 88.88 IaKh tonnes of nee, Incfu.1ve 
of unified stocks of Stille Governments. 

(d) The foodgraIn Mocks, which are not lifted by the' , 

SlIde OovemmeItts In a month, ant uIIIiIed for allotment 
for TPDS and other welfa ... IChemaa in the next month. 

The FCI hu taken following stepe to mInkniee losIea of 
foodgIMiI during Morage In the godown. of FCI:-
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(I) . All FCI godowns are constructed as per 

specifications and foodgrains stored by adopting 

ICientific storage practices. 

(II) Adequate dunnage materials, fumigation covers 

and chemicals are to be provided In all the 

godowna. 

(iii) Prophylactic and curative treatments Is to be 

carried out regularly for the control of stored 

grain insect pests. 

(iv) Foodgrain8 in 'Cover and Plinth' (CAP) storage 

are stored on elevated plinths and wooden 

crates used as dunnage material. Stacks should 

be properly covered with specifically fabricated 

Iow-denslty black poIythene water proof covers 

and tied with nylon ropes/nets. 

(v) Regular periodic inspections of the stocks/ 

godowns are undertaken by qualified and 

trained staff of FCI. 

(vi) The principle of "First in First Out· (FIFO) Is 

normally adopted so as to avoid longer storage 

of foodgrains 'In godowns. 

(vii) Covered wagons are used for movement of 

foodgrain. so as to avoid damage during 

transit. 

Public Telephon .. In VIHagee 

*29. SHRI EKNATH MAHADEO GAIKWAD : 

SHRt MADHU GOUD YASKHI : 

WHI the Minister of COMMUNICATIONS AND INFOR· 

M.\TJON TECHNOLOGY be pleased to state : 

(a) whether even public telephones are not 

available In more than 70,000 villages in the country 

as reported In the Navbharat TimBS dated 28 August, 

2008; 

(b) if 80, the details thereof; 

(c) whether the Govemment hu chalked out any 

plan to provide public telephones in all the villages of the 

country; 

(d) If 80, the details thereof alongwith the target 

fixed In this regard; and 

(e) -the time by which it is likely to be provided? 

THE MINISTER OF COMMUNICATIONS AND INFOR· 

MATION TECHNOLOGY (SHRI A. RAJA) : (a) to (e) There 

are 5,93,601 inhabitated villages in the country as per 

Census 2001. Out of this, 5,30,624 villages have been 

provided with Village Public Telephones (VPTs) faCility. It 

has been decided to provide the VPT facility in all 

uncovered villages also with subsidy support from Universal 

Service Obligation Fund (USOF). USOF has already 

authorized BSNL to provide VPTI In these uncovered 

villages In a period of two years. 

(Translation] 

Specla' WltU8 to Sta_ under 
AIBP Programme 

*30. SHRI SRICHANO KRIPLANI : Will the Minister 

of WATER RESOURCES be pleased to state: 

(a) whether certain States are eligl~le for a special 

category status under the ~Ierated Irrigation Benefit 

Programme (AIBP); 

(b) If so, the details thereof; 

(c) whether In view of the drought and famine prone 

nature, the Union Government proposes to confer the 

special status on some States Including Rajasthan under 

the Programme; and 

(d) if so, the details thereof and tne time by which 

It is likely to be conferred? 

THE MINISTER OF WATER RESOURCES (PROF. 

SAIF·UD-DIN SOZ) : (8) Yes, Sir. 
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(b) North Eastem States, Slkklm, Himachal Pradesh, 

Uttaranchal and Jammu and Kaehmlr are claaelfted 
as special category states under the Accelerated 

Intgatlon Beneflta Programme (AIBP). In addition, undivided 

Koraput, BoIanglr and Kalahandl districts of Oriaaa are 

also treated at par with apec6a1 category states under 

AIBP. 

(e) and (d) In order to give a boost to irrigation 

development In the drought prone areas off the country 

including In the State of Rajasthan, Irrigation projects 

benefiting drought prone areas are al80 eligible for 90% 

of the project cost as central ualatance which 18 at par 

with the special category states. Further, In normal cases, 

a new project could be Included In AIBP only on completion 

of an ongoing project of the State under AIBP. However, 

the projects benefiting drought prone areas could be 

considered for Inclusion In AIBP In relaxation to one-to-

one criteria. 

InCI'MH In InterMt me of EPF 

"31. SHRI KASHIRAM RANA : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of LABOUR AND EMPLOYMENT be 

pleased to state : 

(a) whether the rate of Jnterest on Employees 

Provident Fund (EPF) Is lower than the rate of Interest given 

by the nationalised banks on various deposits; 

(b) If so, the details thereof and the reasons 

therefor; 

(c) whether there is any proposal to Increase the 

Interest rate on EPF to bring it at par with the rate being 

provided by the banks; 

(d) If so, the detalls thereof; 

(e) whether the various Central Trade Unions have 

demanded for increasing the EPF Interest rate In proportion 

to the Income from EPF; 

(f) If 80, the reaction of the Government thereto: 

and 

(g) the time by which the EPF interest rate for 2007-

08 and 2008-09 is likely to be declared alongwith the 

reasons for the delay in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) to (g) The Interest rates given by 

nationalised banks on various types of deposits vary and 

In lOme cases may be higher than the interest given by 

the Employees' Provident Fund Organisation (EPFO) to its 

members. However, the Interest on Provident Fund Is 

decided for each year based on the estimated earnings 

of the Fund invested as per the prescribed pattern of 

Investment and est!mated liabilities towards its members. 

The Employees' Provident Fund Organisation is making 

efforts to get maximum returns by bringing In competition 

In its fund management. Trade unions' representatives on 

the Central Board of Trustees (Employees' Provident F'und) 

have been demanding higher rate of Interest on Provident 

Fund contributions. The rate of Interest on Employees' 

Provident Fund (EPF) balances is declared as per the 

provisions contained in paragraph 60(1) of the Employees' 

Provident Funds Scheme, 1952. EPFO is required to credit 

Interest on the balance available In the accounts of the 

EPF members, at such rate as may be determined by the 

Central Government In consultation with the Central Board 

of Trustees. Paragraph 60(1) needs to be read with 

paragraph 60(4) of the Scheme according to which, 'in 

determining the rate ot Interest, the Central Govemment 

shall satisfy Itself that there is no overdrawal of the Interest 

Suspense Account as a result ot debit thereto of the 

interest credited to the accounts of the members". 

Accordingly, the rate of Interest Is decided for each year 

based on the estimated eamings of the Fund and its 

estimated liabilities. The Central Government has already I 

approved 8.5% rate of Intere8t for the year 2007-08 to the 

EPF subscribers. For the financial year 2008-09, the 

Central Board of Trustees (Employees' Provident Fund) has 

not given Ita recommendation so far. 
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(English) 

Reduction In PDS Quot8 

·32 SHRI P.C. THOMAS: 

SHRI L. RAJAGOPAl : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION be pleased to atate : 

(a) whether the Government has recently decided 

to reduce the quota of foodgralna Including wheat and rice 
allocated to various States including Kerala and Andhra 

Pradesh under the Public Distribution System (PDS) during 

the aecond half Qf the current year; 

(b) If 80, 1he details thereof and the reasons 

therefor, CalegOry-wise and State-wiae; 

(c) whether the Government has received any 

repreeentation from the States for reetor8tion11ncreaae of 

the quota; 

(d) if 80, the details thereof and the reaction of the 

Government thereto; and 

('" the other stepa taken/proposed to be taken by 
the Government to provide foodgrafns to poor eecttons of 
the society In the States facing foodgraln shortage due to 
such reduction? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF .CONSUMER AFFAIRS, FOOD AND PUBliC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a) to (e) The allocation 

of foodgrains under the Targeted Public Distribution System 

(TPDS) is made to all the StateslUTs for BPl and MY 
families on the basis of 1993-94 poverty ........... of the 

Planning Commission projected on the populatictl esti-
mates of Registrar General of India as on 1.3.2000 or ~ 

number of famlUes actually identified and ration carda 

issued by each StatelUT, whichever is 1e88. WhIle there 
has been no change in the allocations of foodgrains for 

BPL dfld AA Y categories. which are made 0 35 kg per 

family per month for aU 6.52 crore families accepted as 

eligible in the country, the allocations for APl category ara 

made depencing upon the availability of stockI or 
foodgralne In the Central Pool. 

The Govemment has not reduoed any quota of 
foodgralns allocated under TPDS to varlout ....... during 
the second half of the current year. However, keeping in 
view the declining stock poeItIon of wheat and rice In the 
Central Pool, the allocation of wheat and rtce under TPOS 

for the APl category have been rationalized wtth effect from 
June, 2008 and April, 2007 1'8Ip8Ct1v8ly, on the bule of 
offtake ftguree for the pl'8Yloua 3 yea,. I.e. 2003-04, 2004-

05 and 2005-06. FUfther, In view of lower procu.......nt of 
rtce during KMS 2006-07 and 2007-08 than the demands 
from various States for 2008-09, the allocations of rice for 
2008-09 under APl category to the Stat8IIUTI, Including 

Kerals and Andhra Pradesh, have been done on the ba8ia 
of Ita offtake during 2006-07 and 2007-08. 

The Government has rac:elved representatlonalre-
quests from the StatealUTs, including Kerala and Andhra 

Pradesh for reatorationlincraaae of rice and wheat 

aJIocatlon under APt category. The statement showing the 

detalia of requeatalrepreaentatlons received from various 

StateslUTs for restorationllncreaae In APL altocatlon II 
enclosed. 

In Older to augment the availability of foodgratna, to 

check rise In prices of foodgraina In the open marhel cbWIg 

festival aea80n 2008 and keeptng In view requests from 
the StatellJT Govemmenta, the Government has made 
following aIIocatIona of foodgraJns:-

(a) ADHOCIADOITIONAl APl WHEAT AND RICE 

AlLOCAnONS TO VARIOUS 8TATESlUTs. 

(I) AdhocIaddiIlonal 9,52,500 tons of wheat at 
APL rate have been reIeued for the period 
from Juty to December, 2008 to vartoua 
StatealUTa. 

(U) Adhocladdltlonal allocation of 20,000 tons 

of rtce at. APl rate to Kerals from.May to 

December, 2008 and 78,000 toni of rice 

at APL rate to Andhra PradeIh from 
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October to December, 2008 and a one time 2 3 4 
allocation of 20000 tons of rice to Jammu 
and KaIhmIr In September, 2008 have allo 2. Andhra Pradesh 44.755 
been made. 

3. Alum 23.219 21.303 
(b) ADHOe/ADDITIONAL ALLOCATION OF 

FOOOGRAINS FOR FESTIVALS: 4. BIhar 19.063 65.13 

Achx:Iaddltlonal allocationa of 36000 tone 5. Chhettiegam 80.047 10 

of rice and 192000 tons of wheat at APL rate 

have been Iaaued for f.stlval 88UOI'I 2008 6. Goa 0 .• 

to varIoUi States, including 30,000 toni of 7. Haryana 13.301 
rice and 20,000 tons of wheel at APt. rate to 
I<enIIa 8. HmachaI Pradesh 11.482 8 

(c) RELEASE OF WHEAT UNDER OPEN MARKET 9. Jammu and KaIhmIr 20 5 
SALE SCHEME (DOMESTIC) : 

10. Jharkhand 4.032 
In order to check Inftatlonary trends In food 

economy during teettval seaaon 2008, the 11. I<enIIa 98.384 15 

Government hu reIeaaed about 9 Iakh tons of 
12. ~a PradeIh 118 

wheat for ... to retail COMUrA8Ia and 8.4 lalch 

tons of wheat for ule 10 bulk ~ during 13. Kamataka 52 .• 
the months of September to November, 2008 

under Open Market Sale Scheme (Oomeetic) to 14. Maharuhtra 249.098 

StatelUT Governments, including SO,OOO Ions 
each to A."ldhra Pradesh and 60,000 tons each 

15. Manipur 0.461 

to Kerala under the above two categoriee under 18. MegtMya 0.218 
this scheme. 

17. Nagaland 4.627 ... ......", 

18. Ortua 64.142 16.407 
o.r.1/s of the f8C1UBBts received from the StatIM for 

Inct8IIMI In AJIot»IkJn - AddItJt:JIwJ Monthly 19. Punjab 69.318 

Quantity 01 Rice and Wheat Demanded 
20. RaJasthan 100 

(Quantity In Thousand Tona) 
21. Slkklm 0.255 

SI. Name of the StatelUT Rice Wheat 22. Tamil Nadu 73.745 6.217 
No. 

23. Tripura 5.663 2.638 
2 3 4 

24. Dadra and Nagar 0.301 
1. Arunachal ~ 2.235 Havell 
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2 , . 

25. Pondlcherry 

26. Uttar Pradesh 

27. Uttarakhand 

28. West Bengal 

29. Daman and Diu 

30. Andaman and Nicobar 

Islands 

31. Chandigarh 

3 

2.353 

0.67 

4.195 

196.024 

0.04 

33.76 

Revival of Jute Mill. 

-33. SHRIMATI JAYAPRADA: 

SHRI C.K. CHANDRAPPAN : 

4 

5 

6.234 

2.4 

33.76 

Will the Minister of TEXTILES be pleased to state : 

(a) the number of jute mills including those under the 

National Jute Manufacturers Corporation (NJMC) functioning 

at present in the country, separately, State-wise; 

(b) the number out of them lying closed during each 

of the last three years ~nd the current year, separately, 

State-wise; 

(c) whether the Union Government proposes to 

revive, re-open and modernise the above closed Jute mUla 

under the public-private partnership model; 

(d) If 80, the details thereof, State-wlle; 

State 2005-06 2006-07 

2 3 
.' 

(e) whether the revival package hu been approved 
by the Board for Industrial and Financial Reconatructlon 

(BIFR); and 

(f) If 80, the details thereof alongwlth the fundi 

allocated for the purpose during the EleveMh Plan period, 

State-wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) the number of jute mlna Including jute milia 

under National Jute Manufacturers Corporation Ud. (NJMC) 
functioning at present In the Country. State-wise are as 
follows:-

Statea Number of Milia Functioning 

Weat Bengal 54 

Andhra Pradesh 6 

Bihar 2 

Uttar Pradesh 

Assam 

Trlpura 1 

Orl ... 1 

Chhattlagarh 

Total 67 

(b) The number of Jute mills lying cIoeedduring last 
3 years and current year are 81 beIow:-

2007-08 2008-09 

4 5 

West Bengal 14 excluding 5 mills of 12 excluding 5 milia of 8 excluding 5 mills of 5 excluding 6 milia of 
NJMC Ltd. which are NJMC Ltd. which are NJMC Ud. which are NJMC Ltd. which are 

not operational but are nof operational but are not operational but are not operational but are 

not closed officially. not closed officially. not closed officially. . not closed officially. 
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1 2 3 4 5 

Andhra Pradeah 1 4 1 

Uttar Pradesh 2 2 2 2 

BIhar 1 excluding 1 Unit of 1 excluding 1 Unit of 1 excluding 1 Unit of 

NJMC Ud. which Ia not NJMC Ltd. which Is not NJMC Ltd. which Is not 

excluding 1 Unit of 

NJMC Ltd. which Is not 

operational but is not 

closed offICially. 

operational but Ia not operational but Is not operational but Is not 

cIoaed officially. cloeed officially. closed officially. 

(c) and (d) Government Is considering a proposal to 

revive 3 milia of NJMC Ltd., (2 in West Bengal and 1 in 

Bihar) under Public Private Partnership. 

(e) No, Sir. The propoaalla under conaideratlon of 

the BIFR. 

(f) Does not arise. 

OUtput of Khllrlf Cropa 

*34. SHRI CHANDRA BHUSHAN SINGH : 

SHRI M. RAJA MOHAN REDDY : 

WHI the Minister of AGRICULTURE be pleased to 

state: 

(a) whether Kharlf production during the current 
year has been projected leas than the last year's output; 

(b) If 10, the details thereof and the reasons 

therefor; 

(c) whether advIlOries have been issued to the 

Statee for working towards higher Rebl output; and 

(d) If 10, the detaiIa thereof alongwlth the other 

steps proposed to be taken In this regard? 

THE MINISTER OF AGRICUlTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a) and (b) As per the 

1st Advance Estimates released on 25th September, 2008, 

production of Kharlf foodgralns during 2008-09 Is estimated 

at 115.33 million tonnes which is lower by 5.63 million 

tonnes as compared to the Kharif foodgrains production 

of 120.96 million tonnes during 2007-08 (4th Advance 

Eatlmatel released on 9th July 2008). Similarly, Kharif 

oIlseeda production estimated at 17.95 million tonnes 

during 2008-09 is lower by 1.89 million tonnes, Sugarcane 

production estimated at 294.66 million tonnes is lower by 

45.90 million tonnes and cotton production estimated at 

23.91 million bales 18 lower by 1.90 million bales as 

compared to production of respective crops during Kharlf 

2007-08. 

Kharlf production has been affected due to adverse 

impact on lOWIng on account of deficient rainfall and floods 

in some parla of the country during monsoon 2008. 

However. these are preliminary estimates which will 

gradually Improve owing to over all good rainfall received 

In most partl of the country during the monsoon season 

2008. Shortly, firm a888ssment of area coverage and 

productivity would also be available. In fact, the 11t 

Advance Estimates of Kharlf foodgralns production during 

2008-09 are higher by 3.09 million tonnes and Kharif 

oIlaeeda by 1.82 million tonnes as compared to the 

corresponding 11t Advance Estimates of Kharlf foodgralns 

and oilseeds during 2007 -OS. 

(c) and (d) During the National Conference on 

Agriculture for Rabl Campaign 2008-09 held on 24th-25th 

September, 2008, State Governments were advised to 

ensure early sowing of wheat, use short duration seeds 
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for summer rice, encourage Inter-cropplng for jowar, 
promote high yleldtng varieties of pulaes and oiIMeda, 

make efficient UN of Irrigation water and ensure timely and 

balanced use of fertilizers along with organic manures and 

micro-nutrients. 

The areaa affected by deficientl8canty ralnfaH In 

Maharashtra, Andhra PradeIh, Kama1aU, Gufarat and 
Tamil Nadu were advIaed to Increue .... and productivity 

of Rabi Jowar and flood affected areaa of Bihar, Uttar 

Pradesh, Orilla and Allam were IIdvtHd to go for Rice, 

Kulthi, TOM and other crops depending on the time flood 
water recedes In theM Stat ... 

It was aIIo envieaged to bring additional .,.. of 
about 10 Iakh hectaNIe under Wheat, 15 lakh heotaree 
under pu.... and 5 Iakh hectaNa under other crops 
during the eneulng RabI seuon. The addition In area Ie 
expected to compensate the lou In area during the Kharlf 

8881On. 

Minimum Support Price for Paddy 

*35. SHRI HANNAN MOUAH : 

SHRI BRAJA KISHORE TRIPATHY : 

Will the Minister of AGRICULTURE be pIeaeed to 
state: 

(a) whether the Govemment hal announc::ed 

As. 850 per quintal 8&1 the MinImum Support Price (MSP) 

for paddy and PropoMl to revIee It further to Ra. 1000 
per quintal; 

(b) If 10, the detatla thereof; 

(c) ·whether In view of the continued hike In pr1ce8 

of Inpula, the Swamtnathan CommiNion haa recommended 

to fix MSP on "average coat of Inpula plue 50 percent extra" 

and 

(d) If 10, the dItIIIIa thereof and the time by whIoh 
the Govemment propel •• to raise MSP for paddy? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a) to (d) Yes, Sir. The 

Govem"",nt has announced a Minimum Support Price of 
Rs. 850 per quintal for the Common variety of paddy and 

RIl.880 per quintal for Grade A variety of paddy for 2008-

09 leMOn. The Govemment has, at present, no propoeal 

to reYIee the same. However, a proposal to grant bonus 
of RI. 50 per quintal hu been approved, over and above 

the Minimum Support Price (MSP). 

National Commission on Fanners chaired by Dr. M.S. 

Swamlnathan had recommended that MInimum Support 

Pt1ce8 (MSPs) should at leal 50 per oent more than the 

weighted average coat of production. This reoommenclation 

has not been accepted by the Govemment since M8P Is 
recommended by the CommIuIon for Agricultural COltS and 

Pr1ce8 (CACP) who: Inter alia, takes Into aocount var10us 

factors, which include the cost of production of reepectIve 

crops also before arriving at their recommendations. 

DlaburMment of Penalon under EPFPS 

*36. SHRI GURUOAS DASGUPTA : 

SHAI PANNIAN RAVINDRAN : 

Win the MInister of LABOUR AND EMPLOYMENT be 
pleased to etate : 

(a) whether the amount of pel I8lol I being paid to 
the retired ~ ... under the EmpIoyeee Provident 
Fund Pension Scheme (EPFPS) 'e Itte ..". aInoe lea 
inception; 

(b) if 10, 1he deteIIa thereof and the reaeone 
therefor; 

(c) whether the Government propoeee to enhance 
the pension amount of the aaId penaIonera to make 
It commensurate with the high coat of living at pt8I8nt; 

and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHAI OSCAR 
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FERNANDES): (a) to (d) V., Sir. Howawr, In r.apect ~ 

perWona v.ted from 15.11.1988 anwardl, ,... have 
been granted In addition to pen8ion U per c:SetaU. glvetl 

beIow:-

(I) 1et RelIef • 4% w .•. f. 16.11.1996 to the 
penetonera .. on 16.11.1988 (I.e. 17.5% u on 
date). 

(1\) 2nd Relief. 5.5% w .•. f. 01.04.'. to the 

peneionera u on 31.03.1898 (I.e. 13.5% IS on 

date). 

(UI) 3rd Relief • 4% w.e.f. 01.04.1898 to the 

penaionera u on 31.03.1999 (I... 8% u on 

date). 

(Iv) 4th RelIef • 4% w .•. f. 01.04.2000 to the 
pen8ionera u on 31.03.2000 (I.e. 4% u on 
date). 

The Etnployeae' Paneion Schama, 1. '- a deIInad 
contrIJution and baneftI 1Cheme. AddIIIonaI ,..., can be 

granted when the PeneIon Fund' hal any dIatfIbutabIa 
eurpllM. PI. ~, there '- no IUCh aurplUi and therefor8, 
no addIIIot. ,..., can be granted. 

*37. SHRI NAVEEN JINDAL : 

SHRI NIKHIL KUMAR : 

wm the MInIat.r of COMMUNICATIONS AND INFOR-

MATION TECHNOlOGV be pIe88ed to eta .. : 

(a) 

IChemes of Poets QfIIceI II declining; 

(b) If 10, the daIaIf. thereof for the Iut three yeara 

and the currwnt year and the reaaons therefor; 

(e) whether the Govamment propo ... to raiIe the 

Inter8at rate on theIe schemes to make them more 

aItnIctMt; and 

(d) If not, the I'MIOnI therefor? 

THE MINISTER OF COMMUNICATIONS AND 

INFORMATION TECHNOLOGY (SHRI A. RAJA) : (a) Yes, 

SIr. 

(b) The detalll of the total Inveetmant In the Post 

Offtoa. for the lut three years and the cunwnt year are 

given'" the enctOled Statement. The InveIIorI have ~I 

ahemative Inatrumentl for effecting peraonal aavlng_ and 

the decline Ia therefor a function of InV88tOra' ,xercl,e of 

choice. 

(c) and (d) Intereat ratea on amall aaving. schemes 

are admlnlatered Interest Ratel. High ratee of administered 

Interest rate have fiscal implications and therefore, need 

to be linked to the coat of borrowings by the Central 

Government. AlA per the recommendations of the Commtt-

tee on AdmInistered Interest Rates and other related. 

luuea, chaired by Dr. Y.V. Reddy, the then Deputy 

Governor, RBI, theaelnl8reet rates are benchma!i(ed to the 

average yield on Govemment Securltlelt. of comparable 

maturity In the MCOndary ma!i(et, with a lultable spread 

upto 50 basis points depending upon the maturity and 

liquidity of the Instruments. Racent analyal. shows that 

while the average yield on Govemment Securities of. 

shorter maturities (one to three years) Is at present slightly 

higher compared to Interest rates on small savings 

schemes of comparable matUrities, the Interest rates on 

Post OffIce Monthly Income Account Scheme (POMIA), 

Nattonal Savings Certificate (NSC)-VIII Issue,-Kisan Vlkas 

Patra (KVP) and Senior Citizens Saving Scheme (SCSS) 

stiU enjoy a reasonable spread over Government securities 

yield. Further, net collections under email saving. achemes 
are on lent to the States and .. rve 88 a source of funding 

thetr Annual Plans, any Increa.. in the Imall savings 

Interest rates will result In a concomitant increale in the 

on-lending rate to the States. The State Govemment have 

not been comfortable even with the existing rate of 9.5~ ,. 

for 25 years and any Increa .. thereof will Imply hlgh.r debt 

.. rvlcing cosla and is likely to be resisted. Keeping these 

factora In view, the exlatlng Interest ratee on small savings 

IChemes are being maintained. 
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Details of Investment In Small Saving Scheme of Post OffIces during 'at thnHI yHt'S and 
current year upto the month of August, 2008 

(As. in crorea) 

Year SB AD TO MIS NSS SCSS PPF Total 

2004-05 25416.55 20135.30 20429.29 48691.80 571.30 8818.14 3112.94 12717530 

2005-06 31432.28 23488.41 20526.45 47272.63 293.47 7435.42 3024.47 133473.13 

2006-07 35958.42 26333.05 19799.86 26460.37 317.28 7238.19 3797.87 119905.04 

2007-08 43164.99 27684.82 14043.66 17027.00 327.00 2011.51 ·3346.73 107605.71 

2008-09 upto 19554.47 11379.50 5592.93 9858.27 36.97 676.94 872.73 47971.81 
August, 08 

Funds for Aelulbilitation of 

A_cued Child Lllbour 

·38. DR. R. SENTHIL : 

SHAI MAHAVIA BHAGORA : 

Will the Minister of LABOUR AND EMPLO¥MENT be 

pleased to state : 

(a) the number of child labour including bonded 

child labour in the country during each of the last three 

years and the current year, separately, State-wise; 

(b) whether the Government has allocated any 

specific funds for the rehabilitation of rescued child labour 

including bonded child labour; 

(c) tf so, the details thereof, State-wi .. ; 

(d) whether the Government proposes to hold 

regional and natJonal meetings on the "rescue operations" 

for child labour; and 

(e) if so, the details thereof? 

THE MINISTEA OF STATE OF THE MINISTAY OF 

LABOUA AND EMPLOYMENT (SHAI OSCAA 

FERNANDES) : (a) to (e) The Bonded Labour SYilem 

(Abolition) Act, 1976 doeI not differentiate between child 

bondage and adult bondage. The eetlmatlon of the 
number of child labour In the country State-wi .. , is done 

on the basis of the census carried out by the Aeglstrar 

General of India once every ten years. The last 

such Census was carried out In 2001. Therefore, yearly 

data regarding existence of child labour State-wise Is 

not maintained. State-wise number of child labour 

population as per 2001 Cenaul is given in the encIoIed 
Statement-I. 

The Central Government Is Implementing the 

National Child Labour Project (NCLP) Scheme for the 

rehabilitation of children withdrawn from work. Under the 
Scheme, grants are released dlrectty to the Project 

SocIeties chaired by the Dlst. Collector. State wIae detalla 

of fund released during 2007-08 Is given In the encloHd 

Statement-II. 

Regional and National work shops and meetings are 

held from time to time with participation of State 
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Government and other stake holders. State Governments 

are the appropriate authority for enforcing the Child Labour 

(Prohibition and Regulation) Act. 1988 for the areas coming 

uncler their jurisdiction. In order to atep up the enforcement 

activities. I fortnight long natlon·~ awarenell carnpaign 

on "Enforcement Drive against Child Labour" was launched 

by the Government on 14th November. 2007 under which. 

the State Govemments were financially Mated for taking 

up awareneu campaigns. Further. a Protocol on Preven-

tion. Rescue. Repatriation and Rehabilitation of Trafficked 

and Migrant Child Labour has also been laaued to the State 

Governments to facilitate the rescue and rehabilitation of 

such children. 

State·wlse Distribution of Worldng Children according 

to 2001 Census In the age group 5-14 yeatS 

SI. Name of the 2001 
No. StateIUT 

1 2 3 

1. Andhra Pradesh 1383339 

2. Assam 351416 

3. Bihar 1117500 

4. 'Oujarat 485530 

5. Haryana 253491 

6. Himachal Pradesh 107n4 

7. ; t Jammu and Kashmir 175630 

8. Kamataka 822615 

9. Kerala 26156 
I j 

10. Madhya Pradesh 1065259 

11. Maharalhtra 764075 

1 2 3 

12. Chhattlsgarh 384572 

13. Manlpur 28836 

14. Meghalaye 

15. Jharkhand 407200 

16. Uttaranchal 70183 

17. Nagsland 45874 

18. OrIua 3n594 

19. Punjab 1n288 

20. Ra;aathan 1262570 

21. Slkkim 16457 

22. Tamil Nadu 418801 

23. TrIpura 21758 

24. Uttar Pradesh 1827997 

28. West Bengal 857087 

26. Andaman and Nicobar leland 1960 

27. Arunachal Pradesh 18482 

28. Chandlgarh 3m 

29. Dadra and Nagar Haveli 4274 

30. DeIhl 41899 

31. Daman and Diu 729 

32. Goa 4138 

33, Lakahadweep 27 

34. Mizoram 26265 

35. Pondlcherry 1904 

Total 126663n 

.'42 
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81. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

.............. 
sa.. ... deIIIIIs of FIlttCM 1'fIIee.«I to 

NCLPS tJurlng 2007-08. 

StatelNCLP DIatftct Total (In Ra.) 

Andhra PradaIh 1618240&7 

Aeum 31570238 

EMhar 87941886 

ChhaItIIgath 88056211 

Gujarat 7187814 

HaJyana 9218840 

Jammu and I<aIhn* 

Jhartchand 34310325 

Karnataka 53853470 

MIdIya PnIdMh 

MahanIIhIra 

Orilla 118818181 

PunIab 14755387 

F\eIUIh8n 1,_,470 
Tamil Nadu 58438418 

Uttar Pradesh 

Uftaranchlll 1811800 

Weet Bengal 134483337 

·39 SHRIHARIN PATHAK: WtII the MlnlMer of 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
be pl •• ld 10 ..... : 

(a) Whether the Union Govemmant hal I'808MM1 
8IIy propoaal In the recent pa8t to eetabIIeh Intemet 

Exchangee In the Country including Gutand; 

(b) If 10, the dataIIe thereof aIongwIIh the preaent 

...... at the propoeal: and 

(c) The time by which a final decIIion it IIIcety to 
be taken In this regard? 

THE MINISTER OF COMMUNICATIONS AND INFOR-

MATION TECHNOlOGV (SHAI A. RAJA) : <a) V .. , Sir. 

(b) Govemrnent hal received requeela from IOm8 

Ita ... IncIudng Gutarat to Mtablilh Internet Exchangea. 

Pr ••• ncty, Internet ExchMgeI are operational at DelhI 
(NaIda), MumbaI, ChennaI, KoIkata, Hyderabed, BangaIore 

and Ahmedabad. 

(c) The Internet Exchange hal been MtabIIehed at 
Ahmedabad and 18 Operational from 1at October 2008. 

ConIbucIIon of HIgh o.ne In 
Upper A.a"" of ...... 

·40. SHAtMATI MlNATI SEN : WIIIhe MIniMer of 
WATER RE80URCES be pI ••• d to .... : 

(a) whether the GoYemment hal recetved recom-
mendIIIiona to conetruct high dams In upper reachM of 
rtvera originating In Nepal In order to check recuntng tIoode 
In the country; 

(b) If 10, the detaIII thereof; 8IId 

(c) the acI60n plan fonnuIatad for UlIdertakIng the 

IlIid Protects and the detalla of the negotlatlona canted on 
with the Govemment of Nepal In thla regard? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAlF·UD-DIN SOZ) : (a) to (c) Pancheahwar Mulllpurpoee 

Project on riv.r Sharda (Mehakaliin Nepal), 8aptakoaI High 

Dam Project on river KoII and Naumure MulUpurpoae 

Project on rtver We8t RIIptI. are under dlaauulon In india-
,.,. Joint CommIlIM on Weier ReaourcM (JCWR) 
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headed by Secretaries (Water R88OU1'C88) of both the 

countries. The 3rd meeting of JCWR has been held recentty 
from 29.09.08 to 01.10.08 at Kathmandu. During the 

meeting, JCWR decided to Nt up a Pancheshwar 

Devetopment Authority (PDA) at the earile8t In accordance 
with the Mahakall Treaty for the development, execution and 

operation of the Panoheshwar Multlpurpoee Project. 

Further, the JCWA decided to extend the tenure of Joint 

Project OffIce (JPO) 88tabllshed for the preparation of 
De\alled Project Report (DPR) of Septa Kosi High Dam 

Muttipurpoee Project including Sun K08i Storage-cum-

Diversion Scheme upto December, 2009 for expeditious 

completion of DPR. Indian side also agreed to undertake 

p .... feUbIIIty atudy of Naumure MultIpurpose Project. 

A th .... tier mechaniem conaiating of Joint Ministerial 

Comm6eIion of Water Resourcee (JMCWR) to be c0-

chaired by MIniIte.... of Water Resourcea of India and 

Nepal, the existing Joint Commmee on Water Resources 

(JCWA) at the level of Secre\aries of Water Resources of 
India and Nepal and Joint Standing Technical Commfttee 

(JSTC) to coordinate all exIatIng Committee. and Sub-
committees, has also been agreed In the 3rd meeting of 
JCWA to expedite the Implementation of the above said 

projects In Nepal. 

TheM high dam projectl, on 1mpIement8IkJn, would 
provtde benefiIa to people of India and Nepal, In the tonn 

of hydro-power, Irrigation and flood moderation. In addition, 
SIIptaIcoeI High Dam Project may alao pl'O\lkle Inland 

navtgaIIon to Nepal, via Kosi river. 

AlBP AeeIatenoe to Gujet'at 

183. SHRIMATI JAYABEN B. THAKKAR : WHI the 

Minlaler of WATER RESOURCES be pteesed to ltate the 
centrat .. 18tance aought by the Govemment of Gujarat 

under the Accelerated Irrigation Benefits Programme 

(AI8P) during each of the laet three yea .... and the current 

year along with the funds aanctloned and released by the 
Union Government during the aald period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATEA RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : Central Alaiatance claimed by Government of 

Gujarat under Accelerated Irrigation Beneftta Programme 

(AIBP) during 2005-06, 2006-07 and 2007-08 were As. 

1n.eo crore, RI. 315.90 crore and RI. 1270.28 crore 

reepectIvety. The Central Alaiatance released by the 

Government of India for the reepecttve perioda were Re. 
D.eo crore, Re. 121.8886 crore and Re. 586.72 crore 
reepectIveIy. Central AaaIetance amounting to Re. 251.80 

crore haa been reteaaed on 10th Apr1l 2008 for pending 
demand of the year 2007-08. The AlBP reIeue propoeal 

for the current year hal not been aubmft1ed by the 
Govemment of Gujarat so far. 

184. SHRI JASUBHAI DHANABHAI BAAAO: WUI the 

MInister of LABOUA AND EMPLOYMENT be pleased to 

state : 

(a) whether the Iaboul'8f'8lwortcera engaged In 8htp 
breaking InduatIy are exposed to eevere health hazard 

due to presence of dangerous materials Itke 118be8t08 etc.; 
and 

(b) If 80, the details thentof and the prevenItYe 

meaures taken by the Government to I8f8gIMrd the heaIIh 
oflUCh~? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FEANANDES) : (a) No Sir, .. adequate utety precautlona 

are being taken In the ahIp breaklng yarde. 

(b) Preventtv8 meaeuree taken by authorttlel to 

prolect workera from health hazarde are .. under:-

Mlnlatry of labOur and Employment hal 
amended the model rule on Ihtp breaking. 

Directorate General Factory Advtce Servtce and ,. 

labour lnatltutea has identified Personal Protec-
ttve Equlpmenta (PPE8) for dtfferent operation. 

can1ed out In the .tllp breaKIng yarde. Gujarat 

MarttIme Board (OMB) haa agreed to enforce 
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the use of PPEa in the ship breaking yards and 

use !hEt penal provlalons available in the 

"Gujarat Maritime Board Ship Recycling 

Regulations 2003." 

Govemment of Gujarat has notified Rule 68-H 

uDder the Gujarat State Factory Rules pertaining 

to ship building, ship repairing and ahIp 
breaking. 

The Government of Gujarat has .. tabIiahed a 

eeparate Inspectorate of Factories at A1ang 

headed by the Deputy Director for excluelve 

enforcement of the provisions In shIp breaking 

yards. The competent persons are allO declared 

by the Chief Insp8ctor of Factories for the 

purpose for issuing certificates like Naked Light, 

T &sting and examination of pre88ure vessels 

and lifting appliances, etc. As a resuh of 

Inspection and monitoring by Inspector of 

Factories, lOme of the practices being followed 
In Alang Included wet method for removal of 
Asbestos, hot work certification and use of 

peraonal protective equipmenta. 

Wortera engaged in removal of ub8ItoI are 
regularly medically examined by doctors. So far. 

no worMr is found to be suffertng from 
asbestoeie. 

AeIbOYIng of SlIt from the 
Durgapur Be ........ 

165. SHRI SUNIL KHAN: Will the Minister of WATER 

RESOURCES be pleased to state : 

(a> whether there is huge accumulation of lilt and 

sand at Durgapur Barrage at present; 

(b) If 10. the details thereof and the reasons 

therefor; and 

(e) the action taken or proposed to be taken to 

remove the sih and sand from the Durgapur Barrage? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a> Yes Sir. 

(b) During the Damodar Valley Regulation Commit· 

tee (DVRRC) meeting held on 03.07.2002 at Koikata, the 

then Superintending Engineer (DIC). Irrigation and Water-

ways Department, Burdwan intimated that the present 

capacity of the Durgapur Barrage Pond has reduced from 

6000 acre feet to just 2500 acre. feet due to accumulation 

of silt and sand. It II mainly due to exceaslve sediment 

flow from catchment area into river Damodar which gets 
trapped In the Pond area. In addition, the number of coal 

washaries in the catchment of river Damodar add to the 

sediment 1000d. 

(e) During the last Damodar Valley Reservoir 

Regulation Commmee (DVRRC) meeting held on 23-07· 
2008, the representative of Irrigation and Waterways 

Department. Govemment of West Bengal informed that 

Expr888lon of Interest <EOI) had been Invited by them from 

domestic and Intematlonal bidders for dealltation of 

Durgapur barrage pond and however, the reeponse on the 

same has not been encouraging. 

CorpcntIutIon of DeIhl Milk 8chenIe 

166. SHRI SUBRATA BOSE: Will the Minister of 
AGRICULTURE be pleased to state : 

(a) Whether the Govemment had decided to 

corporatlse the Delhi Milk Scheme (OMS) and any other 

Milk Schemes of other States: 

(b) If 80, the details thereof and the reasons 

therefore; and 

(c> the steps being taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE -IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBUC 

DISTRIBUTION (SHRI. T ASUMUDDIN) : <a) to (e) The 

Govemment has decided 'In prlnclple' to corporatlBe the 
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DeIhl MIlk Scheme to provide more autonomy If ita 
operations and management, flexibility In financial maners 

to make It more efficient and viable. Expreaalon of Interest 

was invited from reputed profeaalonal agencies to prepare 

feqlbility report, Memorandum of Understanding, Articles 

of AaaocIatlon and other related jobs. Request For proposal 

was sent to three short listed agencies and bids have been 

received from them. 

(Tranalation) 

Auction Procen for 3..Q MobIle Spectrum 

167. SHRI KIREN RUUU : 

DR. LAXMINARAYAN PANDEY : 

Will the Minister of COMMUNICATIONS AND INFOR-

MATION TECHNOLOGY be pleased to state: 

(a) whether some countries have refused to 

participate In the auction proceaa of 3-G mobile spectrum; 

(II) (a) who previous experience of running 3G 

Telecom Services; and 

(b) gives an undertaking to obtain Unified 

Acceaa Services Ucence (UASL) as per 

Department of Telecommunication. guide-

linea dated 14.12.2005, before starting 

telecom operations, can bid for 3G spec-

trum. 

As per these guidelines, the 3G spectrum would be 

aHoned through a controlled, simultaneous ucendlng e-

auction. 

ConHMdlon of Ground Water 

168. SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of WATER RESOURCES be pleaaed to state: 

(a) whether an Expert Committee of Planning 

Commission has requested the Union Govemment 

to Intervene In the matter of conservation of ground 
(b) If so, the details thereof and the reasons water; 

therefor; 

(c) whether the Govemment proposes to formulate 

an auction procedure where many more foreign mobile 

companies could participate In It; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) No, Sir. 

. (b) Does not arise In view of (a) above. 

(c) and (d) The detailed guidelines have been 

announced by the Govemment for auction and allotment 

of spectrum for 3-G Telecom Services on 01.08.08 and 

certain amendments on 11.09.08 which is inter-alia Include 

(b) If so, the details thereof; 

(c) whether the Committee has given any details 

to the Govemment regarding depletion of ground water 

table; and 

(d) if so, details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) and (b) The Expert Group constituted by 

the Planning Commission on 'Ground Water Management 

and Ownership' made suggestions, which Include the 

following:-

• 
(i) Artificial recharge of ground water for' 

augmentation of ground water supply in shallow 

auction process. As per these guidelines any person shall aquifers; 

be eligible to participate In the auction: 
(Ii) Tapping of huge 'statlc' water reserves In deeper 

(I) who holds a UASlCMTS licence; or aquifers; 
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(iii) Strengthening Institutional Infrastructure. enabHng 
legislation and appropriate economtc Incentive 

(Iv) ModIftcaIIon of current reguIatofy frame wortc 
making . It more equitable and .... r to ImpIe-

mana; 

(v) Need to Introduce a modified ground water 

IegfaIatIon and ~ the role and 
... pon.blily of Water Ueer Groupe. Government 
and Panchayati Raj InattIuIIonI; 

(vi) Plactng of reliance on communtty management 
01 ..aurea. IUPPQft8d by adequate tec:tli'IIcal 
1npuIa. complementary InatItutIonaI changes and 
approprtata Ino8IlItveI; 

81. StatealUnIon 
No. T errIIoriM 

2 

1. Andhra PradeIh 

2. Arunachal Pradesh 

3. MIam 

4. BIhar 

5. Chhattlegarh 

8. DeIhl 

7. Goa 

8. Gujaral 

Total No. 

01 Ae.a •• ad 
Noe. 

:5 

1231 219 

13 o 

23 o 

515 o 

148 o 

9 7 

11 o 

31 

5 

18 

o 

o 

o 

o 

78 

o 

14 

(vii) Adopting of a sustainable - yield management 
goal wherein the average wllhdrawal should not 

exceed Iong-Ierm recharge; 

(viii) The ...... where ground water level falls below 

the raplenlahable level. the areas be declared 
.. '8IW'oronrnentally threatened'. 

(e) and (d) The Expert Committee In It's report has 
indicated thai out of 5723 asseament unIta ...... ed 
jointly by Stale Ground Water DepaJ1menta and Central 
Ground Water Board In the country. 71% (4078) 

... eeamant unIIa are In safe category and remaining 28% 

(1645) units are categoriMd as a.nI-crtticaI. erttical or 

over-explolted. The atat.wIee details of over-explolted. 
crtIIcaI and aeml-crttlcal aueeament unite .. given In the 

report are enoIoeed 81 Statement. 

Crtltcal 

Nos. Hoe. 

7 8 9 

n 8 175 14 

o o o o 

o o o o 

o o o o 

o o 8 5 

o o o o 

o o o o 

12 5 89 31 
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1 2 3 4 5 7 8 9 

9. Heryana 113 &5 ~ 11 10 5 4 

10. HImachel PradeIh 5 0 0 0 0 0 0 

11. Janvnu end KaIhmIr 8 0 0 0 0 0 0 

12. JhaItchand 208 0 0 0 0 0 0 

13. KamaIIIIca 175 e5 37 3 2 14 8 

14. KenIIa 151 5 3 15 10 30 10 

15. Madhya PradMh 312 24 8 5 2 1. 8 

16. MIIhanIItdre 318 7 2 1 0 23 7 

17. Manlpur 7 0 0 0 0 0 0 

18. MeghIIIaya 7 0 0 0 0 0 0 

19. Mlzoram 22 0 0 0 0 0 0 

20. Nagaland 7 0 0 0 0 0 0 

21. Orteaa _ 314 0 0 0 0 0 0 

22.P\qab 137 103 75 5 4 4 3 

23.RajaIIhan 237 140 58 50 21 14 8 

24. SIkIdm 1 0 0 0 0 0 0 

25 .. Tamil Nadu 386 142 37 33 9 57 15 

26. Trlpura 38 0 0 0 0 0 0 

71. Uttar PradIIh 803 37 5 13 2 88 11 

28. Uttarakhand 17 2 12 0 0 3 18 

29. Weat Bengal 269 0 0 0 37 14 

Total Stataa 5705 837 15 226 4 546 10 " 

Union T ........ 

1. Andaman and Nlcobar 0 0 0 0 0 0 

laI8ndI 
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2 3 4 5 8 7 8 9 

2. Chandigarh 1 o 0 0 0 0 0 

3. Dadra and Nagar Havell 1 o 0 0 0 0 0 

4. Daman and DIu 2 50 0 0 1 50 

5. Lakahadweep 9 o 0 0 0 3 33 

6. Pondk:heny 4 1 25 0 0 0 0 

Total UTI 18 2 11 0 0 4 22 

Grand Total 5723 839 15 228 4 550 10 

Cr1t8r1a for CaIegoI1zaIion 

OWr-ExpIoIted: Stage of Ground Water Development - >100%, Significant decline In long term water level trend In 

either pre-monaoon or post-monsoon period or both 

CrIUcIIl Stage of Ground Water Development - >90% and <=100%, SIgnificant decline In long term water 

level trend In both pre-rnoneoon and poet-monsoon period 

Seml-Crltlcel Stage of Ground Water Development - > 70% and <=100%. Significant decline In long term water 

level trend In either pre-monaoon or post-monsoon period 

[English] 

Production of Foodg ... lnl In Ortau 

189. SHRIMATI SANGEETA KUMARI SINGH DEO: 

WIll the Minllter of AGRICULTURE be plealed to state : 

(a) the production of Foodgralns In Ort888 during 

last three yeara, Grain-wi .. ; 

(b) the demand of foodgralns in Orl888; 

(c) the present trend of foodgraln production In 

Ortll8; and 

(d) the steps taken by the Government for 

Increasing foodgralns production In Ort ... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Table 

below gives the Grain-wise production of foodgralns in 

Orlaaa during the last three years, I.e., during 2005-06 to 

2007-Q8:-

COOO Tonnea) 

Crop 2005-08 2008-07 2007-08-

1 2 3 4 

Rice 8859.0 6824.7 7507.0 

Wheat 4.5 5.8 11.0 

Jowar 5.7 5.8 8.0 

Bajra 1.6 1.4 2.0 
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1 2 3 4 

Maize 101.9 102.8 147.0 

Ragl 40.3 43.1 47.0 

Small Millets 10.4 9.3 9.0 

TlI' 98.5 106.5 113.0 

Gram 22.8 24.0 26.0 

Other Kharif Pulses 114.5 123.7 13e.0 

Other Rebl Pulses 100.5 97.6 202.0 

Pulses 336.3 351.8 4n.0 

Foodgrains 7359.7 7344.7 8206.0 

*4th Advance Estimates released on 09.07.2008. 

(b) On the basis of monthly per capita quantities 

of consumption reported In the National Sample Survey 

61st Round Report on "Household Consumption of Various 

Goods and Services In India, 2004-05" and the population 

prqectlons given by the OffIce of the Registrar General of 

India, the consumption requirement of foodgralna In Orisaa 

during 2007-08 was estimated at 7.71 million tonnes 

(1ncIucIng 188d, feed and wastage). 

(c) The trend of foodgralnl production In Orissa 

during 2005-06 to 2007-08 has been given In reply to part 

(a) of the Question. As per the 1st Advance Estimates 

released on 25th September 2008, the Kharif foodgralns 

production In Orissa during 2008-09 Is estimated at 6.48 

million tonnes. 

(d) To Increase the production of rice, wheat a~ 

coarse cereals In the country, Including Orissa, the 

Integrated Cereal. Development Programme (ICOP) in rice. 
wheat and coarse cereals based cropping systems have 

been under Implementation since October 2000. To 

increase the production of pulses, a centrally sponsored 

"Integrated Scheme on OIlseeds, Pulses, OIlpalm and 

Maize" (ISOPONI) is under implementation with effect from 

01.04.2004 in 14 major pulses growing Slates in the 

country, Including Orissa. Under the scheme, financial 

assistance Is provided for purchase of breeder seed, 

production of foundation seed, distribution of seed minlklts, 

Infrastructure development, block demonstrations on Im-

proved technology, Integrated pest management, weedJcides, 

distribution of sprinkler sets and farmers' training for 

Increa.ing production and productivity of 

pulses. 

In OI'der to further increase the production of rice, 

wheat and pulses, the Government has launched National 

Food Security MIssion (NFSM) from Rilbl 2007-08. The 

NFSM alma at Increasing the production of rice by 10 

million tonnes, wheat by 8 million tonnes and pulses by 

2 million tonnes In the targeted districts of the country, 

Including Orissa, by the end of the 11th Plan i.e. 2011-

2012. 

{Translation] 

Aaalatance to Handloom Sector 

170. SHRI GIRIOHARI YAOAV : Will the Minister of 

TEXTILES be pleased to state ; 

(a) whether any proposals from various States 

including Bihar have been received to provide assistance 

to handloom sector during the last three years; and 

(b) If so, the details thereof and the reaction of the 

Government thereto? 

THE MINISTER OF STATE IN TI1E MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) ; (a) and (b) 

Yes, Sir, proposals were received from various State 
Governments including State of Bihar, under various 

schemes being Imp/4tmented by the Government of ' 

India. 

Central assistance to the States is released on the 

basis of viable proposals received In conformity with the 
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guidelines of the respective schemel. Details of a88i8tance under major schemes during the last three years are given 

released to the various States including the State of Bihar in the enclosed Statement-I and II reapectlvely. 

StMement-l 

Details of releases made during 2005-06, 2006-07 lind 2007-D8 to vllrious Stat. uncItK 
different Handloom PIIIn Schemes 

(As. in Crorel) 

S. Name of Handloom Marketing MEP DDHPY Workshed- IHDS Weavers 
No. the Export Promotion * ** cum- * .. WeHare 

State Scheme Programme Housing Scheme 
Scheme Health Package 

Scheme 
2005 2006 2005 2006 2007 2005 2006 2005 2006 2007 2005 2006 
-06 -07 -06 -07 -08 -os -07 -06 -07 -08 -06 -07 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 

1. Andhra 0.05 1.16 1.20 0.95 6.56 9.91 0.57 0.05 16.78 

Pradesh 

2. Arunachal 0.02 0.04 0.03 0.00 0.00 2.18 0.74 1.50 1.n 0.41 

Pradesh 

3. Assam 0.17 1.76 2.71 1.43 0.11 2.02 1.72 0.20 7.85 0.49 1.06 

4. Bihar 0.06 0.00 0.00 0.02 0.00 0.00 0.88 

5. ChhaUlSgarh 0.00 0.00 0.00 0.42 0.05 0.07 0.08 0.13 0.92 0.03 

6. Delhi 0.13 0.08 0.49 0.00 0.00 0.00 

7. Goa 0.00 0.00 0.00 0.00 0.00 0.00 

8. GUjarat 0.43 0.00 0.27 0.00 4.88 1.14 

9. Haryana 0.17 0.00 0.15 0.37 0.13 0.00 0.00 0.05 

10. Himachal 0.20 0.06 0.13 0.12 0.17 0.28 0.12 0.21 o.n 
Pradesh 

11. Jammu and 0.06 0.06 0.00 0.82 0.06 0.25 0.00 0.00 

Kashmir 

12. Jharkhand 0.35 0.00 0.00 0.03 0.23 1.69 
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 

13. Kamataka 0.78 0.32 0.70 10.50 0.70 7.64 8.76 0.13 0.14 

14. Kerala 0.33 0.00 0.09 0.00 0.18 2.85 3.21 0.42 6.24 0.03 0.10 

15. Madhya 0.40 0.37 0.86 0.30 0.06 0.10 1.46 
Pradesh 

16. Maharashtra 0.44 0.65 1.09 0.00 2.60 0.00 

17. Manlpur 0.05 0.00 0.03 0.00 0.10 2.48 0.23 1.58 2.08 6.02 0.72 0.51 

18. Meghalaya 0.05 0.03 0.17 0.00 0.00 0.20 0.83 0.02 0.41 

19. Mlzoram 0.12 0,01 0.51 0.00 0.12 0.13 0.00 

20. Nagaland 0.00 0.42 0.49 0.87 8.71 4.63 2.48 2.48 1.94 0.79 2.59 

21. Orissa 0.00 0.32 0.66 1.15 1.91 15.25 0.29 0.54 3.98 

22. Pondlcherry 0.00 0.00 0.00 0.00 0.00 0.00 

23. Punjab 0.00 0.00 0.00 0.05 0.00 015 0.00 

24. Rajasthan 0.06 0.00 0.53 0.74 0.64 0.00 0.41 0.27 0.26 

25. Slkklm 0.00 0.02 0.04 0.00 0.00 0.00 

26. Tamil Nadu 0.17 0.00 0.67 0.14 0.62 42.27 16.95 1.63 3.89 29.77 0.66 0.64 

27 .. Trlpura 0.00 0.04 0.04 0.00 0.00 0.32 1.36 . 0.Q1 

28. Uttar Pradesh 0.60 0.86 0.80 0.90 1.35 10.49 7.98 2.18 2.36 

29. Uttaranchal 0.14 0.13 0.15 0.00 0.32 0.08 0.20 0.90 

30. West Bengal 0.11 0.35 0.47 0.13 0.51 3.82 3.64 4.05 

Total 1.75 1.61 9.39 9.97 13.00 90.61 74.48 14.44 17.95 99.51 4.64 ~ 5.87 

Other 2.80 2.89 2.08 5.22 10.44 2.54 0.83 0 0 10.99 0.00 0.00 

Organisations 

Grand Total 4.55 4.50 11.47 15.19 23.44 93.15 75.31 14.44 17.95 110.50 4.64 5.87 ,. 

·Marketing and Export Promotion Scheme; ··Deen Dayal Hathkargha Protshan Yojana 

***Integrated Handlooms Development Scheme 
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Under Handloom Wea\/81S Comprehensive Welflll8 

Scheme. The funds are released to ICICI Lombard 
(or Health Insurance Scheme and to UC (or 

Mahatma Gandhi Bumar Sima Yojana 

(Rs. in Crore) 

Heahh Insurance 

Scheme 

Total 

Mahatma Gandhi 

Bumar Bima Vojana 

Total 

{English} 

Year 

2005-06 

2006-07 

2007-08 

2005-06 

2006-07 

2007-08 

No. of 

weavel'l 

covered 

297558 

401127 

2472719 

196337 

403614 

468486 

1066335 

L.ow.r MaP to Farmera 

Amount 
released 

26.73 

37.00 

102.60 

166.33 

3.15 

3.60 

12.98 

19.13 

.171. SHRI M.K. SUBBA : Will the Mlnilter of 

AGRICULTURE be pleased to state : 

(a) whether the Govemment saY8d Rs. 10,000 crore 
on wheat procured this l8alOn, by paying the domestic 
producel'l lower than the international procurement 

prices; 

(b) if so, the details thereof; 

(c) whether there is a demand from farmers for 

separating Minimum Support Price from procurement prices 

and keeping the procurement prices at par with the 

Intematlonal reference prIcee; and 

(d) If so, the details thereof and response of the 

Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Under the exlSllng policy, the Central Govemment through 

Food, Corporation of India (FCI) and State agencies procure 

all the foodgralns conforming to the prescribed specifica-

tions offered for sale at specified centers at the Minimum 

SUpport Price (MSP). The producers have the option to sell 

their produce to FClIState Agencies at MSP or In the open 

market as is advantageous to them. During the current Rabl 

Marketing season (RMS) 2008-09, MSP for wheat was 

Increased to As. 1000 per quintal from Rs. 850 (Including 

incentive bonus of As. 100 per quintal) fixed In RMS 2007-

08. 

(c) and (d) While recommending the MSPs, the 

CommiSlion on Agricullural Costs and Prices (CACP) holds 

consuhatlons with various Int,rest groups and stake 

holders, Including farmel'l, and while formulating ~ 

mendatJons on MSP consldel'l, interalia, factora auch as 
cost of production, Input prices, Inter-crop price partty and 

international market price altuatlon. 

Mango Cultlvetlon 

172. SHRI JUAL ORAM : Will the Minlater of 
AGRICULTURE be pleased to state : 

(a) whether there Is a vast scope to promo&e mango 
cultivation In Orl.; 

(b) If so, the steps taken in this regard during the 

last three yea,.; 

(0) whether any Central AIIistanc8 has been 

extended to the State for the purpose; and 
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(d) If so, the detail. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Yes, 

SIr. 

(b) to (d) During the last 3 years (2005-06 to 2007-

08), a total area of 34663 hectare has been planted under 

mango rn the State of Orissa, out of which, an area of 

3687 ' hectare has been covered under the State 

Plan Scheme and an area of 30776 hectare under the 

Cerytrally Sponsored Scheme of National Horticulture 

Mission (NHM). 

Under NHM, the Central Assistance of Rs. 3478.41 

lakh has been provided to the State Horticulture Mission, 

Orlasa for mango cuttivation during the last 3 years. 

National Food Security Million 

173. SHRI RANEN BARMAN : Will the Minister of 

AGRICULTURE be pleaSed to atate : 

(a) the number of dlatricts of Weat Bengal included 

in National Food Security Mission (NFSM) alongwith the 
details thereof, Crop-wise; 

(b) the extent to which productivity of foodgraln I. 

likely to Increase In Weat Bengal due to the Inclusion of 

the diatricta In NFSM; 

(c) whether the Govemment has fonnulated a 

perspective plan to increase the production of foodgraln 

by mean. of Improved aeeda, fertilizers, levelling of land, 

etc.; and 

(d) If 80, the detaII8 thereof? 

THE MINISTER OF STATt: IN THE MINISTRY OF 

AGRICJ,JLTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DfSTRIBUTION (SHRI KANTILAL BHURIA) : (a) In West 

Bengal, 13 districts namely, 24 Parganu (South), 

Blrbhumi, Cooch-Behar, Dlnajpur (North), Dlnajpur (South), 

Howrah, Jalpaiguri, Maida, Midnapur (East), Mldnapur 

(West), Murshldabad, Nadia and Purille have been included 

under National Food Security Mluion (NFSM). Of these, 

8 districts - 24 Parganaa (South), Cooch-Behar, Dlnajpur 

(North), Howrah, Jalpalgurl, Mldnapur (East), Mldnapur 

(West) and Purilia are covered under National Food 

Security Mission-Rice (NFSM-RIce); 4 districts - Coach-

Behar, Dlnajpur (North), Dlnajpur (South) and Jalpaigurl 

under National Food Security Mission-Wheat (NFSM-

Wheat) and 5 districts - Blrbhumi, Maida, Murshidabad, 

Nadia and Purllia under National Food Security Mission-

Pulses (NFSM-Pulses). 

(b) to (d) National Food Security Mission envisages 

to achieve additional production of 10, 8 and 2 million 

tonnes of rice, wheat and pulses, respectively from the 

identified districts of the country Including thole of Weal 

Bengal by the end of 11 th Plan (2011-12). The Increase 

in production hu been aimed through promotion of quality 

seeds of high yielding varieties and hybrids, Integrated 

management of nutrients and solll, mechanization for 

residue management and resource conservation, demon-

strations of Improved technologies and capacity building of 

farmers through training. These Interventions are poised to 

achieve the dealred targets of production in the country 

Including West Bengal. 

[Translation] 

Incree.. In Sugar prien 

174. SHRI CHANDRA MANI TRIPATHI : 

SHRIMATI KARUNA SHUKLA : 

SHRI UDAY SINGH: 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION be pleased to state : 
, . 

(a) whether despite record production of sugar in 

the country Its prices have increased by nearly 25 percent 

between July 2008 to September' 2008; 
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(b) If SO, the details thereof and the reasons 

therefor; 

(c) whether the Govemment reIea8ed leeler quota 

of sugar to the states during the last two years leac:lng 

to the rise in prices; 

(d) if so, the details of quota released by 

the Government during each quarter of last two years; 

and 

(e) the steps being taken by the Government to 

control sugar prices? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Due to excess production of sugar in 2006-07 sugar season 
and anticipated high sugar production in 2007-08 sugar 

season, sugar prices declined considerable adversely 

affecting the capacity of lugar mills to pay cane price 

including cane price arrears to sugarcane farmers. The 

Central Government took a slew of measures to help the 

sugar mills and lugarcane farmers and Improve realization 

from sale of lugar. There were news reports that sugar 

production In the ensuing 2008-09 lugar season would be 

considerably less resulting in shortage of sugar In the 

season. High crude prices prevailing in the summer months 

of 2008, also led to diversion of higher quantity of 

sugarcane into ethanol and consequently lowering the 

estimated sugar production in Brazil which is the biggest 

exporter of sugar in the world market. This expectation 

strengthened future prices of sugar In both domestic and 

international markets, which in tum, affected the market 

sentiments for current prices. When the sugar prices started 

going up in July-August, 2008, the base price level was 

very low. The range of ex-mill sugar prices <excluding 
excise duty and ce .. ) in various centres in the 
country from June 2008 to September, 2008 is indicated 

below: 

Month 

June, 2008 

July, 2008 

August, 2008 (1 at to 22nd) 

August, 2008 (23rd to 311t) 

September, 2008 

(Rs. per quintal) 

Range of ex-mill 

prlcel of lugar 

1260-1500 

1300-1640 

1525-1930 

1620-1840 

1500-1800 

(c) and (d) The details of the non-levy lugar 

quota released by the Government during each quarter 

of last two sugar years (October-September) are as 

under:-

(In lakh tonnes) 

Quarter Non-levy sugar quota 

2006-07 2007-08 

October-December 41 42 

January-March 41 44 

Aprtl-June 41 52-

July-September 36 53--

Total 159 191 

* 8 lac toni estimated to be available out of dismantled 

first buffer stock. 

_. 18 lac tons estimated to be available out of dismantled 

first buffer stock and 25% out of dismantled second 
buffer stock. 

<e> In order to check rising sugar prices, the Central 
Government has taken the follOWing measu .. s: 
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(I) ReIeue of additional non-levy sugar quota of 5 

lac tons-2 lac tons for August and 3 lac tons 

for September, 2008 

(II) Reinforcement of the directions of compIeIe sale 

of dismantled first buffer stock by 30th Septem-

ber, 2008 and 25% of the diemantled I8COnd 

buffer stock In August and September, 2008 by 

an order dated 8.9.2008 stipulated that any 

unlOld and undeapatched buffer stock shall 

stand converted to levy sugar. However, the 

order wu partially relaxed In respect of normal 

non-levy quota of September, 2008 by extending 

the validity period for sale/despatch by 15 days 

on 29.9.2008. 

(III) Not allowing extension for sale/despatch of 

dismantled buffer stocks. Unsoldlundespatched 

stocks out of dismantled first buffer stock and 

25% ofihe dismantled second buffer stock stand 

converted to levy sugar. 

(Iv) Making available 52 lac tons of non-levy (free 

sale) sugar for the quarter October-December, 

2008 as against 42 lac tons made available 

during the corresponding quarter (October-

December, 2007) of the last sugar year. 

{English] 

Minimum Wages to Work .... 

175. SHRI E. DAYAKAR RAO : Will the Minister of 

lABOUR AND EMPLOYMENT be pleased to state : 

(a) whether the Government proposes to provide 

minimum wages for persons employment In sheltered and 

supported work environments; end 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES) : (a) and (b) Under the provisions of the 

Minimum Wages Act, 1948, both Central and State 

Govemments are appropiiate Govemments to notify any 

employment In the schedule where the number of 

employees Is 1000 or more and fix the rates of minimum 

wages In respect of tIM employees employed therein under 

their respective jurladlctlons. 

"Employment of workers employed in sheltered and 

supported work environments" hu not been notified 88 a 
Scheduled Employment under the Minimum Wages At:;t, 

1948 either In the Central Sphere or State sphere. Further, 

we have also not received any request for inclusion of this 

employment In the Central sphere. 

Ex-8ervlcamen Comml .. lon 

176 SHRI SANTASRI CHATTERJEE 

Minister of DEFENCE be pleased to state : 

Will the 

(a) whether the Govemment has contemplated to 

open a department for Ex-Servicemen under the Ministry 

of Defence and also to set up an Ex-Servicemen 

Commission to recommend Welfare scheme for Ex-

Servicemen and their families; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (SHRI M.M. PALLAM RAJU) : (a) and (b) : The 

Govemment has set up a Department or Ex-servicemen 

under Ministry of Defence w.e.f. 22.9.04 to give focused 

attention towards welfare of Ex-servicemen and their 

families. The Issue regarding setting up of an Ex-

servicemen Commission was recommended by the 

Parliamentary Standing Committee of Defence in Its 20th 

report of 2003 and 4th Report of 2005. The matter was 

considered but the recommendation was not accepted as 

a number of bodies such as Directorate General 

Resettlement and Kendriya Sainlk Board at the Centre and 

RaJya Salnik Boards at the State Level already exisl to 

undertake welfare schemes for the Ex-servicemen including 

their families. 
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[Translation] 

DI~nectlon of MTNLlBSNL TeIephonM 

1n. DR. LAXMINARAYAN PANDEY: Will the Minister 

of COMMUNICATIONS AND INFORMATION TECHNOL-

OGY be pleased to state: 

(a) whether the number of Landllne connections of 

Mahanagar Telephone Nigam Limited (MTNL) and Bharat 

Sanchar Nigam Limited (BSNL) Is declining constantly as 

people are preferring Landllne connections of private 

telecom operators in the country; 

(b) if so, the reasons therefor and the number of the 

landline phone connections got disconnected by the 

subscribers during last six months, State-wise; 

(c) whether the Govemment proposes to launch 

any scheme for generating interest of the subscribers for 

taking MTNUBSNL Landline connections in the country; 

and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) and (b) Sir, the 

MTNL landline connection are still in good demand. 

Number of landllne phone connection got disconnected by 

the subscribers during the last six months (from 1.4.08 to 

30.9.08) is 44540 In MTNL Deihl and 5nG2 in MTNL, 

Mumbai. At the same time demand for landllne Is very much 

there. 60813 numbers of landllne connections (gross) In 

MTNL Deihl and 68158 numbers of landline connections 

(gross) in Mumbai have been added during the period. 
However, In BSNL addttlonal wlrellne telephone connec-

tions are provkled, yel overall there Is negative growth due 

to surrenderl disconnection due to non-payment, due to 

preference of cuetomer for mobile telephone. The circle 

wise number of Landllne telephones of BSNL got 

surrendered by subscribers during last six months Is given 

In the enclosed Statement. 

The reaaona for surrender of landlne phones by the 

customers are given below: 

I. Increased use of Mobile Phones. 

iI. Closure of office/company. 

III. Surrendering of 2nd and above Landllne 

telephone taken for Internet etc. due to 

. availability of broadband. 

Iv. Shifting of Landllne telephone customer to BSNLJ 

MTNL Mobile. 

v. Sillftlng of Landllne telephone customer to 

private operator. 

vi. Economic reasons etc. 

(c) and (d) Yes Sir. MTNL and BSNL are striving hard 

to retain Its landllne connections. MTNL and BSNL are 

taking fbllowing measure for creating Interest of the 
subscribers for taking their landllne connection: 

1. Improving the legacy PSTN Network by change 

of cables, drop wire etc. as required. 

2. All exchanges have been made Digital to Improve 

service quality. 

3. Rehabilitation of outdoor nlw Is being done 

on continuous basis to reduce fault rate and 

MTTR. 

4. New RSUslDLCs are being provided to reduce 

faults. 

5. MTNL plans to commission Convergent blWng 

and CRM In current year. This system provides 

one bill for all services to a subscriber. The 

system will also address customer requeat of 
eervlce8, tariff, complaint reeoIutIen etc. 
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e. MTHl Ia pIOYidIng a 101 01 Value Added 

SeMcea for PSTH aubacrIbera like news, eongs, 
astrotogy, 8-tlcketlng, SMS, Voice SMS, Internet, 
Broadband, IPTV etc. In line with the emerging 

trends. 

7. New tartrf plans both In lendllne baed PC08 are 

launched to retain PCO holders and aUI1ICt new 
PeO franchI8ees. 

8. MTNL II aJao taking care of ttl cuatomera by 

opening Sanchar Hast, customer service centre, 
appointment of Dealers and Agent and spectal 

care of Corporate Customers. 

9. MTNl Is reviewing Its tariff for various products 

and services 80 as to make them customer 

friendly and to lult various segments of the 
society. 

10. MTNL has launched VOIP ServIcee to provtde 

ISO calls at lower tartffa. Nearty 2000 VOIP 

connections are working each In Deihl and 

Mumbal In MTNL as on 31.08.08. 

11. MTNL has Introduced Broadband Services w.e.f. 

14.01.05 which has been a great IUCC888 In the 

country. 5.97 lacs broadband connections are 

working as on 31.08.2008. 

" 

12. MTNl has launched IPTV Services In both Deihl 

and Mumbal. It has helped stop the chum of 

Iandline sublcrtbers and has provided enhanced 

video services to the customers. 

13. Promotional offers al wen al some new plana 

, have been Introduced In both DeIhl Mel Mumbal. 

14. Popularity of MTNl'1 Broadband 1I1ncreaatng .. 
Internet ueage " 1ncraaIIng. IPTV .. ..., a very 
aUractive technology and is 8Iq)8Cted to be quite 
popular epecIaIIy for VOO. Broadband and IPTV 
on landllne Is expected to reduce the chum of 

PSTN. 

........... ..... byBSNL 

1. BSNl Is continuously expanding Its Broadband 

network which worb over the IandHne cortnec-
tIon. BSNL has introduced aeveral new Value 

Added Servlcel like Voice over IP (VOIP), 

Games on Demand, IP TV, SMS etc, for 

promoting the land line servicel. 

2. The present telecom tarlft for IandIIne cuetomer 
II highly 8Ublldlsedl competitive, below cost and 

affordable to the cultomer. BSNl has Introduced 

many alternative tartft plana to meet competition 

from private service providers, The tariff of land 

line &eMcee are reviewed from time to time. 

Details of surrender of Land/lne phone connections ClrcIB-wfss of 
BSNL during last six months 

S.No. Name of CiroIe April May June July Augult September 

2 3 4 5 6 7 8 

1. Andaman and Nicobar 148 189 135 194 149 103 
Islandl 

2. Andhra Pradesh 20,005 21,705 24,107 21,845 19,n9 21,314 
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1 2 3 4 5 e 7 8 

3. . Assam 4,577 4,473 3,724 7,354 7,135 5,791 

4. Bihar 4,733 1,309 4,370 8,449 1,172 305 

5. Chhattlsgarh 2,640 4,257 8,083 5,928 3,551 3,254 

6. Gujarat 18,218 16,229 17,855 23,522 16,244 18,578 

7. Haryana 7,488 6,718 5,648 2,145 3,953 4,484 

8. Himachal Pradeeh 3,940 4,310 3,413 3,797 2,707 :r,_ 

9. Jammu and Kashmtr 3,957 5,057 5:630 0 0 4,055 

10. Jharkhand 3,907 3,828 1,583 6,398 11,672 3,83g 

11. Kamataka 16,027 16,688 21,025 20,041 16,329 16.790 

12.' Kerala 12,698 10,731 10,898 10,771 9,965 16,765 

13. Madhya Pradesh 9,539 7,904 7,137 4,722 3,418 6,702 

14. Maharashtra 20,809 19,925 23,114 24,990 32,799 

15. North East-1 1,ago 567 1,197 1,296 1,061 1,015 

16. North East-2 71 110 206 314 268 288 

17. Orissa 1,646 1,678 1,735 2,D 14,204 1,goe 

18. Punjab 6,821 6,401 5,698 7.314 6,888 6,495 

19. Rajasthan 16,686 7,580 13,859 . 8,228 12,061 17,116 

20. Tamil Nadu 24,545 19,381 22,868 20,931. 17,330 18,879 

21. Uttaranchal 3,052 3,707 2,226 5,715 3,943 5,351 

22. Uttar Pradesh East 7,624 7,581 1,847 6,209 6,080 3,487 

23. Uttar Pradesh West 3,284 4,001 3,534 3,927 3,020 3,555 

24. West Bengal 8,959 18,175 7,764 7,419 11,396 9,216 

25. Kolkata 6,257 6,214 4,889 6,338 4,516 4,120 

26. Chennai 6,094 6,227 7,572 9,069 6,484 5,621 

Total 214,795 203,745 207,897 217,255 215,094 182,363 
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(English] 

Inter State W ..... Dlepute 

178. SHRI K.S. RAO : Will the Minilter of WATER 

RESOURCES be pleued to state: 

(a) the detalla of the pending Inter·State dIeputee 

pertaining to water lhartng and related ..... ; 

(b) the 108188 suffe~ Including potential watag_ 
al a result of luch disputes; 

(c) whether the reconwlIendatlon for setting up or 

River Basin Organlsalton with authority for regulation and 

control of the basin a provided under River Boards Act, 
1958 has been Implemented; 

S. RlverlRlver8 States concerned 

No. 

1. Ravl and Beas Punjab, Haryana and Rajasthan 

(d) If 10, the details thereof; and 

<e) the steps including natlonallsation and Inter-

Hnklng of rivers proposed to be taken to reaolw these 

disputes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

Y ADA V) : <a) As per the Inter-State RIver Water 

Disputes (ISRWD) Act, 1956 the water dispute arises 

among two or more State Governments when the 

Central Govemment receives request under Section 3 of 

the Act from any of the basin States with regard to 
existence of water dispute. The details of the present 

Inter-State water diaput88 ISRWD Act, 1956 are as 

follow8:-

Date of Reference Date of. Reference 
to the Central to the Trtbunal 

Govemment 

April, 1986 

2. Cauvery Kerala, Kamataka, Tamil Nadu, and Union July, 1986 June, 1990 
TetTltory of Pondlcherry 

3. Krishna Kamataka, Andhra Pradesh and Maharashtra September, 2002· April, 2004 

4. MadellMondovV Goa, Karnataka and Maharashtra 

Mahadayl 

5. Vansadhara Andhra Pradesh and Orissa 

(b) Inter-State water disputes delay the implemen-

tation of projects In the buln and conaequently delay the 

benefits that would have accrued from such projects from 

such projects. 

(c) No Sir, 

(d) Does not arise. 

January, 2003 

July, 2002 

February, 2006 

(e) No such steps are proposed. However, the 

mechanism for settlement of water dispute Is already • 

available In the form of ISRWD Act, 1956. The ISRWD Act, 

1956 has been amended in the year 2002 whereby the 

adjudication of the dispute by the tribunal has been made 

time-bound. 

,. 



79 OCTOBER 20, 2008 80 

Crash In Prtcee of AgrtcuIbnI Output 

179. SHRI HITEN BARMAN : WIll the Mlnleter of 

AGRICULTURE be pleased to state: 

(a) whether there Is a aavere cruh In prtcea of 

agricultural output this year; 

(b) If 10, the detaIIa thar80f and the reuone 
1har8for; 

(e) whathar the rtaa In agrtcultural Input coat has 
adveraely affected the Interest of all sections among the 

Commodities January February March 

2008 

April 

peasantry; Md 

(d) If 10, the dltatla thereof and the remedial steps 
taken ther8on? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBUC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

No, SIr. Tabla given below showing monthly Wholesale Price 

Index (Base Yea, 1993-94 = 100) for agricultural 
commodities during the pertod January to September, 

2008, Indicates thIa:-

May June July August Sept. 

AIIComrnodItie8 218.1 219.9 225.5 228.5 231.1 236.6 240 240.7 241.0 

Primary ArtIcle 224.6 230.6 235.9 238.6 

Food grains 217.7 219.1 222.3 223.9 

Cereals 215.7 217.2 219.2 

Rice 195.5 196.8 198.9 

Wheat 231.4 232.6 233.4 

Pulses 232.1 232.8 244.8 

0I1aeeds 225.6 235.4 244.5 

Edible Oil 182.4 186.8 196.2 

(e) and (d) Cost of production for major crops like 

wheat has increased marginally from Rs. 573.58 per quintal 

In 2006-07 to AI. 624.48 per quintal In 2007-08. The coat 
of production for paddy also has Increased marginally from 
Rs. 594.63 per quintal in 2007-08 to Rs. 618.76 per quintal 
In ~. The Government fix .. Minimum Support PAce 
(MSP) for major cropa, so that fanne... get remuneratIw 
price for their produce. 

220.9 

201.7 

233.4 

246.4 

240.6 

188.9 

241.9 243.9 248.7 249.3 251.5 

222.8 223.8 228.2 228.5 229.9 

220.2 221.1 224.7 223.8 225.0 

200.8 200.7 203.1 203.2 202.9 

232.6 233.8 240.8 235.8 241.7 

241.7 243.9 253.3 263.2 266.2 

244.1 255.5 259.8 255.2 249.9 

186.6 197.7 201.3 196.0 192.1 

{Tl8nslationJ 

Payment to Defunct NTC mill. work .... 

180. SHRI JIVABHAI A. PATEL: Will the Minister of 
TEXTILES be pleaaed to atate: 

(a) the total payment made to the worke ... and 
ofIIcera of the defunct National Textile Corporllion (NT~ 



ASVtNA 28, 1830 (Saka) to Ouestions 82 

mlHs during each of the last three yea,. and current year, 

State-wile; 

(b) the number of workers and office,. In NTC mills 
who are being paid salaries without any work during the 
said period, State-wi .. ; 

(c) the reasons for failure of the Government to 

resolve the 181U8 even after the Iapae of nearty a decade; 
and 

(d) the remedial Itepa taken by the Government In 

this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRt E.V.K.S. ELANGOVAN) : (a) and (b) 

Details are given In the encloeed Statement. 

(c) The revival scheme of NTC as per Board for 

81. Name of State No. of empIoyeea 
No. 

Industrial and FInancial Reconstruction (BIFR) approval 

and Govemment decision was to be funded through sale 

of surplul land and asaets. Due to delay/non-recelpt of 

requisite perml .. 1on from some of the State Govemments, 

sale of surplus land could not take place as per schedule 

which delayed the implementation of the revival scheme. 

However the revival scheme has been imptemented to a 

great extent and NTC has been able to reduce Its Idle 

manpower considerably. So far, 59,179 employees have 

taken voluntary retirement amounting to Rs. 2124.42 

crorea. 

(d) According to the revival scheme approved by 

BIFRlGovemment of India, NTC Is modernising 22 milia 

on its own and 18 milia are under revival through Joint 

Venture route. These measures will further reduce idle 

manpower In the Company. 

(Amount As. In lakhs) 

Amount paid 88 Idle wages 

2OO5.Q8 2006-07 2007.()8 Apr.-Sept., 2005-08 2006-07 2007-08 Apr.-Sept., 

2008 2008 

1 2 3 4 5 8 7 8 9 10 

1. Punjab 783 148 131 125 378.02 172.13 184.93 98.07 

2. Rajasthan 148 128 115 217 316.11 165.01 148.04 73.14 

3. Uttar PI1Ideeh 330 289 270 262 306.43 4n.3 484.37 270.46 
I 

4. Madhya Pradesh 0 0 0 0 0 0 0 . 0 

. 
5. Maharashtra 125 121 118 112 221.94 233.51 247.52 127.2 

6. Gujarat 0 0 0 0 0 0 0 0 

7. Andhra Pradesh 29 10 9 7 46.05 14 12.56 16.66 

8. Kamataka 24 4 228 213 17.78 6.8 266.61 101.15 

" 
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1 2 3 4 5 

9. Weet Bengal 73 58' ' '11 

10. Bihar 17 16 11 

11. Tamil Nadll 21 14 162 

12. Chhattlsgarh 0 0 0 

Total 1528 784 1053 

{Eng/ish] 

Pe8tlcl.s In Fruits and Vegetables 

181. SHRI K.C. SINGH "BABA" : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the Government with the conauhation 

of State Governments has conducted Inspection and study 

of pesticides and other harmful substance In fruita and 

vegetables recently in the country; 

(b) if so, the details thereof; and 

(c) the percentage of various harmful substances 
found In such inspection and study? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Govern-

ment of India is implementing a central ~r scheme, 

"Monitoring of Pesticide Residues at National Level" in 

which the pestJctde residue levels In fruit and vegetable 

market samples In the country are being estimated since 
October, 2006. 

(b) Details of pesticide residues detected 1n fruit 

and vegetable samples ca,lIected from 58 mandls and 

wholesale markets from different regions in the country 

from October, 2006 to July, 2008 are given In the enclosed 
Statement. 

6 7 8 9 10 

6 48.86 19.76 5.13 2.19 

6 13.25 14.17 9.46 2.5 

56 16.48 11 39.8 81.07 

0 

1004 

0 0 0 0 

1365.92 1113.68 1406.42 772.44 

(c) Out of 5,462 samples of fruits and vegetables 

analysed 262 (4.8%) samples were found to contain 

pesticide residues above the Maximum Residue Umit 
(MRl) fixed under the Prevention of Food Adulteration Act, 

1954. 

Commodity Samples 

analysed 

Pesticide residues 

Vegetables 4,334 

Fruits 1,128 

{Tl8ns/atJon] 

above Maximum 

Residue limit (MRL) 

under the Prevention 

of Food Adulteration 

Act (PFA), 1964 

249 

13 

Netlonal Food Security MINion 

182. DR. DHIRENDRA AGARWAL: Will the Minister 

of AGRICULTURE be pleased to state: 

(a) whether the Government has carried out 

any work under National Food Security Mission in 

Jharkhand; 

(b) If 80, the details thereof; and 
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(c) the detalla of progress made under the said 
scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) Yea, 

Sir. The National Food Security Mission - Rice (NFSM-

Rice) Is in operation In Jharkhand In 5 districts namely 

Gumla, Hazarlbagh, Ranchl. Simdega and Singhbhumi. 

During the year 2008-09, an amount of Rs. 1276.89 lakhs 

has. been allocated to State for implementation of NFSM-

Rice In the State. In addition, an amount of Rs. 30.00 lakhs 

has also been allocated for publicity. Against these, amount 

of Rs. 950.412 lakh for NFSM-Rice and Rs. 30.00 lakh for 

publicity has been released so far. 

[English] 

Decline In C •• hew Production 

183. SHRIMATI C.S. SUJATHA : Will the Minister of 

AGRICULTURE be pleased to state : 

(a) whether the production of cashew In the country 

has been decreasing over the years; 

(b) if so, whether the Government has formulated 

any scheme to provide financial assistance through 
Horticulture Mission for expanding cashew cultivation; 

(c) If so, whether Kerala State Agency for Cashew 

Cultivation (KSACC) has submitted proposal for financial 

8IIIatIInc:e for enhancing cashew cultivation In the State 

of Kerala; and 

(d) If so, the details thereof and the reaction of the 

Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) No, Sir. 

A Statemont showing detailed area and production of 

cashew for the last five years (from 2003-04 to 2007-08) 

Is enclosed. 

(b) The Government of India has been Implement-

Ing two Centrally Sponsored Schemes viz., National 

Horticulture Mission and Technology Mission on 
Integrated Development of Horticulture In North Eastem 

States, Slkklm, Uttaranchal, Jammu and Kashmir and 

Himachal Pradesh (TMNE) to provide financial 

assistance for horticulture crops including cashew. The 

assistance Is given for activities like area expanSion, 

development of high yielding varieties, demonstratlonl 

dissemination of production technology. etc. under the 

echemes. 

(c) and (d) Yes, Sir. l'iovernment of Kerala has been 
requested to Include the proposal as a part of the State's 

Annual ActIon Plan for assistance under the National 

Horticulture Mission. 

SIll,.",.", 

Area, Production and Productivity of CsshBwnut In India 

A - Area In 000 Ha 

P - Production in 000 MT 
APY - Average Productivity per Hectare In Kg. 

State 2003-04 2004-05 2005-06 2006-07 2007-08 

A P APY A P APY A P APY A P APY A P APV 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 

Kerela 101 95 890 102 64 900 80 67 900 80 72 900 84 78 900 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 

Kamataka 94 46 500 95 43 880 100 45 700 102 52 . 700 103 56 710 

Goa 55 32 690 55 26 660 55 27 690 55 29 690 55 31 700 

Maharashtra 148 120 1100 160 174 1200 160 183 1300 164 197 1500 167 210 1500 

Tamil Nadu ~ 51 600 105 53 610 121 58 640 123 60 670 123 65 700 

Andhra Pradesh 136 is 750 150 88 840 170 82 880 171 99 880 171 107 900 

Orissa 124 71 850 126 74 810 120 78 860 125 84 sea 131 90 aeo 

WestBengai 9 9 760 9 8 800 10 10 950 10 10 1000 10 10 1000 

Others 18 16 790 18 14 800 21 15 900 24 17 700 24 18 800 

Total 780 535 800 820 544 810 837 573 815 854 620 820 868 665 860 

Con8ltlutlon of eonau ...... Protection MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

Council. PUBLIC DISTRIBUTION (SHRI TASLlUUODIN) : (a) Yes, 

SIr. 
184. SHRI K. FRANCIS GEORGE WUI the 

Minister of CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION be pleased to state : 

<a) whether a number of States have failed to 
constitute the Stale and District Consumer Prolectlon 

Councils; 

(b) if 80, the details thereof and reasons therefor 

indicating the States that have already set up the said 

Councils and those that are yet to constitute the said 

Councils; and 

(c) the steps taken to ensure constitutions of the 

said Councils in all the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

(b) The details of constItutton of State and OIatrict 
Coneumer Protection CouncHs In StatealUTa Ie given' In 

the encIoIed Statement. M regardl the f88IOM for non-
conetItution of thue Councils In reepect of each Statel 
UT. It Is stated that In terms of section 7 and 8(A) of 

the Coneumer Protection Act, 1986. the StateslUTs have 

been empowered to establish the State and District 

Consumer Protection Councils. The States and UTs are 

constantly being pursued to set up councils, by this 

Department. 

(e) The Central Govemment has ~n pursuing 

with States and Union Territories to set up these Councils. 

this Is being regularly done through written communica-

tions and In meetings of State Secretaries-In-charge of 

Consumer Affairs. 
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EmbIishment of SCPCs and DCPCs 

81. Name of StatHlUTs SCPCs DOpes 

No. 

1 2 3 4 

1. Andaman and Nicobar Islands Constituted Constituted 

2. Andhra Pradesh Not constituted Not constituted. 

3. Arunachal Pradesh Constituted Constituted 

4. Assam Constituted Constituted tn 22 out of 23 Diltrlcts 

5. Bihar Not Constituted Not constituted 

6. Chandlgarh Not conaIItuted Not constituted 

7. Chhattisgarh Constituted Constituted 

8. Oadra and Nagar Haveli Constituted Constituted In 1 out of 2 Dlstrlcta 

9. Daman and Diu Constituted Constituted 

10. Deihl Not constituted Not Constituted 

11. Goa Constituted Constituted 

12. Gujarat Not conltltuted Constituted 

13. Haryana Not constituted Not constituted 

14. Himachal Pradesh ConetItuted Not constituted 

15. Jammu and Kashmir Constituted Not constituted 

16. Jhar1<hand Not constituted Not constituted 

17. Kamataka Not constituted Not constituted 

18. Kerala Not Constituted Constituted 

19. Lakahadweep Constituted Constituted 
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1 2 3 4 

20. Madhya Pradesh Not constituted Not constituted 

21. Maharashtra Not constituted Constituted In 2 out of 36 District. 

22. Manlpur Not Constituted Not constituted 

23. Meghalaya Constituted Conatttuted 

24. Mizoram Constituted Constituted 

25. Nagaland Constituted Constituted 

26. Orissa Not constituted Constituted in 4 out of 30 dlstrtcts 

27. Puducherry Not constituted Not constituted 

28. Punjab Not constituted Constituted In 17 out of 20 clstricls 

29. Rajasthan Constituted ConstItuted 

30 .. Sikklm Constituted Conatttuted 

31. Tamil Nadu Not constituted Not constituted 

32. Tripura Constituted Not constituted 

33. Uttarakhand Not constituted Not constituted 

34. 'Uttar Pradesh Not constituted Not constituted 

35. West Bengal Consltuted 

Aalatance for Kera.. DIIlry Farmera 
Welfl ... BoIIreI 

185. SHRI P. RAJENDRAN : Will the Minister of 
AGRICULTURE be pleaaed to state : 

(a) whether the Union Govemment has received 
any proposat from Govemment of Kerala seeking financial 
assistance for Kerala Dairy Fanners Welfare Fund for 

Implementing an insurance policy for dairy fanners; and 

(b) if so, the detalla thfreof and actions taken In 

this regard? 

Constituted 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN) : (a) and (b) No 

such proposal has been received from the State 

Govemment of Kerala. However, Kerala Dairy Farmers 

Welfare Fund (KDFWF) vide It's letter dated 2-1-2008 had 

submitted a proposal for 100% financial aaaistance from 

Union Gov$mment at a total cost of Rs. 10,859.75 lakh 

covering activities like pension, family pension, assistance 

for deformity, comprehensive Insurance coverage, marriage 
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assistance, assistance to cremation activities, educational 

scholarship and other benefits for a period of 5 years 

commencing from 2007-08 to 2011-12. KDFWF was 

Informed on 24.1.2008 that there Is no scheme being 

implemented by this Department under which such a 

proposal can be financed. 

Expan.lon of National Child Labour 
project 

186. SHRI K.C. PALLANI SHAMY : Will the Minister 

of LABOUR AND EMPLOYMENT be pleased to state : 

(a) the number of child labourers rescued during 

each of the last three years and current year, State-

wise; 

(b) the norms prescr!bed for the selection of 

districts for implementing National Child Labour Project 

(NCLP); 

(c) the number. and names of districts covered 
under NCLP In the country, State-wise; 

(d) whether the Government proposes to expend 

the NCLP and the fund allocated for the purpose to all 

the districts where child labourers are still prevailing during 

Eleventh Plan; 

(e) If so, the details thereof alongwlth the steps 

taken by the Government in this regard; and 

(b) The districts are Identified on the basis of 
endemicity of child labour as per the Census data and also 

on the recommendation of the concerned State Govern-
ment. 

(c) The National Child Labour Project (NCLP) Is 

being Implemented In 250 districts of the country for the 

rehabilitation ofeworking children. State-wise details are as 
per the statement-II enclosed. 

(d) to (f) Government .has proposed expansion of 

National Child Labour Project (NCLP) Scheme to all child 
labour endernlc districts during the XI Five Year Plan, In 

order to Increase the coverage of child labour under this 

scheme. 

sr..ment., 

Coverage of Child Labour under HCLP 

SI. Name of the 2005-06 2006-07 2007-08 

No State 

2 3 4 5 

1. Andhni Pradesh 37882 63056 27503 

2. Assam 4750 4555 4555 

3. Bihar 8500 8500 34650 

4. Chhattlsgarh 11639 11002 10988 

(f) the number of child labourers are likely to be _ 5. Gujarat 0 5650 5650 

benefited therefrom alongwlth the funds allocated for the 

purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) , (8) Under the National Child Labour Project 

(NCLP) Scheme, children engaged In hazardous jobs are 
resqued and withdrawn from work. The number of such 

children enrolled In the special schools under the, scheme 

during the last three years Is as per the statement-I 

enclosed. 

6. Jharkhand 

7. Karnataka 

8. Maharashtra 

9. Madhya Pradesh 

10. Orissa 

11. Punjab 

7375 

13212 

6615 

17404 

83557 

4657 

8856 8341 

13790 13790 

8849 8849 , 

19688 22248 

33212 29654 

4308 4308 

" 
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1 2 

12. Rajasthan 

13. Tamil Nadu 

SI. 
No. 

Name of States 

2 

1 . Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chhattisgarh 

5. Gujarat 

6. Haryana 

7. Jammu and Kashmir 

8. Jharkhand 

9. Karneteka 

3 

19545 

17540 

OCTOBER 20, 2008 

4 5 1 2 3 4 5 

39801 39601 14. Uttar Pradesh 34171 71479 71479 

16522 16522 15. West Bengal 17095 28401 31284 

List of Districts covered under HeLP Scheme 

No. of Districts 

3 

23 

3 

24 

8 

9 

3 

3 

9 

17 

Name of the Districts 

4 

Ananatapur, ChHtor, Cuddapah, East Godavari, Guntur, 
Hyderabad, Karlmnagar, Kumool, Medak, Nalgonda, 
Khammam, Nellore, Nizarnabad, Prakesam, Rangareddy, 
Srtkakulam, Vlzlanagaram, Vishakhapatnam, Warangsl, 

West Godavari, Mehbubnagar, Adllabad and Krishna 

Nagaon, Kamrup and Lakhimpur 

Nalanda, Saharsa, Jamul, Katlhar, Ararla, Gaya, East 
Champaran, West Champaran, Madhepura, Patna, SUpaul, 
Samastlpur, Madhubani, Darbhanga, Muzaffarpur, Nawada, 
Khagarla, Sitamarhl, Kishanganj, Begusarai, Banke, Saran, 

Pumia and Bhagalpur 

Durg, Bilaspur, Rajnandgaon, Surguja, Ralgarh, Dantewada, 

Ralpur and Korba 

Surat, Panchmahals, Bhuj, Banas Kantha, Dahod, Vadodara, 
Bhavnagar, Ahmedabad and Rajkot 

Gurgaon, Farldabad and Panlpat 

Jammu, Srinagar and Udhampur 

Garwah, Sahlbganj, Dumke, Pakur, West Slnghbhum 

(Chalbasa), GUmla, Palamu, Ranchi and Hazarlbagh 

Bijapur, Ralchur, Dharwad, Bangalore Rural, Bangalore 

Urban, Belgaum, Koppal, Tumkur, Devangere, Haverl, 

My80re, Bagalkot, Chltradurga, Gulbarga, Sellary, Kolar and 

Mandya. 
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2 3 

10. Madhya Pradesh 17 

11. Maharashtra 13 

12. Mizoram 

13. Nagaland 

14. Orll88 18 

15. Punjab 3 

16. Rajasthan 23 

17. Tamil Nadu 13 

18. Uttar Pradesh 42 

19. Uttaranchal 

20. West Bengal 19 

TcMI 250 
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4 

Mandaaur, Gwallor, UHaln, Barwanl. Rewa, Ohar, East 
Nimar (Khandwa), Rajg!Vh. Chhindwara, Shlvpuri, Sldhl, 
Guna. Betul, Shajapur, RaUam, Weat Nlmar (khargon) and 
Jhabua 

Solapur, Thane. Pune. Buldhana. Sangll. Pafbanl, Jalgaon, 
Nandurbar, Nanded, Naslk, Yavatmal, Ohule and Seed. 

Aizwal 

Dlmapur 

Angul, Bargarh, Solanglr. Deogarh, Gajapatl (Udayagiri), 
Ganjam, Jharsuguda, Kalahandl, Koraput, Malkangiri, 
Mayurbhanj, Nabarangpur, Nuapada, Rayagada, Sambalpur, 
Sonepur, Cuttack and Balaaore 

Jalandhar. Ludhiana and Amrttaar 

Jalpur, Udaipur, Tonk, Jodhpur, Ajmer, Alwar, Jalor, Churu, 

Nagaur, Chittaurgarh, Banawara, Dha~r, Sikar, Oungarpur, 
Bharatpur, Blkaner. Jhunjhunu, SUndl, . Jhalawar, Pall, 

Bhllwara, Ganganagar and Banner. 

Chidambaranar (TutIcorin). Coimbatore, Oharmapurt, Vellore, 
PudukkottaJ, Salem, Tlruchlrapalli, Tirunelvell, Krishnagiri, 
Chennal, Erode, Dlndlgul and Thenl. 

Varanasi,. 'lJIirzapur, Bhadohi. Bulandahahar, Saharanpur, 

Azarngarh, Kaushambl. Gonda, Khert, Bahraich. Balrampur. 
Hardol, Barabankl, Sltapur, Falzabad, Badaun, Gorakhpur, 
Kushlnagar, Shajahanpur, Kannauj, Rae Bareli, Unnao, 
Sultanpur. Fatehpur, Shravasti, Pratapgarh, Basti, 
Sonebhadra. Mau, Bljnor, Banda, Ghaziobad, Jaunpur, 
Rampur, Bareilly, Lucknow, Meerut, Etawah, Agra, Ghazipur, 

Mathura and Etah. 

Dehradun 

Burdwan, North Olnajpur, South Oinajpur, North 24-Parganas, 
South 24-Parganas, Kolkata, Murshidabad Midnapore, 

Mal~. Bankura, Purulia, Blrbhum, Nadia, Hugli, Howrah, 
Jalpalguri, Cooch Bihar, East Midnapore and Darjeeling 
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Statu. to Animal Hu.bandry 

187. SHRI SURESH ANGADI : Will the Minister of 

AGRICULTURE be pleased to state : 

(a) whether It Is proposed to treat animal husbandry 

at par with fanning; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN) : (a) to (c) Animal 

Husbandry is a State subject. The State Governments have 

to take a decision in this regard. However, the Agriculture 

Minister has written to Chief Ministers of States to treat 

poultry activities at par with agriculture. States of Orissa, 

Mizoram, Uttar Pradesh, Kerata and Goa have accorded 

agricultural status to poultry. 

Deere... In Production due to 
SoIl Erosion 

188. SHRI SANAT KUMAR MANDAL : Will the 

Minister of AGRICULTURE be pleased to state : 

(a) whether the possibilities of decrease in agricul-

tural production rate due to soli erosion In 'the country have 

been assessed; 

(b) if so, the estimated average annual decrease In 

production rate In the country, as a result thereof; 

and 

(c) the amount of annual loss being suffered by the 

agriculture sector as a result of this decrease? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHUR,IA) : '(a) to (c) Yes. 

sir. As per study conducted by Indian Council of Agricultural 

Research (ICAR), out of a total geographiealarea of 328.60 

million ha., about 146.82 million ha. area Is subject to 

various kinds of land degradation In the country. The 

average annual productivity of agricultural land decreases 

with increase In soil erosion, being 2210, 1490 and 670 

Kg. per ha. under low, medium and high erosion categories 

respectively as per details below:-

Status of Soli loss Area under Productivity 

erosion water erosion 

(Tonneslha.) (Million ha.) ( Kg./ha.) 

low less than 10 3.15 2210 

Medium 10-20 15.29 1490 

High 20-40 67.45 670 

Very High More than 40 7.81 Not fit for 

agriculture 

Total 93.70 

The average rate of soli erosion In the country is 16.4 

tonnes per hectare per year. Out of total eroded soil, 61% 

simply moves from one place to another, nearly 29% is 

lost pennanently to the sea and remaining 10% is 

deposited in the reservoirs. The soil eroSion leads to land 

degradation In upper reaches of the river system, whereas 

when deposited at various locations of river system In the 

downstream, It may Increase the soil fertility. About 5.3 

billion tonnes of soil and around B.40 million tonnes of plant 

nutrients are displaced annually through water erosion. 

Rough estimate also show that agricultural loss from soli 

erosion varies to the tune of Rs. 5200-8400 crore per 

annum in the country. 

RaJly Gandhi Shllpl Swasthys 81ms Yolans 

189. SHRI E.G. SUGAVANAM : Will the Minister of 

TEXTILES be pleased to state : 
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(a) whether the Government haa launched Rajlv 

Gandhi Shllpi Swaathya 81ma Yojana for the benefits of 

artisans and their families; 

(b) If so, the details thereof and the number of 

persons beneftted under the Yojana since Its Inception, 

year-wlae and State-wlae; 

(c) whether the pre-existing disease, matemity 

benefits, accidents and other medical benefits are proposed 

to be covered under the Yojana; and 

(d) If so, the details thereof and If not, the reasons 

therefor? 

"THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) and (b) 

Yes, Sir. Under the Rajiv Gandhi Shllpi Swasthya Blma 

Yojana scheme, all craft persons whether male or female, 

upto the age of 80 years are eligible to be covered under 

the scheme which provides for a medical cover of 

Rs. 15000/- including cashless facility and OPD etc., to 

an artisanal family of four comprising self, and any other 

three members of the family from amongst the dependent 

parents, spouse, and children. Out of the total annual 

premium of Rs. 800 plus service tax, the Govemment of 

India contributes Rs. 650/- plus service tax for General 

Category artisans and Rs. 7251- plus service tax In case 

of artisans belonging toSC/STIBPL and NER. The general 

category artisan contributes Rs. 1501- and those belonging 

to SC/STIBPL and NER contribute Rs. 751- towards the 

annual premium. Besides, the insured artisan Is given an 

insurance cover of Rs. 1.00 lakh for accidental death! 

permanent disability. Year-wise and State-wise details of 

artisanal families covered Is given In the enclosed 

Statement-I. 

(c) and (d) Yes, Sir. The pre-existing disease, matemlty 

benefits accident and other medical benefits are already 

covered in the existing scheme. The details are given In 

the enclo~ Statement-II. 

Year-wise and State-wise details of 
Arttsanal Families Covered 

ArtJ ..... covered under AO$SBY 

SI. 

No. 
State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattlsgarh 

6. Delhi 

7. Gujarat 

8. Goa 

9. Haryana 

10. Himachal Pradesh 

2006-07 2007..()8 Total 

3 4 5 

3,865 19,097 22,962 

170 1,336 1,506 

2,894 157,343 160,237 

1,654 6,021 7,675 

242 930 1,172 

439 1,934 2,373 

6,280 4,353 10,633 

318 b 318 

822 ',754 2,576 

1,'30 1,105 2,235 

'1. Jammu and Kashmir 1,710 15,333 17,043 

12. Jharkhand 1,342 3,055 4,397 

13. Kamataka 1,442 15,034 16,476 

14. Kerala 1,804 ",247 13,051 

15. Madhya Pradesh 1,149 4,937 6,086 

16. Maharashtra 987 o 987 

17. Manlpur 3,487 44,876 48,363 

18. MeghaJaya 184 7,341 7,525 
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2 3 4 

19. Mizoram 150 386 

20. Nagaland 925 1,957 

21. Oriaaa 2,611 5,654 

22. Pondlcherry 180 3,262 

23. Punjab 687 6,646 

24. Rajasthan 2,777 11,102 

25. Sikkim 123 316 

26. Tamil Nadu 3,549 26,380 

27. Tripura 441 12,443 

28. Uttar Pradesh 4,945 298,074 

29. "Uttaranchal 2,269 5,996 

30. West Bengal 3,343 214,108 

Total 51,919 8,82,000 

Details of benefits Medl-cls1mB of· 

for Artisansl Families 

BENEFITS 

A. Pereonel AccIdent : Upto R.. 1.00 181m 

Death : Sum Assured : As. 1.00 lakh 

5 

536 

2,882 

8,265 

3,442 

7,333 

13,879 

439 

29,909 

12,884 

303,019 

8,265 

217,451 

933,919 

(b) Total and irrecoverable loss of: anyone 11mb by 

physical separation 

Sum 88lUred As. 1,00,000/-

(e) Total and irrecoverable loss of : anyone limb 

without physical separation 

Sum aeaured As. 1,00,0001-

B. lledl-clalm:-

Particulars 

Annual UrnH I"-r Family (1+3) 

Sub UmIts per Family 

Amount 
(in Rs.) 

150001-

All pre-exlatlng Dleeaeea + New OIaeaaea 15.0001-

Matemfty Benefits (per child for the first two) 2.5001-

Dental treatment 2501-

Eye treatment 751-

Spectacles 2501-

DomicIliary Hoepltallzatlon 4,0001-

AyurvadlclUnanllHomeopathlclSiddha 4,0001-

Pre-HospItalization a'1d Post Hoepltallzatlon 15,0001-

Baby coverage 600/-

OPD 7,5001-

Umlt per lllneas 7,5001-

EXCLUSIONS: 

• Corrective cosmetic lurgery or treatment, HIV, AIDS, 

Stertllty, Venereal dtaea8ee, Intentional self-Injury, use of 
\ 

intoxicating .drug or alcohol. War riot Strike Terrorism acta; 
and nuclear rIska. 

NIIIIonai W.., Policy 

190. SHRI UDAY SINGH: Will the Minllter of WATER 

RESOURCES be pieased to state : 

, 
(a) whether the Govemment propose. to review the 

National Water Policy; 

(b) If 10, the details thereof; 
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(c) whether the existing National Water Policy W88 

found to be Inadequate to reaoIYe the various water Issues; 
and 

(d) If 80, the details thereof and the time by which 

a comprehensive new National Water. Policy Is likely to be 
announced and implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YA~AV) : (a) to (d) The National Water Policy, 2002 (NWP) 
was adopted by the National Water Resources council on 

1 st April, 2002. The NWP addre8888 the various Issues 
related to development and management of both surface 
and ground water resources. The NWP states that It may 

be revised periodically 88 and when Deed arlHs. 
ObHrvationalvlews of a number of people were received 

In respect of NWP from time to time and they were duly 

examined by the Ministry of Water Reaources. The 

examination of these views did not call for Immediate need 
for reviewing the NWP. The National Action Plan on Climate 
Change envisages revisiting the National Water Policy In 

consultation with States to ensure basin level management 
atrategles to deal with variability In rainfall and river flow 
due, to climate change. 

AIBP Aaalltance for larder Sarover project 

191. SHRI MAHESH KANODIA : 

SHRI BHUPENDRASINH SOLANKI 

Will the Minister of WATER RESOURCES be pleased 

to state: 

(a) the details of Central assistance allocated to 
Gularat for Sardar Sarovar Project under Accelerated 
Irrigation Benefit Programme (AIBP) during the last three 

years and the current year, year-wlH; 

(b) whether any amount under the said assistance 

is outstanding against the Union Government; 

(c) If so, the details thereof and reaeons therefor; 

and 

(d) the time by which It Is likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV) : (a) to (d) The Central Assistance under the 

Accelerated Irrtgatlon Benefits Programme (AIBP) Is 
released on year to year basis based on AIBP proposals 
submitted by the State Government In accordance with the 

guidelines of the Programme. The central assistance 

released to the Sardar Sarovar Project during 2005-06 to 
2007-08 Is Rs. 339.60 erore, Rs. 121.8885 emre and Rs. 
585.72 crore respectively. During the current year (2008-

09), releaae of Rs. 251.90 crore has been made on 10th 
April 2008 which was based on the pending demand for 
previous year (2007-08). 

Funding under AlBP 

192. SHRI ARJUN SETHI : Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether there have been demand by some of 
the States In the country to change the present pattem 

of funding under Accelerated Irrigation Benefit Programme 
(AIBP) to make It more favourable for the States as to meet 
their financial crunch; 

(b) If so, the details of changes made therein; 

(c) the names of the States that have taken 
advantage of the preHnt scheme and brought more areas 

under Irrigation; 

(d) whether the Kalahandi Bolanglr Koraput (KBK) 

areas in the State of Orissa have received funds under 
the scheme; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV) : (a) There have been demand for change of 

funding pattern for the Projects Included in Prime Mlnlater's 
Package for agrarian dletreaa dlstrlcta from 25% to 90% 
of Project co.t. 
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(b) No Sir, no changes have been made. 

(c) 28 Stales have availed Central Assistance 80 

far under Accelerated Irrigation BenefIts Programme (AIBP) 

to bring more area under Irrigation. The names are given 

in the enclosed Statement. 

(d) Yes Sir. 

(e) Total Central Loan Assistance (CLA)lGrant 

amounting to Rs. 1094.9117 crore has been reIeued 80 

far to projects benefiting Kaiahandl-Bolangir-Koraput area 

In the State of Orissa. 

sr.,."."", 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. ChhaWsgarh 

6. Gos 

7. GUjarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Karnataka 

13. Kerals 

14. Madhya Pradesh 

15. Maharashtra 

16. Manlpur 

17. Meghalaya 

18. Mizoram 

19. Naga'-"d 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Slkkim 

24. TI1M'a 

25. TAmil Nadu 

26. Uttar Pradesh 

27. Uttarakhand 

28. West Bengal 

Lou to Fruit Growera 

193. SHRI S.K. KHARVENTHAN : Will the Minister 

of AGRICULTURE be pleased to state : 

(a) whether thunderstorms have adversely affected 

output of mango, apple, banana and other fruits in some 

parts of the country recently; 

(b) If SO, the estimated loss to the fruit growers as 

a result thereof; and 

(c) the assistance provldedlto be provided to the 

affected farmers, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER -AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) No State 

Government except the State of Maharaahtra has reported 

such loss. 
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(b) As per primary estimation, fruit growers have 

suffered 1088 of over approximately 400 ha. in the State 

of Maharashtra. 

(c) No proposal for seeking a88lstance has been 

received. 

Jakhau FI.hlng Harbour Project 

194. SHRI P.S. GADHAVI : 

SHRI MAHESH KANODIA : 

SHRI BHUPENDRASINH SOLANKI 

SHRI JASUBHAI DHANABHAI BARAD : 

SHRI HARILAL MADHAVAJI BHAI PATEL: 

SHRI MADHUSUDAN MISTRY : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the Union Govemment ha8 accorded 

approval to Jakhau Fishing Harbour Project (JFHP) as 100 

percent Centrally Sponsored Scheme; 

(b) whether the initial cost of the project has 

escalated due to delayed environment clearance thereby 

raising the amount to Rs. 41.48 lakhs, which Is yet to be 

paid to the Govemment of Gujarat; 

(c) if so, whether the Union Govemment has 

assured that the enhanced cost could be considered In 

view of the fact that the original estimates were based on 

1990-91 rates; 

(d) whether the Govemment of Gujarat ha8 sent 

the detailed report regarding revi8ed estimated cost; 

Union Govemment had in May 1993 accorded approval for 

construction of fishing harbour at Jakhau at an estimated 

cost of Rs. 1143.60 lakh with 100 percent Central 

a88latance. 

(b) The project was to be completed by May 1996 
within the approved cost of Rs. 1143.60 lakh. However, the 

Govemment of GuJarat has revised the cost estimates 

several times with the latest revised cost of estimate put 

at Rs. 3483.90 lakh. The State Govemment has attributed 

the C08t escalation to delay In obtaining environmental 

clearances as one of the reasons. 

(c) No, Sir. 

(d) and (e) The Govemment of Gujarat ha8 not 

8ubmitted a comprehensive and final revised cost estimat~ 

proposal as requested by the Govemment of India. 

Road Connectivity between GuJarat'. 

Kutch and Paklatan 

195. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

the Minister of DEFENCE be pleased to state : 

(a) whether the Govemment proposes to undertake 

road connectivity between Kutch and Pakistan; and 

(b) If 80, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) No Sir. There is no 8uch proposal. 

(b) Does not arise. 

Effect. of Mobile Phon.. on Heafth 

and 196. SHAI KINJARAPU YERRANNAIDU : 

(e) If so, the time by which the revised cost is likely 

to be released to the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTEA OF .STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHAI TASLIMUDDIN) : (a) Yes, Sir. The 

SHAI PANKAJ CHOWDHARY: 

Will the Minister of COMMUNICATIONS AND INFOR· 

MATION TECHNOLOGY be pleased to state: 

(a) whether the electromagnetic waves emitted by 

mobile phones can seriously damage the tissues of the 

users; 
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(b) If 80, the details thereof; 

(c) whether the Government has Issued guidelines 

asking manufacturers and service providers to avoid 

advertisements showing children and pregnant women 

using telephone; 

(d) If 80, the details thereof; 

(e) whether any inquiry has been made In this 

regard; and 

(f) if 80, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) to (f) The World 

Health Organisation (WHO) fact sheet No. 304 of May, 2006 

states that the radiations from mobile base stations, phones 

and wlre1es8 networks are far below the permitted levels 

and also the research results collected to date, confirm that 

th8re Is no convincing ecientific evidence that the weak RF 

signals from base statlonalphones and wireless networks 
\ 

cause adverse health effects. 

It Is further mentioned that the report of the committee 

constituted as per the orders of Hon'ble High Court, 

Mumbai, to study the effects of radiations from mobile 

phone towerslphones and related aspects, under Director 

General, Indian Council of MedIcal Research (ICMR) 

Indicates that 'overall there Is not enough evidence to show 

direct health hazarcla of RF exposures from mobile base 

statklnslphones. 

Government has not Issued any guidelines asking 

manufacturer and eervlcee providers to avoid advertise-

me~ts showing children and pregnant women using mobile 

telephones. 

MSP for Agricultural ProcIuct8 

197. SHRI PRABODH PANDA: 

SHRI SANTOSH GANGWAR : 

SHRI CHANDRABHAN SINGH : 

SHRI MADAN LAL SHARMA : 

PROF. M. RAMADASS : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the Government has announced the 

Minimum Support Price (MSP) for agricultural products for 

the year 2008-2009; 

(b) if 80, the details thereof, Crop-wi8e; 

(c) the details of the recommendations made In this 

regard by the Commlaaion for Agrlcuhural Coat and Price8 

(CACP) particularly with reference to paddy; 

(d) whether the Government has proposed to 

provide additional price as a bonus for different agricultural 

products; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBliC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) The 
Government has announced Minimum Support Price (MSP) 

for the Kharlf crops of 2008-09 season. The MSPs 

recommended by the Comml88ion for Agricuhural Coat and 

Price8 (CACP) and announced by the Government are as 

follow8:-

(Re. per quintal) 

Commodity Variety MSP Reco- MSP Announced 

mrnended by the 

by CACP Government 

123 4 

Paddy Common 1000 850 • 

Grade A 1050 880 • 
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Jowar 

Balra 

MaIze 

Ragi 

Tur (Arhar) 

Moong 

Urad 

Groundnut· 

In-lhell 

Soyabean 

Sunflower 

Seed 

Sesamum 

Nlgeraeed 

Conon 

2 3 

Hybrid 840 

Maldandl 860 

840 

840 

915 

2000 

2520 

2520 

2100 

Yelow 1390 

Black 1350 

2215 

2760 

2405 

Stable length (mm) 2500 
of 24.5 - 25.5 and 

Mlcronalre value of 

4.3 - 5.1 

Staple length (mm) 3000 

of 29.5 - 30.5 and 

Micronaire value of 
3.5 - 4.3 

*BonUI of As. 50 per quintal hu been approVed. 

4 

840 

860 

840 

840 

915 

2000 

2620 

2520 

2100 

1390 

1350 

2215 

2750 

2405 

2500 

3000 

(d) and (e) The Issue of bonul over and above the 

MSP II considered by the Govemment from time to time 

depending upon requirements of Pubtic Dlatribution 
Scheme (PoS). atock situation with procurement agenclel 

and other market factors. However, a proposal to grant 

bonus of RI. 50 per quintal for paddy for 2008-09 season 

has been approved. over and above the MSP. 

Shortage of SIM C8rde 

198. SHRI AJOY CHAKRABORTY : WUI the Minister 

of COMMUNICATIONS AND INFORMATION TECHNOL· 

OGY be pleased to state : 

(a) whether there II an acute shortage of SIM cards 

In the country Including Baalrhat sub·divlsion of North 24 

Parganu District of West Bengal; 

(b) If so. whether the Govemment h88 taken any 

remedial meuures to augment Its supply In the country; 

and 

(c) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRAolTYA M. SCINoIA) : (a) No Sir. SIM 

carda are available on demand In aU circles of BSNL 

Including Baalrhat 8ub-dIvision of North 24 Parganas 

DIstrict of West Bengal. There is no shortage of SIM cards 

In MTNL also. 

(b) and (c) 00 not arise in view of (a) above. 

NMlOI18I Co.NI Protection Project 

199. SHRI HARIBHAU RAn-tOO: Will the Minister 

of WATER RESOURCES be pleued to state : 

<a> whether the Govemment of Maharashtra h88 
submmed a project proposal amounting to Rs. 194 crore 
under National Coutal Protection Project; 

(b) If 80. the details thereof and the time by which 

It is likely to be approYacl and funds re~ for the 

purpose; 
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(c) whether the AsIan Development Bank (ADS) 

has approved lOme amount as technical asaistance for 

preparing Coastal Protection and Management Project; and 

(d) if so, the details thereof indicating the quatum 

and adequacy of these funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) to (d) Water being a State subject, works for 

~nti-erosion measures are taken up by the respective state 

Govemments from their own resources and according to 
their own priorities. However, realizing the severity of 888-

erosion problems in certain critical reaches of the coast 

line and on the recommendation of National Coastal 

Advisory Committee, it was decided to obtain information 

from all maritime States for preparation of a proposal for 

National Coastal Protection Project (NCPP) and seek 

external funding. Based on infonnalion provided by States, 

an approach paper was prepared and I8f1t to Planning 

Commission In July 2004 In thJs regard. This, Inter-alia, 

Included the proposal from Govemnwrt of Maharashtra for 

Rs. 193.80 Croree. 

In March 2005, the Planning CommIaion forwarded 
the proposal to Department of Economlc Aftalta fof' poeIng 

It to an appropriate Agency for external funding. After 

due consideration, the Department of Economtc Affairs 

forwarded the same to the Asian Development Bank 

(ADB). 

ADB has approved Project Preparatory Technical 

Assistance (PPT A) in respect of works in the States of Goa, 
Kamataka and Maharashtra. An agreement has already 

been signed between ADB and the Department of 
Economic Affalra on 3rd March, 2008. 

(Translation] 

Plsclcunure Development Agency 

200. SHRI CHANDAABHAN SINGH: Will the Minister 

of AGRICULTURE be pleased to state: 

(a) whether the Govemment has received any 

proposal from the Government of Madhya Pradesh 

for sanction of Rs. 302.677 lakhs as central share 

and revalidation of Rs. 4.423 lakhs during the current 

financial year for development of water creatures in fresh 

water under the scheme of Pisciculture Development 

Agency; 

(b) if so, the details thereof; and 

(c) the time by which funds are likely to be provided 

for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI T ASLIMUDDIN) : (a) to (c) 

Yes, Sir. The State Govemment of Madhya PradeIh had 
sent a proposal for sanction of Rupees 298.29 !akh as 
Central share and revalidation of Rupees 4.42 lakh 

of unspent balance under the Centrally Sponsored 

Scheme of Development of Inland. Fisheries and 

Aquaculture during the current year. The proposal was 

considered by the govemment and an amount of Rupees 

100 Iakh has already been released to the state 

government. Rupees 4.42 lakh lying as unspent wtth the 

state government under the Scheme has also been 

revalidated. 

()utagndlng SUgarcane Dues 

201. YOGI ADITYA NATH : Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to state: 

(a) whether huge amount due to sugarcane growers 

are outstanding against various sugar mills in the country; 

(b) If so, the details thereof; and 

(c) the steps being taken by the Govemment for 

earliest payment of said arrears? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBlIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

A sum of As. 2624 crore was outatandlng as cane price 

arrears payable to sugarcane growers for the cane supplied 

In sugar season 2007-08 as on 31.7.2008. The outstanding 

cane price anwua ~ the sugar season 2006-07 stood at 
As. 230 crore and for the period prior to sugar seuon 
2008-07, the cane price arrears, as on 31.7.2008, were 
As. 226 CfOf8. 

(c) The Central Government has taken a slew of 
measures to help the sugar Industry in liquidating the 

outstanding cane price arrears payable by the sugar mills 

to the cane growers, which, Inter alia, are as under: 

(I) A buffer stock of 50 lakh tonnes of sugar was 

created for a period of one year. Under this buffer 

subsidy scheme, the Central Govemment reim-

burses the Interest. Insurance and storage 

charges to eugar factories for the quantity 

allocated and maintained as buffer. Further, the 

banks provide additional credit on creation of 

buffer stock by waiving the margin requirement. 

The buffer subsidy 80 disbursed to sugar 

factories is to be utilized for cane price payment 

as a first priority and additional credit is to be 

exclusively used for cane price payment; and 

(Ii) Export assistance to defray expenditure on 

intemal transport, marketing and handling charges 

and ocean freight 0 As. 1,3501- per ton for sugar 

factories in coastal States and As. 1 ,4501- per 

ton for those In non-coaatal States subject to 

actuais by road/rail for exports to the neighbOring 

countries has been provided from 19.04.2007 

upto 30.09.2008. The a .. lstance 80 provided is 

also to be utllized for cane prtce payment as a 

first priority; and 

(iii) A loan scheme of about As. 3800 crore to extend 

financial assistance to sugar undertakings has 

been implemented to provide additional liquidity 

support to the extent of notional excise duty on 

production of sugar In 2008-07 and 2007-OS 

sugar aeasons exclusively earmarked for cane 

arrears/dues of 2006-07 and 2007-08 sugar 

seasons reapectlvely. 

(Iv) The NABARD package of 2005 for restructuring 

of term loans of co-operatlve sugar factories has 

been expanded to Include cooperative sugar 

factories not Included eartler In the package. It 

was also decided to convert outstanding loans 

on account of harveetlng and transport charges 
and short margin appearing In the factories' 

accounts as on 01.04.2007 to five year term 

loans without Interest subvention. 

Embankments 

202. SHRI SHISHUPAl N. PATLE : 

SHRI ADHIR CHOWDHURY : 

SHRI MOHO. TAHIR: 

SHRI KAILASH NATH SINGH Y AOAV : 

WIn the Minister of WATER RESOURCES be pIaaaed 
to state: 

(a) the total length of embankment in kilometers, 

constructed In the country 80 far; 

(b) the total land area In hectares already protected 

from ftooda 80 far; 

(c) th~ steps taken to check breach In the 

embankments; 

(d) whether any 88S8S8ment has been made in 

regard to area of land damaged due to floods; 

(e) If so, the deIalla and outcome thereof; and 

(f) the details of total amount of funds allocated and 

released for flood control? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) and (b) As per the Report of the Working 
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Group on Water ReIOUI'C88 for the XI Five Year Plan, 

conatltuted by Planning Commission, a loIal of 33929 

kilometers of embankments has. been constructed In 

different parts of the country and a result of that, an area 

of 18.22 million hectares has been provided reasonable 

protection against floods, up to March, 2006. 

(e) Flood Management being tr State subject, the 

IChemes for flood control are planned, funded and 

executed by the State Govemments themaetves as par their 

own priortt1e8 out of their State plans funds which are made 
available to them through Planning Commission. In order 

to provide additional assistance to flood affected stat .. for 

flood management and erosion control wortal in erttlcal 

reaches, the Govemment of India has also approved a 

atate sector scheme namely "Flood management 

Programme" for implementation during XI plan. 

(d) and (e) As per Information provided by dIHerent 

states, average area of 7.509 million hectares has been 

assessed as affected annually due to floods. 

(f) As per the Report of the Working Group on Water 

Resources for the XI Five Year Plan, constituted by 

Planning Commission, a total of As .. 5965 erore was 

allocated during X Plan for flood management both In 

Central and State sector, against which actual expenditure 

of As. 4468 erore has been reported upto end of X Five 

year Plan. 

[English] 

Tea.DensIty In Urban and Rural A ..... 

203. SHRI AMITAVA NANDY : 

SHRI BASU DEB ACHARIA : 

Will the Minister of COMMUNICATIONS AND INFOR-

MA TION TECHNOlOGY be pleased to state : 

(a) whether the rural tele-density is extremely low 

as compared to the- urban tele-denslty In the country; 

(b) H so, the details thereof alongwith the tela-

density of rural and urban areas during the current year, 
and 

(c) the steps takenlbelng taken by the Govemment 

to remove the disparity of tele-density between the rural 

and urban areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) and (b) As 
compared to urban tele-denalty, rural tele-denslty In the 

country Is low. The details are fumlshed beIow:-

As on 31.03.2008 As on 31.08.2008 

Rural tele-density 9.46% 11.18% 

Urban tele-denslty 66.39% 74.33% 

Overall tele-denalty 26.22% 29.83% 

(0) . The following steps are takenlbelng taken by 

the Govemment to improve the tele-denslty In rural 

&r8as:-

(I) Support from universal Service Obligation Fund 

(USOF) for provisioning of Rural Direct Ex-

change Unes (RDELa) In all the 1685 net cost 

positive Short DIstance Charging Areas (SDCAs). 

(Ii) A scheme has been launched by usa Fund to 

provide subsidy support for setting up and 

managing 7871 number of infraatructure alt .. 

(towers) In 500 districts spread over 27 states, 

for provision of f!1Oblle services in the specIf~ 

rural and remote areas, ~re there Is' no 

existing ftxed wireless or mobile co,!erage in the 

country. Also, about 11000 number of additional 

Infrastructure sites (towers) are proposed to be 

Installed in the second phase. 

(III) Relaxation of norms by Bharat Sanchar Nigam 

Umlted (BSNL) for laying cable upto 5 kms of 
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exchanges against the eariler 8tandard of 2.5 
Kme baaed on demand and techno-commercial 
consideration. 

(Iv) Large-scale deployment of WLL network by 
BSNL in rural areal. 

(v) Deployment of Mobile Network along all the 

HighwaY8 by BSNL to give Incidental coverage 
to large parts of rural area8. 

(vi) Remote and far-flung areas, which are not 

po88ible to be covered with terrestrial technol-

ogy, are planned by BSNL to be covered with 
Digital Satellite Phone Terminals (DSPTs). 

(vii) In addition to the efforts made by BSNL, the 
private operators are aleo offering their services 
to meet the demand for telephone. 

[Translation] 

Improper u.. of money by Sugar Mill. 

204. SHRI HANSRAJ G. AHIR : Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to state: 

(a) whether the Comptroller and Auditor General of 
India (C&AG) has made adverse remarks on the Improper 

use of the shareholders' money by the cooperative sector 
sugar mills In Maharashtra; 

(b) if so, whether the Govemment has taken any 

step for recovery of the amount payable to the farmers as 

observed by C&AG; 

(c) if 80, the details thereof; 

(d) whether any Inquiry has been conducted into the 
incident on the basis of the observations of C&AG; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (e) 

Information Is being collected from Government 
of Maharashtra and will be laid on the Table of the 

House. 

exemption In Acceu DefIeR Ch.rg .. 

205. SHRI SANTOSH GANGWAR : Will the Minister 

of COMMUNICATIONS AND INFORMATION TECHNOL-
OGY be pleased to state: 

(a) whether the Telecom Regulatory Authority of 

India (TRAI) has proposed to consider to fully exempt the 
telecom companies from paying the Access Deficit Charge 

(ADC); 

(b) if 80, the total benefits of this exemption accruing 
to the common conlumer In this regard; and 

(c) if not, the reasons thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA) : (a) As per regulation 
Issued by Telecom Regulatory Authority of India on 27th 

March 2008, no Access Deficit Charge (AOC) is payable 

with effect from 1 st October 2008. 

(b) and (c) Till 30th September 2008, ADC was 

applicable on Incoming International caHI. The charges for 
such calls are paid by subscribers In foreign counties. 
Therefore benefit of this exemption does not accrue to the 

common consumer in India. 

RecruHment Proce.. In Armed Force. 

206. SHRIMATI SUMITRA MAHAJAN : Will the 

Minister of DEFENCE be pleased to state: 

(a) whether the Government proposes to bring about 
comprehensive change in recruitment process for officers 
In the Armed Forces; 

(b) if 80, the details thereof; and 
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(c) t~ time by which the said proposal is likely to 

be Implemented? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) to (c) The Government has given 'in principle' approval 

to a proposal from the Army Headquarters for restructuring 

of the OffIcers' cadre In the Army which would invotve 

changes in the recruitment process. The restructuring 

proposal primarily involves reduction in the Intake of 
Permanent Commissioned Officers, increase in the intake 

of Short Service Commi88ioned Offtcera, introduction of a 

Non-Technical Entry Scheme for Short Service Convnis-

slon, increasing the in-service entry, etc. The common 
aspects of the above propoaala of the Army will be 

applicable to the Navy and the Air Force, to the extent 

possible. AIJ the detailed modalities for the revised structure 

of Office(s cadre of the Army are not yet worUd out, no 

time frame can be given at this .tage for Implementation 

of the proposal. 

{English] 

CompIelnta ...... W ... 80dIee 

AMtoration ProtecU 

207. SHRI SARVEY SATY ANAAAYANA : WIll the 
Minister of WATER RESOURCES be pleased to state : 

(a) whether widespread complaints have been 

received from places where the Water Bodfes Restoration 

and Management projects were undertaken; 

(b) if 80, the detaHs thereof and the reasons 

therefor; and 

(c) the remedial steps taken by the Government on 

the said complaints? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) to (e) Ministry of Water Resources, 

Government of India approved a Pilot Scheme viz. 'National 

Project for Repair, Renovation and Restoration of Water 

Bodies directly linked to Agriculture' in January 2005 at the 

cost of Rs. 300.00 crore to be ahared by the Centnt and 

State in the ratio of 3:1 for the remaining period of X Plan. 

It was a State leelor scheme Implemented with the help 

of DiatrlCt Level Implementation Committee (DLlC) under 

the State Governments. The complaints about the scheme 
are forwarded to the State Govemments fgr neceelary 

action. 

208. SHRI BALASHOWRY VALLABHANENI 

WHI the Minister of AGRICULTURE be pIeued to stale ! 

(a) Whether' a National Dairy Plan II under 

conalderation of the Government; 

(b) If so, the preaent statuI of the plan; and 

(e) the time by which the plan il likely to be 

finalized? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN) : (a) to (e) Yes, Sir. 

The Department hu received an Approach Paper on the 

National Dairy Plan (NOP) formulated by the National Dairy 

Development Board. The same has been forwarded to the 

Department of Economic Affalra for tying up external 

assistance. As the NDP II atUI at a nascent stage of Its 

conception, it ia little too early to spell out the time frame 

for its finalization. 

Ezhlm.l. NIIv.1 ACltdemy 

209. SHRI P. KARUNAKARAN : Will the Minister of 

DEFENCE be pleased to state : 

(a) the details of varloua projects and training 

courses conducted in the EzhlmaJa Naval Academy at 

present; 

(b) whether the Academy has achieved its targets; 

and 
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(c) H 80, the details thet'eofalongwtth the future 

plana of the Academy? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

Ca> to (c) The Ezhlmala Naval Academy it under 

conatruction at present. The Academy win corMI8IlC8 

conducting B. Tech. courae for 750 cadetaIconvnIse 
offIQerI with effect from the academi: aeuIon comrnalClng 

In 2009. The B. Tech. programme has been drawn up 

by the Navy In conjunction with JNU and the All India 

Council for Technical Education. The Academy wi! have 

state of art faclUtlea to undetVIke traJning. In the 

intervening period, Naval OrIentation COUI'I8S are being 

conducted to utilize the available bulc training Infrastruc-

ture since June, 2005. So far six such COUI'88I have been 

completed. 

CultMltlon of LIInd In Border ArMa 

210. SHRI ABU AYES MONDAl : WIII'the MInister 

of AGRICULTURE be pleased to ltate : 

<a> whether the farmers are facing difficulties in 

cultivating land In the border areas of the country; and 

(b) if so, the reasons therefor and action taken 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHUAIA) : (a) Yes, Sir. 

In border areas of the country, farmers at times do face 

difficulties In cultivating land acroas the fencing. 

(b) The reasons and actiOn taken are detailed 

beIow:-

Some Inconvenience to farmers have been 

reported due to fencing that has been created 

at the International Border of the country to 

prevent Illegal trans-border movement and 

criminal activities. The border guarding forces 

have been deployed on the International Border 

along the fencing. Farmers' entry to the 

agriculture fields across the fencing Is regulated 

through the entry and exist gates only and 

access control measures are taken. 

To mitigate the difficulties faced by the farmers, 

the following measures have been taken by the 

border guarding forces:-

(a) Timings for opening and closing of gates 

have been fixed in consultation with the 

local people and Village Panchayat. 

Gates are opened on. all seven days of 

the week. 

(b) Security Is provided to the farmers who 

are ahead of fencing by deploying extra 

troops. 

[Tf8MJIJtion} 

LoMe to Fa"..,. 

211. SHAI HEMLAL MUAMU : Will the Minister of 

AGRICULTURE be pleased to state: 

(a) the number of farmers benefiting from the 

agricultural loans during the last three years and the current 

year, Stat.wlse; 

(b) whether the farmers of many States are not 

getting the benefit of Klsan Credit Card and other 

agricultural loans from the banks; 

(c) if 80, the details thereof; 

<d> the details of various agricultural loans extended 

by the banks to the farmers till date during the last three 

years and the current year; 

<e> whether the Government has started any nation-

wide survey to make available agricultural loans to every 

farmer; and 
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(f) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) As 

reported by the National Bank for Agriculture and Rural 

Development (NABARD), State-wise detalla of the number 

of farmers benefiting from the agricultural loans provided 

by Cooperative Banks and Regional Rural Banks 

(RRBs) during the last three years Including the current 

year ,are given in the enclosed Statement-I, II and III 

Agency 

reapectJveIy. The IUmmary poeItIon of number of agricul-
tural loan accounts financed in the last three years 
Including the currant year In respect of Commercial Banks, 

Cooperative Banks and RRBs Is given In the enclosed 
Statement-IV. 

(b) No, Sir. 

(0) Does not ariee. 

(d) The details of various agricultural loans extended 

by the banks to the farmers tiH date during the lalt three 

years Including the current year are 18 under:-

(Re. In Crore) 

Total agriculture credit given 

2005-06 2008-07 2007-08 
(ProvIeionaI) 

2008-09 
(01.04.08 to 

30.9.08) 

Commercial Banks 125,477.01 166,485.43 

Cooperative Banks 39,785.66 42479.80 

RRBs 15222.90 20,434.65 

Total 180.485.57 229,399.88 

(e) and (f) As per the recommendation of the 
Rangarajan Committee on Financial Inclusion, emphasis is 
on providing financial services to the hitherto neglected 
sections of the population and Government has constituted 
two funds viz. Financial Inclusion Fund (FIF) and Financial 
Inclusion Technology Fund (FITF) with an overall corpus 
of Rs. 500 crore each. 

In different parts of the country, banks have conducted 
s~rveys to lden~ the 'financially excluded', baaed on 
which appropriate strategies, like opening of 'no-frill' 
accounts, providing of General Credit Cards 'fYlth limit of 
upto Rs25,0001- etc. have been Initiated to enhance 
Financial Inclusion and thereby facilitate availability of 

agricultural loans. 

SI. 

No. 

1 

1. 

2. 

3. 

175,072.13 84,988.86 

43,684.13 19,442.33 

24,813.65 10,833.18 

243,569.91 95,064.16 

SIll,."..,,'., 
Total Nos. of AccouQts for the year 2006-2007 

State Coops RRBa Total 

Banks 

2 3 4 5 

Delhi 253 0 253 

Haryana 1115763 113040 1228803 

Punjab 949037 78383 1027420 
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1 2 3 4 5 2 3 4 5 

4. Himachal Pradesh 25982 14078 40060 26. Rajasthan 1257244 206244 1463488 

5. Jammu and 12429 4167 16596 27. Andhra Pradesh 8567 1096416 1104983 

Kashmir 
28. Kamataka ·893792 449633 1343425 

8. Uttar Pradeeh 33110764 1188359 4499123 
28. Kerala 934519 1074322 2008841 

7. Uttaranchal 209888 9012 218898 
30. Tamil Nadu 689436 428769 1118205 

8. Andaman and 285 0 265 
NIcobar I_nds 

31. Pondlcherry 3600 0 3600 

9. BIhar 234360 216031 450381 Grand Total 18871111 6241915 25113026 

10. Chhattllgarh 542560 1n844 720404 Source: NABARD 

11. Jharkhand 0 49568 49568 ""..",."t'" 
12. Orlaaa 1187053 239480 1428533 Total Nos. of Accounts for the yesr 2007-2008 

13. West Bengal 0 144274 144274 51. State Coops RRBs Total 

14. Arunachal Pradesh 0 542 542 No. Banks 

15. Assam 1751 23512 25263 
2 3 4 5 

18. Mantpur 0 0 0 1. Deihl 128 0 128 

17. Meghalaya 1931 3208 5139 2. Haryana 1158009 115636 1273645 

18. Mizoram 265 2078 2343 3. Punjab 993519 98028 1091547 

19 .. Nagaland 162 144 308 4. Himachal Pradesh 26016 37907 63923 

20. Sikkim 602 0 602 5. Jammu and 10021 4217 14238 

Kashmir 

21. Trlpura 522 8399 8921 
6. Uttar Pradesh 3406172 1215651 4621823 

22. Goa 146 0 146 
7. Utt&ranchal 197472 9430 206902 

23. Gujarat 743699 168019 909718 
8. Andaman and 30 0 30 

24. Madhya Pradesh 3605420 221285 3826685 Nicobar Islandl 

25. Maharaahlra 3141113 327130 3468243 9. Bihar 286341 218158 504497 
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2 3 4 5 

10. Chhattlsgarh 648743 139223 787966 
Total Nos. of Accounts for the year 2008-09 

(upto August, 2008) 

11. Jharkhand 0 57278 57278 
81. State Coops RRBa Total 

12. Orissa 1181874 227679 1409553 No. Banke 

13. West Bengal 0 95401 95401 1 2 3 4 5 

14. Arunachal Pradesh 0 528 528 
1. DeIhl 2 0 2 

'15. Assam 3672 35781 39453 
2. Haryana 148459 48353 202318 

16. Manlpur 0 0 0 
3. Punjab 684312 42344 708678 

17. Meghalaya 1336 3383 4719 
4. Himachal Pradesh 10252 6681 20135 

18. Mizoram 856 2456 3312 
5. Jammu and 760 564 1645 

19. Nagaland 119 65 184 Kashmir 

20. Sikkim 1413 a 1413 6. Uttar Pradesh 1110n5 243267 1374940 

21 .. Tripura 560 8642 9202 7. Uttaranchal 39597 2591 42997 

22. Goa 139 0 139 8. Andaman and 12 0 12 

23. Gujarat 760503 173835 934338 NIcobar Islands 

24. Madhya Pradesh 2807248 232841 2840089 9. BIhar 1938 17474 30825 

25. Maharashtra 2804192 181717 2985909 10. Chhattlsgarh 494983 49457 5481n 

26. Rajasthan 1481811 233382 1714973 11. Jharkhand a 9080 9695 

27. Andhra Pradesh 1751154 11455412 2898588 12. 0rIaaa 288059 64733 357553 

28. Kamataka 1264851 467461 1732312 13. Weat Bengal a 19247 23990 

29. Kerale 916159 1066226 1982385 14. Arunachal Pradesh 0 25 50 

30. Tamil Nadu 674431 523397 1197828 15. Assam 1022 9782 14221 

31. r'ondlcherry 3854 0 3854 16. Manlpur 0 0 0 

Grand Total 20180223 6273712 26453935 17. Meghalaya 435 275 760 

Source: NABARD 18. Mlzoram 227 3642 7334 
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1 ,2 3 4 5 

19. Nagaland 59 149 210 

2O.SIkkJm 789 o 789 

21. Tripura 152 6755 7331 

22. Goa 48 o 48 

23. Gujarat 639840 152741 797529 

24. Madhya Pradesh 861811 103888 978349 

25. Maharaahtra 156575 10480 167619 

26. Rajasthan 353355 23509 380185 
I. 

27. Andhra Pradesh 296242 505846 838795 

28. Kamataka 552911 158201 723233 

29. Kerala 310969 496917 

SO. Tamil Nadu 170863 94862 268709 

31. Pondlcherry o 

Grand Total 5976721 1884855 8003305 

Source: NABARD 

Agency-wise summaty In respect of number of 
agrlcuIturBJ accounta financed during the 2006'()7, 

2007-08 and 2008.(J9 (upto August 20(8) 

2006-07 2007-08 

1 2 3 

174.79 

(No. of lakh) 

2008-09 

(upto 

August, 20(8) 

4 

48.23 

2 3 4 

RRBs 62.41 62.74 18.85 

Cooperative Banks 188.71 201.80 59.77 

Total 423.12 439.33 126.85 

Source: NAe.CRD 

(English) 

Inter-Unklng of RIYe1'8 

212. SHRI VASANTRAO MORE: Will the Minister of 

WATER RESOURCES be pleased to state: 

(a) whether the Tapi Irrigation Development Board, 

Jalgaon of Maharuhlra has submlned any project to the 

Union Govemment for Inter-linking of rivers; and 

(b) if so, the current status of the project proposal 

alongwlth the time by which It Is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) and (b) National Water Development Agency 

(NWDA) has received five proposals from Tapl IrrlQation 

Development Corporation, Jalgaon through Government of 

Maharashtra In January, 2007. Out of these, two proposals 

are for Intrastate linking of rivers namely (i) Jalgaon District 

River linking project and (Ii) Tapl river link canal. The work 

for the preparation of pre-feasibility reports of these two 
links has been taken up by the NWDA. The Implementation 

of these projects depends upon their techno-economic 

yJabIItty. 

[Translation) 

Fertility of Land 

213. SHRI SYED SHAHNAWAZ HUSSAIN: 

DR. LAXMINARAYAN PANDEY: 

Will the Minister of AGRICULTURE be pleased to state: 
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(0) whether ftoods in various parts of the country 

have destroyed the Kharif .. crop and also depleted the 

fertility of the land; 

(b) If so, whether the Govemment provided any 

asSistance to cover the losses due to such floods; 

(c) if so, the details thereof; and 

(d) the steps being taken by the Govemment to 

enhance the fertility of land affected by the floods? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d) The 

information is being collected and will be laid on the Table 

of the Sabha. 

(English) 

Fodder Banks 

214. SHRI NAAAHARI MAHATO : Will the Minister 

of AGRICULTURE be pleased to state : 

(a) whether the Govemment Is provided Central 

funds to the States for the establishment of fodder 

banks in the States to meet the exigencies in natural 

calamities; 

(b) If so, the detailS thereof; and 

(c) the funds released to West Bengal and 
Maharashtra so far for the purpose and the result achieved 

therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN) : (a) No, Sir. The 

component relating to establishmant of fodder banks was 

dropped from the Centrally Sponsored Fodder Development 

scheme w.e.f 1 .... 2005. 

(b) Question does not arise. 

(c) Before the closure of subject component, the 

State of Maharaahtra was releaaed an amount of Rs. 41.25 

lakhs In 2001-02 and a 8imilar sum In 2004-05. While funda 

released In 2001-02 were utilized, the funde released In 
2004-05 were refunded by the State Government Funds 

of As. 41.25 lakhs provided to State of West Bengal In 
1994-95, for establishment of one fodder bank, were 

utilized. 

(Translation) 

Decree.. In depth of Rivera 

215. &HRI MOHO. TAHIR: 

SHRI KAILASH NATH SINGH YADAV : 

SHRI SHISHUPAl N. PATlE : 

Will the Minister of WATER RESOURCES be pleased 

to state: 

(a) whether an evaluation of the decrease in the 

depth of the rivers due to silting has beerI made during 

the last three years and the current year; 

(b) If so, the number of rivers whoee depth has 

decreased due to silt; 

(e) whether any scheme has been formulated In the 

Tenth Five Year Plan to deal with the problem of silting 

in the big rivers of country; 

(d) If so, whether the work has already been started 

on these rivers; 

(e) If so, the details thereof alongwlth the funds 

allocated for the purpoee; 

(f) whether all the funds have been utilised; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) No Sir. 
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(b) Doe, not artee. 

(c) No Sir. 

(d) to (g) Do not arise. 

{Eng/lair} 

ProcuI'8lll8llt of WheIt u.... PDS 

218. SHRI NIKHIL KUMAR : 

SHRI ADHIR CHOWDHURY : 

Will the Mlnlater of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION be pleased to atate : 

(a) whether the Union Govemment procured 

wheat from the farmeralmarket during the current Rabl 
season for distribution under Public DIstribution System 
(PDS); . 

(b) If so, the total quantum of wheat procured and 

the cost thereof; 

(c) whether the policy of the Government to supply 

wheat to State Governments under PDS has been modified; 

and 

(d) If so, the extent and manner in which the 

Union Government ensured the proper utilization of wheat 

supplied to State Govemments under PDS? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Yes, Sir. 226.82 lakh tonnes of wheat has been procured 

by .FCI and State agencies in Rabl Marketing Season 

2008-09 for the Central Pool at Minimum Support Price of 

Rs. 1000 per quintal. 

(c) No, Sir. 

(d) Does not arlie, as no modification has been 

made to exlltlng policy of supply of wheat to State 

Governments under PDS. 

(TransIIItIon) 

......Ion facility to workwa In 
UnorganIMcI Sector 

217. SHRI SHAILENDRA KUMAR: Will the Minister 

of LABOUR AND EMPLOYMENT be pleaaed to state: 

(a) whether the Government proposes to extend 

pension facility to the workers and labourers engaged In 

the unorganlsed sector; and 

(b) if 80, the details thereof; 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) and (b) The Government is implement-

ing National Old Age Pension Scheme for people 'Below 
Poverty Une' (BPL) which Inter alia includes unorganized 

sector workers also. 

Public Telephone Bootha 

218. SHRI SUBHASH MAHARIA : WHI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be plea~ to state: 

(a) the total number of Public Telephone booths 

functioning in the country during the last three years and 

the current year; 

(b) the number of telephone booths lying non-

functional out of them during the current year; 

(c) whether In face of competition from the new 
technology Multimedia Kiosks, a large number of such 

Public Telephone booths are struggling to sustain 

themselves; 

(d) If so, the details thereof; and 

(e) the stepa taken by the Govemment to improve 

the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
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(SHRI JYOTIRADlTY A M. SCINDIA) : (a) The total number 

of Public Telephone booths (PCOS) operated by the 
franch1888 of Bharat sanchar NIgam Ltd. (BSNL) and 
Mahanagar Telephone Nigam Ltd. (MTNL) and BSNLIMTNL 
in the country during the last three years and the current 
year are given u follows: 

Status u on 

31.3.2006 

31.3.2007 

31.3.2008 

30.9.2008 

(b) Nil. 

(e) No, Sir. 

No. of PCOS 
(Excluding VPTa) 

2385595 

2365570 

2290541" 

2180339 

(d) and (e) Do not artee In view of (c) above. However, 
the measures taken to Improve the buelnees of PCO 
operators by Bharat sancher Nigam Ud. (BSNL) and 
Mahanagar Telephone Nigam Ltd. (MTNL) are given below: 

.8SNL 

(I) PCO operators have been allowed to convert 
their PCOS Into "BSNL Shapes" to sell varloua 
seMcealproducts of BSNL and eam diacount on 
the same. 

(II) Discount structure hu been made competitive. 

(iii) Upgradatlon of PCO Into Information Technology 
Kiosks. 

(Iv) Incentive In terms of free talk time. 

IITNL 

" (I) Enhancement of commission of pca.. 

"(II) Improvement in the terms and condltlona of 

PCOs. 

(UI) ReductIon In eecurIty deposit and mIoImum 
guarantee from PCO franchlaee. 

Croft I~ for Flood Atr.ct.d Fa ........ 

219. SHRI BHUVANESHWAR PRASAD MEHTA: win 
the M1nlater of AGRICULTURE be pleaaed to state: 

(a) whether the Government has framed any Crop 

lneurance Scheme for compensating the fanners whole 

crops got destroy.f.Ki In recent ftoods; and 

(b) If 80, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a> and (b) 

No, Sir. National Agricultural Insurance Scheme (NAIS) 
which i8 a multl-pertl Insurance scheme Is already under , 
operation since rebl 1999-2000. The acheme provides 
compreheneive Insurance cover Including the rial< of yield 

Ioaa due to flood. 

[Eng/I8h] 

220. SHRI DUSHYANT SINGH: Will the Minister of 

AGRICULTURE be pleaaed to atate : 
I 

(a) the number of Agrt-CllnIcIIAgrt-Buaineas Cen-

tres opened In the country, State-wl .. ; 

(b) the main objectives of opening theae Cllnlcsl 

Centres; 

(c) whether any new Agrt-CllnIc8lAgrt~nirea are 

proposed to be I8t up durtng 2008-09 in the country 

including Rajasthan; and 

(d) If 80, the steps taken in the th.. regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DIS!RIBUTION (SHRI KANTILAL BHURIA) : (a) Since 

Inception of the Agrl-Cllnlcs and Agrl-Buslnesa Scheme, 
5726 Agrl-Cllnlca and AgI1-Buslness Centres have been 
opened In the country upto 9th October, 2008. The State-

wise Centres are 88 under:-

Andhra Pradesh (281), Arunachal Pradesh (01), 

Assam (48), Bihar (670), Chhattlsgarh (63), Goa (01), 

Gujarat (1'58), Haryana (36), Himachal Pradesh (65), 

Jammu and Kuhmlr(42), Jharkhand. (24), Karnataka 
(687), Kerala (15), Madhya Pradeatl (137), Maharaahtra 

(1030), Manipur (43),. Nagaland (03), Orlasa (74), 

Pondlcheny (05), Punjab (37), Rajasthan (805), Tamil 

Nadu (330), Uttar Pradesh (1270), Uttaranchal (49), 

West Bengal (52). 

(b) The main objectives of opening these Cllnicsl 

Centres are:-

(i) To provide extension and other services to 

farmers on payment basla; 

(II) To support agriculture development; and 

(Hi) To promote self-employment. 

(c) So far, 535 new Agrl-Cllnicea and Agrl-Bualnesa 

Centres have been established upto 9th October, 2008, 
Including 26 centres In Rajasthan during 2008-09. However, 

88ttIng up of more centres till the end of this financial year 

woUld mainly depend on the agriculture· graduates being 

trained under the scheme. 

(d) The steps taken to se~ up more centres during 

2008-09 include:-

(I) Continuous training of agriculture graduates 

subject tRJ~eir availability. 

(II) Facilitating the trained graduates to start an agl1-

venture and providing them with the handholdlng 

support by the Nodal Training Institutes for one 

year on completion of the training. 

(III) Availing loan by the trained agriculture graduate 

on demand from nationalized banks for setting 

up of agrl-V8ntures. 

(Iv) Providing trained agricultural graduates with 

credit linked capital subsidy of 25% of the 

capital cost of the project funded. This Iubaldy 

Is 33.33% In respect of candIdate8 belonging 

to SC/ST, women and other disadvantaged 

sections and those from North-Eastern and hIH 

areas. Full Interest subsidy is also eligible for 

the first two years of the project. 

{Translstion] 

Subekly for BPL tamll'" 

221. SHRilLY AS AZMI : Will the MInister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to state the subsidy provld8dtproposed 

to be provided for the Below Poverty Une families and 

Antyodaya Anna Scheme during the current year, State-

wtse 

THE MINISTER OF· STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : M Informed 

by the Food Corporation of India, the estimate of subsidy 

for the Below Poverty Une (BPL) families and Antyodaya 

Anna Yojana (MY) Scheme during the current year 2008-
09 (Budget Estimates), State-wise, Is as under: 

SI. Name of State 

No. 

2 

1. Andhra Pradesh 

2. Assam and 

Arunachal Pradesh 

(Amount In Rs. orore) 

BPL 

Amount 

3 

1325 

588 

MY 

Amount 

4 

1014 

443 

,. 
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2 3 

3. Bihar an 

4. Chhattlsgartl 26 

5. DeIhl 149 

6. Gujatat 569 

7. Halyana 231 

8. I-ImachaI Pradesh 144 

240 

10. Jharkhand 582 

11. Kamataka 906 

12. Kerala 436 

13,. Madhya Pradesh 1189 

14. Maharaahtra 1659 

15. Meghalaya, Mizoram, 198 

Tripura 

16. Nagaland and Manlpur 92 

17. Orissa 646 

18. Punjab 83 

19. Rajasthan 622 

20. Tamil Nadu 1536 

21, Uttar Pradesh 1196 

22, Uttarakhand 89 

23, West Bengal 1134 

Total 14517 
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4 

1213 

53 

405 

153 

111 

," 

154 

450 

692 

317 

837 

1199 

135 

62 

534 

51 

482 

1165 

913 

41 

739 

11163 

[English] 

Welflt ... Scheme for Women W0rker8 

222. SHRI PARSURAM MAJHI : 

SHRI ANANTA NAY AI( : 

WIH the Minister of LABOUR AND EMPLOYMENT be 
pIeued to state : 

(a) whether the Union Government has IIaued any 

guIdeIInea to the Slate Govemmenta regarding Improvtng 
the wortdng conditions off the women employed In different 

sectors; 

(b) If so, the details thereof; 

(c) v.hether the Union Government has launched 

any welfare scheme for women WOfiters In the country; 

and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) and (b): Central Govemment has 

enacted various laws. A meeting of the Central Advisory 

Committee on Equal Remuneration Act, 1976 was held at 

New Delhi on 24th June, 2008 In which various suggestions 

were made by the members to Improve the working 

conditions of Wornen Workers viz. social security,lnsurance 

coverage, better facilities for skill development, constitution 

of State level advisory boards etc. The State Govemments 

were requested to take follow-up action on these 

recommendations. 

(e) and (d) Welfare of women workers Is an ongoing 

process. Several laws have been enacted by the 

Govemment to secure reasonable working conditions for 

women employ", and to prevent their exploitation. These 

include the Factorlea Act, 1948, Ihe Plantations Labour 

Act, 1951, the Contract Labour (Regulation and Abolition) 

Act, 1970, the Inter-State Migrant Workers (Regulation of 

Employment and Condltlona of Service) Act, 1979, the 
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Maternity Benefit Act, 1961, the Buildings and Other 

Construction Workers (Regulation of Employment and 

Conditions of Service) Act, 1996, Equal Remuneration Act, 
1976 etc. which provide inter-alia, creche facilities for the 

benefit of women workers, time off for feeding of child,.,. 
during wortdng hours, provision of maternity leave and 

separate toilets and washing facilltlea for female and male 
workers near the workplace as well 81 safe working 

conditions. 

The Govemment has introduced a ICheme of 
a8liatance for the conatructionlexpanalon of hostel building 

for wortdng women with day care centre for their child,.,.. 

Further, a Grant-in-aid scheme through Voluntary 0IganI-

zatlonalNon~emmental Organizatlona for awareness 

~ of women worke,. about their rtghta etc. II also 

~ed. 

[TraneJIItJon} 

Ir1'Iptlon Projecta 

223. SHRI GANESH SINGH : 

SHRI TATHAGATA SATPATHY : 

SHRI K.C. SINGH 'BABA' : 

Will the Minister of WATER RESOURCES be pleased 

to state: 

(a) whether the Union Govemment is contemplating 

to chalk out new irrigation projects in order to enhance 

Irrigation facilities in the country; 

(b) If 80; the details thereof indicating the number 

of proposals received, approved and pending, State-wise; 

(e) the number of ongoing irrigation projects at 

present In the country, State-wise; 

(d) the details of land In terms of acre being Irrigated 

thereunder every year, State-wise; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) The projectslachemes for crMtlon of Irrigation 

potential are planned and I~ed by 1M .-pecttYe 
State Govemments. However, Mtniatry of Water AeIources 
encouragee creation of II'rigMIon potential. The XI Plan 
envtaage creation of 16 mIIHon hIIctaNI of irrigation 
potential through ,... and medium Irritation projecta and 

minor in1glltlon IChemee including the extenIIon, MnOVa-

lion and modamlaation pratecIa and Repajr, rwMWaIion and 

Raatoratlon of water bodies. 

(b) During the XI Plan 37 no. of achemea aubmItted 

by Statea have been cleared by Technical Advtaory 

Committee. At present 68 achemes are at different atagM 

of appralaal by various agencies. State-wise details are 

given In the encloaed Statement-I. 

(c) The State-wlee details of ongoing IChemes are 

given In the encloeed Statement-II. 

(d) and Ce) As per the 'land use ltatisties' compiled 

by Mlniltry of Agriculture, net irrigated area in 2006 was 

about 60.2 million hectare. State-wise details are given in 

the enclosed Statement-III. 

81. 

State-wise details of M:hemes cMM«J by Technical 
Advf80ry CommlttH IJnd IICI'Ismes under spprs/sIJl 

State Schemes cleared 
No. by Technical 

Schemes 
under 

Appraisal Advisory 

Committee 

2 3 4 

1. Andhra Pradesh 7 

2. Assam 2 

3. Arunachal Pradesh 

4. Bihar 2 2 

" 
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1 2 3 4 1 2 3 4 5 

5. Chhatti$garh 1 3 Arunachal· Pradesh 0 0 0 0 

6. Haryana 1 AIeam 2 3 2 7 

7. Jammu and Ka8hmtr 2 4 Bihar 10 3 5 18 

8. Jhamhand 1 Chhattlagarh 4 8 13 

9. Gujarat 1 Goa 0 0 

10. HImachIII P"""" 3 Gutarat 3 20 13 36 

11. Kamataka 2 8 Haryena 4 0 1 5 

12. KeraIa 1 4 HImachal Pradesh 1 3 0 4 

13. Madhya PradeIh 4 Janwnu and KMhmIr 0 e 4 10 

14. Maharaahtra 16 10 Jhalthand e 19 0 25 

15. ManIpur 2 1 Kamataka 15 31 5 51 

16. Nagaland 1 Keraia 3 4 2 9 

17. OrIssa 4 5 Madhya Pradesh 19 9 6 34 

18. Punlab 5 Maharuhtra 58 109 3 170 

19. Rlqaatharl 3 ManIpur 2 1 4 7 

20. Uttar Pradesh 2 2 MeghaIaya 0 1 0 1 

21. Weat Bengal 3 
Mlzoram 0 0 0 0 

."".".."NI NagaIand 0 1 0 

Stste-Mle details 01 ongoing IfrlQatJon Prt:Jjecm 0riaIa 8 10 15 33 

State Major Medium Schemel Total Punfab 1 0 3 4 
Irrigation Irrigation for 
project Project ERM Rajaathan 2 8 3 13 

1 2 3 4 5 Slkklm 0 0 0 0 

Andhra Pradesh 30 24 6 60 Tamil Nadu 0 2 3 5 
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1 2 3 4 5 1 2 3 

T ..... 0 3 0 3 14. Md1ya Pradeeh 5881 

Uttar Pradeeh 11 0 16 28 16. MaheraIhtra 3296 

Uttaranchal 1 0 0 1 18. ManIpur 51 

WeatBengai 2 8 8 18 17. Maghalaya 65 

Total 182 273 563 18. Mlzoram 18 

............ 19. NagaIand 87 

Net ItrlflaIIort AIN In thouMnd ,."",.. In 2006 ... 20. on.a 1846 

per the LlInd use .tatlstlcs of AlkUIIy of AgrlcuIIunI 
21. Punjab 4038 

SI. State Net Irrigation Area 22. ~ 8294 
No. In 2008 

23. 8Iddm 8 
1 2 3 

24. Tamil Nadu 2920 
1. Andhra Pradesh 4392 

25. T~ 61 
2. Arunachal Prade8h 44 

28. UlIarakhand 345 
3. Assam 140 

27. Uttar Pradesh 13176 
4. BIhar 3034 

28. W .. t Bengal 3135 
5. Chhattlagarh 1248 

6. Goa 24 [English] 

7. Gujarat 3388 Dlveralon of Foodgr8lna to IS8ngladeah 

8. Haryana 2936 224. SHRIMA TI MANEKA GANDHI : WI" the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU· 

9. Himachal Pradesh 105 nON be pleased to state : 

10. Janunu and KashnUr 311 
(a) whether the enqutry report on complaints of 

11. Jhartchand 164 diversion of Public Distribution System (POS) foodgralna 

from West Bengal to Bangladesh has since been reoetved 
12. Karnataka 2970 from the State Government; 

13. Keraia 401 
(b) If 10. the detail and 0UIC0me theI8of; and 
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(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (e) 

The State Govemment of West Bengal has stated that 

they have not received any specific reports about 

dtYersion of PDS foodgralns from Welt Bengal to 

Bangladesh. 

However there were some Newspaper reports about 

such diversion. BSF was requested to take all steps to 

prevent emuggNng acrosa the border. They reported that 

no C8888 of smuggling of rice on large scaJe were reported 

and that they have taken steps to mount extra and strict 

vigil State Govemment alao arranged lurpriee checking by 

epecIalaquads. In some C8sea FIRs were lodged against 
a few wholesalers and Rice Milia. The District Magtltrat .. 

of bordering districts isaued prohibitory order uls 144 

Cr.P.C. to prevent unauthorized movement of foodgralns 

from time to time. 

Amendment In Telecom Tarttr Policy 

225. SHRI TATHAGATA SATPATHY: Will the Minister 

of COMMUNICATIONS AND INFORMATION TECHNOL-

OGY be pleased to state : 

(a) whether the Govemment has proposed to 

amend the existing telecom tariff policy In view of the 

growing competition in the country; 

(b) If so, the details thereof; 

(e) whether the Govemment has discussed the 

matter with the private telacom operators; 

(d) If so, the outcome thereof; and 

(e) the steps takenJbetng taken by the Govemment 

to solve the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHAI JYOTIRADITYA M. SCINOIA): (a) No, Sir. Presently, 

the Govemment has no proposal to amend the existing 

tartff policy In view of growing compelltlon In the country. 

Currently, Telecom Regulatory Al,lthorlty of India (TRAI) has 

been empowered by TRAI Am. of 1997 to notify tariffs for 

various Telecommunications Services. In exercise of Its 

powers, TRAI has laid down the framework for tariff policy 

in the Telecommunication Tariff Order, 1999 which Is 

amended from time to time depending on the market 

developments and also to bring about enhanced transpar-

ency. 

(b) Does not ariee In view of (a) above. 

(e) No, Sir. The Govemment has not dilcuased the 

matter with the private telecom operators. As detailed 

above, telecom tarlffa In the country are regulated by 

TRAI. 

(d) and (e) Do not arise In view of (e) above. 

Growth of Farm Sector 

226. SHRI BASU DEB ACHARIA : 

SHRI ARJUN SETHI : 

SHRI K. SUBBARAYAN : 

SHRI SUBRATA BOSE : 

SHRI E. DAYAKAR RAO : 

Will the Minister of AGRICULTURE be pleased to 
state : 

(a) whether the growth in the farm sector has 

been uneven In different StateslUnion Territories (UTs) over 

the years In spite of the best of efforts made by the 

Govemment; 

(b) If so, the details thereof and the strategy 

adopted to rectify the uneven growth; and 

(e) the details of the Initiatives being taken to 
ensure sustainable growth to meet the burgeoning 

requirement of the country In future? 
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THE MfNISTEA OF STATE IN THE MINISTRY OF 1 2 3 4 5 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 15. Maharuhtra -6.10 9.08 9.09 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) The 

growth rate In agriculture In different States and Union 16. Manlpur 10.82 2.26 3.80 

Terrltorln (UTI) during the lut three years I.e. 2004-05, 
17. Meghalaya 5.98 5.33 4.86 

2005-08 and 2006-07 II given below:-
• 18. 

GAOlS STAn: DOMESTIC PRODUCT (Agriculture) 
Mizoram 4.17 3.69 3.09 

AT CONSTANT PRICES 19. Nagaland 8.79 4.14 NA 

%age Growth Rsts 20. Orlsaa 3.98 3.20 1.28 

81. StatelUT 2004-05 2005-06 2006-07 21. Punjab 2.30 1.58 4.00 

No. 
22. Rajasthan -14.65 -2.98 10.01 

1 2 3 4 5 
23. Slkklm 5.49 5.21 5.59 

1. Andhra Pradesh 5.42 8.65 3.82 24. Tamil Nadu 20.46 8.93 6.14 

2. Arunachal Pradesh -3.48 2.15 10.75 25. Tripura 3.57 7.32 3.20 

3. Assam 6.09 3.55 3.40 26. Uttar Pradesh -1.31 0.28 5.25 

4. Bihar 14.90 -12.53 27.94 27. Uttaranchal 5.99 -1.75 4.80 

5. Jharkhand 18.59 -29.02 2.27 28. West Bengal 0.75 1.81 3.81 

6. Gos 1.85 -2.04 NA 29. Andarnan and Nicobar -13.43 -16.39 NA 

7. Gujarat -7.24 22.89 -0.43 
Islands 

30. Chandlgarh -5.50 6.63 NA 
8. Haryana 3.46 -1.90 9.73 

31. Deihl 0.99 -4.65 0.49 
9. Himachal Pradesh 6.52 1.28 -4.18 

32. Pondlcherry -1.23 -0.09 -0.06 
10. Jammu and Kashmir 1.32 0.53 NA 

11 .. Karnataka 17.98 6.02 0.06 Source: For SI.No. 1-32 • Directorate of Economics .-and 

Statistics of respective State Governments. 

12. Kerala 7.35 6.62 5.90 
To reorient the current agricultural development' I 

13. Madhya Pradesh -4.71 4.17 2.80 Itnltegies to meet the needs of the farmers and for fresh 

efforts by the Central and State Governments to rejuvenate 
14. ChhaHisgarh -6.41 28.96 NA agriculture so as to achieve 4 percent annual growth during 
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the Eleventh Five Year Plan, a new State Plan Scheme 

of Addltlbnal Central Assistance (ACA) for agriculture and 

allied sectari, namely, Aashtriya Krishi V1kas Yojana 

(RKVY) has been launched during 2007-08 with an 

envisaged outlay of Rs. 25,000 erore for the Eleventh Five 

Year F?lan. 

The allocation of funds under RKVY to the States is 
based on the net un-irrigated area, gross state domestic 

product In agricult~re and allied sectors to be attained by 

the end of the Eleventh Five Year Plan and Increase 

in the State Plan expenditure In agriculture and allied 

sectors. The ACA is made available to the States 81 100% 

grant. 

[Translation] 

SpecIal Peckage for Landlln. Connections 

~7. SHRI ADHIR CHOWDHURY : Will the 

Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state: 

(a) whether the Govemment is contemplating to 

provide special package for Landllne connections In the 

rural areas of the country; 

. (b) . if so, the details thereof; 

(c) whether this special scheme is likely to benefit 

the Govemment as well as the subscribers; and 

(d) if so, details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADlJ'YA M. SCINDIA) : (a) and (b) No new 
scheme Is. being contemplated to provide special p~ge 
for LandlJn8 connections in the rural areas of the country. 

However, the present rural tariff of Bharat Sanchar 

Nigam Umlted (BSNL) under various plane is highly 

subsidized. It is not only below cost but aiao below the 

leveVcelIIng prescribed by T elecot:n Regulatory Authority of 
India (TRAI). 

(e) and (d) Do not ariae in view of (8) and fb) 
abOve. 

Louea In P08t omen 

228. SHRI MITAASEN YADAV : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pIeued to state: 

(a) whether some Post 0ffIceI In the country are 

running in toues: 

(b) If 80, the details thereof, State-wise; 

(e) whether some of these Post ornces have been 
closed; 

(d) If 80, the details thereof, State-wise; 

(e) the average number of Post OffIces In the rural 

.1lre88 of the country on the basis of population and area; 

and 

(f) the number of total Post Officers in the rural and 

tribal dominated areas and the percentage of these Post 

OffIces as compared to the total number of Post OffIces 

In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) Yel, Sir. 

(b) Circle-wise details are enclosed 88 Statement. 

(e) As per policy, no post office Is closed down on 

the basis of financial loss. 

(d) Does not artse In view of (e) above. 

(e) On an average, a post office In the country, 

serves an area of 21.2 sq. Krns and population of 

7174. 

(f) Number of post offices located In rural Including 

tribal areas ·Is 1,39;174. This comprises 89% of the total 

network. 
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Clrc:kl-wias number of Post OffIces running 
In Loss 

SI. Name of Circle 

No. 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chhattlsgarh 

5. Deihl 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Jharkhand 

11. Karnataka 

12. Kerala 

13.' Madhya Pradesh 

14. Maharashtra 

15. North East 

Arunachal Pradesh 

Manlpur 

Meghalaya 

Mizoram 

Number of Post OffIces 
running In Loaa 

3 

9608 

730 

8567 

3106 

20 

6554 

1344 

2762 

1307 

2056 

9104 

1036 

6265 

6276 

10 

12 

51 

6 

1 2 3 

Nagaland 24 

Trlpura 26 

16. Orissa 7345 

17. Punjab 2616 

18. Rajasthan 4797 

19. Tamil Nadu 8430 

20. Uttarakhand 2253 

21. Uttar Pradesh 8402 

22. West Bengal 6842 

Total 97549 

Excue A ...... of Water from Dam. 

229. SHRI MUNSHI RAM: Will the Minister of WATER 

RESOURCES be pleased to state: 

(a) whether the level of water In large dams Is 

monitored by the Govemment on dally basis; 

(b) If 80, whether the Govemment failed to make 
correct aaa_ment regarding the presence of excess water 

In these dams and later released huge quantities leading 

to flooding In many areas; 

(c) If 80, the details thereof and the reasons therefor; 

and 

(d) the average and optimum level of water in Tehri 

Dam during the last six months? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN • 

YAOAV) : (a) to (c) The Central Water Commission (CWC) 

Is collecting water level and live storage status of 81 

important reservoirs across the' country on daily basis 
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through different agencies Including CWC field units. This 

data Is being UI8d for iaauing weekly Reservoir buUetln. 

The monitoring operation and regulation of the water level 

In all the damslreservoirs Including large dams comes 
under the purview of the respective project authorities/State 

Govemments. 

(d) (I) Average level of water In Tehri Darn during 

the last six months as reported by the project authority 

are as under:-

Month Average Level (m) 

April. 08 751.98 

May. 08 743.95 

June. 08 752.78 

July. 08 778.98 

. August. 08 803.70 

September. 08 816.15 

Average of six months 774.59 

(Ii) The MaxImum Design level of water In Tehrl Dam 

Reservoir Is 830m. However. the Government ofUttarakhand 

has given clearance to fill the reservoir· only upto the level 

of ~20m. 

[English] 

Comml •• lon for ED Employ... In 

PcmaI Department 

230. SHRI N.N. KRISHNADAS : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) ~her the Government has appointed any 

Commission to study the Issues of the Extra-Departmental 

(ED) Employees In Postal Department; 

(b) If 10. the details thereof; 

(c) whether the Commlulon has submitted Ita 
report to the Union Government; 

(d) If not. the reuons therefor; and 

(e) the time by which It Is likely to be submitted 
to the Union Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITY A M. SCI NOlA) : (a) No Sir. The 

Govemment of India. however. has set up a One Man 

Committee vide Resolution No. 6-1J2006-PE-I1 dated 

23.7.2007 to study the Issues of Extra Departmental (ED) 

Employees, In Postal Department. now known as Gramln 

Oak Sevaks. 

(b) One man Committee under Shrl A.S. Nataraja 

Murtl, as Chairman has been set up with following terms 

and condltlons:-

(I) To examine the system of extra departmental 

post offices, condition of employment, wage 

structure of the Gramln Oak Sevaks and 

recommend suitable changes considered nec-

essary. 

(II) To examine the reasonableness of Introducing 

a social security scheme for providing provident 

fund and retirement benefits to Gramin Oak 

Sevaks. 

(iii) To examine and suggest any change In the 

method of recruitment, Minimum qualifications 

for appointment as Gramln Oak Sevaks and 

CondUct and disciplinary rules. 

(Iv) To review the facilities provided to the public at 

different classes of extra departmental post 

offices. 

M To examine desirability and need to sanction 

any Interim relief till the time the recommenda-
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tlons of the Committee are made and accepted 
by the Government. 

(c) No, Sir. 

(d) and (e) The tenure of the Committee has been 

extended upto 24th October, 2008 for completion and 
submission of report to the union Government. 

FDI In Defence Sector 

231. SHRIMATI SUSHEELA BANGARU LAXMAN : 

SHRI ANANTA NAYAI< : 

Will the Minister of DEFENCE be pleased to 

state: 

(a) whether the Government has proposed some 

fresh guidelines to allow 49 per cent Foreign Direct 

Investment (FDI) In the Defence Sector as against the 

existing 26 per cent; 

(b) If so, the details thereof; and 

(c) the countries with which negotiations have been 

made and the steps taken to make the entire procedure 

transparent? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (RAO INDERJIT SINGH) : (a) and (b) As per 

extant policy Indian private sector participation is allowed 

upto 100% in defence industry sector with FDI upto 26%, 

both subject to licensing. At present Govemment has no 

proposal to increase the present level of FDI from 26% 

to 49% in the sector. 

(c) Does not arise. 

[Translation] 

Soli Ero,lon In Chambal Region 

.232. SHRI ASHOK ARGAL : Will the Minister of 

AGRICULTURE be pleased to state: 

(a) the efforts being made to check the soil erosion 

taking plfce·l~ravine8 of Chambal due to the Chambal 

River; 

(b) the areas likely to be eroded In the next 50 years 

at the current rate of erosion; 

(c) whether the Government proposes to formulate 

a scheme to check It; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) To 

minimize soil erOSion, land degradations and to reduce 

flood peaks and volume of runoff, Govemment of India is 

implementing a Centrally Sponsored Programme of Soil 

Conservation in the Catchments of River Valley Project and 

Flood Prone River (RVP and FPR) in 56 catchments 

including the Chambal catchment. Under the RVP and FPR 

Programme In the Chambal Catchment failing in the States 

of Madhya Pradesh and Rajasthan, upto 2007-08, the 

degraded area of 5.59 lakh ha. has been developed with 

an expenditure of Rs. 100.07 crore. 

(b) As per the Indian Councll of Agricultural 

Research (ICAR), about 0.16 lakh ha. area of land is 

engulfed by existing ravines every year. However, there is 

no estimate available regarding the areas likely to be 

eroded in the next 50 years. 

(c) and (d) The Central Soli and Water Conservation 

Research and Training Institute, Kota (Rajasthan), a 

Regional Institute of ICAR has developed and demon-

strated technology packages for reclamation of the 

Chambal ravines. These technologies are disseminated to 

the concerned State Government. including Non -

Governmental Organizations for adoption. Under this 

technology package of ICAR, about 3.00 lakh ha. area of 

Chambal ravines In Madhya Pradesh and about 1.4 lakh 

ha. area In Rajasthan have been restored through various 

watershed/wastelands development programmes. The 
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Programme 'of RVP and FPR Is also l1elng continued to 
be jmplemented In the XI Five Year PI~n. 

[English] 

Sale of mandatory quOtil of sugar 

233. SHRI ANANDRAO VITHOBA ADSUL : 
SHRI ANANT GUDHE : 
SHRI PRAKASH B. JADHAQ : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBtJtlON be pleased to state : 

, , 
(a) whether sugar mills In some States Including 

Maharashtra have not sold their mandatory quota sugar 
in violation of Govemment orders In this regard; 

(b) if so, the details thereof alongwHh the names 
of the mills withholding the mandatory quota; 

(c) whether show-cause notices were Issued to 
such mills; 

(d) If so, the details thereof and reaction of the 
sugar mills theretc?; and 

(e) thal.action initiated against the defaulters? 

THE MINI~TER OF ,STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER' 9F ST~TE IN THE 
MINISTRY OF CONSUMER AFFAIRS, 1=000 AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) 
to (e) The Central Govemment allowed sugar factories 
to sell dismantled first buffer stock of 20 lac tons from 
01.05.2008 to 30.09.2008 and 25% of dismantled second 
buffer stock of 30 lac tons from 01.08.2008 to 30.09.2008 

In the domestic market without requirement of release 
orders from the Directorate of Sugar. Thla was in addition 
to normal non-levy augar quota for the respective quarters. 
The Central Govemment vide Order dated 15.07.2008 

directed the producers of sugar, inter alia, to submit 
retums by 10th day of following month In respect of the 
quantity sold out of dismantled first and second buffer 

stocks on monthly basis. As many sugar factories did 

not fumlsh the requisite Information, a letter dated 13th 
August, 2008 in the shape of a show cause notice was 
IlIued to defaulting sugar milia Including defaulting sugar 
mills of Maharashtra. There was a large scale compliance 
and a number of sugar factories submmed the retums. 
The Central GQvemment has already decided to convert 
any unsoldlundeapatched stocks out of total Quantity of 
dismantled first buffer stock and 25% of the dismantled 
second buffer 'stock, which the sugar factories Including 
sugar factories of Maharashtra were required to selV 
dispatch by 30.09.2008, Into levy sugar. Further, the 
Govemment has also decided that any unsold! 
undespatched normal non-levy sugar quota from tho 
month of September, 2008 would also be converted into 
levy augar. BesIdes, quarterly sale targets In respect of 
the balance 75% of the dismantled second buffer stock 
have also been laid down with similar condition that any 
quantity left unaoldlundeapatched at the end of the quarter 
concemed, would be converted Into levy sugar. 

Financial AnINnee to lIuNrd 
Growers In Dlst,... 

234. SHRI ANANT A NAYAK : Will the Minister of 
AGRICULTURE be pleased to atate : 

(8) whether the Govemment propOI8S to extend 
financial 8881stance to the mustard growers In distress; 

(b) If so, the schemes proposed to be launched for 
lhe purpose; 

(c) whether the Govemment propoeea to Increase 
the Minimum Support Price of mustard and other 011 seeds; 
and _ 

(d) If so, the steps taken In thia regard? 

THE MINISTER OF STATE IN T!'iE MINISTRY OF 
AGRICULTURE AND MINISTER OF"' STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, fOOD AND. 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA) : (8) 

and (b) The Govemment of India' already ... provides 

financial ualatance to the farmers Including mU8t8rd .. 
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growers under a Centrally Sponeored Integrated Scheme 
of Ollaeedl, PuIaes, OIlpa1m and MaIze (ISOPOM) In 
14 major oIIaeed1 growing Stat.. of the country. 
Under ISOPOM, the ..... noe Is proVIded to the 
farrneralollaeeda growers Including mustard growers 

for erltlcal Inputs viz; distribution of certified 18eds, 
demonstrationa, plant protection chemicals, plant protec-
tion equipment, weedicld88, rhyzoblum culture, gypsum, 

sprinlder seta, water carrying pipes, Improved 'arm 
Implements and mioro-nutrients etc. through State Depart-

ments of Agriculture. The expenditure on subsidy of the88 
components Is shared between Central and State 

Govemment on 75:25 baals. BesIdes this, certified seed 
of oIlseeds Including mustard varietleslhybrids released 
during last 10 years Is distributed to the farmers in form 

of seed mlnlklts free of coat through State Departments 

of Ag~lture. 

(c) and (d) The Government declared Minimum 

Support Price (MSP) of mustard at Rs. 1800.00 per quintal 
during 2007-08. The Govemment has also'ennounced MSP 
of other Kharlf oll~eda viz; groundnut, sunflower, soybean, 

sesame and niger for 2008-09. 

[Translation] 

Incnue In Silk Production 

235. SHRI AJIT JOGI : Will the Minister 0' TEXTILES 

be pleased to state: 

(a) whether the Union Government proposes to 

Increase the production 0' various varieties 0' silk in the 

country; 

(b) If so, the details thereof alongwlth the package 
likely to be provided as 888lstance for this purpose; 

(c) whether the State Governments have submitted 

any proposal to the Union Government in this regard; 

and 

(d) If so, the details thereof and the reaction of the 

Govemment thereto? 

THE MINISTER OF STATe' IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) Yes, Sir. 

(b) It Is proposed to increase the production of all 

the four varieties of Raw Silk - Mulberry, Tasar, Eri and 

Mugs from the level of total 18,475 MTs (at the end of 

2006-(7) to 26,000 MTs by the end of XI Plan Period. The 

Government of India through Central Silk Board is 

Implementing a centrally sponsored Scheme viz. Catalytic 

Development Programme (COP) during XI Plan in 

collaboration with the State Governments. The package 
under COP covers three major areas-Seed sector, Cocoon 

sector and P08t-cocoon sector and will be supplemented 

by other components of support services which are 
common to all packages. The Government of India has 

approved an outlay of Rs. 1476.24 crores durin~ the XI 

Plan, of which the Union Governmenfs share Is Rs. 661.62 

ero,.. 

(c) and (d) Ye, Sir. The Central Silk Board has received 
proposals from different State Governments for release of 
funds under Catalytic Development Programme (COP) and 

based on the proposals received from the State 

Governrnents, during the first year of the XI Plan pEfriod 

(2007-08), Government of India through Central Silk Board 
has released its share of Rs. 80.82 crores towards 

implementation of various schemes/components under 
COP and the current year 2008-09, a sum of Rs. 30.76 

crores has been released to different State Governments. 

Allotment of Spectrum 

236. SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether there are differences between the 

Ministry of Defence and the Ministry of Communications 

and Information Technology over the Issue of vacating the • 
spectrum and an inter-ministerial group has been" 

constituted to settle the said differences; 

(b) If so, the details thereof; 
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(c) whether the Govemment propoaea to get the 

Defence Section Spectrum vacated and allot It to the 
private sector; 

(d) If so, the details thereof; 

(e) whether the requirements and conditions of 

Defence Department have been fumlled;' and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) and (b) No, Sir. 

The Group of Ministers (GoM) constituted for vacation of 

spectrum and raising resources, in its first meeting held 

In 2007, among others, decided to setup a committee under 

National Security Adviser for speedy release/vacation of 

spectrum. 

(c) and (d) Yes, Sir. The details will be worked out on 

getting the spectrum vacated from Defence. 

(e) and (f) The communication requirement of Defence 

will be fumlled by providing Optical Fiber Cable (OFC) 

network. The work of laying the OFC network for Indian 
~ '. Air .Force (IAF) is in progress. 

(English] 

Dredging Operation. In al1lhmeputl1l River 

237. SHRI M.K. SUBBA: Will the Minister of WATER 

RESOURCES be pleased to state: 

(a) the details of progress made In the dredging 

operations In Brahmputra river before the onset of Monsoon 

and 'flooding season during the current year aJongwlth cost 

incurred thereon; and 

(b) the extent to which In helped In reducing the 

d8~astation caused by floods in Brahmaputra? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) and (b) M per the information provided by 

Inland Waterways Authority of India (IWAI), IWAI under-

takes dredging operationS for maintaining the required 

width and depth In the navigational channel. The need of 

dredging for this pUrpOl8 ariae8 only during lean season 

(October to March) when water depth reducea below 

required depth. During 2007-08, IWAI has executed 42090 

cubic meter of dredging for providing navigation channel. 

IWAI hal further Informed that during the year 2007-08, 

a hydraulic surface dredger was made available by them 

to the State Government of Asaam on their request for 

dredging In river Brahmaputra at MaJull Island for flood 

control measure. An expenditure of AI. 36.57 lakh was 
incurred for dredging operation In National Waterway 

No. 2 (Brahmaputra River), of which Rs. 9.83 lakh was 

contributed by the State Government. The dredging from 

channel resulted In diversion of part flow from the channel 

which was caullng bank erosion. 

R ...... of Wtt.l In Open Market 

238. SHRI JUAL ORAM : Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to state : 

(a) whether the Govemment has finalised a 

proposal to release additional quantum of wheat in the 

open market; and 

(b) if so, the details thereof and the steps taken 

thereon, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANi"ILAL BHURIA) : (a) Yes sir. 

(b) Govemment has decided to release upto 10 

lakh MT of wheat to State/UTs Govemments under Open 

Market Sale Scheme (Domestic) [OMSS(D»). The StatelUT 

Govemments have been asked to distribute wheat released 

under OMSS(D) to household consumers and small 

processors of wheat. StatelUT Governments have also 
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been permttted to convert the wheat releued under 1 2 3 4 
OMSS(D) into atta for dletrlbution to retail conaumers. 

Dadra and Nagar 1,000 1128 
In addition to above, 8.4 lakh Mra wheat has al80 been 

Haveli 
allocated by Govemment for sale to bulk consumers 

through open tenders by FCI during October 2008 and Daman and Diu 1,000 1133 
November 2008. 

Deihl 50,000 1027 50,000 

Details of State-wise allocations and rates are given 

In the enclosed Statement. Goa 5,000 1156 

""""'t Gujarat 40,000 1088 40,000 

Allocation of Wheat to StlItalUT Govemmenrs (along-
Himachal Pradesh 25,000 1131 25,000 

with the raIN) and for open tender sale for Haryana 30,000 1021 30,000 
Bulk Con$umefl by Fel during the month5 

of September-November 2008. Jammu and Kashmir 30,000 1176 30,000 

State Allocation to Rate at Allocation for 
Jharkhand 20,000 1116 20,000 

State which bulk Kamataka 50,000 1161 50,000 
Govemments allocation consumers 

for distribution made to for sale Kerala 60,000 1185 60,000 

to household StatelUT through 
Lakshadweep 1,000 1223 

consumers Govemments tender by 

and small (Rs. per qtI.) FCI Madhya Pradesh 50,000 1078 50,000 
processors (In tonnes) 

(In tonnes) Maharashtra 75,000 1121 75,000 

2 3 4 Manlpur 5,000 1276 

Meghalaya 5,000 11n 
Andaman and 5,000 1358 

Nicobar Islands Mizoram 5,000 1221 

Andhra Pradesh 50,000 1136 50,000 Nagaland 10,000 1142 

Arunachal Pradesh 10,000 1148 Orissa 30,000 1135 30,000 

Assam 30,000 1132 30,000 Puducherry 1,000 1164 

BIhar 40,000 1090 40,000 Punjab 40,000 1021 40,000 

Chandlgarh 5,000 1021 Rajasthan 30,000 1047 30,000 

Chhattisgarh 25,000 1123 25,000 SlkkIm 5,000 1182 
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1 2 3 4 be mitigated by way of suitable structural and non structural 

meaaures. Flood Management being a State subject, the 

Tamil Nadu 50,000 1154 50,000 

Tripura 10,000 1239 

Uttar Pradesh 40,000 1055 40,000 

Uttarakhand 25,000 1036 25,000 

West Bengal 50,000 1120 50,000 

Permanent lOIut1on for Flood and Drought 

239. SHRIMATI MINATI SEN : 

SHRI SANTOSH GANGWAR : 

Will the Minister of WATER RESOURCES be pleased 

to state : 

(a) whether the floods affected areas In the country 

has' Increased since Independence; 

(b) if so, the details thereof; 

(c) whether the Govemment has prepared/pro-

posea to prepare action plan for a permanent solution to 

be recurring problem of floods and drought In varioua parts 

0' the country; 

(d) if so, the details thereof; and 

(e) the benefits Hkely to accrue from the said 

Scheme? 

THE MINISTER 'OF STATE IN THE MINISTRY OF 

WA1ER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADA V) : (a) Based upon the data available from 1953 to 

2007, there Is no trend In the increase In flood affected 

areas. 

(b) Does not arise. 

(c) to (e) Flood and drought are natural calamities and 

cannot be controlled completely. However, their Impact can 

achernee for flood control are planned, funded and 

executed by the State Govemments, as per their own 
priorities, out of their atate plans funds which are made 
available to them through Planning Commlsalon. The 

Ministry of Water Resources and Central Water Commis-

sion formulated a National Perspective Plan (NPP) In .1980 

for Water Resources Development. The NPP envisages 

construction of dam projects for storage of water on various 

river systems alongwlth Interlinking canal systems to 

transfer water from water surplus areas to water deficit 

regions. SUbsequently, Govemment of India has prepared. 

'The National Water PoIIcy-2002', which has provisions 

regarding ftood control management and 'Drought Prone 

-Area Development'. MinIstry of Agriculture has also 

prepared a 'ContIngency Plan - Drought 2000'. Further, 

Government of India has setup following organizations to 

look after flood Management. 

1. Central Water Commlsalon (CWC) 

2. Brahmaputra Board 

3. Ganga Flood Control Commlsaion (GFCC) 

4. Farakka Barrage Project (FBP) 

5. Darnodar Valley Corporation (DVC) 

In addition, Govemment of India has eet up a National 

Disaster Management Authortty (NOMA) under Dlsaater 

Management N:t., 2005 for management of natural 

oalamlties, Including floods and draught. 

Joint MIUtery Exercl .. · 

240. SHRI NAVEEN JINDAL: 

SHRI S.K. KHARVENTHAN : 

Will the Minister of DEFENCE be pleased to ltate : 

(a) whether the Govemment proposes to hold Joint 
Military Exercise with various countries during the current 

year; 
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(b) If 10, the detalll thereof for the lalt three years; 

(c) whether It also propoees to hold luch exercises 

abroad in the near future; and 

(d) if 80, the details thereof and the steps taken to 

strengthen the military base in the country? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) Yea, Sir. 

(b) During the last three years Indian Defence 

Forces conducted Joint Military exercises with countries 

such as China, Maldives, Mongolia, RUBSis, Seychelles, 

Singapore, Thailand, Oman, Sri Lanka, Brazil, South Africa, 

UK, USA and France. 

(c) and (d) Yes. Sir. The Govemment proposes to 

hold Joint Military Exercl888 with countries with whom it 

has relevant agreements in future also, as it enables 

adop~n of best practices to Itrengthen the military 

base. 

Incentlvee for Indl.n FAB ComPlln," 

241. SHRI K.S. RAO : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) the details of the Indian Chip Policy and 

response of the global chip manufacturers to set up 

manufacturing facilitiel In the country; 

(b) the demand of semi-conductors produced by 

Indian FABa (Fabrications) both In domestic and intema-

tional market; 

(e) whether the Govemment proposes to expedite 

development of Infrastructure required for economically 

viable Indian FAB companies and extend financial and 

other incentives for select global electronic equipment 

manufacturers to work with Indian FABs; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITY A M. SCI NOlA) : (a> The Special 

Incentive Package Scheme (SIPS) to encourage Invest-

ments for setting up semiconductor fabrication and other 

micro and nano technology manufacture industries in India, 

has been announced by the Govemment vide Gazette 

NotifICation dated 21st March, 2007. The SIPS Notification 

is available on the website of DIT (http://www.mlt.gov.ln). 

One application for setting up Semiconductor Fab and 14 

applications In the ecosystem category have been received 

under above scheme. 

(b) Does not arise as no such FAB exists as on 

date. 

(c) and (d) These units are expected to come up 

mainly in the existing/proposed SpecIal Economic Zones 

(SEZs). 

Acidic Soli 

242. SHRI M. RAJA MOHAN REDDY : Will the 

Minister of AGRICULTURE be pleased to state : 

(a) the details regarding estimated acidic soli in the 

country, State-wise; 

(b) whether the Govemment proposes to take steps 

to treat acidic soli to make them capable of growing crops; 

and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) As per the 

available estimates of Indian Council of Agricultural 

Research (ICAR-2OO5), an area of about 160.33 lakh 

hectare 18 affected by SoIl Acidity falUng In 19 States In 

the country as per State wise details given below:-
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81. Name of the. State Area (Iakh ha.) 

No. 

1. AncIhra Prade8h 9.05 

2. Arunachal Pradesh 19.55 

3. Aaaam 8.12 

4. Bihar 10.29 

5. Goa 0.02 

6. Himachal Pradesh 1.57 

7. Kamalaka 0.58 

8. Kerala 1.38 

9. Madhya Pradesh 67.96 

10. Maharaahtra 5.17 

11. Manlpur 4.81 

12. Mizoram 10.50 

13. Meghalaya 10.30 

14. Nagaland 1.27 

15. Orissa 2.63 

16. Sikkim 0.76 

17. Tamil Nadu 0.78 

18. Tripura 2.03 

19. West Bengal 5.58 

ToIa! 180.33 

(b) and (c) Government of India. MlniatI'Y' of Agrtculture 

Is implementing the following Centrally SponlOf"ed 

Programmes In the country to make AcIdic Soils suitable 

for growing the crope:-

(I) Reclamation and Development of Alkali and 

AcId Soils (RADA8) - Under this programmes, 

acid 10118 which are having productive potential 

are managed In two ways I.e. by growing crops 

suitable to acidic solla and by ameliorating the 

8OI1a through the application of 1011 amend-

ment. 

(Ii) National Project on Management of SoIl Health 

and Fertility - Under this &Cheme a subsidy of 

25 % of coat of 1011 amendment upto maximum 

of RI. 500 per ha Is provided for application of 
Ilma1baaic slag for development of land affected 

by AcIdtty. 

The programmes are Implemented through the State 

Govemmenta. 

Non-Supply of Telephone Battery 

243. SHRI G.M. SIDDESWARA : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether the problems being faced by the 

subscribers having WLL telephone connections In rural 

areas as the BSNL Is not supplying the battery of WU 

even after purchasing by the subscribers as per the policy; 

(b) If so, the reasons therefor; and 

(c) the corrective steps being taken by the 

Govemrnent in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) No Sir. WLL 

batteries are being replaced whenever these are found 

unservloeablelfaulty . 

(b) Doee not ariae in view of (a) above. 

(c) Following steps are taken by BSNL In this 

regard:-
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(I) WLL Iyatema including lUbacrlber end equip-

menta (FWTI) have been put under AJIC with 

the equipment luppliers. 

(H) The circles are authorized to procure Intemal 

batterlel to replace the uneerviceablelfaulty 

ones. 

MaP for W"-t and Pul ... 

244. SHRI HITEN BARMAN : Will the Minister of 

AGRICULTURE be pleased to state : 

(a) whether the Govemment has decided to 

substantially Increase the Minimum Support Price (MSP) 

of wheat and PUIse8; 

Commodity Year 

(b) If 80, the detalll thereof; and 

(c) If not, the time by which a final decision is Hkely 
to be taken In thIa regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) The 
Minimum Support Price (MSP) of wheat and rabl pulses 
for the crop of 2007 -os season have been raised 
substantially above their MSP8 of 2006-07. For the Khartf 
2008-09 88880n al80 the Govemment has sub8tantlally 
Increased the pricel of Moong, Urad and Athar. Minimum 
Support Price (MSP). lof wheat and pulsea for 2006-
07, 2007-08 and 2008-09 are Indicated .in the Table 

below:-

Increase 
over 

Increase 
over 

2006-07 2007-08 2008-09 2006-07 2007-08 

Wheat MSP 750 

Bonus 100 

Gram MSP 1445 

Masur MSP 1545 

Amaf MSP 

Bonus 

Moong MSP 

Bonus 

Urad MSP 

Bonus 

The Commission for Agricultural Costs and Prices 
(CACP) has submitted its Report on Price Policy for Rabi 

1000 250 

1600 155 

1700 155 

1550 2000 450 

40 

1700 2520 820 

40 

1700 2520 820 

40 

Crops of 2008-09 aeaaon which Is being prooeaaed by the 

Govemment. 
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[Translation} 

InclU8IoR of Gujarat In Food Security Minion 

245. SHRI JIVABHAI A. PATEL: 

SHRI V.K. THUMMAR : 

Will the Minister of AGRICULTURE be pleased to 
state: 

. (a) whether the Govemment of GuJarat has re-
quested the Union Govemment to Include some districts 
of the State under National Food Securtty Mtaslon; 

(b) if 80, the details thereof; and 

(c) the steps takan by the Govemment 80 far In this 

regard aIongwith the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : <a) to (c) 
Director of Agriculture, Govemment of Gujarat, in October 
2007 forwarded a request for Inclusion of six new districts 
I.e. Patan, Kheda. Anand, Bhavnagar, JUllagarh and Amrell 
under National Food Security Mission-Wheat and six new 

districts I.e. Junagarh, Porbander, Ahemdabad, Kheda, 
Anand and Surendranagar under NFSM-Pulses, in addition 

to those already covered under the Programmes. These 
districts could not be included as they did not fulfill the 
objective criteria. However, two districts of State I.e. Dahod 
and Panchrnahals were included under National Food 
Security Mission-Rice (NFSM-RIce), as they fulfill the 

criteria of area more than 50,000 ha. and yield less than 
State average. 

Poor Telecom ServIcee by BSNL 

246. SHRI DHIRENDRA AGARWAL: Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOL-

OGY be pleased to state: 

(a) whether the Landllne and Mobile phone services 

provided by BSNL in different States Including ~harkhand 

18 poor than those of Private Telecom companies; 

(b) If 80, the reaction of the Govemment In this 

regard; 

(c) the total number of Landllne and Mobile 

Tetephone connections In the country during the last three 

years and the current year, State-wise; and 

(d) the steps takenJbelng taken by the Government 

to ensure the better Landllne and Mobile services of BSNL 

In the country Including the State of Jharkhand? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA): (a) No, Sir. Land-line 

and Mobile aervlces being provided by BSNL in different 

states Including Jharkhand are In general comparable to 

the services being offered by other Private Telecom 

Companies. 

(b) Does not arise In view of (a) above. 

(c) Circle-wise details for landone and MobIle 

services of BSNL and MTNL are given in the enclosed 

Statement. 

(d) Following steps taken to Improve Its landllne and 

mobile services of BSNL: 

(I) Connecting all telephone exchanges on reliable 

digital media. 

(Ii) Replacement of under ground paper core 

cables by PIJF (Poly Insulated Jelly Filled) Cable 

and RLU (Remote Located Unit) In phased 

manner. 

(iii) Up gradation of extemal network by Pole-leas 

activity. 

(Iv) Interactive Voice Response System (IVRS) 

based centralized fault booking. 

(v) Conversion of S6M (Single Base Module Into 
) 

RSUs (Remote Switching Units,)' 
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(vi) Conversion of C.OOT 256 Port exchanges 
Into AN-RAXa (Acce8a Network-Rural Automatic 
Exchangea). 

(viii) BSNL Is augmenting Its Mobile Network progres-
Itvely In the country Including Jharkhand so as 

to enhance coverage, capacity and to further 
Improve the Quality of Service. BSNL Is also 
optimizing Its network continuously for Its 
petfonnance. Monitoring of the network has allO 
been strengthened to ensure perfonnance as per 
the QoS parameters preacrtbed by TRAI. 

("I) Annual Maintenance Contract (AMe) entered 
for New Technology and WLL equlpments 
Including FWTs and provielon of AMC In new 
supplies. 

CIrcle-wIH total No. of iandllnelmoblle telephones connections during 2005-06, 2006~7, 2007.()8, 

2008-09 (upto August, OS) in respect of BSNL and MTNL 

SI. 
No. 

CIrc18 

1 2 

A. BSNL 

1. Andaman and Nicobar 

IsJande 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

5. Chhattlsgarh 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Jharkhand 

Total No. of IandUne teIephonee 

connections 
Total No. of mobile telephones 

connectlona 

As on As on As on 2008-09 Aa on Aa' on Aa on 2008-09 

31.3.06 31.3.07 31.3.08 upto 31.3.06 31.3.07 31.3.08 upto 

Aug. 08 Aug. 08 

3 5 6 7 8 9 10 . 

40173 32965 30234 29605 30738 42741 52468 59653 

3165217 2931352 2689568 2582822 1246499 1846646 2240741 2376332 

567267 583861 531036 501592 377038 583251 817954 907939 

1166745 _ 1139014 1160896 1169600 571117 761441 1075094 1271185 

360104 373607 381359 356680 118989 369571 578278 667425 

2655519 2484758 2313509 2202764 899205 1114338 2065893 2231760 

1178875 1102576 1038991 984663 485781 955077 1221215 1273398 

517625 508367 496312 482052 220134 503184 553979 537708 

338832 364488 363661 341062 504484 794073 817905 831392 

517172 614070 531807 513653 358440 506417 554883 616613 
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1 2 3 4 5 6 7 8 9 10 

11. Kernataka 2773839 2672181 2610353 2545797 1284887 1780854 1789660 1854809 

12. Keral. 3840336 4024695 4101005 4110909 1804180 1953540 2154757 2237806 

13. Madhya Pradeeh 1634987 1557174 1599606 1674125 352810 882202 1263883 1389220 

14. Maharaahtra 4164563 4177261 3875927 3626723 1134249 2243064 3186296 3263570 

15. North East-I 222202 241476 259067 259938 95970 179402 268802 242627 

16. North East-II 170333 178030 162488 158531 135844 242084 381918 285285 

17. Oriesa 876861 901101 937156 919219 580644 780938 1008084 1118086 

18. Punjab 1909956 1682809 1514087 1480390 371758 1130093 1930959 2190120 

19. Rajasthan 1972911 1888503 1845226 1795950 1099415 2051224 2257723 2484625 

20. Tamil Nadu 2910187 2924080 2744071 2601882 1485000 2071200 2400878 2419571 

21. Uttaranchal 404163 1732611 1774780 1774261 283941 2828730 4253263 4528683 

22. Uttar Pradesh (EaeI) 1750828 1101339 1085090 1075585 1809488 893448 1409671 1567842 

23. Uttar Pradesh (West) 1205060 397755 385879 374462 659835 492972 624170 637059 

24. West Bengal 1333538 1330033 1256844 1223293 686198 1053972 1384228 1481043 

25. Kolkala TO 1387253 1407442 1405487 1402531 431090 620909 1022030 1077377 

26. Chennal TO 1041088 1045319 1056930 1040973 578191 787489 938509 980901 

27. Total 37995414 37294867 38130028 35129050 17163781 27428858 36209040 38489978 

B. MTNL 

Deihl 1621508 1597683 1602057 1576004 938148 13311428 1478440 1888202 

Mumbal 2256102 2203827 2205024 2144683 1005009 1415388 1763411 1941102 

[English} of LABOUR AND EMPLOYMENT be pleued to ltat. : 

Con.aructlon of Hou ... under revl_ 
Integmed Houelng Scheme, 2001 

247. SHRIMATI C.S. SWATHA : wm the Minister 

<a) whether the applications have been received 

from the various States Including Kerala pertaining 

to the conatrucUon of hou... under the Reviled 
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Integrated Housing Scheme, 200! for BeedI workers and 

o~rs; 

(b) H 80, the details thereof Indicating the number 

of appllcatlona received, approved and rejected since Its 

Inception, year-wise and State-wise; and 

(c) the fundi allocated, releued and apent during 

the said period, year-wise and State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (8) to (c) Yes Sir. A total number of 

proposala for construction of 13287, 18750 and 38517 

houses of the beadl workers were received during 2005-

06, 2006-07 and 2007-08 respectively under the Revised 

Integrated Housing Schemes, 2005 for Seedl workers etc. 

Year-w\ae and State-wise details of applications received 

and approved alongwith the details of funds allocated and 

releued during last three years from 2005-06 to 2007-08 

Is enclosed as Statement. 

State-wiN number of applications received from Seedl WorlcelS and sanctioned 
under 'Revised Integrated Housing Scheme (RIHS), 2005' during Isst three years 

under the Seedl Workers Weffarfl Fund (8WWF) 

(Rs. in Lakh) 

Name of the State! 2005-06 Funds Allocated, 2006-07 Funds Allocated, 2007-08 Funds Allocated, 

District Released and Spent Released and Spent Released and Spent 

Rs. 43.448 Crore Rs. SO.OO Crore 80.00 Crore 

Proposals No. of Funds Proposals No. of Funds Proposals No. of Funds 

ReceIved Houses Allocated, Received Houses Allocated, ReceIved Houses Allocated. 

for No. of sane- Released for No. of sane- Released for No. of sanc- Released 

Houses tioned and Spent Houses tIoned and Spent Houses tIoned and Spent 

2 3 .. 5 6 7 8 9 10 

Andhra Prade8h 10,912 10,912 3838.00 11,485 11,485 3308.00 6879 6679 1684.60 

Assam Nil Nil Nil 9.1 91 18.20 Nil Nil Nil 

ChhaHlagarh Nil Nil Nil Nil NIl Nil 420 420 84.00 

Gujarat Nil Nil Nil Nil Nil Nil 27 27 5.40 

Kamataka Nil Nil Nil 1,160 1,160 353.40 Nil Nil Nil 

Kerala Nil Nil Nil Nil Nil Nil 2049 1854 284.40 

Madhya Pradesh 60 60 Nil 225 225 45.00 3284 3284 656.80 

Maharashtra 187 187 74.80 129 129 25.80 9327 9327 2088.43 
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2 3 4 5 6 7 8 9 10 

Orissa 43 43 17.20 1,634 1,634 384.60 1552 1552 310.40 

Rajasthan Nil Nil Nil 03 03 0.60 148 148 29.60 

Tamil Nadu Nil Nil Nil 2,898 2,898 615.60 271 271 Nil 

Uttar Pradesh 21 21 8.40 128 128 25.60 504 504 100.80 

West Bengal Nil Nil Nil 168 168 33.60 13068 13068 26\3.60 

Bihar 1,016 1,016 406.40 678 678 159.40 62 62 12.40 

Jharkhand Nil Nil Nil 151 151 30.20 1126 1126 129.57 

Grand Total 10,922 10,922 4344.80 18,750 1~,750 5000.00 38517 38322 8000.00 

Note: Sanction for construction of 1,422 houses by beedl workers was granted during 2007·08 and 432 houses were 
sanctioned during current year 2008-09 from out of 2049 applications In reapect of proposals received from KeraJa 
Government. Remaining 195 (out of 2049) applications, not eligible under the scheme were not considered for grant 
of subsidy. 

Profit and Loa. In BSNL 

248. SHRI P. RAJENDRAN : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether the losses incurred by Bharat Sanchar 

Nigam Umited (BSNL) during the current year are less than 

the previous year; 

(b) if so, the details thereof; and 

(c) the total amount of profits and 10888S Incurred 

by BSNL during the last three years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHAI JYOTIRADtTYA M. SCINDIA) : (a) Sir, BSNL has 

not incurred any losses since its Inception including the 

year 2007-~8. 

(b) Not applicable In view of (a) above. 

(c) Net profit earned by BSNL during last three 

years and the year 2007-08 are as follows: 

Year Profit in Crores of Rupees 

2004-05 10183.29 

2005-06 8939.70 

2006-07 7805.87 

2007-08 3009.39 

Enhancement of M8tem1ty and 
Other Beneftta 

249. SHRI K.C. PALLANI SHAMY : Will the Minister 

of LABOU~ AND EMPLOYMENT be pleased to state: 

(a) whether the Union Government has any 

proposal to enhance maternity and other benefits to all 

categories of women working In various sectors; 
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(b) if so, the details thereo'; and 

(c) the time by which the above proposal Is likely 

to be implemented ? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) to (c) Yes, Sir. There Is a proposal under 

consideration to Include matemlty benefit under the 

"Rashtriya Swuthya Blma Yojana" which was launched on 
1st October, 2007 and became operational from 1st April, 

2008 for below poverty line (BPL) families (a unit of five) 

In Unorganlsed Sector. For the Organised Sector Worker, 

the matemlty benefits are extended under the Matemlty 

Benefit Act, 1961. Recently the amoant of medical bonus 

paid to a female worker in the Organised Sector has been 

increased 'rom Rs. 2501- to Rs. 25001-. 

Telephone Revolution In RUI'III Areas 

250. SHRI SURESH ANGADI : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether the revolution in telephones has not 

reac:hed the rural areas in the country insplte of the vast 

development In Information Technology Sector; 

(b) If so, the details thereof; 

(c) whether the private telephone operators and 

even BSNL have failed to achieve the target for providing 

telephone facilities in rural areas in the country; 

(d) if so, the details thereof; and 

(e) the action takenJbeing taken by the Govemment 

to take the telephone revolution to the rural areas in the 

country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITY A M. SCINDIA) : (a) to (d) New 

Telecom Policy,. 1999 (NTP-99) envisaged a target of 4% 

teledenslty in rural areas both in wireline and wireless by 

the year 2010. As against the teledenslty 0' 0.52% as on 

31st March, 1999, the present teledenslty has increased 

manifold and is now 11.18% as on 31 st August, 2008. Thus 

revolution in telephone has reached the rural areas of the 

country at a much faster rate. To increase the rurai 

penetration, Universal Service Obligation Funds (USOF) 

are extensively being deployed, as a result, more than 90% 

villages have already been covered with communication 

facilities. 

(e) Govemment has taken and is contemplating 

following action to further intensify the telephone revolution 

to the rural areas in the cotmtry:-

(i) To increase the wireless communication in rural 

areas, scheme for setting up of 7871 Shareable 

Infrastructure Sites in 500 districts In 27 States 

for proviSion of mobile services in rural and 

remote areas through subsidy support from 

USOF (Phase-I) has been launched. Mobile 

services from these towers are likely to 

commence In a phased manner. 

(II) Second phase of the Mobile Infrastructure 

Scheme for setting up 11 ,000 additional towers 

to cover the remaining uncovered rural and 

remote areas Is likely to be launched shortly. 

(iii) Subsidy support from USOF for provision of 

Rural Direct Exchange Unes (RDELa) In'1685 

commercially unviable Short Distance Charging 

Areas (SDCAs). 

(iv) Sharing of Infrastructure to reduce the capital 

as well a8 operation cost. 

Import of Foodgralna 

251. SHRI SANAT KUMAR MANDAL : Will the 

Minister of CONSUMER AFFAIRS. FOOD AND PUBLIC ' 

DISTRIBUTION be pleased to state : 

(a) the total quantity of foodgrains that has been 
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Imported and exported by the Govemment during the last 

thr~ yearS;. 

(b) the quantity of wheat and pulses out of the 

above Imported during the said period alongwlth the 

reasons therefor; 

(c) the names of Govemrnent and non-Govemment 

Institutions which imported the foodgrains alongwlth the 
rates and the countries from which the same were 

imported; 

(d) whether poor quality wheat was imported 

despite adequate availability of wheat In the country; and 

(e) if so, the details thereof and the reasons 

therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (e) 

Information is being collected and will be laid on the Table 

of the House. 

North-Eastern Integnded Flood and 

RlvertNlnk Er08lon MIInagement 

252. DR. ARUN KUMAR SARMA : Will the Minister 

of WATER RESOURCES be pleased to state: I 

(a) whether the Govemment has cleared the North-

Eastern Integrated Flood and Riverbank Erosion Manage-

ment Project, Assam for execution in Brahmaputra and 

Barak rivers with the funding from Asian Development 

Bank; and 

(b) if so, the details of the project outlay, name of 

executing agency and target set for commencement of the 

actual work, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) and (b) The Govemment has forwarded the 

proposal for North-Eaatem Integrated Flood and Riverbank 

Erosion Management Project, Assam to Asian Development 

Bank (ADB) for support. ADB has approved Project 

Preparatory Technical Assistance. Draft fealibillty report 

has been submiHed by the Consultant. 

Inc..... In Digits of PIN 

253. SHRI E.G. SUGAVANAM : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether the Govemment has any proposal to 

increase the digits In PQ8tal Index Number (PIN) from six 

to eight in the country; 

(b) If 10, the details thereof aIongwtth the saNent 

features of the scheme and the reasons therefor; and 

(c) the time by which H Is likely to be Intrdduced? 

THE MINISTER OF STATE IN 'THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SOIHoIA) : (a) No, Sir. 

(b) and (c) Do not arise In view of (a) above. 

Private Water Projects 

254. SHRI UDAY SINGH: Will the Minister of WATER 

RESOURCES be please to state : 

(a) whether the Union Govemment has set up 

special cell for speedy clearance of private water projects; 

(b) If so, the details thereof; 

(c) whether many private sector projects are 

proposed to be funded by the Union Govemment If Ylater 

related research is undertaken by them seriously; and 

(d) If so, the criteria for selecting such private sector 
water projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
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YADAV) : (a) Ministry of Water Resources has not set up 

any apeclal cell for speedy clearance of private water 
projects. 

(b) Does not arise. 

(c) and (d) Under Research and Development 

Programme of the Ministry of Water Resources, there Is 

provision to sanction grants to Research and Development 

InatltutionelOrganizations and registered Non Government 

Organizations for undertaking research In water resources 

as per the approved guidelines. 

Seed Production 

255. SHRIMATI JAYAPRADA : Will the Minister of 

AGRICULTURE be pleased to state : 

(a) whether the Govemment has taken steps for the 

expansion and modemlzation of seed production facilities 

In the public sector to produce high quality seeds In the 

country; 

(b) If so, the details thereof; 

(c) whether the Govemment is also planning to 

involve the private sector in the production of high quality 

seeds; 

(d) If so, the details thereof; and 

(e) steps taken to ensure availability of high quality 

seeds to fanners? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFF~RS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTJLAL BHURIA) : (a) and (b) 

Yea. Sir. 1n order to establish/strengthen Infrastructurel 

facllitlel In the public sector for production and distribution 

of quality ae8ds, assistance is provided for seed proceaaing 

plants, seed storage godowns and procuring machinery for 

seed cleaning, grading, treating, packing etc. The detail of 

8uistance provided for last 4 years is as under:-

2005-06 1270.20 lakhs 

625.29 lakhs 

2oo7..()8 2939.06 lakhs 

2008-09 (upto 15.10.2008) 2341.65 lakhs 

(c) and (d) Yes, Sir. The National Seed Policy, 2002 

envisages a greater role for the private sector in seed 

production in the country. Private sector contributed 

41.09% .f the seed produced in 2007-08 i.e. 76.50 lakh 

quintals. The Government of India also implements a 

Scheme to boost se8d production in the private sector. 

Aulstance i8 p~vlded through credit linked back-ended 

capital subsidy at the rate of 25% of the project cost subject 

to a maximum limit of Rs. 10 lakh per unit on seed 

infrastructure development. The assistance has been 

-enhanced to a maximum limit of Rs. 25 lakh per unit on 

seed Infrastructure development In the Eleventh plan (2007-
08 onwards). The detailS of the assistance availed of by 

different states under the scheme Is given In the enclosed 

Statement. 

(e) To ensure availability of high quality seeds to 

farmers, the systematic production of Breeder, Foundation 

and Certified/quality seed is undertaken In every season 

by the seed producing agencies viz Indian Council of 

Agriculture Research Institutes, State Agricultural Univer-

sities, State Department of Agriculture, State Seed 

Corporation, National Seeds Corporation, State Farm 

Corporation of India, seed cooperatives ,and private sector 

etc. Aaslatance is provided under various schemes for 
• production and distribution of seeds viz (I) Macro 

Manaoement Mode of Agriculture through State Work Plan, 

(Ii) Integrated Scheme on Oilseeds, Pulses, Oil Palm and 

Maize, (iii) Technology Mission on Jute and Mesta, (iv) 

Technology Mission on Cotton, (v) Transport subsidy on 

Movement of Seeds to North Eastern States including 

Slkklm, Himachal Pradesh, Jammu and Kashmir, Uttarakhand 

and hili areas of West Bengal, (vi) Seed Village Programme, 

(vII) Infrastructure facilities In public sector, (viii) Boosting 
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Seed Production in Private Sector and (ix) National Food 

Security Mission. Govemment of India a888SS the seed 

requirement and availability in Zonal Input Conferences 

before every sowing season with the State Departments 

of Agriculture, Indian Council of Agriculture Research, State 

Seed Corporations, National Seeds Corporation, State 

Farms Corporation of India, Cooperatives and Prtvate 

sector etc. 

Details of Proposal approved for Creation of S6fKJ Infrastructure In Private &Ictor lIS on 10.10.2008 

State 

Andhra Pradesh 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Kamataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

No. of proposal 

processed 

13 

7 

10 

2 

7 

8 

4 

6 

5 

21 

35 

24 

7 

149 

Capacity of Infrastructure (OtIs) 

Processing 

capacity 

270000 

20000 

130000 

245000 

20000 

70000 

180000 

120000 

90000 

215000 

120000 

255000 

515000 

470000 

145000 

2885000 

Storage capacity 

85633 

1240 

12805 

60390 

o 

• 5930 

59849 

23023 

18230 

52837 

17500 

97060 

312808 

292348 

51170 

1090823 

Amount released 

a8 1 at Installment 

In Rs 

4993315 

54381 

1414056 

2734993 

84201 

585552 

2317659 

1461010 

1124851 

2169746 

1212787 

3803472 

13015024 

7432730 

2128885 

44510841 

Total Involvement 

of subsidy In 

the state (As) 

9986630 

108782 

3582288 

5195928 

128402 

1072229 

4514853 

2913337 

2258809 

4237459 

1788004 

7416990 

24988883 

15593638 

4054153 

87817943 
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[Translation} 

Crop lneurance 8ch8IM 

256. SHRI TUKARAM GANPAT RAO RENGE PATIL: 

SHRI V.K. THUMMAR : 

Will the Minister of AGRICULTURE be pleased to atate: 

(a) whether the Govemment proposes to Introduce 
Crop Insurance Scheme (CIS) with village as unit In place 
of a district; 

(b) if so. the details thereof; and 

(c) If not. the reasons thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) 

National Agricultural Insurance Scheme (NAIS) which la in 

operation since Rebl 1999-2000. la an 'area' based 

scheme. The Implementing StateslUTs can notify any unit 

area of insurance including Gram Panchayat for the 
Implementation of the scheme. However. the StateslUTs 

have to undertake requisite number of Crop Cutting 
Experiments (CCEs) for making a888nment of the yield. 

R ..... tment among Peraonnel agalnat 

Report of Sixth Pay Commlaalon 

257. PROF. VIJAY KUMAR MALHOTRA : 
SHRI SANTOSH GANGWAR : 

Will the DEFENCE be pleased to state: 

(a) whether there Is widespread resentment among 

the Armed Forces Personnel of the all the three Services, 
especially middle-level officers against the Report of Sixth 

Pay Commission and some of the officers have sought pre-

mature retirement; and 

(b)' If so. the details thereof and the steps taken 

by the Govemment to remove the anomalies and 

check exodus of soldiers and officers from the Armed 
Forces? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) 
(a) and (b) The Services had submitted a detailed 

representation to the Govemment bringing out certain 
Inues ariSing out of the report of the Sixth Central 
Pay Commission. The Govemment has decided on most 
of the inues. Subsequently, few more Issues have 
been raised by the Services viz. grant of higher grade pay 
to Service officers. placement of Lt. Col. and equivalent 
In PB-4. reinstatement of pensionary welghtages for 

Personnel Below OffIcer Rank (PBOR). providing HAG + 

Pay Band for Lt. Generals and equivalent holding post 
of Principal Staff Officer. Director Generals, Controllers, 

etc. 

No officer of Navy. Air Force has sought pre-mature 
retirement (PMR) on the ground of dis-satisfaction with the 
Sixth Central Pay Commlnlon Report. However, in the 

Army. since March, 2008 a total number of 584 officers 
(less Army Medical Corps/Army Dental Corps and Military 

Nursing Service) have applied for pre-mature retirement! 
resignation on ground of non-empanelment. compaSSionate 
ground. low medical category, failure to acquire minimum 
technical qualification and better employment in civil life. 
However. from this It cannot be ascertained that they have 
sought an exit due to resentment against Sixth Pay 
Commission Report. 

The Govemment have decided that the Minister of 
Extemal Affairs will look Into the issues raised by the 
Services and give recommendations, in consultation with 
the Defence Minister and the Finance Minister. 

{English} 

Maritime Surveillance CapabllHy of Navy 

258. SHRI PRABHUNATH SINGH: Will the Minister 
of DEFENCE be pleased to state : 

(a) whether the Govemment has reviewed the 

maritima surveillance capability of Indian Navy; 
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(b) If so, the detaHa thereof and the Itepa taken to (d) If eo, the details thereof; 

strengthen the same; 
(e) the time by which It Is HkeIy to be amended; 

(c) whether the Indian Navy 18 facing shortage of and 

short-range as well as long-range maritime surveillance 

aircraft; and 

(d) if so, the step taken by the Government In this 

regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) to (d) Government constantly review the security 

environment and accordingly decide to induct appropriate 

equipment including short, medium and long range 

maritime reconnaissance aircraft for the Navy for 

adequate defence preparedness. Reconnaissance aircraft 

are required for maritime surveillance. The shortfall In 

maritime surveillance Is being met by Induction of new 

recannalssance aircraft In the short range, medium 

range and the long range category In the 11th and the 

12th Plan. Divulging further details will not be in the national 

interest. 

Amendment In Indian Poat otnce Act 

259. SHi=U SUGRIB SINGH : 

SHRI NAND KUMAR SAl 

SHRI CHANDRA BHUSHAN SINGH : 

SHRI NIKHIL KUMAR : 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of COMMUNICATIONS AND 

INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to amend the 

Indian Post Office Act, 1898 to regulate the Courier 

Companies In the Country; 

(b) If so, the details thereof; 

(c) whether the growth of Private Courier Compa-

nies has affected adversely the Speed Post Service, of 

the Post Oftices In the oountry; 

(I) the extent to which the postal services wlU be 

benefited by such amendment,? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION"TECHNOLOGY 

(SHRI JYOTIRADITVA M. SCINDIA) : (a) Yes, Sir. 

(b) h Is stili at a proposal stage. 

(c) No, Sir. 

(d) Does not arise In view of (c) above. 

(e) and (I) Do not arlee In view of (b) above. 

[Tranelallon} 

Corruption In Handloom and Handlcrafta 
Sector 

260. SHRI HARISINH CHAVDA : 

SHRI MANSUKHBHAI D. VASAVA: 

Will the TEXTILES be pleased to state: 

(a) whether due to the prevalence of alleged 

corruption In the Handicrafts and Handloom Boards, proper 

monitoring and review 0' the schemes has been badly 

affected, thereby depriving the weavers and artisans of the 

benefits from the said schemes; 

(b) if so, the details thereof; 

(c) whether any investigation into the matter has 

been undertaken during the last three years and the current 

year; and 

(d) If so, the outcome thereof and the steps 

taken by the Government to check recurrence of such 

C ..... 1 
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THE MtNISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) and (b) No 
Sir. So far as the Handicrafts aector Is concerned, there 

Is an All India Handicraft Board (AIHB), which perfonns 

only advisory functions. The objectives of AIHB Include 

advtalng the Govemment In the formulation of the overall 

development programmes In the Handicrafts eector; 

advising the Govemment In formulating the strategies to 

achieve a higher standard of IMng for craft persons; 

preserving and promoting the -craft heritage; advising 

the Govemment In evoMng strategies for expanding 

markets for Handicrafts In the country and abroad 

and to take stepl for effective coordination of the 

development efforla of various Govemment agencies In the 

lector. The AIHB is not vested with any financial or 

administrative powers to monitor the schemes of the 

Govemment of India being Implemented In the Handicraft 

aector. 

So far al the Handloo"'l sector Is concemed; no 

such Information has been received from State Govem-

ments. Benefit of various Developmental and "Welfare 

Schemes are being extended to the Weavers through State 

Governments. 

(0) and (d) Do not arise. 

[English] 

Lend under Crop Protection Progl'llmm .. 

261. SHRI EKNATH MAHAOEO GAIKWAD : 

SHRI MADHU GOUD YASKHI : 

SHRIMATI NIVEDITA MANE: 

Will the Minister of A"GRICUL TURE be pleased to 

state: 

(a) whether according to data complied ~y 

the Agrochemlcals Promotion Group (APG) and the 

Associated Chambers of Commerce and Industry of India 

(ASSOCHAM), only 20 per cent of the 143 bURon hectares 

of agricultural land is covered under the Crop Protection 

Programmes; 

(b) If so, the details thereof alongwlth the response 

of the Government thereto; 

(0) whether the Government has examined the 

datal8uggeattona of APG and ASSOCHAM; 

(d) If so, the details thereof and the reaction of the 

Government thereto; and 

(e) the necessary steps taken by the Government 

In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF. CONSUMER AFFAIRS, FOOD AND PUBUC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (e) The 

Agrochemlcals Polley Group (APG) have suggested to 

Increase area under crop protection from 20% of the 

cultivated area of over 140 million hectares of cultivated 

land. They have Inter alia pointed out low peltlcide usage 

In the country as a cause for low yields. Government of 

India has launched a scheme entitled "Strengthening and 

Modemlzatlon of Pest Management Approach In India" 

alnee 1991-92 by adopting Integrated Pest Management 

(IPM) as the cardinal principle of plant protection strategy 

In the overall crop protection programme. Under this 

scheme, 31 Central Integrated Pest Maoagement Centres 

(CIPMOs) In 28 States and one Union Territory have been 

established with the mandate to impart training to 

AgriculturelHortloulture Extension Officers and farmers, 

pest/disease monitoring, production and release of bla-

control agentalblo-pestlcldes. IPM packages of practices of 

pestldlseue management In n major crops have been 
developed and circulated to all StateslUTs for UN by 

exteneion functionaries and farmers. Since 2007, aW8re~. 

nesa campaigns agalnat spurious pesticides and for 1000/0 

seed treatment have been conducted regularly by the 

Govemment of India In coordination with the State 

Governmenll. 
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{Translation} 

Decline In c.rpeIa Export 

262. SHRI KASHIRAM RANA : 

SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the MInIster of TEXTILES be pleaaed to etate : 

(a) whether the carpet export Is decreaalng year 

after year; 

(b) If 80, the details thereof during each of the last 
three years and also current year and the reaaona therefor; 

(c) the remedial steps taken or propoeed to be 
taken by the Govemment In this regard; and 

(d) the success achieved as a l'88uh of the step. 

taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. Only 
In the year 2007-08, the exports of carpets and other floor 

coverings wItne8aed a decline of 4.09% In rupee tenns and 

an Increase of 8.39% In US$ term as compared to the 

export registered In the year 2006-07. 

(b) The Export of Handmade Carpets and other 

FIOQr Coverings for the last three years Is 88 under: 

2005-06 Rs.3082.06 crore 

2006-07 Rs.3674.86 erare 

2007-08 Rs.3524.73 crore 

2008-09 Rs.-1533.35 crore 
(April-September) 

The decline registered In Rupee terms In the year 

2007 -OS underscore the Impact of appreciation of rupees 

against US$, higher Interest rates, slackening In demand 

and world-wide recession etc. 

(0) The Govemment has taken various menu,.. 

for development and promotion of handmade carpets and 

other floor coverings which Include: skll' upgradatJon of 
weavers through training, creating awareness of policy and 

programmes among the stake holde~S by way of 

workshopalsemlnara, participation In International falral 

exhibitions abroad and organizing buyer-seller meets In 

India and abroad. Indian Institute of Carpet Technology 

(IICn under the aegis of Govemment of India, Ministry of 
Textiles hu been established at Bhadohl to provide 

technical support to the Carpet Industry to make h a vibrant 

sector. Government of India announced duty credit scrip 
of 5% on FOB value of exports of handmade carpets and 

other floor coverings under Vishesh Krlshl Gram Udyog 

Yojana Scheme (VKGUY), which would help the carpet 

industry In enhancing exports. 

(d) Exports for the month of September, 2008 has 

wltn888ed a growth as compared to the exports In the 

corresponding month of 2007. 

{English} 

Safety of Mulla Perlyar Dam 

263. SHRI P .C. THOMAS : 

SHRI K. SUBBARAYAN : 

Will the Minister of WATER RESOURCES be pleased 

to state: 

(a) whether a recent study regarding Mulla Perlyar 

Dam in Kerala has raised apprehensions regarding its 

safety; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) to (c) A report on "Assessment of Probable 

Maximum Flood and Flood routing In respect of 

Mullaperiyar Dam" has been filed by the Govemment of 

Kerala before Hon'ble Supreme Court in connection with 
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the Original Suit No. 3 of 2006 (State of Tamil Nadu , 
VIs State of Kerala and Others). The report was received 

by Central Water Commission (CWC) through Govemment 

Counsel. The report has raised Issues regarding the 

capacity of MlJllaperiyar Dam for the estimated probable 

Maximum flood with existing spillway capacity. The report 

has been examined by CWC and they have reported that 

the conclusion drawn In the above report does not appear 

to be well founded. cwe has sent the comments on the 

report to the Govemment Counsel on 13.10.2008 for 

placing before Hon'ble Supreme Court. The matter is 

subJudlce. 

Rei.., Package to Farmera 

264. SHRI HANNAN MOLLAH : Will the Minister of 

AGRICULTURE be pleased to atate : 

(a) the number of farmers beneftted so far by the 

relief package of the Prime Minister; 

(b) whether the Govemment proposes to help those 

farmers who have taken loan from the private money 

lenders; 

(e) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) As 

(b) and (e) Yes, Sir. The banks have been advised by 

the Govemment under farm credit package of 2004 to 

provide loans to farmers for repaying their debts taken from 

Informal sources Including private money lenders. In 

addition, the banks have been advised to earmark 3% of 

agriculture credit during 2008-09 for swapping of debt taken 

by the farmers from Informal sources Including private 

money lenders. NABARD has Introduced 'Krlshak Sathl 

Scheme' to extend refinance support to the banks for 

providing loans to the farmers to free them from the 

clutches of moneylenders. 

(d) Does not arise. 

IPO of BSNL 

285. SHRI GURUDAS DASGUPTA : 

SHRI SUNIL KHAN : 

SHRI SURAVARAM SUDHAKAR REDDY: 

SHRI P. RAJENDRAN: 

Will the Minister of COMMUNICATIONS AND INFOR· 

MA TION TECHNOLOGY be pleased to state : 

(a) whether the Govemment has any plan to fIoet 

a Re. 4000 crore Initial Public oner (IPO) of ~arat Sanchar 

Nigam Limited (BSNL); 

(b) If so, the details thereof; 

(c) whether the BSNL unions have opposed this 

proposal; 

(d) if so, the details thereof alongwith the objections; 

reported by the National Bank for Agriculture and Rural and 

Development (NABARD), 61.48 lakh loan accounts of 

farmers have been given the benefit of waiver of overdue 

Interest and reschedulement of loans has been done in 

33.71 lakh farm loan accounts under the rehabilitation 

Package for the farmers being. Implemented in 31 suicide 

prone districts of Andhra Pradesh, Kamataka, Kerala and 

Maharashtra. In addition, 26,729 farmers and 6,17,697 

farmers have benefited from subsidiary Income activities 

and extension services respectively. 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY, 

(SHRI JYOTIRADITYA M. SCI NOlA) : (a) and (b) The 

Govemment Is contemplating to offer part of its equity 

shareholdlng In BSNL by an offer of sale to the public. 

(c) and (d) Yes, Sir. The Joint Forum of BSNL Unions 
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and Associations of BSNL employees had given notice for 

indefinite strike from 28.2.08 against the IPO proposal of 

BSNL without giving reasons thereof. The proposed strike 

has been deferred by the Joint Forum. 

(e) The Govemment has explained the advantages 

of listing of BSNL shares to the representatives of 

employees of BSNL shares to the representatives of 

employees of BSNL. These advantages include:-

(I) it will facilitate BSNL to get Navratna status; 

(Ii) useful for Improving the Image of BSNL; 

(iii) will promote growth of BSNL. 

Dlatribution of Edible OU under PDS 

266. DR. R. SENTHIL : 

SHRI JUAL ORAM : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION be pleased to state : 

(a) whether the Govemment has initiated the 

scheme fOr distributing subsidized edible 011 through Public 

Distri~ion System (PDS) to the poorest section of the 

society; and 

(b) If so, the Implementation status of the said 

scheme, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

The Central Govemment has Introduced a Scheme for 

distribution of upto 10 lakh tons of Imported edible oils In 

2008-09 with a subsidy of Rs. 15/· per kg. through State 

GovemmentalUTs 0 1 kg. per ration card per month 

through PDS shops/other outlets 88 decided by them. 

Fqllowlng 29 StateslUTs who had sought for allocation of 

edible 011 have been allocated edible 011 under the 

Scheme:-

SI. 

No.. . 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

g. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

208 

Name of the State/lJT 

2 

Andhra Pradesh 

Andaman and· Nicobar Istands 

Dadra and Nagar Havell 

Deihl 

Goa 

Gujarat 

Haryana 

Jammu and Kashmir 

Kamataka 

Madhya Pradesh 

Maharalhtra 

Manlpur 

Meghalaya 

Mlzoram 

Nagaland 

Orilla 

Pondlcherry 

Punjab 

Rajasthan 

Slkklm 

Tamil Nadu 
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1 2 

22. Trlpura 

23. Uttarakhand 

24. Weet Bengal 

25. Chhattlegam 

26. Himachal Pradesh 

27. Daman and Diu 

28. Uttar Pradesh 

~. Chandlgam 

The edible all is imported, packed and supplied" by the 

Central PSUs to the StateslUTs. Till 13.10.2008, orders for 

Import of edible all have been placed for 3.48 lakh tona. 

Of this, 2.40 lakh tons of edible all has been shipped and 

2.39 lakh tons of edible all has landed In the country and 

about 1.43 lakh tons have been distributed to varioul 

StateslUTs by Central Psus. 

The scheme hal been formally launched on 28th July, 

2008 from Andhra Pradesh. Distribution of subsidized 

Imported edible oils have started In 12 StatealUTs namely 

Andhra Pradesh, Chhattlsgam, GUjarat, Himachal Pradesh, 

Maharaahtra, Orlaaa, Tamil Nadu, West Bengal, Kamataka, 

Slkklm, Nagaland and RaJuthan. 

Indualrlal PIIrk Ordinance, 

267. SHRI HARIN PATHAK: Will the Minister of 

LABOUR AN~ EMPLOYMENT be pleased to state : 

(a) whether any State Govemments Including the 

Govemments of Gujarat and Maharaahtra have sent reYised 

proposals to the Union Govemment on the Industrial Park 

Ordl,,!ance In 2008-09 for obtalni!,g the approval; 

(b) If SO, the details thereof; 

(c) whether the UnIon GoYemment hu approved 
the revised proposal.; and 

(d) If so, the detaHs thereof and If not, the reaona 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) No, Sir. 

(b) to (d) Do not arise. 

Allocation of Indue W ..... to QuI-Nt 

~. SHRI P. S. GADHAVI : 

SHRI MAHESH KANODIA : 

SHRI BHUPENDRASINH SOlANKI : 

Will the Minister of WATER RESOURCES be pleased 

to state : 

(a) whether the Govemment has received any 

representation from the Govemment of Gujarat recently for 

Including Kutch region In the Indus balln and reallocating 

Indus water proportionately to the State; and 

(b) If so, the details thereof and reaction of the 

Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : <a) and (b) Hon'ble Minister of Water Supply, 

Water Reaources, Urban Development and Urban Housing, 

Govemment of Gujarat has written a letter dated 07.02.08 

to the Hon'ble Union Minister e& Water Aesourcee regarding 

allocation of Indus water to Kutch region of Gujarat. He 

has referred to earlier letter dated 23.03.04 from Hon'ble 

Chief Minister of Gujarat In the matter and letter dated 

01.08.05 from his predece88or, requesting for appropriate 

action by Central Govemment for allocation of Indus water , 
(i.e. RaYl-Beas-Sutle! water). He hal requested for an early 

decision. 

Hon'ble Union Minister of Water Resources has 

responded to the a,bove leHer 'on 18.03,08 Indicating the 

water Issues amorygst the present beneficiary States of 
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Eastern Rivers, some of which are before the Hon'ble 
Supreme Court Including a Presidential Reference on the 
Punjab Termination of Agreement Act, 2004 enacted by 
Purijab Vldhan Sabha, whose outcome Is awaited. Under 

the circumstances, till the existing Issues get resolved and 
the present beneficiary States are in a position on spare 
some water, It might not be appropriate to open any issue 

tor reallocation ot water. 

Production of Sheep'. Vam 

269. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of TEXTILES be pleased to at.. : 

(a) whether the Union Govemment has received 
any proposal from the Government of Gujarat or Private 
Sector Enterpr1ae8 to set up Sheep's Yam Production Unit 
In joint venture In the State; 

(b) if BP, the details thereof; and 

(e) the reaction of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) No, Sir. 

(b) and (e) 00 not arise. 

Supply of Poor QuaIHy Uniform. 

270. SHRI KINJARAPU YERRANNAIDU : Will the 
Minister of DEFENCE be pleased to atate : 

(a) whether the Personnel Below OffIcers Rank 
(PBOR) in the armed forces are being provided iii-fitting 

and untidy uniforms due to which they are made to buy 
their own uniforms from open mamet; 

(b) if so, the details thereof; 

(e) whether an Inve8tlgatlon has been made In this 
regard; and 

(d) If 80, the outcome thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
(a) to (d) The Personnel Below Officers Rank (PBOR) In 

the Armed Forces are not being provided ill-fmlng an9 

untidy uniforms. Uniforms being provided to the Jawans are 

sourced from the Directorate General of Ordnance 

Factories (DGOF) In 15 different sizes which are based 

on scientific study. The improveme~t in the quality of 

uniforms provided to PBORs Is a continuous process. 

Procurement of Defence Equipment 

271. SHRI SUNIL KHAN : 
DR. DHIRENDRA AGARWAL : 

Will the Minister of DEFENCE be pleased to state : 

(a) the details of Import of defence equipment 

alongwlth their value during the last three years and the 
names of the countries from where these have been 

Imported; 

(b) the steps taken by the Govemment to undertake 

Indigenous manufacturing of these equipment; and 

(e) the success achieved In this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
(a) to (c) Procurement of defence equipment Is made by 
the Govemment from various Indigenous as well as foreign 
sources to meet the requirements of the Armed Forces. 

The Import option Is exercised when It is necessary to 
procure the Items within a definite tlmeframe on operational 
grounds to bridge the capability gaps and normally when 

such equipment cannot be sourced indigenously within 
a specified t1meframe. Expenditure Incurred on Import 

of defence equipment during the last three years Is as 

follows:-

Year 

2005-06 

2006-07 

2007-08 

(Rs. In Crores) 

Expenditure incurred· on Import of 
defence equipment 

12101.49 

10022.00 

15026.68 
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Major countries from which the Imports are made 

Include AUllla, the USA, the UK, France, Gennany and 

lirael. Divulging further details with regard to Import of 

defence equipment will not be In the national interest. 

Stepi taken to encourage Indigenous manufacturing 
include: (a) rationalization of offset policy to Include offset 
credit banking to enable creation of offset programmes by 

foreign participants in anticipation of future obligations; (b) 
producla developed by the respective Wortcahop. of the 

Anned Forces for 'in house' requirements can be procured 

from these agencies under 'Buy (Indian)' category; (c) 
provision of Transfer of Technology, If required, to an Indian 
public/private firm for providing maintenance Infrastructure 
to be applicable for 'Buy' category cases, where equipment 

Is being bought from foreign vendors; and (d) procurement 
under 'Buy' (Indian) category to have minimum 30% 

(b) The details regarding the TAC members who 

have been provided telephone connections during the last 

three years and the current year 18 given below: 

BSNL 

Status As on 

31.03.2006 

31.03.2007 

31.03.2008 

30.09.2008 

No.ofTAC 

Members 

5904 

4405 

5296 

6269 

No. of TAC Members 

to whom telephone 

Is provided 

5634 

4061 

4873 

5742 

Indigenous content If the systems are being Integrated by MTNL 
an Indian vendor. 

On an average, the expenditure on capital aCQuisition 
from indigenous sources has been above 71% during last 

th~ years. 

[Translation} 

TeI.phone Connection. to TAC Membe ... 

272. SHRI RAMDAS ATHAWALE : Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOL-

OGY be pleased to state: 

(a) whether all the Members of the Telecom 
Advisory Committees (T ACs) constituted In various 
districts of the States have been provided telephone 

connections; 

(b) if so, the details thereof during the last three 
years and the current year; and 

(c) If not, the reasons thereof; 

THE MINISTER Of STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA) : (a) No, Sir. 

Year 

2005 

2006 

2007 

2008 

No. of TAC 

Members 

116 

230 

No. ofTAC Members 

to whom telephone 

18 provided 

106 

204 

(c) The main reasons for delay/non provision of 

telephones to the TAC members are:-

(I) Consent for acceptance of the TAC members 

awaited. 

(II) Technical non-feasibility of the area where 

telephone Is required by the T AC member. 

(iii) T AC member is not interested in telephone. 

(Iv) Member is asking for mobile connectlona, which 

la not permitted. 
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(v) T AC has been constituted recently; installation 

of telephone Is under process. 

(vi) Outstanding dues exllts against some mem-

bers. 

[English} 

ArtIfIcIeI Water Recharge ProJecta In 

Andhra P ..... h 

273. SHRI L. RAJAGOPAL : Will the Minleter of 
WATER RESOURCES be pleased to state: 

(a) the details of demonstrative artificial water 

recharge projects for recharging ground water proposed In 

Andhra Pradeah during the Eleventh Plan period; 

(b) the funds allocated for the purpose; and 

(c) the number of villages proposed to be benefited 

from the Mid projects In the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURC~S (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) to (e) A project for construction of 23 

demonstrative artificial recharge structures In Cuddapah 

district of Andhra Pradesh covering 16 villages was 

approved for implementation during the year 2006-08 

under the Central Ground Water Board's Central Sector 

Scheme of 'Ground Water Surveys, Investigation and 

Exploration'. A sum of Rs. 1.30 erore has been released 

for the purpose to implementing agency of the State. 

Kuttanad Development PIIckage 

274. SHRI C.K. CHANDRAPPAN : 

SHRI PANNIAN RAVINDRAN : 

DR. K.S. MANOJ : 

Will the Minister of AGRICULTURE be pleased to 

state : 

(a) the. details regarding the funding pattern for 

the various projecta Involved in the· Kuttanad Package 

recommended by Dr. M.S. Swaminathan Commission; 

(b) whether the Government proposes to reWe the 

norma for the Central Sector Schemes included In the 

package; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) For 
development of Kuttanad Wetland Eco-system as a part 

of Rehablllta!lon Package for the farmers In suicide prone 

districts of Andhra Pradesh, Kamataka, Kerala and 

Maharashtra, the Government has granted 'in-principle' 

approval for providing financial support for implementing 

various programmeslinterventions suggested by M.S. 

Swaminathan Research Foundation. The programmel 

Interventions Involving financial outlay of RI. 1,840.75 erore 

are to be Implemented by the concerned Ministries! 

Departments within their existing schemes and "unding 

pattern for which the Governrnent of Kerala will after 

identifying the activities to be under taken, submit 

appropriate proposals after formulation of Detailed Project 

Reports (DPRs) to the concerned MinlstriealDepartments 

of the Government of India in accordance with the 

approved guldellnellprocedurea for such schemes for 

release of necesaary funds. The Government has also 

approved that the programmeslinterventions Involving 

financial outlay upto Rs. 50 lakhs will be implemented by 

the State Government of Kerala frorn their own funds under 

their schemes. 

(b) No, Sir. 

(c) Does not arise. 

Sublldy to Agricultural Producta 

275. SHRI PRABODH PANDA: Will the Minister of 

AGRICULTURE be pleased to state : 
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(a) whether the Governrnent proposes to provide 

. subsidy to the farmers Instead of the companies; 

(b) If so, the details thereof; 

(c) whether the Government proposes to provide 

a Special Package for encouraging blo·fertillaera; 

and 

(d) If 10, the detailt thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Government Is not considering any proposal at present to 

provide subsidy straight to farmers instead of the 

companies. 

(c) and (d) There Is no propOl8I to provide special 

package for encouraging bio-fertlHzers. 

Amendment In 30 Telecom Policy 

276. SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA ADSUL : 

SHRI RAVI PRAKASH VERMA : 

Will the Minister of COMMUNICATIONS AND 

INFORMATION TECHNOLOGY be pleased to state : 

(a) whether the Government has amended the 

Third Generation (3G) telecom policy recently in the 

country; 

(b) If so, the details thereof and the reasons 

therefor; 

(c) whether the Govemment has laaued the 

guidelines to obtain the licence to run 36 spectrum; and 

(d) If so, the detaiIa thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) to (d) Yes, 

Sir. 

Subsequent to release of the detailed guidelines for 
auction and allotment of spectrum for 3G Telecom Services 

on 01.08.08, clarifications/Amendments to these Guidelines 

were laaued on 11.09.08 by the Govemment based on the 
queries and feedbacks received from various sources with 

regard to eligibility for bidding for 3G spectrum, amount 

of spectrum, merger and acquisitions and spectrum usage 

charges. The amendments to the guidelines are given in 

the enclosed Statement. 

The spectrum for 3G would be allotted through a 

controlled, slmuttaneous ascending e-auction. 

F.No. P-1101411612008-PP 

Govemment of India 

Ministry of Communications and 'T 
Department of· Telecommunications 

WPC Wing 

Clarification/Amendment. to the Guideline. for Auction and Allotment of Spectrum for 

3G Service. I •• ued on Auguat 01, 2008 

A number of queries/requests for clarifications and suggestions for amendment were received from various sources 

on the guidelines for Auction and Allotment of Spectrum for 3G Services issued by DoT on August 01, 2008. Based 

on the feedbacks and inputs received, following clarifications/amendments are provided:-
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Para No. of guidelines .. .. . Existing 

2 

Substituted by 

3 

2. Eligibility for Any person Any person 
Bidding for 3G 
Spectrum 

3. Amount of Spec-

trum Sub para 

3.2 

Mergers and 
Acquisitions Sub 
para 4.1 

7. Grant of LIcence 
Sub para 7 (d) 

(i) who holds 8 UAS licence of 

(Ii) who fulfills the eligibility criteria for 
obtaining a Unified Access Services 
Licence (UASL) as per Department of 
Telecommunications guidelines dated 
14.12.2005 and has previous experience 
of running 3G telacom services 

can bid for 30 spectrum 

Spectrum shall be auctioned In the 450 MHz 
band, in 800 MHz band for EVDO services, 
and in 1900 MHz band (1900 - 1910 paired 
with 1980-1990 MHz) when It becomes 
avaliable. UASL COMA telacorn service 
providers may have the option to seed 2x1.25 
MHz in 800 MHz band subject to availability 
at a price equivalent to the highest winning bid 
in 2.1 GHz auction prorated to a per 2x1.25 
MHz price. The seniority for allotment shall 
be the subscriber base In a telecom servicer 
area. 

(i) who holds a UASlCMTS licence; or 

(Ii) (a) who has previous experience of 
running 3G Telecom Services; and 

(b) gives an undertaking to obtain 
Unified Access Services licence 
(UASL) as per Department of 
Telecommunications guidelines 
dated 14J12.2005 before starting 
telacom operations 

can bid for 3G spectrum 

Spectrum shall be auctioned for 3G services 
in the 450 MHz band, 2x1.25 MHz in 800 MHz 
band for EVDO services, and in 1900 MHz 
band (1900-1910 paired with 1980-1990 MHz) 
when It becomes available. 

The reserve price for auction of one block 
of 2x1.25 MHz spectrum In 800 MHz band shall 
be 25% of reserve prlve for 2x5 MHz in 2.1 
GHz band. The reserve price for one block of 
spectrum In 450 MHz and 1900 MHz bands 
would be notified separately. 

Mergers and acquisitions shall be as per policy Mergers and acquisitions shall be as per policy 
guidelines on the subject Issued by DOT vide 
No. 20-100J2007-A8-1 dated 22nd Aril 2008 or 
any subsequent revision thereof. 

guidelines on the subject issued by DOT vide 
No. 2o-10012007-AS-1 dated 22nd April 2008 
or any subsequent revision thereof. This policy 
is applicable for merger· between two UASL 
ho~rs only in a service area. 

If the period of existing UAS telacom licence If the period of existing UAS telacom licence 
of a successful bidder Is expiring before this of a successful bidder is expiring before this 
period of 20 years for spectrum allotment of period of 20 years for spectrum allotment for 



221 

1 

ASVINA 28, 1930 (Saka) 

2 

3G services, Its existing UAS licence shall be 
extended In the 19th year of Its validity to a 
date 20 yeara from the date of 3G spectrum 

allotment at a price as may be determined by 
the Govemment at the time of extenalon of 

licence. This extension shall be done In the 

19th year of the UAS licence for the period 
required to make It co-termlnus with the 3G 

spectrum allocation period by amending 
licence conditions If reqUired. 
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3 

3G servtcea, Its existing UAS licence shall be 
extended In the 19th year of Its validity to a 
date 20 years from the date of 3G spectrum 

allotment In such manner, as the Government 
deems fit. This extension shall be done In the 

19th year of the UAS licence for the period 

required to make it co-termlnus with the 3G 
spectrum allocation period by amending 

licence conditions if required. 

10. Spectrum Usage (I) No annual spectrum charge shall be (I) No annual spectrum charge shall be 

Charges: payable for 3G Telecom services In the 

first year from the date of allotment of 
spectrum. 

payable for 3G Talecom services In the 

flrat year from the date of allotment of 

spectrum. 

(Ii) The licensee ahall pay annual spectrum (II) The licen ... shall pay annual spectrum 

charge of 1'" of AGR after a period of 
one year. 

charge of 1 % on the Incremental revenue 
due to 3G services after a period of one 
year. The method of calculation shall be 
notified separately. 

11. Other Issues The Government of India reserves the right to The Government of India reserves the right to 
cancel the bidding procel8 or disqualify ay cancel the bidding process for disqualify any 

bidder. 

Foreign CompanlM In Defence Production 

2n. SHRI AJOY CHAKRABORTY: Will the Mlnlstar 

of DEFENCE be pleased to state : 

(a) whether the Government has recenUy allowed 

foreign companies In defence production: 

(b) If 80, the details thereof; 

(c) whether the Government has taken adequate 

safety measures keeping In vlaw the sensitive nature of 

the production system; 

(d) If 10, the detaila thereof; 

bidder without aSSigning any reason. 

(a) whather the Indigenous companies engaged In 

producing defence Items at present are not equipped 

enough to produce those items for which the foreign 

companies are proposed to be allowed; and 

(f) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (RAO INDERJIT SINGH) : (a) No Sir. How-

ever, Foreign Direct Investment (FOI) upto 28% Is' , 

permlsalble In Indian companieslpartnenthip firma, subject 

to licensing. 

(b) to (f) In view of (a) above, does not arise. 
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Allowance to regl8tered unemployed penon. 

278. SHRI HARIBHAU RATHOD : Will the Minister 

of LABOUR AND EMPLOYMENT be pleased to state : 

(a) whether the Govemment proposes to provide 

allowance to unemployed pel'lOns registered with employ-

ment exchanges and not covered under National Rural 

Employment Guarantee Act due to lack of employment 

opportunities in the country; 

(b) if so, the details thereof; 

(e) whether the allowance is already being paid in 

some States by the respective Govemments to registered 

unemployed persons; 

(d) If so, the details thereof; and 

(e) the steps being taken by the Union Govemment 

for extension of allowance to unemployed urban youth in 

the other States of the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) No, Sir. 

(b) Does not arisa. 

(e) and (d) As per available Information, the 
State Governments of Chhattiagarh, Haryana, Kerala, 

Manlpur, Punjab, Rajasthan, Tamil Nadu, Trtpura and 

Union T errttory of Pondlcherry are paying unemp~ 
allowance to certain specified categortea of u~ 

youth. 

(e) The Central Government Ia not In favour of 
payment of unemployment allowance to any category of 

unemployed youth 88 a matter of policy. The Central 

Government is of the view that the payment of 

unemployment allowance to aU unemployed youth would 

divert substantial resoUt'C81 from development pragrammes 

to a non-development activity. The resources of such 

a magnitude should better be used for development 

activities which would generate substantial productMt 

employment. 

(Translation] 

Funcla for Dairy Development 

279. SHRI CHANDRABHAN SINGH : Will the 

Minleter of AGRICULTURE be pleased to state: 

(a) the detalls of fund proposed to be spent on dairy 

development during Eleventh Five Year Plan and Ita 
percentage with regard to total Inv.stment proposed for 

agriculture aector; and 

(b) ttle details of said allocation proposed to be 
made, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUODIN) : (a) The details of 

fundi proposed to be spent on varioul Centrally sponsored 

and Central sector scheme of dairy development during 

Eleventh Five Year Plan are as under: 

(I) Dairy Development Project: As. 226.01 erore 

Intenltve DaIry Development 

Programme, StrangtherNng 

Infrutructure for QualIty and 

Clean MIlle Production Scheme 

and NatIonal Dairy Plan 

(provialonaJ outlay) 

(N) AuIatance to Cooparativea: AI. 50.00 crora 

(iii) DeIhl Milk Scheme: Rs. 5.00 erore 

(Iv) DaIry Venture Capital Fund: Rs. 300.00 crore 

Total As. 580.01 orore 

This amount Is 1.40% (at current prices) of the total 

investment proposed for various Centrally sponsored and 
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Central sector schemes In agriculture sector during 11th 
Five Year Plan. 

. (b) The above said dairy development schemes are 

demand· driven and no atate-wise allocations are made. 

Loan for cattle 

280. SHRI SHISHUPAl N. PATLE : Will the Minister 
of AGRICULTURE be pleased to alate: 

(a) whether the Govemment proposes to consider 
a scheme for waiving off the loan taken for buying the cattle 
under the loan waiver Scheme for farmers; 

(b) If 80, whether this scheme would be applicable 
for all the fanners in the country; and 

(c) if 80, the details thereofi 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN) : (a) No, Sir. 

(b) and (c) Question does not arise. However, the 

following Information Is fumlshed:· 

In tenns of the guidelines of Agricultural Debt Waiver 
and Debt Relief Scheme-2008, Investment Credit for allied 

activities extended by Scheduled Commercial Banks, 
Regional Rural Banks, Cooperative Credit lnatltutlone 
(Including Urban Cooperative Banks) and Local Area Banks 
to farmers for acquiring aseerts In respect of activities allied 

to agriculture. including cattle is covered for loan walverl 
relief, provided the loans are otherwise eligible as per the 

Scheme. 

{English] 

Inve.tmem In Agriculture Sector 

281. SHRI AMITAVA NANDY : 
SHRI ANURAG SINGH THAKUR : 

Wilt the Minister of AGRICULTURE be pleased to 

state : 

(a) the amount of Investment-made In the 

agriculture sector through various schemes and projects 

during the last three years and the current year; 

(b) whether there has been a constant decRne in 

the Investments including private investment made in fann 

sector as compared to other sectors; 

(c) If 80, the reasons therefor; 

(d) whether the Govemment has fonnulated any 

ICheme to Increase the Investment Including private 

Investment In fann sector; and 

(e) If 80, the steps taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAl BHURIA) : (a) The 

amount of investment made in the agriculture sector 

through various schemes and projects In the laat three 

years and current year are as follows:-

51.. Year BE 

No. 

1. 2005-06 4209.32 

2. 2006-07 4840.00 

3. 2007·08 5560.00 

4. 2008·09 10105.67 

·"upto 30.09.2008 

(As. in crore) 

RE Expenditure 

3920.00 3848.15 

4900.00 4679.86 

6927.94 749.36 

430S.46·· 

provisional 

(b) and (e) The total investment (Including public and 

private) In agriculture and allied sectors as well as In other 

sectors during the period 2002·03 to 2006-07 are as 

under:-
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(As. arore) 

lit constant (1999-2000) prices 

SI.No. Industry/Sector 2002-03 2003-04 2004-05 2005-06. 2006-07* 

1. Agriculture and allied 55668 53541 57759 64511 71208 

2. Mining, manufacturing, 220491 275322 389111 489260 583198 

electricity and construction 

3. Services 266202 282217 300840 338917 384035 

Total 542361 611080 747710 890688 1018441 

o Provisional estimates 

*Qulck estimates 

Source : Central Statistical Organization. 

(d) and (e) Public as well as private sector participation 

is encouraged in developing agricultural marketing Infra-

structure and In providing altemate marketing channels for 

agrl-produce in order to facilitate establishment of private 

markets, allow direct marketing and contract fanning to 

improve post-harvest management under the Central 

Sector Scheme for Development/Strengthening of Agricul-

tural Marketing Infrastructure. Grading and Standardization. 

Under the Central Sector Scheme "Development and 

Strengthening of Infrastructure Facilities for Production and 

Distribution of Quality Seeds", assistance Is provided for 

boosting seed production in the cooperative, public and 
private sector. 

Govemment has launched Rashtrlya Krlahi Vikas 

Yojana (AKVY), a State Plan Scheme, for the Eleventh 

Plan period to incentives the states to Increase 

public investment in Agriculture and allied seotors. The 

funds under the AKVY would be provided to the States 

as 100 per cent grant by the Central Govemment. An 

outlay of As. 25,000 crore for the Eleventh Plan Period 

(2007-08 to 2011-12) has been approved uncter the 

scheme. 

[Translation] 

Radiation from Mobile Towen 

282. SHAI HANSRAJ G. AHIA : Will the Minister of 

COMMUNICATIONS AND INFOAMATION TECHNOLOGY 

be pleased to state: 

(a) whether a recent report of Telecom Engineering 

Centre of the Ministry of Communications and Information 

Technology has indicated that the radiation from the mobile 

towers are dangerous for human health; 

(b) If 80, the research work undertaken to decrease 

the harmful radiation from these towers; and 

(c) the steps taken by the Govemrnent to shift these 

towers to safer places? 

THE MINISTEA OF STATE IN THE MINISTAY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHAI JYOTIRADITYA M. SCINDIA) : (a) to (e) The 

Telecom Commlalion has approved the adoption of 

Intematlonal Comml8l10n on Non-Ionizing Aadlatlon' 
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Protection (ICNIRP) guidelines, recommended by Telecom-

munications Engineering Centre (TEC) In the Telecommu-

nication Sector In India regarding basic restriction and 

response levels for limiting Electro Magnetic Field 
exposures. 

As per theM guidelines, epidemiological studies on 

exposed workers and the general public have· shown no 

major health effects associated with typical exposure 

environments. The studies have yielded no convincing 

evidence that typical exposure levels lead to adverse 

reptoductlve outcomes or an Increased cancer risk In 

exposed Individuals. 

The Wor1d Health Organization (WHO) fact sheet No. 

304 of May I 2006 also states that the radiations from mobile 

base statlona, phones and wireless networks are far below 

the permitted levela and also the research results collected 

to date, confirm that there Is no convincing scientific 

evidence that the weak RF signals from base stations and 

wireless network cause adverse health effects. It Is further 

mentioned that the report of the commmee constituted as 

per the orders of Hon'ble High Court, Mumbal to study the 

effects of radiations from mobile phone towers and related 

aspecta, under Director General, Indian Council of Medical 
Research (ICMR) Indicates that 'overall there Is not enough 

evidence to show direct health hazards of RF exposures 

from mobile base stations. As long as the level of 

electromagnetic radiations Is within safety limits they are 

harmless. 

[EngUsh] 

Progl'llmmee to Improve Production of 

Cereal. and Pul ... 

283. SHRI BALASHOWRY VALLABHANENI : Will the 

Minister of AGRICULTURE be pleased to state : 

. (a) whether Integrated Cereal Development 

Programme under Macro Management and Integrated 

Scheme of Ollseeda, Pulse., Ollpalm and Maize (ISOPOM) 

are In operation to enhance the production of cereals and 
pulses In the country; and 

(b) if so, the details thereof alongwlth the achieve-
ments made therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 
Integrated Cereals Development Programme in Ricel 
WheatICoarse Cereals Based Cropping Systems Areas 
(ICDP-RlceJWheatlCoarse Cereals) is in ·\y;ptI'ation under 
Macro Management to enhance the production and 
productivity of Rice, Wheat and Coarse Cereals In the 
country. Integrated Scheme of Oilseeds, Pulses, Ollpalm 
and Maize (ISOPOM) Is In operation In 14 major pulses 
growing states of the country for augmenting the production 
and productivity of pulses. The efforts made under these 
schemes alongwlth others resulted Into substantial gain in 
production of foodgraln Including rice, wheat, coarse 
cereals and pulses which Increased from 213.19 million 
tones In 2003-04 to 230.67 million tones in 2007-08 (as 
per 4th advance estimates). 

Micro Irrigation In Kerala 

284. SHRI P. KARUNAKAAAN : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) the physical and financial targets fixed and 
achievements made by the Govemment of Kerala under 
the Centrally sponsored Schemes . for popularising 
I1)lcro Irrigation during the last three years and the current 
year; 

(b) whether priority is given to the northern districts 
of the State Including Kasargod having highly skewed 
rainfall distribution and the long dry spells in the 
implementation of such schemes; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) The 

physical and financial targets fixed and achievements made 

by the Govemment of Kerala under the Centrally 

Sponsored Scheme of Micro Irrigation during the last three 

years and the current year Is as under:-

Year 

2005-06 to 

2007-08 

2008-09 

(b) and 

Physical 

(Area In hal 

Target Achievement 

25208 2550 

22658 Nil 

(c) Yes, Sir. Three 

Ananclal 

(Rs. In lakh) 

Target Achievement 

4000 303.61 

3696.39 Nil 

northem districts viz. 

Palakkad, Wayanad and Kasargod have been provided 

assistance under the special package the details of which 

Is as under:-

Year Physical 

(Area In' ha) 

Financial 

(~. In lakh) 

Target Achievement Target Achievement 

2006-07 to 5382 1530.46 794.30 110.10 

2007-08 

2008-09 3851.54 1.51 684.20 0.05 

{Translation] 

Production of Supr 

285. SHRI MAHAVIR BHAGORA : 

SHRI SHRINIWAS DADASAHEB PAT~ : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the Sugar Production Capacity In the 

country has been on a continuous rise since the year 

2000; 

(b) If so, the details thereof, State-wise and year-

wise; 

(c) the annual production and demand for sugar In 

the country during the said period, year-wlse; 

(d) whether the existing sugar mills are unable to 

meet the demand In the country; 

(e) if so, the details of measures being taken by 

the Govemment to meet the shortfall In supply; 

(f) whether apart from the mandatory provision of 

the minimum 15 kms. radius from any existing sugar mill 

for opening a new mill any other policy has been framed 

to provide remunerative price of sugarcane to the farmers; 

and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFA,RS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

A Statement-I Indicating the sugar production capacity 'rom 

2000-01 to 2007-08 sugar season Is enclosed. 

(c) A Statement-II Indicating the annual production 

and consumption from 2000-01 to 2007-08 sugar season 

is enclosed. 

(d) No, Sir. 

(e) Does not arise. 

(f) and (g) The mandatory provision of maintaining a 

distance of 15 Kms. between two sugar factories Is to 

prevent unhealthy competitions among sugar factories to 

procure sugarcane. As regards remunerative price of 

sugarcane to the farmers, the Interest of the farmers is 

protected under the relevant provisions of the Sugarcane 

(Control) Order, 1966. 
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sm.",."t., 

State-wise Installed annual sugar production capacity from 2000-2001 to 2OO1-D8 

sugar seasons 

(In lac tons) 

S.No. State 2000-01 2001-02 2002-03 2003-04 2004-05 2005-06 2008-07 2007-08 

1 2 3 4 5 6 7 8 9 10 

1. Punjab 6.598 6.8423 6.8423 6.8423 6.8423 6.8423 6.8423 6.8423 

2. Haryana 4.5828 5.1812 5.3572 5.3572 5.3572 5.3572 5.3572 5.3572 

3. Rajasthan 0.232 0.232 0.;!32 0.232 0.232 0.232 0.232 0232 

4. Uttar Pradesh 47.015 43.4958 43.6418 44.1066 45.38Il2 52.3402 65.4231 73.2583 

5. Uttarakhand 4.1168 4.1168 4.1168 4.1168 4.1168 4.1168 4.1168 

6. Madhya Pradesh 1.545 1.545 1.545 1.5449 1.5449 1.5449 1.5449 1.6562 

7. Chhattisgarh 0.223 0.223 0.223 0.223 0223 0.223 

8. Gujarat 10.707 10.707 10.707 10.707 10.707 10.707 10.7922 10.7922 

9. Maharashtra 55.8628 61.6976 67.2195 69.3499 69.7847 70.0891 70.5239 71.6109 

10. Bihar 4.7339 4.7339 4.8488 4.8488 4.8488 4.8488 4.8488 4.8488 

11. Assam 0.184 0.184 0.184 0.184 0.184 0.184 0.184 0.184 

12. Orissa 1.018 1.018 1.018 1.018 1.018 1.018 1.018 1.018 

13. West Bengal 0.067 0.067 0.067 0.067 0.067 0.067 0.067 0.067 

14. Andhra Pradesh 8.836 8.836 8.836 9.081 9.08i 9.081 9.326 9.326 

15. Kamataka 11.3303 12.3063 13.316 14.4603 14.5949 15.4364 16.984 17.657 

16. Tamil Nadu 14.849 15.242 15.242 15.242 15.242 15.242 15.7922 16.9712 

17. Puducherry 0.383 0.383 0.383 0.383 0.383 0.383 0.383 0.383 

18. Kerala 0.102 0.102 0.102 0.102 0.102 0.102 0.102 0.102 
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2 3 4 5 6 7 8 9 10 

19. Goa 0.093 0.093 0.093 0.093 0.093 0.093 0.093 0.093 

20. Nagaland 0.064 0.064 0.064 0.064 0.064 0.064 0.064 0.064 

Total 168.203 176.847 184.038 188.023 189.854 197.972 213.917 224.803 

Note: (i) After delansiog of sugar Industry vide press note dated 31.08.1998 of the Department of Industrial 

Policy and Promotion, sugar factories undertaking expansion of capacity generally do not report their 

expanded capacity. The above statement has been prepared on the basis of available Infonnatlon In the 

Directorate of Sugar. Therefore, the Installed capacity Indicated above may not match witt'! the actual Installed 

capacity. 

(Ii) While working out state-wise annual sugar production capacity, the average duration and recovery percentage 

for 10 years from' 1978-79 to 1987-88 have been adopted. 

Annual production and ~umption of Sugar from 

2000-01 to 2007-DB Su~r SNBOn8 

(In lac tons) 

Sugar season Producilon Consumption 

(October-September) 

2000-01 185.10 162.00 

2001-02 184.98 167.48 

2002-03 201.32 183.76 

2003-04 139.58 175.00 

2004-05 130.00 171.44 

2005-06 193.21 183.21 

2006-07 (P) 282.00 199.00 

2007-08 (P) 284.00 210.00 

(P) - ProvIsional. 

[English] 

Information Syltem for Water Reeourcea 

286. SHAI BRAJA KISHORE TRIPATHY : Will the 

Minister of WATER RESOURCES be please to state : 

(a) whether the Union Govemment proposes to 

develop Information System for Water Resource. In the 

country; 

(b) If so, the details thereof; and 

(c) the details of funds allocated by the Govemment 

during the Eleventh Plan State-wise for management of 

Water Resources? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) to (c) Yes, Sir. A Plan scheme "Development 

of Water Resources Information System" has been 

approved with an estimated cost of Rs. 234.3 crore for 

the XI Plan. The main component of the scheme Is to 

develop online information system about Water Resources 

data. The scheme Is being Implemented by Central Water 

Commilalon In cooperation with National Remote Sensing 

Agency and National Infonnatlcs Centre. Provlalons 
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have also been made In the echeme for collection of 1 2 3 
hydrological data Including snow hydrology and water 

quality data. minor Irrigation statistics and monitoring of on- 13. Kerala 2343.41 
going projects. 

14. Madhya Pradesh 14934.79 
State-wiN funda allocated by the Planning Commls-

810n for the Eleventh Plan. for Irrigation and flood control 15. Maharuhtra 26782.98 

as given In the Eleventh Ave Year Plan (2007-12) document 
16. Manlpur 772.38 

Volume-I are given in the enclosed Statement. 

17. Meghalaya 219.72 """""t 
18. Mizoram 199.06 

smte-wIH funds aJlocIIted by the Planning 

Commission for the Elev.ntIJ Plan. for 19. Nagaland 151.23 

Irrigation and flood control 
20. Orissa 6518.18 

(Rs. crore at 2006-07 pric8s) 
21. Punjab 1404.76 

SI. Statea/UTs XI Plan allocations 22. Rajasthan 7655.29 
No. 

23. Slkklm 84.76 
2 3 

24. Tamil Nadu 3313.36 

1. Andhra Pradesh 34292.18 
25. Tripura 520.78 

2. Arunachal Pradftah 516.95 
26. Uttar Pradesh 16338.22 

3. Assam 2862.96 27. UttarakhBnd 2661.10 

4. Bihar 7876.15 28. West Bengal 2626.76 

5. Chhattlagarh 5650.35 UTI 

6. Goa 679.74 29. Andaman and NIcobar Islands 52.94 

7. Gujarat 29196.49 30. Chandigarh 3.19 

8. Haryana 3975.82 31. Dadra and Nagar Havell 52.41 

9. Himachal Pradesh 1220.62 32. Daman and Diu 27.89 

10. Jammu and Kashmir 735.02 33. Deihl 333.67 

11. Jharkhand 3379.37 34. Lakshadweep 47.55 

12. Kamstaka 26033.78 35. Puducherry 314.98 
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[Translation] 

ShOl't8ge of Sldlled Profeaalonala 

287. SHRIMATI SANGEETA KUMARI SINGH DEO: 

DR. DHIRENDRA AGARWAL : 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) whether there is any shortage of skilled 
professionals In various sectors of the country; 

(b) if so, the details thereof and the r88SOI"lS 

therefor, Sector-wise; and 

(c) the steps taken by the Govemment In this 

regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) Ministry of Labour and Employment has 
not carried out any specific survey of shortage of skilled 

professionals in the country. However, in the context of 

faster eoonomIc growth, there Is always a need to equip 

professionala with necessary skills. 

(b) and (c) Govemment has taken up the following 

steps to Improve supply of skilled professionals: 

(i) Up-gradation of 500 Govemment Industrial 

Training Institutes (ITls)-1oo with domestic 
funding and 400 with Wortd Bank assistance. 

(Ii) Up-gradation of the remaining 1396 Government 

ITls through Public Private Partnenlhlp mode. 

(III) Establishment of new ma and 81rengthenlng of 

existing ITls in the North Eastem States, Slkklm 

and Jammu and Kashmir. 

(Iv) Imparting of short term modular employable 

skills under the scheme "Skill Development 
Initiative" In 340 modules covering various 

sectors of economy. 

(v) "In-principle" approval of Planning Commisalon 

has been obtained for opening of 1500 ITIa and 
5000 Skill Development Centres In unservlced 
blocks across the country. 

Financial PIIckage for Sugarcane Fumera 

288. SHRI GIRIDHARI YADAV : 

SHRI HARIKEWAL PRASAD : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the Govemment proposes to grant any 

direct financial package to sugarcane farmers In order to 

free them from the burden of debt and enable them to adopt 

modem farming techniques; 

(b) If so, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d) A 

scheme of debt waiver and debt relief for farmers 

including sugarcane farmers announced by the Govem-

ment in the Union Budget 2008-09 is under Implementation. 

This ICherne is applicable to all farmers Including 

sugarcane farmers In the country. Direct agricultural 

loans disbursed by scheduled cqmmercial banks, 

regional rural banks and cooperative credit institutions 

up to March 31, 2007 and overdue as on December 3', 
2007 which remained unpaid until February 29, 2008 
are 8Jigible for debt waiver or debt relief as the case may 

be. 

In case of marginal and small farmers, the entire 

eligible amount has been waived. In the case of other 

farmers, there ia a one time settlement (OTS) Scheme 
under which the farmer Is to get a rebate of 25 per cent 
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of the eligible amount subject to the condition that the 

farmers pays the balance of 75 per cent of the eligible 

amount. 

Agricultural loans reatructured and reacheduJed by 

banks In 2004 and 2006 through special packages and 

other Ioana r&lCheduled In the nonnaI course 88 per RBI 

guldellne8 are &leo eligible either for a waiver or an OTS 

on the 8811'18 pattern. 

(EngIitJh] 

Penalon to War Widowa 

289. SHRI ABU AYES MONDAL : WttI the Minister 

of DEFENCE be pleaaed to state : 

(a) whether the Government has proposed to revise 

the pension to war widows; and 

(b) If so, the details thereof and the time by which 
It will be made effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (SHRI M.M. PALLAM RAJU) : (a) Yes, Sir. 

(b) As per the recommendations of the 8th CPC 

and accepted by Government pension of an past 

pen8ioners including pension of war widows (I.e. liberalized 

family pension) win be revised with effect from 1.1.2006 

by adding together the followtng:-

(I) ExIItIng family penaIon as on 31.12.2005. 

(II) Deame.. Pension 0 50% of existing Family 

pension. 

(III) Dearness Relief 0 24% of basic family pension 
plus dearn818 pension. 

(Iv) Fltment welghtage 0 40% of the existing family 

pension. 

The penSion will be revised by the concerned pension 

paying agencies under the Instruction of the Ministry and 

will be given effect 88 early as possible. 

[T1'IJIJIJIation] 

8011 Eroeion Mel Flood Control Protect. 

290. SHRI HEMLAL MURMU : Will the Minister of 

WATER RESOURCES be pleased to state: 

(a) the details of ongolnglpendlng projects to 
control floods and to check aoIt erosion due to rain water 

In each State during the last three years and the current 
year; 

(b) the detail. of the amount actually spent by the 

Union and State Governments out of the amount allocated 

and released for each State under each of these projects 

during the said period; 

(c) whether the Union Government and State 

Governments have prepared any project report for the 

imp&emeneation of the works of floods control and checking 

water logging and soil eroeion; and 

(d) If so, the detatls of the wort< done and the 

expenditure Incurred by the Union and State Governments 

for the purpoae since May, 2008 till the end of present 

financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) and (b) There are no pending projects with 

Ministry of Water Resources to control floods and to check 

soil erosion due to rain water. Moat of the projects taken 

up during X Plan from central 888Istance have been 

completed. The State wise number of the ongoing flood 

management workalprojects taken up in XI Plan 

through central assistance of Ministry of Water Resources 

and the estimated cost and funds released during the 

year 2007 -OS and 2008-09 Is given in the enclosed 

Statement. 

(e) and (d) After severe floods of August 2004 In 

Assam and Bihar, the .Minlstry of Water Resources 

constituted a Task Force under Chairman, Central Water 

Commission to look Into the problems of recurring floods 



243 Wrltten Answens OCTOBER 20, 2008 

In Assam and Its neighbouring states as well as In Bihar, 

West Bengal and Eastem Uttar Pradesh. The Task Force 

had submmed Ita report on 31.12.2004 to Ministry of Water 

Resources. In Its report, along with other measures, the 

Task Force recommended workslachemes amounting to 

Rs.4982.10 crore to be taken up by the end of XI Plan 

In phases. The schemes recommended by the Task Force 

have been Included under a state sector scheme "Flood 

Management Programme" approved 'In principle' by the 

Cabinet at an estimated cost of As.8,OOO crore under 

Central Plan for Implementation during XI Plan. 

For reclamation of water.1ogged area In the commands 

of CAD projects, 478 echemea of various State Govem-

menta have been approved so far under CADWN 

programme of Ministry of Water Resources for an estimated 

area of 5noo ha. out of which, an araa 46,488 ha. has 
been reclaimed till March 2008. 

State wise number of ongoing Flood Management 
Schemes aIongwitIJ estlmllttld cost and fund f8Ieased 

during the period 2007~ and 2008-()9 

(As. In crOre) 

S. Name of State Nos. EatImated Funds 

No. Coat released 

1 2 3 4 5 

1. Andhra Pradesh 9 54.72 16.4 

2. Assam 75 438.39 90.00 

3. Bihar 29 425.29 59.01 

4. Jammu and 14 146.9 12.80 

Kashmir 

5. Jharkhand 1 20.12 

6. Punjab 111.39 

1 2 3 5 

7. Manlpur 9 21.19 10.47 

8. Nagalancl 5 13.9 6.95 

9. Orissa 72 170.42 45.90 

10. Sikkim 24 86.21 15.75 

11. Trlpura 11 26.57 5.00 

12. Uttar Pradesh 4 48.85 5.25 

13. Uttarakhand 4 28.68 3.47 

14. West Bengal 8 59.46 

[English] 

Second Green Revolution 

291. SHRI RANEN BARMAN : Will the Minister of 

AGRICULTURE be pleased to state : 

(a) whether a declalon has been taken by the 

Govemment to start the campaign of second green 

revolution In the country; 

(b) whether many parts/States have been Identified 

In the country for this purpose; 

(c) whether required funda have been provided for 

In the Eleventh Five Year Plan for achieving the desired 

results; and 

(d) If so, the comprehenSive details thereof and the 

manner In which It Is proposed to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) 

to (d) The Green Revolution experienced In India paid 

rich dividends and the country become self-sufficient In 
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toodgrains. However, during the past decade, the 

agricultural growth rate showed a declining trend with 

production and productivity remaining almost stagnant. To 

deal with this situation, improvement of agricultural 

production and productivity and enhancement of the 

Income of the farmers are some of the major thrust areas 

identified by the Govemment for focused and concerted 

action. In order to achieve these objectives, the National 

Policy for Farmers 2007, incorporating the key recom-

mendations of the National Commission on Farmers, has 

been approved by the Govemment. In addition, a number 

of programmes/schemes are already under implementa-

tion. "Rashtriya Krtshi Vikas Yojana" which aims to achieve 

4% annual growth In agriculture sector during the Eleventh 

Plan period by ensuring a holistic development of 

agriculture and allied sectors with an objective, inter-alia, 

to incentives States to Increase public Investment in 

agriculture and allied sectors has been launched and Is 

under Implementation with an outlay of Rs. 25,000 crore 

for the Eleventh Plan Period. Further, the "National Food 

Security Mission" is also being implemented to enhance 

the production of rice, wheat and pulses, with an outlay 

of Rs. 4882.48 crore for the Eleventh Plan. It Is targeted 

that the foodgraln production shall be increased by 20 

million tonnes by the end of the current Five Year Plan, 

through this programme. Several other schemes Including 

National Horticulture MIssion, Micro Irrigation and National 

Bamboo Mission have also been launched by the 

Govemment. A comprehensive credit package was also 

announced by the Government in June 2004 which, inter 

alia, aimed to enhanced flow of credit to agriculture sector 

and debt restructuring of outstanding loans for farmers 

In distress and in arrears. Further, the scheme of debt 

waiver and debt relief has been announced in the Union 

Budget for 2008-09 in order to addressed the problems 

faced by the farmers due to indebtedness and to enable 

them to access fresh Institutional credit. For the year 

2008-09, the plan outlay for Agriculture and Allied Sectors 

Including Agricultural Research Is As. 12865 crore which 

is higher by about 60% compared to that for 2007-08. 

All these schemes and programmes are expected to 

substantially Increase the growth rate of agriculture sector 

and improve the income level of the farmers. 

[Translation] • 
u.. of ChemICIII Fertlll ... 

292. SHRI SYED SHAHNAWAZ HUSSAIN : 

SHRI HITEN BARMAN : 

DR. LAXMINARAYAN PANDEY: 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the use of chemical fertilizers such 81 

ammonium nitrate, potassium sulphate and super phos· 

phate has Increased manifold over the last few decades; 

(b) If so, the details thereof; 

(c) whether the over use of chemical fertilizers has 

led to a fall In per hectare agricultural production apart from 

exposing farmers to various health risks like cancer and 

kidney related problems; 

(d) if 80, the details thereof alongwlth the remedial 

steps ~en thereon; and 

(e) the details of the steps taken to promote the 

use of carbonic fertilizers and bio-fertlllzers in place· of 

chemical fertilizers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (e) 

Ammonium nitrate Is not included In Schedule I part (A) 

of the Fertilizer Control Order, 1985 81 a fertilizer. The • 
consumption of potassium sulphate and super phosphate 

which W81 0.32 lakh tonnes and 35.58 lakh tonnes 

respectively in 1991·92 came down to 0.30 lakh tonnes 

and 22.88 lakh tonnes respectively during 2007·08. In any 

case, the per hectare consumption of chemical fertilizers 
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in the country Is around 110 kg only which Is far less than 

those of other developIng countries like Sri Lanka (119 kg! 

ha), Pakistan (137 kg!ha), Bangladesh (186 kg/ha). There 

is also no scIentifIC evidence of declining soil productivity 

and exposing farmers to various health. risks like cancer 

and kidney related problems due to U88 of chemical 

fertilizers. The Govemment Is, however, promotIng inte-

grated and balanced use of fertilizers by advocating soil 

test based balanced and Judicious use of chemical 

fertilizers Including secondary nutrients and micro-nutrients 

in conjunction with organic manures and bia-fertlllzers, for 

improving soil heaHh and Hs productivity. The Govemment 

is aiso educating farmers through training and field 

demonstrations on balanced use of fertilizers. 

{English} 

Development of Horticunure 

293. SHRI NARAHARI MAHATO : Will the Minister 

of AGRICULTURE be pleased to state : 

(a) whether the Government hu any schamel 

schemes to give financial assistance to the State 

Governments for the development of hortlcuhure; 

(b) If so, the names of the schemes available with 
respect to various plantation/crops; 

(c) the essential featurel of each of the schemes; 

and 

(d) the details of the financial 888l8tance given to 

the Govemment of Kerala and Meghalaya for the purpose 

during the last three years? 

THE MINISTER OF STATE iN THE MINISTRY OF 

AGRICULTURE AND MiNiSTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLiC 

DISTRIBUTION (SHRi KANTllAL BHURIA) : (a) Yes. Sir. 

(b) and (c) The Department. of Agriculture and 

Cooperation is Implementing two Centrally Sponsored 

Scheme on (I) Technology Mlaslon for integrated Develop-

ment of HortIcuHure In North-Eastem States (TMNE) 

Including Slkklm since 2001-02 which was extended to 

Jammu and Kashmir, HImachal Pradesh and Uttarakhand 

during the year 2003-04 and (ii) the National Horticulture 
Mission (NHM) In the remaining States and Union 

Territories from 2005-06, for the holistic development of 

horticuhure. 

The objective of both the schemes are to promote the 

holistic growth of the horticuhure sector through area based 

regionally differentIated strategIes; to enhance horticuhure 
production, Improve nutritional security and Income support 

to farm households and others; to establish convergence. 

and syne~y among muhlple on going and planned 

programmes for hortlcuhure development; to promote, 

develop and disseminate technologies; to generate 

employment for skilled and unskilled persons, especially 

unemployed youth. 

The thrust of both the Missions Is on area baaed 

regIonally differentiated cluster approach for development 

of hortlcuhural crops, having comparative. advantage by 

adopting an end-ta-end approach. 

Under these demes, assistance Is provided for 

production and distribution of quality planting material of 

elite cultivars, area expanalon, adoption of new technolo-

gi88, Integrated pest and disease management, human 
resource development, poet harv88t management, value 

addition and marketing. 

(d) During the last three years (2005-06 to 2007-
08) an aasiatance of Rs. 17641.24 lakhs was provided to 

State Horticulture Mission, Kerala under NHM Scheme and 

an asalstance of Rs. 5428.00 lakhs was provided to 
Govemment of Meghalaya under TMNE Scheme. 

(Translation) 

Report of the Central Team on 
drought Iltuatlon 

294. SHRI SHAILENDRA KUMAR : Will the MInister 

of AGRICULTURE be pleased to state: 
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(a) the details of the report of the Central Team on 

drought situation In the country Including Uttar Pradesh and 
Bundelkhand region In Madhya Pradesh; 

(b) whether the Govemment has provided any 
financial assistance (package) to these two States on the 

basiS of the said report; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) An 
Inter-Ministerial Central Study Team visited the Bundelkhand 

areas and some tehslls In Allahabad district of Uttar 
Pradesh In the 4th Week of January, 2008 and the 

Bundelkhand areas of Madhya Pradesh In the 1st week 

of February, 2008, to study the drought like situation in 

these areas with a view to a88esslng the ground situation 

and the scale of implementation of various medium-term 

and long-term drought mitigation programmes/schemes 

and to recommend strategy and various measures that are 

required for agriculture development suitable for the areas 

to ameliorate the current situation. The Team submitted its 

report which is under consideration. 

295. SHRI SUBHASH MAHARIA : Will the Minister 

of WATER RESOURCES be pleased to state: 

(a) whether per capita availability of water Is 

decreasing In the country; 

(b) If so, the details thereof; 

(c) whether the Govemment has carried out any 
district-wise survey in the country In this regard; 

(d) If so, the details and outcome thereof; 

(e) the steps taken for Identification of new water 

resources In the country alongwith the outcome thereof, 

State-wise; and 

(f) the other steps taken or proposed to be taken 

by the Govemment to Improve the availability of water In 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV) : (a) and (b) The average annual water availability 
for the country as a whole has been 888essed as 18~9 

billion cubic meter (BCM). The increase in population 
results In decline In per capita water availability. In 1951, 
the per capita water availability was 5177 cubic meter. 
On the baais of population indicated In 2001 census, the 

per capita water availability worked out to be 1820 cubic 
meter. 

(c) District wise survey has not been made in this 
regard. 

(d) Does not arise. 

(e) and (f) With a view to augment the water ~esources 

for utilization for various purposes, several measures are 
undertaken by respective State Govemments which, inter-

alia, Include conservation of water resources through 
reservoir, traditional water bodies, rain water harvesting and 
artificial recharge to ground water, 

[English] 

Flah L.8ndlng Centra 

296. SHRI JASUBHAI DHANABHAI BARAD : Will the 
Minister of AGRICULTURE be pleased to state : 

(a) whether Fish Landing Centres along India 
Coastal are slowing down; 

(b) If so, the reasons for decline of catches; and 

(c) the steps being taken by the Union Government 
to solve this problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) No, Sir. 
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The fish landing centres along Indian coaet are not slowing 
down. The fish production of the Coastal States for the last 
four years I.e. from 2003-04 to 2006-07 is given in the 

enclosed Statement and indicates no sharp declil'l8 In 

marine ftah landfngs except In a few isolated case8 due 

to post taunaml scenario. 

(c) Does not arise. 

Statement 

Trend of Marine Fish Production thfOUghout the Coastal Stat9SIUTs of the Country 

(in '000 tonnes) 

SI. Name of StateslUTs 2003-04 2004-05 2005-06 2006-07 
No. 

1. West Bengal 181.60 179.50 160.00 178.10 

2. Andhra Pradesh 263.93 210.73 218.84 240.20 

3. Orissa 116.88 121.93 122.21 128.14 

4. Tamil Nadu 373.00 307.69 307.69 387.25 

5. Gujarat 609.14 584.78 683.88 670.51 

6. Maharashtia 420.01 417.77 445.34 464.09 

7. Goa 83.76 94.81 100.91 98.97 

8. Karnataka 187.00 171.23 176.97 168.54 

9. Karala 608.52 601.86 558.91 598.06 

10. Daman and Diu 13.77 12.51 17.72 16.35 

11. Lakshadweep 10.03 11.96 11.96 11.75 

12. Andaman and Nicobar 18lands 31.06 32.60 12.05 28.60 

13. Puducherry 42.80 31.50 19.27 33.61 

Total Marine Production 2941.50 2778.87 2815.75 3024.17 

Optlm~m .... of Ground W .... (8) whether the Government has taken steps for 

optimum use of ground wate.r resources; 
297. SHRI DUSHY ANT SINGH : WHI the Minister of . 

WATER RESOURCES be pleased to state : (b) whether some advisory council and other 
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organisations .have been preeaed Into service for the 

purpose; 

(c) If eo, the details of the task performed by the 

said organisations; and 

(d) the steps taken by the Government to conserve 

the ground water reaources? 

THE MINISTER OF STATE IN THE- MINISTRY Of 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) to (d) The Government has constituted an 

'Artificial Recharge of Ground Water AdvI80ry Council' with 

a vle~ to popularize the concept of artificial recharge 

among a" atakeholders. The steps taken by' the 

Government to conserve ground water resources 

Include:-

Circulation of 'Model Bill' to enable StatMI 

Union Territories to enact suitable legislation for 

regulation and control of ground water devel0p-

ment. 

Organization of National Ground Water Con-

gress for sharing Information and achieving 

coordination among stakeholders. 

Preparation and circulation of Manual on 

Artificial Recharge to Ground Water. 

Preparation and circulation of 'Master Plan on 

Artificial Recharge of Ground Water' to Stateal 

Union T errItoriea. 

Implementation of demonstrative schemes of 
artificial recharge of ground water by Central 

Ground Water Board (CGWB). 

Implementation ·of the Scheme of 'Altificlal 

Recharge to Ground Water through Dugwells' in 

hard rock areas in seven States viz. Andhra 

Pradesh, Maharashtra, Karnataka, Rajasthan, 

Tamil Nadu, Gujarat and Madhya Pradesh. 

Promotion of roof top rain water harvesting. 

Awareness and training programmes for rain 

water harvesting and artificial recharge of 
ground water. 

Implementation of scheme for Repair, Renova-

tion and Restoration of Water Bodies. 

AI. Ill' PrlC88 of· SkImmed Milk Powder. 

298. SHRI PARSURAM MAJHI : Will the Minister of 

AGRICULTURE be pleased to state : 

(a) whether the skimmed milk powder prices have 
Increased; 

(b) If 80, the reasons' therefor; 

(c) whether rise In the prices of milk powder has 

created ahortage In the country; 

(d) whether the Government. has any proposal to 

Impose the ban on the export of milk powder in view of 

the shortage; and 

(e) If 80, the steps taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN) : (a) and (b) Yes, 

Sir. Tha price of skimmed milk powder (SMP) has increased 

in the last few years mainly due to Increase 
In the coat of production, procurement and processing of 

mHk. 

(c) Government has not recetved any report on 

shortage of milk ~r In the country. 

(d) and (e) Does not arise In view of (c). 

[Translation] 

Wheat 'Stock 

299. SHRI GANESH SINGH : Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to state: 
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(a) the target fixed for wheat stock during the 
current year; 

(b) whether the wheat stock of the country 

remained much below the target fixed for the current 

year; 

(c) If so, the details thereof and reasons therefor; 

and 

(d) the measures taken by the Govemment for 

achieving the targets fixed for wheat stock? 

THE MINISTER OF STATE IN THE MIN!STRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAl BHURIA) : (a) to (d) the 

stock position of wheat vis a via buffer norms since 

1.1.2008 Is as under:-

(In I8kh tons) 

AS ON Wheat 

Minimum buffer Actual stock 

norms 

1.01.2008 82 77.12 

1.04.2008 40 58.03 

1.07.2008 171 249.12 

1.10.2008 110 220.25 

Although, the actual stock of wheat as on 1.1.2008 

was lower than the buffer norma, however, the stock of 

wheat from 1.4.2008 onwards has been higher than the 

buffer norms due to record procurement of wheat on 

account of Increase In Minimum Support Price (MSP) and 

other measures taken by the Govemment. 

[English] 

Study on KheurI DIll 

300. SHRIMATI MANEKA GANDHI: 

SHRI TUKARAM GANPAT RAO RENGE PATIL : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the Govemment of Maharashtra has 

requested the National Institute of Nutrition to teet a kind 

of Pulse "Lokhodl" or Kheeari Dal and find out Ita effects 

on human health; 

(b) If 80, the details and outcome thereof; 

(c) whether many States are capable of producing 

sufficient quantity of this kind of pulse which can help In 

cutting down Imports of pulse; and 

(d) If so, the reaction of the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Yes, Sir. The National Institute of Nutrition, Hyderabad 

proposes to conduct a study using goats as animal model 

had submitted the proposal for approval of the Commmee 

for the Purpose of Control and Supervision on Experiments 

on Animals (CPCSEA). CPCSEA has now approved the 

proposal to conduct the study. 

(c) and (d) Khesari daI is cultivated In various parts 

of the country. The production of Khesari daI (Lalhyrus 

sativus) in the country during 2002-03, 2003-04, 2004-05 

and 2006-07 was as under:-

Year Production (in lakh tonnes ) 

2002-03 3.54 

2003-04 4.92 

2004-05 3.04 

2005-06 3.45 

2006-07 3.83 
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The production of Khesarl dal In the country may not 

be aufflclent to bridge the gap between demand 

and domestic production of pul8e8 as the current 

production of khesarl dal Is far less than the total Imports 

of pulses. 

Quality 0' Internet Servlcea by BSNL 

301. SHRI BASU DEB ACHARIA : Will the Minister 

of COMMUNICATIONS AND INFORMATION TECHNOL· 

OGY be pleased to state : 

(a) whether the quality of Intemet services being 

provided by Bharat Sanchar Nigam Umlted (BSNL) in 

various parts of the country is unsatisfactory; 

(b) if 80, the details thereof; 

(c) whether there has been Inordinate delay 

In giving IntemetlLand line connections to applicants 

including in suburban and rural areas as well as lack of 

efficient customer satisfaction strategy of BSNL which is 

cauaing reduction in its market share especially in urban 

areas; 

(d) if 80, whether the Govemment has examined the 

matter in view of increasing future demands and growing 

competition in the country; 

(e) if 80, the details thereof; and 

(f) the steps takenlbeing taken by the Govemment 

to ensure optimal and efficient, utilization of its re80urces 

to provide quality intemet service at affordable prices to 

the people? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIAADITY A M. SCI NOlA) : (a) to (c) As per 

Quarterly Performance Indicator Report of Telecom 

Regulatory AuthOrity of India (TAAI) dated 7th October 

2008, the Intemet and Broadband services of BSNL are 

meeting the quality service parameters prescribed by TAAI 
In moat of the service areas. The Internet connections being 

provided by BSNL are within the stipulated time in most 

of the oreas Including sub-urban and rural areas. In case 

of land line connection provisioning, the performance of 

BSNL as per the aforesaid TAAI report Is more than 95% 

in most of the service areas. 

Efficient customer satisfaction strategy is being 

followed due to which BSNL Is presently the leading service 

provider with a market share of about 54% in Broadband 

connections and 35% in Internet connections. 

(d) to (f) To meet the future demand, BSNL has 

planned sufficient capacity for Internet and Broadband 

services for 2008-09. BSNL is making constant endeavor 

to ensure optimal and efficient utilization of its resources 

for providing quality Internet ServiceS. To provide 

affordable Internet services, BSNL has Introduced 

competitive tariff plans like Home Plan 125 and Startup 

plan 250. 

Chief 0' Defence Staff 

302. SHRI ARJUN SETHI : Will the Minister of 

DEFENCE be pleased to state : 

(a) the details of steps taken by the Government 

in regard to creation of the post of Chief of Defence Staff 

(CDS); and 

(b) the latest position in this regard? 

THE MINISTER OF DEFENCE (SHRI AK. ANTONY) : 

(a) and (b) Pursuant to the Group of Ministers (GOM) 

report on "Reforming the National Security System" in 

February 2001, the Government initiated the process of 

consultation with political parties in March 2006. As this 

process is sUII underway, the Government would take a • 

decision on the creation of the post of Chief of Defence 

Staff (CDS) after the consuliation is completed. Raksha 

Mantrl has addressed leaders of various national level 

political parties. Four parties have replied. Parties who have 

not replied to the letter have been reminded to expedite 

their views. 

t' 
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[Translation] 

Mulberry PlantatIOn 

303. SHRI AJIT JOGI : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government proposes to 
bring more area of land under Mulberry plantation In the 
country; 

(b) If so, the package assistance likely to be 
provided for this purpose; 

(c) whether the State Governments have submmed 
any proposal In this regard; and 

(d) if 10, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Yes, 

Sir. 

(b) Considering the potential for expansion of 
sericulture in the country and with a view to provldellmprove 
livelihoods besides increasing income of the poor people 
in rural areas, it is proposed to increase the area under 
mulberry food plants from 1.92 lakh ha. (2006-07) to 2.18 

lakh ha. during the XI Plan. 

In order to increase the area under food plants, 
enhance the production, productivity and quality of sllk, the 
Government of India through Central Silk Board Is 
implementing a Centrally Sponsored Scheme viz. Catalytic 
Development Programme (COP) during XI Plan in 

collaboration with the State Governments. The packages 
under COP covers three major,areas-Seed sector, Cocoon 

sector and Post-cocoon sector and will be supplemented 

by other components of Support Servicea, ,which are 

common to all packages. 

• The package un,der Seed sector will have 

Schemes for seed production In the Publici 
Private sector and/or with public/private partner-

ship in case of Mulberry sector and through 
IUpport for private Gralneurs under Vanya 
Sector. 

The package under cocoon sector is basically 
oriented towards expansion of area under 
cultivation besides Increasing the production and 

productivity of cocoons both under mulberry and 
vanya silk sectors. The package supports 
schemes for food plant development, Irrigation 

facilities, construction of rearing houses. supply 
of rearing equlpmentsllmproved mountages. 
disinfectants, ehawkie rearing centers. with the 
essential Insurance coverage. 

Package for p08t-Gocoon sector covers Schemes 
for silk reeling and spinning. silk weaving. silk 
wet processing and bye-product utilization and 
also for marketing support. 

The Govemment of India has approved an outlay of 

Rs. 1476.24 erores during the XI Plan, of which Central 
Govemment share Is Rs. 661.62 erores. 

(0) and (d) Yes, Sir. CSB has received proposall from 
different State Govemments for release of funds under 
COP. Based on the proposals received from the States, 
during the first year of the XI Plan period (2007-08). CSB 

has released its ahare of Rs. 80.82 crores towards 
implementation of varioul schemes/components under 
COP and, for the current year 2008-09, a sum of 
Rs. 30.76 crores have been released to different State 
Governments. 

Mobile Towe ... 

304. SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state: 

(a) the comparative figures of the GSM mobile 
service towers of the Bharat Sanchar Nigam Umited. 
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(BSNL) and the private mobile aervtce operators In the rural 

areas of the country including Rajasthan, Secondly 

SwItching Area (SSA-wlse); 

(b) the reasons BSNL is lagging behind the private 

telecom companies in rural areas In terms of the number 

of towers and the number of subscribers; 

(c) whether there is any plan to expand the networi< 

of the BSNL In the rural areas; and 

(d) if so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) Sir; the 

comparative figure of Rural Base Transceiver Station 

(BTS) as on 31.3.08 for the country as a whole is as 

follows: 

Name of GSM Service 

Provider 

BSNL 

Airtal 

Alrcel 

Idea 

Vodaphone 

Spice 

No. of Rural BTS 

15140 

37363 

3153 

12003 

24178 

1141 

However, Bharat Sanchar Nigam Ltd. [BSNL) has 

provided 18572 GSM mobile towers in the rural areas 

of the country, Including 1683 towers In the state of 

Rajasthan 8S on 30.9.2008. Secondary Switching Area 

[SSA-wise] details in respect of BSNL are enclosed 8S 

Statement-I. 

(b) BSNL is lagging behind a few private teiecom 

camparues In rural areas In terms of the numbers of towers 

and the ,number of subscribers mainly due to lack of 

network capacities and delay in procurement of the 

equiprnenla during the la8t two flnancl8l yvars. The number 

of Wireless Rural Subscribers of different service providers 

including BSNL as on 31.8.08 18 given In the enclosed 

Statement-II. 

(9) and (d) Yes Sir. BSNL plans to expand the Mobile 

service' coverage to the villages having population more 

than 1000 progressively il! next three years. BSNL has 

made tentatively plan for provisioning of 33,07,764 Mobile 

connections In Its area of operation In the rural areas during 

the current financial year: 1,11,29,62.1 Mobile- connections 

are wori<lng In rural areas of BSNL's networi< and 2,68,947 
villages have already been covered with mobile services 

as on 31.08.2008. 

S. 
No .. 

sr.tement-l 

Name of Circle 

2 

No. of GSM Mobile 

Towers In Rural 

areas 

3 

1. Andaman and Nicobar Islands 52 

2. Chennai TO 101 

3. Kolkata TO 69 

4. Andhra Pradesh 1401 

5. Assam 522 

6. Bihar 727 

1. Chhattiagarh 413 

8. Gujarat 1354 

9. Himachal Pradesh 413 

10. Haryana 734 
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1 2 3 Chennel Telecom DIatrIct 

11. Jammu and Kashmir 259 SI. Name of SSA No. of GSM Mobile 

No. Towers In Rural 
12. Jhari<hand 211 areas 

13. Kerala 1399 1. CHTD 101 

14. Kamataka 837 
Total 101 

15. Madhya Pradesh 698 
AncIhra PradMh Telecom Circle 

16. Maharaahtra 1884 

SI. Name of SSA No. of GSM Mobile 
17. NE-I 119 

No. Towers In Rural 

18. NE-II 112 areas 

19. Orissa 622 1 2 3 

20. Punjab 829 1. Adllabad 63 

21. Rajasthan 1883 2. Ananthapur 117 

22. Tamil Nadu 997 3. Cuddapah 61 

23. Uttar Pradesh (E) 15n 4. Chlttoor 82 

24. Uttar Pradesh (W) 423 5. East Godavari 76 

25. Uttaranchal 294 6. Guntur 69 

26. west Bengal 882 7. Karimnagar 71 

Total 18572 8. Khammam 59 

9. Kumool 100 
Anclaman .ncI NIcob8r Telecom Circle 

10. KrIshna 66 
SI. Name of SSA No. of GSM Mobile 

No. Towe,.. In Rural 11. Mahabubnagar 62 

areas 
12. Medak 29 

1. Andaman 52 13. Nalgonda. 60 

Total 62 14. Nellore 69 

, 
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1 2 3 81har Telecom Circle 

15. Nlzarnabad 68 81. Name of SSA No. of GSM Mobile 
No. Towers In Rural 

18. Pralcuam 52 areas 

17. RR 47 2 3 

18. Srlkakulam 50 1. Patna 46 

19. VIlhakhapatnam 37 2. Gays 61 

20. Vlzlanagaram 42 3. Bhagalpur 44 

4. Arah 42 
21. Welt Godavari 71 

5. Saaaram 43 
22. WarangaJ 60 

6. Samutlpur 34 
23. Hyderabad 0 

7. Chapra 61 

Total 1401 
8. Muzafferpur 50 

AHam Telecom Circle 9. Munger 39 

81. Name of BSA No. of GSM Mobile 10. Saharsa 34 

No. Towers In Rural 
11. HaJlpur 22 

areas 

12. Madhubanl 48 
1. Bongalgaon 105 

13. Beguaaral 27 
2. Dlbrugam 58 

14. Bettlah 27 

3. Jomat 80 
15. KlshanganJ 12 

4. Kamrup 28 
16. Darbhanga 37 

5. Nagaon 101 17. Katlhar 45 

6. Silcha, 90 18. Motlharl 40 

7. Tezpur 82 19. Khagerla 16 

Total 622 Total 727 
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SI. Name of SSA 
No. 

1. Bastar 

2. Bllaapur 

3. Durg 

4. Ralgarh 

5. Ralpur 

6. 5urguja 

Total 

No. of GSMMobiIe 

Towers In Rural 
areas 

63 

93 

54 

62 

72 

413 

Gu"" Telecom Circle 

51. Name of SSA No. of G5M Mobile 
No. T owel'8 In Rural 

areas 

2 3 

1. Ahmedabad 89 

2. Amrell 42 

3. Sharuch 69 

4. Shuj 86 

5. Bhavnagar 62 

6. Godhra 75 

7. Hlmatnagaf 113 

8. Jamnagar 52 

9. Junagadh 84 

10. Mehaana 105 

1 2 3 

11. NadIad (Kheda) 98 

12. Palanpur 96 

13. RaJkot 72 

14. Surendrangar 71 

15. Surat 85 

16. Vadodara 86 

17. VaI88d 90 

Total 1354 

Hllnach81 Pnldeah Telecom Circle 

81. Name of 5SA No. of G5M Mobile 
No. Towers In Rural 

areas 

1. Shlmla 108 

2. Solan 83 

3. Hamlrpur 55 

4. Mandl 42 

5. Kullu 37 

6. Dharamsala 88 

Total 413 

H8ry8.. Telecom Circle 

51. Name of 5SA No. of G5M Mobile 
No. Towers In Rural 

areas 

2 3 

1. AmbaIa 98 

~ 



289 ASVINA 28, 1930 (Sake) 270 

2 3 1 2 3 

2. Farldabad 34 2. Jamshedpur 28 

3. Gurgaon 30 3. Dhanbad 24 

4. Hlsar 165 4. Hazarlbag 60 

5. Jlnd 55 5. Dumke 40 

6. Kamal 114 
6. Daltonganj 22 

7. Rewarl 110 
Total 211 

8. Rohtak 74 

9. Sonepat 54 K ...... Telecom Circle 

Total 734 81. Name of SSA No. of GSM Mobile 

No. Towers In Rural 

Jammu and Kaehmlr Telecom Circle area. 

SI. Name of SSA No. of GSM Mobile 2 3 

No. Towe,.. In Rural 
al'888 1. Trlvandrum 105 

1. Jammu 84 
2. Kollam 126 

2. Leh 18 3. Pathanamthltta 105 

3. Rajourl 24 4. Aiappuzha 92 

4. Srlnagar 81 5. Kottayam 148 

5. Udhampur 74 6. Emakulam 210 

Total 258 7. Thrieaur 97 

Jharkhand Telecom Circle 8. Palakkad 89 

SI. Name of SSA No. of GSM Mobile 9. Malappuram 109 

No. Towers In Rural 
10. Callcut 141 

areas 

2 3 11. Kannur 1n 

1. Ranchl 37 Total 1399 
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Karnataka Telecom Circle Madhya PnldMh Telecom Circle 

81. Name of SSA No. of GSM Mobile 81. Name of 8SA No. of GSM Mobile 
No. Towers In Rural No. T0W8rs In Rural .,... ...... 
1. Bangalore 48 

2 3 

2. Belgaum 49 1. Balaghat 16 

3. Ballary 45 2. Betul 20 

4. Bldar 22 3. Bhopal 27 

5. Bljapur 62 
4. Chhatarpur 21 

5. Chhlndwara 33 
6. Chlkmagalur 34 

8. Oamoh 12 
7. Oakahlna Kannada 112 

7. DewaI 15 
8. Oavangere 48 

8. OMr 22 
9. Oharwad 54 

9. Guna 48 
10. Gulbarga 41 

10. Gwallor 16 
11. Ha8I8n 48 

11. HoIhangabad 23 
12. Kodagu 28 

12. Indore 27 
13. Kolar 32 

13. Jabalpur 24 
14. Mandya 22 

14. Jhabua 14 

15. My80re 43 
16. Khandwa 33 

16. Ralchur 40 18. Khargone 48 

17. 8hlmoga 47 17. Mench 29 

18. Tumkur 30 18. Mandlour 35 

19. Karwar 38 19. Morena 30 

Total· 837 20. Narainghpur 15 
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1 2 3 1 2 3 

21. Panna a 5. Seed 37 

22. RaIIen 12 6. Bhandara 36 

23. Rajgarh 3 7. Bulclhana 39 

24. Aatlam 18 8. Chandrapur 37 

25. Rewa 11 9. Dhule 68 

26. Sagar 21 10. Gadchlroll 13 

27. Satna 13 11. Goa 57 

28. Seonl 14 12. Jalgaon 53 

29. Shahdol 16 13. Jalna 37 

30. Shajapur 18 14. Kalyan 71 

31. Shlvpurt 21 16. KoIhapur 101 

32. Sldhl 11 16. Latur 40 

33. UDain 18 17. Nagpur 56 

34. Vidisha 11 18. Nanded 70 

19. Naalk 114 
Total 698 

20. Oamanabad 46 
........ h8tra Telecom Circle 

21. Parbhanl 52 

SI. Name of SSA No. of GSM Mobile 
22. Pune 167 

No. Towers in Aural 
areas 23. Ralgad 57 

1 2 3 24. Ratnaglrt 42 

1. Ahmednagar 111 25. Sangll 92 

2. Akola 48 26. Satara 83 

3. Amravatl 49 27. Sawantwadl 39 

4. Aurangabad 67 28. SoIapur 115 
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2 3 2 3 

29. Wardha 18 2. Cuttack 91 

30. Yavatmal 50 3. Dhenkanal 42 

Total 1864 4. Berharnpur 80 

North-Eaat-l Telecom Circle 5. Balasore 55 

SI. Name of SSA No. of GSM Mobile 6. Barlpada 37 

No. Towel'l In Rural 
7. Sambalpur 58 

al'88l 

8. Rourkela 53 
1. Meghalaya 59 

2. Mtzoram 21 9. Koraput 66 

3. Trlpura 39 10. Phulbanl 16 

Total 119 11. Keonjhar 44 

North &at-II Telecom Circle 
12. Bolanglr 26 

13. Bhawanlpatna 24 
81. Name of SSA No. of GSM MobIle 
No. Towers In Rural 

Total 622 
a ..... 

1. Arunachal Pradeah . 53 Punjab Telecom Circle 

2. Manlpur 33 ~.SI. Name of SSA No. of GSM Mobile 

No. T 0W8I'I In Rural 
3. Nagaland 26 

areal 

Total 112 2 3 

Orlau Telecom Circle 1. Amrltaar 84 

SI. Name of SSA No. of GSM MobHe 2. Bathlnda 71( 
No. Tower8 In' Rural 

areas 3. Chandigarh 11 

2 3 4. Ferozepur 127 

1. Bhubaneswar 50 5. Hoahlarpur 82 
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2 3 1 2 3 

6. Jalandhar 111 13. Jhalawar 20 

7. Ludhlana 87 14. Jalpur 176 

8. Pathankot f53 15. Jalsalrner 38 

9. Patlala 88 
16. Kola 44 

10. RoPer 45 
112 17. Nagaur 

H. Sangrur eo 
18. Pall 72 

Total 829 19. Srlganganagar 91 

AllJaethan Telecom Circle 20. Sikar 93 

SI. Name of SSA No. of GSM Mobile 21. Slrohl 103 

No. Towera In Rural 

areal 22. Sawalmadhopur 65 

2 3 23. Tonk 25 

1. Almer 48 24. Udaipur 87 

2. A/war 81 Total 1683 

3. Bhllwara 58 T.mll NItdu THtoom Circle 

4. Blkaner eo 
81. Name of SSA No. of GSM Mobile 

5. Barmer eo No. Towera In Rural 

areas 
6. Bharatpur 57 

2 3 
7. Banawara 48 

8. Bundi 20 1. CoIn1bmore 80 

9. Churu eo 2. Coonoor 22 

10. Chlttorgarh 47 3. Crda 47 

11. Jodhpur 122 4. Cuddalore 65 

12. Jhunjhunu 76 5. Dharmapurl 80 
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2 3 2 3 

6. Erode ee 6. Banda 36 

7. Karalkudl 64 7. BasH 70 

8. Madural 57 8. Deorla 87 

9. " Nagercoll 49 9. Farrukhabad 46 

10. Pondicherry 11 10. Fatehpur 40 

11. Salem 90 11. Falzabad 84 

12. Thanjawr 52 12. GondIl 81 

13. Tirunelvell 57 13. Gorakhpur 57 

14. Trichy 119 14. Ghazlpur 45 

16. Tuticortn 40 15. Hardol 45 

16. Vellore 67 18. Hamlrpur 35 

17 .. Vlrudhunagar 31 17. Jhansl 21 

Total 997 
18. Jaunpur 63 

19. Kanpur 48 
Uttar "..... (E) Telecom Circle 

20. Lakhlmpur 43 
81. Name of SSA No. of GSM Mobile 
No. Towers In Rural 21. Lucknow 27 

areas 
22. Mau 37 

1 2 3 
23. Mlrzapur 66 

1. Allahabad 47 24. Oral 21 

2. Azamgarh 76 26. Pratapgarh 46 

3. Barabankl 75 26. Ralbarell 61 

4. Bahralch 82 27. Shahjahanpur 36 

5. 881118 34 28. Sltapur 80 
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2 3 1 2 3 

29. Sultanpur 54 15. Nolde 9 

30. Unnao 49 16. Pllibhlt 23 

31. Varanal' 77 17. Rampur 14 

18. Saharanpur 25 
Total 1577 

Total 423 
UtIIIr Pl'8dMh (W) Telecom Circle 

Uttal'llnchal Telecom Circle 
SI. Name of SSA No. of GSM Mobile 

No. Towers in Rural SI. Name of SSA No. of GsM Mobile 
areas No. Towers in Rural 

2 3 
areas 

, 

1. Agra 35 
1. Nalnltal 50 

2. Almora 50 
2. Allgarh 26 

3. Hardwar 32 
3. Badaun 17 

4. Dehradun 52 
4. Bareilly 22 

5. New Tehri 49 
5. Bijnore 39 

6. Srinagar 61 

6. Bulandshahar 17 

Total 294 
7. Etah 17 

We.t Bengal Telecom Circle 
8. Etawah 33 

9. Ghazlabad 17 SI. Name of SSA No. of GSM Mobile 

No. Towers in Rural 

10 .. Malnpuri 20 areas 

11. Mathura 15 2 3 

12. Meerut 41 1. Asansol 99 

13. Moradabad 30 2. Berhampur 59 

14. Muzaffamagar 23 3. Bankura 83 
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l' 2 3 

4. Calcutta 139 

5. Coochbehar 39 

6. Gangtok 27 

7. Jalpalgurl 37 

8. Purullya 28 

9. Raiganj 56 

10. Maida 43 

11. Krlshnanagar 51 

12. Kharagpur 108 

13. Siligurl 48 

14. Surl 45 

Total 862 

Statement-ll 

Number of Wireless Rural Subscribers of different 
service providers Including BSNL as on 31.8.2008 

81. Companies Rural Subscribers 
No. 

1 2 3 

1. Bharti 21,813,540 

2. Reliance 10,720,905 

3. Vodafone 16,078,928 

4. BSNL 14,944,959 

5. Idea 7,086,988 

6. Tala 1,864,076 

2 3 

7. A1rcel 4,164,960 

8. MTNL 0 

9. Spice 386,718 

10. BPL 0 

11. HFCL 1,836 

12. Shyam 895 

Total n,063,795 

[English} 

Acqul8Hlon of W .. pon LOCIItIng R8da ... 

305. SHRI M.K. SUBBA : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether the Government proposes to acquire 
highly sophisticated Weapon Locating Radars to track and 
neutralize hostile artillery fire; 

(b) If so, the details thereof aIongwith the cost of 
the proposal; and 

(c) the share Qf 'private and public sector enter-

prises In the proposal? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) Yes. Sir. 

(b) and (e) The Govemrgsnt has a proposal to procure. 
at an estimated cost Rs. 1498.00 crores. 28 weapon 
locating Radars being developed jOintly by MIs Bharat 

Electronics Ltd. (BEL) and Defence Research and 
Development Organisation (DRDO). 

Allotment of 2..0 Spectrum 

306. SHRI NAVEEN JINDAL: Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to slate : 
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(a) the details of the procedure and guidelines that 

was being followed for allocation of Second Generation 
(2G) spectrum in the country; 

(b) whether the Department of Telecom has made 

any recommendation In this regard; 

(c) If so, the details thereof; 

(d) whether demand and supply situation of 2G 

spectrum has been kept in view, while deciding Its 
allocation and pricing of additional spectrum; and 

(e) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITY A M. SCINDIA) : (a) to (c) The Initial 

spectrum for Second Generation (2G) services is allotted 

as per the relevant provisions of the respective service 

license agreements, subject to availability. The Department 

of Telecommunications has formulated guidelines for 

allocation of additional spectrum, based on subscriber 

based criteria in consultation with Telecom Regulatory 

Authority of India (TRAI) and Telecom Engineering Centre 

(TEC). The existing subscriber based criteria has been 

announced on 17.1.2008, taking Into account optimal and 

efficient use of already allotted spectrum. 

(d) and (e) Yes, Sir. Allotment of additional spectrum 

Is subject to justification, optimal-use, meeting of ,he 

subscriber based criteria and availability of spectrum. 

Pricing of additional spectrum has been fixed in such a 

manner that service providers use allotted spectrum 

optimally and efficiently before seeking additional spectrum. 

The pricing is reviewed from time to time taking all factors 

Into account. 

Bhad... Lift Irrigation 

307. SHRI G. M. SIDDESWARA : Will the Minister 

of WATER RESOURCES be pleased to state: 

Ca) whether the Govemment of Kamataka had 

given administrative approval for Shadra Lift Irrigation 

Project to feed water to Chltradurga and Davangere districts 

of State; 

(b) If so, the allocation of water under Scheme "A" 

and Scheme "S" for the project alongwith estimated cost 

of the project; 

(c) whether detailed technical estimate has been, 

after doing the survey; 

(d) If not, the reasons ther.for; and 

(e) the time by which the project is likely to be 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : The Govemment of Kamataka has informed as 

under:-

(a) Administrative approval to Upper Bhadra Project 

Stage-I has been accorded In August 2003. Further, In 

order to avoid submersion of land and construction of dam, 

modified 11ft scheme has been in principle approved in 

September 2008. 

(b) The allocation of water to Upper Bhadra Project 

under Scheme "A" Is 21.50 Thousand Million Cubic Feet 

(TMC) and Scheme "B" Is 19.00 TMC. Estimated cost of 

the project for Scheme "A" portion Is Rs. 5985 crore at 

2006-07 price level. 

(c) No Sir, The Engineering ProCurement Construc-

tion (EPC) tenders have been invited for preparation 

of detailed project report including execution of the 

scheme. 

(d) Does not arise. 

(e) Tentative year of completion of the project Is 

2012-13. 

ESIC 

308. SHRI K.C. PALLANI SHAMY : Will the Minister 

of LABOUR AND EMPLOYMENT be pleased to state : 
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(a> whether the Employees State Insurance C0rpo-
ration (ESIC) has any proposal to bring more 8StabUah-
ments and workers under Its ambit; 

(b) U 80, the details thereof; 

(c) the number of ESIC hospitals which have got 

ISO certification at present, State-wise; 

(d) whether the ESIC has taken any steps to reduce 
the pendency of prosecution and cases against the 

employers and employees; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) Yes, Sir. 

(b) In order to bring more establishments and 

workers under coverage of the scheme, the ESI 

Corporation prepares a phased programme every year In 

consultation with the State Governments. During the year 

2007-08, the ESI scheme was implemented in 37 areas 

covering additional 97,739 employees and du)jng the year 

2008-09, it is proposed to extend the scheme to 106 new 

areas to cover 1 .96 lakh additional employees. During the 

year 2008-09, so far, the scheme has been extended to 

27 new areas covering 29,432 additional employees. " , .. 

(c) Seven ESI hospitals viz Basaldarapur, Rohini, 

Okhla ,and Jhilmil in Delhi, Noida in UP, Ramdarbar in 

Chandigarh and Bari Brahmna, Jammu, have obtained ISO 

Certification. 

(d) and (e) In order to reduce the pendency of 

prosecution cases flied against employers and employees, 

an Amnesty Scheme has been Introduced with effect from 

01.01.2008. The total number of eases withdrawn during 

the period upto 31.08.2008 under various sections of the 

Act ar9 as under:-

Cases withdrawn under Section 75 87 

Ca88s withdrawn under Section 85 333 

Cues under procell for withdrawal 

under SectIon 85 

~ ornc.e In HER 

355 

309. SHRI SANAT KUMAR MANDAL : Will the 

Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleaaed to state : 

(a) the number of post offices functioning at present 

in the country including rural areas of the North-Eastern 

Region (NER), location-wise; 

(b) the number of villages In the Statee In NER 

where post office facility has not been provided till date; 

and 

(c) the steps takenlbelng taken by the Government 

to open new post offices in the country including rural areas 

of North-Eastern Region? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) 1,55,035 Post 

Offices are functioning In the country (as on 31.3.2008). 
Information regarding this is given in the enclosed 

Statement-I. Of these, 6637 Post Offices are functioning 

in rural areas of North Eastern Region. Information 

regarding this is given in the enclosed Statement-II. 

(b) In NER postal counter facility is not available 

in 34,774 villages However, postal facilities in terms of 

regular delivery of dak, collection of mail from letter-boxes 

and sale of stamps/stationery at the door-step of customers 

Is provided throughout the country including the NER. 

Villages where Post OffIces do not exist, are provided basic 

postal facilities through nearest existing post offices and 

other alternative means of providing postal services viz 

Panchayat Sanchar Seva Kendras (PSSKs) .. 

(e) Opening of new Post Offices throughotlt the 

country Including the NER is an ongoing process. Post 

Offices are opened in a phased manner on the baSis of 

need, justification as per prescribed norms and availability 

of resources. 
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SI. Name of Circle 

No. 
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CategotyWlse Post OffIces as on 31-3-2008 

HOs SOB EDSOB EDBOs Total Total 

No. of 

Urban Rural Urban Rural Urban Rural Urban Rural Urban Rural POe 

2 3 4 5 6 7 8 9 10 11 . 12 13 

1. Andhra Pradesh 98 6 981 1352 12 19 196 13485 1287 14862' 16149 

2. Assam 19 o 222 382 o 35 57 3292 298 3709 4007 

3. Bihar 30 367 645 18 81 17 781lS 432 8625 9057 

4. Chhattlsgarh 10 o 195 128 o o 18 2772 223 2900 3123 

5. Deihl 12 o 406 4 10 9 62 68 490 81 571 

6. Gujarat 34 o 636'-' 638 o 33 58 7515 727 8186 8913 

Daman and Diu o o 4 3 o o o 12 4 15 19 

Dadar and Nagar Havell 0 o 3 o o o 34 37 38 

7. Haryana 16 o 293 178 3 11 12 2140 324 2329 2653 

8. Himachal Pradesh 15 3 100 343 4 14 o 2298 119 2658 2777 

9. Jammu and Kashmir 9 o 175 74 11 11 32 1379 227 1464 1691 

10. Jharkhand 13 o 226 209 11 17 22 2593 272 2819 3091 

11. Kamataka 59 o 926 803 11 24 261 7742 1257 8569 9826 

12. Kerala 45 6 486 959 69 394 308 2790 907 4149 5056 

Lakshadweep o o o 7 o 2 o o 10 10 

Mahe o o 1 o 2 o o 4 o 4 

13. Madhya Pradesh 42 o 692 323 33 33 93 7107 860 7463 8323 

14. Mahar8shtra 59 nil 1107 964 10 108 108 1024, 1284 11311 12595 

Goa 2 o 45 57 o 3 7 144 64 204 258 

15. North East 

Arunachal Pradesh 1 o 17 31 o \ 0 o 251 18 282 300 
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2 

Manlpur 

MeghaJaya 

Mizoram 

INagalt.nd 

Ti1>ura 

16. Orissa 

17.· Punjab 

Chandlgarh 

18. Rajasthan 

19. Tamil Nadu 

Pondicherry 

20. Uttarakhand 

21. Uttar Pradesh 

22. West Bengal 

Andaman Nlcobar 

Sikkim 

Total 

SI. Name of Circle 
No. 

2 

1. Assam 

OCTOBER 20, 2008 292 

3 4 5 6 7 6 9 10 11 12 13 

1 o 11 42 o o o 643 12 685 697 

2 o 26 35 o o 2 423 30 458 488 

1 o 23 4 17 2 3 32 327 58 347 405 

1 o 16 27 o o 10 275 26 302 328 

3 o 29 53 2 7 24 598 58 658 716 

35 o 519 838 9 49 16 6896 579 7563 8162 

21 o 420 325 o 8 11 3076 452 3409 3861 

1 o 40 2 o 1 o 6 41 9 50 

46 2 593 692 2 20 33 8930 674 9644 10318 

92 o 1356 1308 27 175 334 8728 1809 10211 12020 

o 23 9 o o 13 49 37 58 95 

13 o 190 181 5 73 10 2242 218 2496 2714 

71 o 1614 855 109 263 152 14598 1946 15716 17882 

45 o 945 714 81 251 38 6674 1109 7639 8748 

1 o 10 16 5 o 68 12 89 101 

1 o 12 10 o o o 186 13 196 209 

799 18 12704 12017 432 1649 1927 125489 15862 139173 155035 

sr.""""nt-ll 

Number of Post offices In North East Region as on 31.3.2008 

HOs SOS EDSOs EDSOs Tolal Tolal 
No. of 

Urban Rural Uroan Rural Urban Rural Urban Rural Urban Rural POs 

3 4 5 6 7 8 9 10 11 12 13 

19 o 222 382 o 35 57 3292 298 3709 4007 
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2 3 4 5 6 

2. North East 

Arunachal Pradesh 0 17 31 

Manipur 0 11 42 

Meghalaya 2 0 26 35 

Mlloram 0 23 17 

Nagaland 1 0 15 27 

T~ura 3 0 29 53 

3. Slkkim 1 0 12 10 

Revision of Salilry Umlt for Bonus 

310. SHRI E.G. SUGAVANAM : Will the Minister of 

LABOUR AND EMPLOYMENT be pleased to state : 

(a) whether the Union Government has revised the 

salary limit for calculation of bonus to Industrial workers; 

(b) if 80, the details thereof; 

(c) whether the Government proposes to extend the 

acheme to all categories of employees; 

(d) If 80, the details thereof; and 

(e) the time by which the above proposal is likely 

to be implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR FERNANDES) 

: (a) and (b) Yes Sir, the Union Government has enhanced 

the calculation ceiling from As. 25001- to Rs. 35001- per 

month and eligibility limit from As. 35001- to Rs. 10,0001-
per month with effect from 1.4.2006 by the Payment of Bonus 

(Amendment) Act, 2007 (NO. 45 of 2007). 

(c) and (d) All ~1ig1b1e employees as defined In Section 

7 8 9 10 11 12 13 

0 0 0 251 18 282 300 

0 0 0 643 12 685 697 

0 0 2 423 30 458 488 

2 3 32 327 58 347 405 

0 0 10 275 26 302 328 

2 7 24 598 58 658 716 

0 0 0 186 13 196 209 

2 (13) of the Payment of Bonus Act, 1965 are eligible to 

receive Bonus at the enhanced rates with effe'1 from 

1.4.2006. Further, Section 32 (vi) has been deleted to bring 

employees employed through contractors on building 

operations within the ambit of the Payment of Bonus Act, 
1965. 

(e) Does not arise. 

Utlllation of Funds of World Bank 

311. SHRI UDAY SINGH: Will the Minister of WATER 

RESOURCES be pleased to state : 

(a) whether the ,Government has sought funding 

from the Wortd Bank for sustained long term development 

of the water sector; 

(b) If 80, the details thereof; 

(e) whether any schemes have been prepared for 

the proper utilization of funds of World Bank; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
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YADAV) : (a) to (d) .Govemment of India has not sought 

any fundlng'fromWorid Bank specifically for ·sustalned long 

term development of the water sector". However, a number 

of projects related to irrigation and water management 

have been funded by World Bank. The list of on-going 

World Bank funded projects is given In the enclosed 

Statement-I. The list of projects posed to World Bank Is 

given In the enclosed Statement-II. 

SL Funding State 
No Agency 

1. WORLD BANK Kamataka 

2. WORLD BANK Madhya 
Pradesh 

3. WORLD BANK Maharashtra 

" 

4. WORLD BANK Rajasthan 

5. WORLD BANK Uttar Pradesh 

6. WORLD BANK Tam" Nadu 

7. WORLD BANK Andhra Pradesh 

8. WORLD BANK Kamataka 

9. WORLD BANK Multi-State 

".ment.., 
On-going Extemally Assisted Projects 

Name of Projects 

Kamataka Community Based Tank 
Management Project CR.3635-IN 

Madhya Pradesh Water Sector 
RestructUring Project LN 4750-IN 

Maharashtra Water Sector 
Improvement Project-LN4796-IN 

Rajasthan Water Sector Restructuring 
Project Cr.3603-IN 

Unar Pradesh Water Sector 
Restructuring Project Cr.3602-IN 

Tamil Nadu Irrigated Agriculture 
Modemisation and Water Bodies 
Restoration and Management Projects 
(Cr.No. 4846(IBRD) and 
Cr. No. 4255-IN(IDA) 

Andhra Pradesh Community Based 
Tank Management Project Cr. 4291·IN 
and 4857-1N 

Kamataka Community Based Tank 

Management Project ·Addltlonal 
Financing C. 4872-IN and 3635-1·IN 

Hydrology Project (Phase-II) 

Cr 4749·IN 

Date of 
Agreementl 
Completion 

06,06,2002 
31.1.2009 

3O.11,2~ 

31.3.2011 

11MI,2QQ~ 

31.03.2012 

15,~.2QQ2 

31.3.2009 

Qa,a,2oo2 
31.10.2008 

12.2.2007 
31.7.2013 

a·6,2007 
31.12.2012 

17.1.2008 
31.1.2012 

19.1.2006 

30.6.2012 

Asllstance 
amount in 

Million Donor 
Currency 

SDR 80 Revised 
SDR 63.420 

USS 394.020 

USS325 

SDR 100.052 

SOR 90.471 

US$ 485 

U~189 

US$64 

USS 104.980 
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S. 
No. 

1. 

, 

2. 

3. 

4. 

p;pt,llne Projects 

Name of Project Estimated Cost 

Dam Rehabilitation and Rs. 917.00 Crores 

Improvement Project (DRIP) -

(Multi-state) 

Andhra Pradesh Water Sector Rs. 2250.00 Crores 

Improvement Project 

(Nagarjuna Sagar Project). 

Orissa Water Sector Improve- Rs. 3493.10 Crores 

ment Project (OWSIP) 

Orissa Community Based Tank US$ 127.8 million 

Management Project 

5. West Bengal Accelerated 

Development of Minor 

Irrigation Project 

Rs. 1143.00 Crores 

[Tran&t*tion] 

Minimum wag.. of work.,. In 
unorganll8d HCtor 

312. SHRI TUKARAM GANPAT RAO RENGE PATIL: 

SHRI HARIKEWAL PRASAD : 

Will the Minister of LABOUR AND EMPLOYMENT be 

pleased to state: 

(a) whether the number of workers in the 

unorganised sector is growing rapidly; 

(b) if 80, the details thereof during each of the last 

three years and the current year alongwith the reasons 

therefor; 

(c) the details of maximum as well as minimum 

wages being paid to these workers, State-wise; 

(d) whether there have been reports of cases where 

most of these workers are not being paid minimum wages; 

and 

(e) If so, the details thereof and the reaction of the 

Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) and (b) Aooording to the survey 

conducted by the National Sample Survey Organization 

(NSSO) in 1999-2000, the total employment in both the 

organized and the unorganized sectors in the country was 

39.7 crore, of which 36.9 crore (about 93%) were In the 

unorganized sector. As per NSSO survey in 2004-05, the 

total number of workers in the country had risen to 45.9 

crore. Out of these, 43.3 orore were in the unorganized 

sector which constitute 94% of the workforce. The year-

wise data of unorganized sector workers is not being 

maintained. 

(c) to (e) A statement-I Indicating the minimum wages 

for unskilled, semi-skilled and skilled workers Is enclosed. 

Minimum wages are fixed by the appropriate Governments 

under the Minimum Wages Act, 1948 in respect of 

scheduled employments under their respective jurisdiction. 

While in the central sphere, the enforcement is secured 

through the officers in the Central Industrial Relations 

Machinery (CIRM), the compliance in the State sphere Is 

ensured through the respective State enforcement machin-

ery. The officers of these machineries are appointed as 

Inspectors under the provisions of the Act. They conduct 

regular Inspections and in the event of detection of 

any case of non-payment of minimum wages, they advise 

the employers to make payment of the shortfall of wages. 

In case of non-compllance, there are provisions for 

prosecution In the Act against the defaulting employers. In 

addition, special inspection drives are also undertaken 

for ensuring effective Implementation of Minimum 

Wages Act. Details regarding enforcement of the Minimum 

Wages Act during 2006-07 is given In the enclosed 

Statement-II. 
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SIatemM,-I 1 2 3 4 5 

Rates on minimum wages for different category of 

worlcers in different StateslUnlon Territories 21. Punjab 100.51 104.98 111.11 

(Rs. per day) 22. Rajasthan 100.00 107.00 115.00 

SI. StatelUnlon Unskilled Semi- Skilled 23. Sikkim 100.00 115.00 130.00 

No. Territory sldlled 
24. Tamil Nadu 74.12 95.60 102.60 

1 2 3 4 5 
25. Tripura 47.18 47.18 83.85 

1. Andhra Pradesh· 58.25- 74.00- 26. Uttar Pradesh 76.31 88.31 102.91 
111.00 327.00 

27. Uttarakhand 72.22 84.88 97.50 
2. Arunachal Pradesh 55.00 60.00 65.00 

28. West eengal 74.33 75.31 81.50 
3. Assam 74.35 77.22 80.80 

29. Andaman and 130.00 140.00 168.00 
4. . Bihar 81.00 83.00 85.00 

Nicobar Islands 

5. Chhattlagarh 102.27 106.42 110.65 
30. Chandlgarh 136.40 142.17 153.71 

6. Goa 93.00 99.00 105.00 
31. Dadra and Nagar 102.00 108.50 115.00 

7. Gujarat 55.00 65.00 100.00 Havell 

8. Haryana 138.00 143.00 153.00 32. DaNn and Diu 95.00 105.00 112.00 

9. Himachal Pradesh 100.00 105.00 112.00 33. Delhi 142.00 148.00 158.00 

10. Jammu and Kashmir 66.00 88.00 147.00 34.L.akshadweep 71.90 77.90 83.90 

11. Jharkhand 67.72 101.00 122.42 35. Puducherry 78.00 86.00 

12. Karnataka 83.02 89.86 91.79 Centnli SpheNO 

13.' Kerala 97.52 99.02 101.12 Cities claselfled 88 "e" "B" "A" 

14. Madhya Pradesh 93.00 99.00 106.00 
Total 120.00 150.00 180.00 

15. Maharashtra 65.00 72.92 75.33 
• Range of minimum wages in respect of scheduled 

16. Manlpur 72.40 77.65 79.40 employment of lowest and highest category. 
.The upward revision of the minimum wages of unskilled 

17. Meghalaya 70.00 75.00 85.00 workers in respect of all scheduled employments 88 
recommended by the Minimum Wages Advisory Board. 

18. Mizoram 103.00 115.00 143.00 The notHications In respect 01 scheduled employments 

19. Nagaland 66.00 70.00 75.00 
of workers engaged In Sweeping and Cleaning and 
Watch. and Ward have been Issued. However, the 

20. Orissa 70.00 80.00 90.00 notifications In respect of Construction, Non-coal Mines 
and loading and Unloading workers are In progreaa. 
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Statement-ll 

Details regardlrtg enforcement of Minimum Wages Act, 1948 during 2006-07 

51. Name of the Inspec- Irregularities Claims Proaecution C8888 Amount of Amount of Fine 
No. StatelUTs tiona Compen- (As. '000) 

made Detee- RectIfIed Flied Settled Pending Filed DecIded satlon 

ted Awarded 1m- Ae-
(As. '000) posed covered 

Centrel 15147 1706 1860 5892 494! 20421 
Sphere 

1. Arunachal 187 10 6 Nil 4 4 Nil Nil Nil Nil 

Pradesh 

2. Bihar 278336 54700 51253 20763 191n 1152 122 35 11738 696 

3. Goa 582 2319 513 5 13 20 10 6 

4. Gujarat 115428 78024 49699 1 69 55291 3828 5267 45019 13207 4146 

5. Haryana 2320 389 45 218 2n 990 93 155 2090 70 

6. Maharashtra 64714 54739 45748 3 1402 158 90 l6n 69 

7. Meghalaya 425 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil 

8. Tamil Nadu 94488 1154 91 1996 1298 4627 713 838 18479' 221 221 

9. Trlpura 6803 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil 

10. Uttarakhand 3238 1337 663 335 255 105 508 351 2888 188 157 

11. Uttar Pradesh 16990 12836 5208 3639 2933 8906 1066 883 96861 188 

12. Daman and Diu 511 

13.' Deihl 8575 7002 6333 451 513 11382 1060 . 612 1373 459 252 

Total AbatIe (States) 6On44 212510 159559 29118 26382 83872 13262 12983 200546 15074 4n6 

Note: The information from Andhra Pradesh, Assam, Chhattlsgarh, Himachal Pradesh, Jammu and Kashmir, Jharkhand, 
Kamataka, Kerala, Madhya Pradesh, Manipur, Mizoram, Nagaland, Orissa, Punjab, Rajasthan, 51kkim, West Bengal, 

Andaman and Nicobar Islands, Chand/garh, Dadra and Nagar Havell, Delhi, Lakshadweep, Puducherry are 

awaited. 
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Damage to wheat due to untimely Rain, 

313. PROF. VIJAY KUMAR MALHOTRA: Will the 

Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleued to state: 

(a) whether huge quantity of wheat belonging to the 
farmers got damaged in the mandi8 of Punjab, Haryana 
and Delhi because of untimely raj". In May, 2008; 

(b) if so, the quMlIty of wheat damaged in the said 

mandil separately; 

(c) whether any enquiry has been conducted to 

ascertain the reasons for failure to project this wheat from 
rains; 

(d) If so, the detalla and outcome thereof; and 

(e) the ~ It. taken in this regard alongwtth 
the action Initiated ... nat those responsible? 

THE MINISTER OF STATE IN THE MINISTRY .OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d) Food 

Corporation of India, Government of Haryana and NCT of 
Delhi have informed that no wheat belonging to farmers 
got damaged in the mandls of Punjab, Haryana and Deihl 
because of untimely rains in M3Y, 2008. 

(e) Does not arise. 

[English} 

Printing of detail' on PeckMI 

314. SHRI PRABHUNATH SINGH: Will the Mlniater 
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state : 

(a) whether the Government has made it mandatory 
to print weight and expiry date on the packets of packaged 
items; 

(b) if so, the details thereof; 

(c) the atepa taken to ensure compliance of the said 
orders by the manufacturing companies; and 

(d) the datalle and nature of penal action taken 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) and (b) The 

provisions of the Standards of Welghta and Measures 

(Package Commodities) Rules, 19n require among other 
thl .. s declaration of net weight and date of manufacture 
or packing or Import of the commodity contained In the 
paedge, u the case may be Expiry date is required only 
on the package of alpartame and infant food al well as 
drugs .... r the provisions of Prevention of Food and 
Adult.,.uon Act, 1954 and Druga and Cosmetics Act, 1940 

~. 

(c) and (d) Enforcement authorltles of concerned 
StatetlUTa inapect the premises of manufacturer, packer, 
Importer, retailer as well as draw samples regularly to 
ensure compliance. Under the provisions Packaged 

Commodities Rules, non declaration of 'net weight' attract 

a fine 0' As 5000 'or the flrat offence and for the 88C'ond 
or subsequent offence, Imprisonment which may extend to 

5 years and also with fine. Similarly action ia taken 'or non 
declaration of 'expiry date' under the provialons of 
Prevention 0' Food Adulteration Act, 1954 and Drugs and 
Cosmetics Act, 1940. 

Amendmenta In Unorganleecl Work .. 
Social Security 11111, 2007 

315. SHRI SUGRIB SINGH : 
SHRI NAND KUMAR SAl 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state : 

(8) whether the Government proposes to amend 

Unorganised Workers Social Security Bill, 2007; 
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(b) If 10, the dMeIIe theNof; 

(e) whether the Govemment propoeea to cover the 

volunteers working under various welta,. IChemes like 

Aanganwadls under the Mid BIll; and 

(d) if so, the detalla thereof? 

THE MINISTER OF STATE OF THE MINISTRV OF 

LABOUR AND EMPL.OVMENT (SHRI OSCAR 

FERNANDES) : (a) and (b) V." Sir. A Statement indicating 
the exl8tlng provlllone lind propoMd .".ldmenta In the 
Bill Is in encIoMd. 

(e) and (d) There i. no mention of specific category 
of unorganlaed sector workers In the Bin. All Unorganised 
Workers, as defined In the Bill, would be covered under 

the said Bill. 

Statement'" 

Comparative Statement of existing provisions and official amendments In 1M Bill. 

S.No. Exlltlng Proviliona 

1 2 

1. The Unorganlsed Sector Workers' SocIal Security Bill, 

2007 

2. 1.( 1) This Act may be called the Unorganized Sector 

Workers' Social Security Act, 2007. 

3. New sub section of section 2 

4. 2(1)· unorganized sector worker" means a home 
based worker, self-employed worker or a wage workers 

In the unorganized sector 

5. New sub section (n) of section 2 

6. 3.(1) The Centrat Govemment may fonnulate, from time 

to time, suitable welfare schemes for different sections 

Propoaed modifications 

3 

The Unorganlsed Workers' Social Security Bill, 2008 

1.(1) This Act may be called the Unorganized Workers' 

SocIal Security Act, 2008. 

·organlzed sector" means an enterprise which Is not an 

unorganized sector 

Deletion of sub section 

(n) ·unorganlzed worker" means a home-based worker, 
self-employed worker or a wage worker In the unorganized 

sector and Includes a worker In the organized sector who 

is not covered under:-

(I) the Employees' Provident Funds and MIscellaneous 

Provisions Act. 1952; 
(II) the Employees' State Insurance Act, 1948; 

(IN) any other law relating to social eecurity as may be 
notified from time to time by the Central Govemmenl. 

3.(1) The Central Govemment may shall fonnulate, from 

time to time, suitable welfare schemes for different sections 
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1 2 

of unorganlaed sector workers on matters relating to:-
(a) life and disability cover; 

(b) health and maternity benefits; 

(c) old age protection; and 
(d) any other benefit as may be determined by the 

Central Government. 
(3) The Central Government may, by notification, 

amend the Schedule referred to in sub-section (1), and 

Include therein or exclude therefrom any welfare 

scheme for the unorganized sector workers. 

7. 4.(2) Every scheme notified by the Central Government 

shall provide for such matters that are necessary for 

the efficient Implementation of the scheme Including 

the matters relating to,-

(i) scope of the scheme; 
(II) beneficiaries of the scheme; 
(iii) resources of the scheme; 

(Iv) agency or agencies that will Implement the 

scheme; and 

(v) any other relevant matter. 

8. Chapter III {SectIon 5 (1)} : National SocIal Security 

Advisory Board-

5 (2) The National Board shall consist of the following 

members, namely:-

(a) a Chairperson to be appointed by the Central 
Government; 

(b) the Director General (Labour Welfare) - Mernber 

Secretary, ex officio; and 

(c) thirty one-members to be nornlnated by the 
Central Government, out of whom -thirty one 

members to be nominated by the Central 

Government, out of whom-
(i) 

(ii) 

seven representing unorganized sector womers; 

seven representing employers of unorganized 

sector; , 

3 

of unorganized sector womers on matters relating to:-

(a) life and disability cover; 

(b). health and maternity beneftts; 
(c) old age protection; and 

(d) any other benefit as rnay be' determined by the 

Central Government. 
(3) The Central Govemment may, by notification, amend 
the Schedule referred to In sub-section (1), and include 

thei'eln any welfare scheme for the unorganized worker. 

4. (2) Every scheme notified by the Central Government 

shall provide for such matters as are necessary for the 

efficient Implementation of the scheme Including matters 

relating to:-

(I) scope of the scheme; 
(II) beneficiaries of the scheme; 
(III) resources of the scheme; 

(iv) agency or agencies that will Implement the 

scheme; 

(v) redressal of grievances; and 

(vi) any other relevant matter. 

Chapter III {Section 5 (1)}: National Social Security Board 

In SectIon 5 (2) Union Minister for Labour and 

Employment - Chairperson 
(c) thirty four members to be nominated by the Central 

Government, out of whom:-
(I) seven representing unorganized sector 

womers; 

(II) seven representing employers of unorganized 
sector; 

(iii) seven representing eminent persona from civil 

society; 
(Iv) five representing State Governmel)ts; and 

(v) five representing Central Government Ministries 

and Departments concerned. 
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1 2 

(III) seven representing eminent persons from civil 

1OCiety; 

(Iv) five repreeenting State Govemments; and 

(v) five representing Central Govemment Ministries 

and Departments concerned. 

9. Chapter IV {Section 8 (1)} : State SocIal Securtty 

AdvIsory Board 

8(2)(a) a Chairperson to be appointed by the State 

Govemment; 

(b) the Principal Secretary or Secretary (Labour)· 

Member-Secretary, ex oftIcIo; and 
(c) twenty-six members to be nominated by the 

State Govemment, out of whom:-

(I) seven repreaentlng the unorganized 

sector workers; 

(II) seven representing employers of 

unorganized sector; 

(III) five representing eminent persons from 

civil society; and 

(Iv) seven representing State Govemment! 

Deptt. concerned. 

10. New HCtlon (9) 

3 

(vi) two representing Members from Lok Sabha and 

one from Rajya Sabha 

Chapter IV (Section 8 (1)) : State Social Securtty Board 

(a) Minister of Labour and Employment of the concerned 

state : Chairperson. 

(b) the Principal Secretary or Secretary (Labour)-

Member- Secretary, ex officio; and 

(c) twenty eight members to be nominated by the State 

Govemment, out of whom:-

(I) seven representing the unorganized 

workers; 

(II) seven representing employers of unorganized 

workers; 

(III) five representing eminent persons from civil 

society; and 

(Iv) seven representing ~tate Govemment Depart· 

ments concerned. 
(v) Two representing Members of Legislative 

Assembly of the concerned State 

9 (1) The State Government may set up such Workers' 

Facilitation Centres as may be considered necessary from 

time to time to perform the following functions, namely,:-

(a) dlsaemlnate Information on available social aecurtty 

schemes for the unorganized workers; 

(b) facilitate the filling, processing and forwarding of 

application forms for registration of unorganized 

workers; 

(c) obtain registration from the District Administration and 

deliver the Identity cards to the registered unorga-

nized workers; and 

(d) facilitate the enrollment of the reglatered unorganized 

workers In social security schemes. 
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2 

11. Name of the Scheme 

[Translation} 

RI.. In PrIcea of Milk 

316. SHRI HARISINH CHAVDA : 

SHRI HARIKEWAL PRASAD : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the prices of milk have incraaaed In the 

country recently; 

(b) If so, the number of times the prices have 

Increased durtng the last three years and the current year 
alongwith the amount of Increase made; 

(c) the reasons therefore; and 

., 
(d) the steps taken to control the prices? 

3 

SCHEDULE 
Social Security Schema for the 

Unorganized Sector Workere 

(8M eectton 3) 

Name of the Scheme ' 

1. Indira Gandhi National Old Age Pension Scheme 

2. National Family Beneflt Scheme 

3. Janani Suraksha Yojana 

4. Handloom Weavers' Comprehensive WeHare Schemes 

5. Handicraft Artisans' Comprehensive WeHare Scheme 

6. Pension to Master craft persons 

7. National Scheme for Welfare of Fishermen and 

Training and Extension 

8. Janshree Blma Yojana 

9. ARm Adml Blma Yojana 

10. Rashtriya Swasthya Blma Yojana 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN) : (a) Yes, Sir. 

(b) In Deihl, during the last three years the price 

of milk has Increased five times with net increase of Rs. 

5/. per litre. During current year the milk price has 

increased one by As. 1/· per litre. 

(c) Rise In prices of milk Is mainly due to increase 

In the cost of production, procurement, processing and 

marketing. 

(d) Milk prices are not regulated by the Central 

Govemment. However, the Govemment has withdrawn 

incentives for milk products export· to increase domestic 

availability of milk. 
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[English] 

Food. Security 

317. SHRI EKNATH MAHADEO GAIKWAD : 

SHRI MADHU GOUD YASKHI : 

SHRIMATI NIVEDITA MANE : 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether a study titled 'Economics of Food Self 
Sufficiency' by agricultural economist H.S. Sherglll reveals 

that India's Food Security is under threat and It could 

become a net Importer by 2020 If stagnant production 
trends are not reveraed; 

(b) if so, the details thereof and the reaction of the 

Government thereto; and 

(c) the corrective measures taken or proposed to 

be taken to secure the country's Food Security? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) The 
compound rate of growth of production of cereals for the 

period from 1967-68 to 2007-08 is about 2.48% per annum 

and for the period from 2000-01 to 2007-08, It Is about 
1.95% per annum. The long term and medium term rate 

of growth of production of cereals Is higher than the growth 

rate of population post 2001. The Govemment Is aware of 
the Importance of agrlcult~re sector In ensuring food 
security and has taken a number of initiatives and 

measures to improve the agricultural production and 
productivity. The Initiatives Include launching of National 

Food Security Mission to Increase production of rice, wheat 

and pulses by 10, 8 and 2 million tonnes respectively by 

the and of Elevenltt·Five Year Plan, Rashtrlya K~hi V1kas 

Yo]ana, revamping,J,f agricultural extension and reforms In 
agncuHural marketing etc. It is expected that with the new 

initiatives taken the foodgraln production will be more than 

the demand. 

OefHce Procurement Policy 

318. SHRIMATI JAYAPRADA: 

SHRIMATI JHANSI LAKSHMI BOTCHA : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the· Govemment has recently revised 
the Defence Procurement Policy; 

(b) If so, the details thereof; 

(c) whether the Govemment haa aJso taken steps 
to ensure that there la tr~rency In the procurement 
of Defence Equipment; and 

(d) If so, the detalla thereof and the steps taken to 
keep away the middlemen In Defence purchases? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
(a) to (d) While promulgating Defence Procurement 
Procedure (DPP)-2006, It was envisaged that review of the 

procurement procedure would be undertaken every two 
years. The DPP 2008 Is the outcome of the experience 
and feedback gaJned In Implementation of DPP-2006. DPP-

2008 has coma Into effect from 01 September, 2008. The 

• revised p~ure alms to atrengthen the procurement 
framework by making It more transparent, impertl.1 and . 
acx:ountable. 

Some salient features Qf the DPP-2008 to ensure 
transparency In the procurement of Defence equipment, 

inter-alia, are 88 given below:-

(I) Vendors have to be given advance information 
before the 188U8 of ReqUest For Proposal (RFP) 
In all procurement cases eXC8f)tlng those for 
security sensitive products. This information 
given on MoDwebaite would provide them a 
lead time for preparation of their onera In 

responee to the RFP. 

(Ii) All verbal communications with the vendors 
during the course of trails have to be conflnued 

In writing. 
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. (iii) The result of technlcalltrlal evaluations along 

with reason (s) for disqualification has also to 

be intimated to vendors after the acceptance of 

technicaVstaff evaluation reports. 

(iv) A trial methodology has· to be given in the 

RFP for advance Infonnation of the vendors. Trial 

directive framed by the Services has to 
be Issued In confonnity with the trial metho-

dology. 

(v) A more broad based and multidlaciplinary trial 

team has been proposed In DPP-2008 for C8888 

where equipment Ie being procured for more 

than one Service or if It Involves transfer of 

technology . 

(vi) Technical Oversight Committee has also been 

mandated to provide oversight on the adopted 

trial methodology during trials vis-a-vis trial 

methodology given In the RFP and the trial 

directives. 

In addition to the above measures to enhance 

transparency In the Defence procurement as per DPP-

2006/2008, Govemment of India Invites responses to AFPs 

only from Original Equipment Manufacturers (OEM) or 

Authorised. Vendors or Govemment Sponsored Export 

Agencies (applicable In case of countries where domestic 

Jaws do not pennlt direct export by OEMs). In this regard, 

the following provisions, Inter-alia have been made In DPP 

200612008:-

(i) An 'Integrity Pact' between Govemment depart-

ment and the bidder for all contracts above As. 

100 crores. 

(ii) Pre-bid meetings with the vendors. 

(III) Prohibiting the use of undue Influence by the 

seUer for obtaining any contract with the 

Govemment. 

(iv) Prohibiting the engagement of any individual or 

finn to recommend to the Govemment the award 

of a contract to the Seller and the payment of 

any amount in respect of any such recommen-

dation. 

Further, DPP-2OO6I08, Inter-alia, incorporate provi-

sions for penalties being Imposed if any seller engages 

any individual or finn, whether Indian or foreign whatsoever, 
to intercede, facilitate or In any way recommend to the 

Govemment of India or any of Its functionaries, whether 

officially or unofficially, to the award of the contract to the 
Seller. 

R •• htrlYil SweatllYil Blma V .... 

319. SHRI JUAL ORAM : Will the Minleter of 

LABOUR AND EMPLOYMENT be pleased to state : 

(a) the number of workers covered under the 

Rashtrlya Swasthya Blma Yojana at present in the country 

including mining areas of Orissa, Jharkhand and 

Chhattlsgarh, State-wise; 

(b) whether the agricultural workers have also been 

covered under the scheme; and 

(c) if so, the detalle theraof? 

THE MINISTER OF STATE OF THE MINISTAY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES) : (a) to (c) As reported by the Govemment 

of Jharkhand, so far, about 3000 smart cards have been 

issued to beneficiaries. These beneficiaries Include 
agricultural workers also. Chhattlsgarh and Orll88 are In 

the procees of completing the procedural requirements. The 

&Cherne Ie likely to rollout In these States during current 

financial year. 

NatIonal Statu. for Sardar Sarovar Protect 

320. SHAI P. S. GADHAVI : WIH the Mlniater of 

WATER RESOUACES be pleaaed to state : 

(a) the criteria being followed for declaring a River 

Project as a National Project; 
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(b) whether the Union Govemment has received 

any request from the Govemment of Gujarat to grant a 

National Status of Infrastructure Project to the Sardar 

Sarovar Project (SSP); and 

(c) If 10, the details thereof and the reaction of the 

Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

the Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state: 

(a) whether the Union Govemment Is planning to 

convert the Central Telegraphic OffIces as a cyber cafe In 

the country; 

(b) If 80, the details thereof, State-wise; 

(c) the time by which It Is likely to be Implemented; 

YADAV) : (a) The criteria being followed to declare a project and 

as a National project Is as under:-

(I) Intemational projects where usage of water In 

India Is required by a treaty or where planning 

and earty completion of the project II necessary 

In the Interest of the country. 

(II) Inter-State projects which are dragging on due 
to non-reeoIution of Inter-state 118U88 relating 

to sharing of coata, rehabilitation, aspects of 

power production etc. Including river Interlinking 

projects. 

(iii) Intra-state projects with additional potential of 

more than 2,00,000 ha. and with no dispute 

regarding sharing of water and where hydrology 

Is established. 

(b) and (c) Yes air; The Chief Minister of Gujarat has 

sent a request to Planning Commlllion to decIant Serdar 

Sarover Project 88 a National Project .. Sardar Sarovar· 

project Is already eligible for 90% central grant for the 

irrig·atlon component of the Project falling under drought 

prone and tribal area. The Power Houses of the project 

had already been completed. Till date, the Serdar Sarovar 

Project has been provided with Central AssIstance of Rs. 

5375.3585 crore under Accelerated Irrigation Benefits 

Programme (AIBP) which Is highest Central 811lstance 

provided to any project in the country. 

Converalon of Central T ..... phlc OffIce 

321. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

(d) if not, the reason therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) No, Sir. 

(b) and (c) Do not arlae In view of (a) above. 

(d) Central Telegraph 0ffIcea beeIdes providing 

telegraph facility are also offering other BSNL aervlcea auch 

88 STD phone facility, fax facility, Telephone Revenue bill 

collection, sale of BSNL products euch as recharge 
couponl, ITC carda, Internet servIcea etc. 

Price RI .. 

322. SHRI SUNIL KHAN : 

SHRI AJOY CHAKRABORTY : 

SHRI HARIBHAU RATHOD : 

SHRI HEMLAL MURMU : 

SHRI PUNNU LAL MCHALE : 

SHRI E. DAYAKAR RAO : 

SHRI ADHIR CHOWDHURY: 

SHRI CHANDRABHAN SINGH : 

SHRI SARVEY SATYANARAY ANA : 

SHRI CHANDRA MANI TRIPATHI : 

DR. LAXMINARAYAN PANDEY: 

SHRIMATI KARUNA SHUKLA: 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBUC DISTRIBUTION be pleased to state : 
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(a) whether the prices of essential commodities 

including Foodgralns, Pulses, Edible 011, Vegetables, Milk 

etc. continue to rise despite the remedial steps taken by 

the Govemment over a period of time; 

(b) If so, the details thereof and the reasons 

therefor; 

(c) whether the Government has formulated any 

fresh scheme/action plan to control price rise; 

(d) it so, the details thereof and the action taken 

thereon; 

(e) whether the Government Is also considering a 

proposal to provide essential commodities to the poor 

sections !,f the society at controlled prices by expanding 

the PublIC DIstribution System .(PDS); and 

(f) If so, the details thereof and current status of 

the proposal? . 

. THE MINISTER OF STATE IN THE MINISTRY OF 
A~RICULTURE AND THE MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI T ASLIMUDDIN) : (a) and (b) The 

details of prices of essential commodities that are 

monitored by this department, namely, rice, wheat, Gram 

• dal, Tur dal, Masoor daI, Moong daI, Urad daI, Vanaapati, 

Groundnut 011. Mustard 011, salt, tea, sugar, alta, milk. potato 

and onion, at Delhi during different periods Ia given In the 

enclosed Statement. As It Ia evident from the Annexure 

retail prices of wheat remained steady at As. 13 per kg 

in Delhi for the past six months. Retail prices of potato 

have declined from last year are now reduced to As. 13 

per kg. Retail prices of onion which reached a peak of 

As.' 27 per kg during October 2007 are now reduced to 

Rs. 17 per kg. Retail prices of edible olla have been 

declined. 

During the current year, prices of most esiential 

conimodlties have remained within reasonable levels 

barring some variation In prices of rice and pulaea (except 

Gram Dal). The reasons for the rise iri price °of these 

commodities are shortfall in domestic supplies relative to 

demand, Incre ... In MSP and bonus, growing demand on 

account of Incre ... In population and Income, hardening 

of International prices, changes In consumption pattern, 

ac1verae weather and climate change, incl'88l8 In crude 011 
prices, Improvement In Income and living standards and 

Increue In freight rat88. Seasonal factors as well as IosI 
of crop due to floods contributed to Incl'8888 In prices of 
potato and onion. .. 

Due to many pro-active staps taken by the Govern-

ment, India has been able to soften the impact of 

international price rise on domeetlc prices. 

(c) and (d) The price situation la reviewed periodically 

at high-level meetings such as Committee of Secretaries 

(COS) and the Cabinet Commmee on Prices (CCP). 

Government has procured a record 50 mllHon tonnes of 

fOfJdgralns (27.5 million tonnes of rice and 22.5 million 

tonnes of· wheat) this year. Even after keeping the minimum 

buffer atock, there Ia enough foodgralna to Intervene In the 

market to keep the prices at reasonable level. Govemment 

has also decided to create a Strategic Reserve of 5 million 

tonnes of foodgralns (3 million tonnes of wheat has already 

been earmarked), out of the domestic procurement. This 

Is In addition to ttie buffer stock held by FCI every year. 

Government Is aware of the Increase in prices of some 

essential commodities and has been taking effective steps 

to bridge the gap between demand and supply of essential 
commodities and contain InflaUon. It has taken a number 

of steps 811 briefed below:-

A. Short Tenn u..aurea 

1. FlacIIl _aurea 

(i) RedUCing Import duties to zero - for rice, 

wheat, pUlsei; edIbte oils (~) and 

maize and butter and ghee; 

(II) Reducing Import duties on refined and 

hydrogenated oIla and vegetable 0118 to 

7.5%; 
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Admlnlatndlve ..... urea 

(I) Banning export of non·basmati rice, 

wheat, edible oils (except castor oil, 
coconut 011 and oils produced from minor 
forest produce, except sesame 011) and 

pulses (except kabull chana); 

(II) No changes In Tariff Rate Values of edible 
oils; 

(ill) Imposition of stock limit orders In the 
case of rice, wheat, pulses, edible oils 
and ollseeds; 

(Iv) The periodic enhancements in MSP· 
currently As 1000 per quintal for wheat, 

As. 850 per quintal for common rice and 
As. 880 per quintal for Grade A rice; 

(v) The Import duty on Skimmed Milk Powder 

(SMP) was reduced from 15% to 5% on 
29 April 2008. 

(vi) Using Minimum Export Price (MEP) to 

regulate exports of onion (currently $230 
PMT) and basmatl rice (currently $1200 
PMT); 

(vii) Maintaining the Central Issue Price (CEP) 
for rice (at As. 5.65 per kg for BPL and 
As. 3 per kg for MY) and wheat (at As. 

4.15 per kg for BPL and As. 2 per kg 
for MY) alnce 2002; 

(viII) Forward Markets Commission (FMC) has 

on 23.01.07 delI8I all contracts of tur and 
urad and to close out all outstanding 
positions in all Tur and Urad contracts at 
the closing price on 23.01.07. 

(Ix) Similariy, FMC has on, 272.2007, directed 
all the three National Exchanges that no 

new futures contracts In wheat and rice 
shall be launched. 

• 
(x) The Forward Markets Commission, on 

7.5.08, suspended futures trading In soy 

oil, potato,' chana (gram), and rubber for 

a period of four months and now 

extended upl030.11.0B. 

(xl) The Govemment on 03.07.2008 prohlb· 

ited the export of maize. The prohibition 

will remain in force till 15th October 2008. 

(xli) As per Initiative of Government, the State 
agencies (NAFED, PEe Ud., MMTC and 

STC) have contracted 10 Import about 1.4 

Million Matric Toonnes (MMT) of pulses 

during 2007·08, out of which 14.26 lakh 

tonn.. have arrived and 11.89 lakh 

tonnes have been disposed upto 

16.10.2008. 

(xiii) During the year 2008·09, State agencies 

have further contracted to Import about 

874140 metric tOnnes,. Qut of which 
348479 metric tonnes . have arrived upto 

16.10.2008. 

The Govemment has launched a acherne on 

28.07.2008 to distribute one million tons of edible oils to 

StatealUTs at a subsidy 0 As. 15/kg. So far, orders have 

been placed for import of 3.12 lakh tons of edible oils. Of 
this, about 2.28 lakh tons of edible 011 has be'en shipped. 

Till 13.10.2008, 2.39 lakh tons of edible oils has landed 

at various ports In India. As on 13.10.2008, 1.43 lakh tons 
of edible oil has been delivered to various StateslUTs for 

distribution to ration card· holders 0 1 kg per ration card 

per month. 

(8) MedIum Term ..... u .... : 

In the medium term, Govemment has taken 

Initiatives such as the Natiortal Food Security 

Mission (NFSM), Aashtriya Krishl Vlkas Yojna 

(AKVY) to Improve produoUon and productivity 

In agriculture. 
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(e) and (f) Government has taken several policy 

decisions In order to provide rice, wheat, sugar, kerosene 

and edible oils to the poorer sections of the society at 

controlled prices through the Public Distribution System 
(PDS) as listed below:-

1. Rice and Wheat 

Allocation of foodgralns under the Targeted 

Public Distribution System (TPDS) is made for 

BPL and AA Y families on the baeis of 1993-94 
, 1 

poverty estimates of the Planning Commission 

projected on the population estimates of 

Registrar General of India 88 on 1 .3.2000 or the 

number of families actually identified and ration 

cards issued by State Government, whichever Is 

less. 

Accordingly, allocations of foodgrains (wheat, 

rice) for AA Y and BPL categories are made 035 

kg. per famHy per month to all accepted number 

of 6.52 crores families In the country. 

However, allocations for APL category are made 

depending upon the availability of stocks of 

foodgralns In the Central Pool. Besides the 

normal monthly allocation for APL category, 

adhoc addltlonallfeatlval allocations of 11.45 lakh 

tonnes of wheat and 1.54 Iakh tonnes of rice 
have allo been made to various StateslUTs for 

the period July to December, 2008. 

2. SUgar: In order to enaure better targeting in 

PDS, w.e.f. 1.2.2001, the Central Government 

rutttcted the supply of levy lugar under PDS 

to BPL families except In the North Eastern 

States, Hilly States and Island Ten1torlel where 

unlver8el coverage was allowed to continue. 

Further, the Government Increased the minimum 

per capita per month quantum of levy sugar 

distribution frorri 425 gms. to 500 gms. to benefit 

the BPL families and the population covered for 

supply of levy augar under PDS W88 on the basil 

of the projected population 88 on 1st March, 

2000. Accordingly, the allotment of levy augar Is 

made on the basis of fixed StateslUTs quotas 

with effect from 1.2.2001. Besides, a quantity of 

about 1.00 lakh MT Is allotted as fixed Annual 

Festival quota of the StatealUTs as per the 

scheduled festival requirement of the State 

GovernmentslUT Administrations. 

3. Edible Olla : The Government has launched a 

scheme on 28.07.2008 to distribute one million 

tons of edible oils to StatealUT s at a subsidy 

CD Rs. 15Ikg. As on 13.10.2008, 1.43 lakh tons 

of edible 011 has been delivered to various States! 

UT s for distribution to ration card holders 0 

kg per ration card per month. 

4. KerOHM : In order to check the black marketing 

of Public Distribution System (PDS) kerosene, 

the Central Government have made provisions 

In the Kerosene (Restriction on Use and Fixation 

of CeIling Price) Order, 1993. issued under the 

Essential Commodities Act, 1955, according to 

which the dealers cannot sell PDS kerosene at 

a price higher than the price fixed by the 

Government or OMes and that the PDS 

kerosene dealers should prominently display 

stock-cum-prlce board at the place of business 

Including the place of store at a conspicuous 

place. With the objective of ensuring that the 

benefH of the subsidy reaches the targeted 

consumers In an efficient and cost-effective 

manner and to prevent any leakages, Ministry of 

Petroleum has proposed Introduction of Smart 

Card System for distribution of PDS kerosene. 

The scheme is proposed to be Introduced InHlally 

on an experimental basis. In the Pilot project, 

subsidized kerosene through Smart Card is 

proposed to be available to BPL families while 

all other ration card holders would be given non-

subSidized kerosene. 
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"lemen, 
Retail Prices of Selectsd Essential Commodities at DeIhl 

Unit: (As. per kg) 

Itema Current Price 1 week Back 1 month Back 6 months Back 1 year Back Variation 

15.10.08 8.10.08 15.9.08 15.4.08 15.10.07 (over 1 
month) 

15.10.()8/ 
15.9.08 

Aice 22 22 22 18 15 0 

Wheat 13 13 13 13 12 0 

Atta 14 14 14 14 13 0 

Gram dal 37 37 35 37.5 34 2 

Tur dal 50 50 45 42 40 5 

Urad dal 44 44 42 39 37 2 

Moong dal 44 45 42 38 37 2 

Sugar 20 20 21 18 18 ·1 

MilkO 21 21 20 20 19 

Groundnut 011* 118 118 121 121 118 -3 

Mustard 011* 79 79 79 73 62 0 

Vanaspatl 62 62 69 75 80 -7 

Tea Loose 135 134 128.5 106 108 6.5 

Sah Pack 11 11 NA 10 10 

Potato 13 13 12 8 15.5 1 
" 

Onion 17 14 14 9 22 3 

o As. per litre *Aeflned oil NR Not Reported 

Source : State Civil SUpplies Departments. 



327 Written Answers OCTOBER 20, 2008 328 

[Translation} 

DIeM ... In FruIt8 

323. SHRI JIVABHAI A. PATEL : 

SHRI V.K. THUMMAR : 

Will the Minister of AGRICULTURE be pleased to 

. state: 

(a) whether many kinds of fruits get destroyed 

because of spread of diseases and consequentty the 

Government has to suffer loss to the tune of several crore 

of rupees;' 

(b). If 80, P. details thereof; 

(c) whether research has been conducted to check 
spread of the said dlS8888S; 

(d) If 80, the detalls and the outcome thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTlLAL BHURIA) : (a) and (b) 

Yes, Sir. The citrus fruita get destroyed due to pathogens 

like fungt ~nd bacteria. Grapes are vulnerable to post 

harvest diseases mainly due to bunch and berry rots. 

Among the prominent cases of crop damage, heavy loss 

of apple crop was reported during 2006-07 due to severe 

infestation of codling moth on apple and apricot In Laddakh 

Division of Jammu and Kashmir. Moderate to severe 

Incidence of Bacterial Leaf Blight (Oily Spot) has been 

repOrted In pomegranate in Maharashtra, Kamataka and 
Andhra Pradeph In recent years. The incldenoe of Black 

Spot (Slgatoka) disease on banana crop was reported In 

Jalgaon district of Maharashtra State. 

(c) and (d) Government of India has adopted Integrated 

Pest Management (IPM) as the cardinal principle of plant 

protection. IPM p8ckage8 of practices for pest/disease 

management In n major crops have been developed. 

Research has also been conducted by the Institutions of 
the Indian Council of Agricultural Research and recommen-

dations made and control measures suggested to check 
spread of diseases In fruita. 

(e) Does not arlee. 

324. SHRI RAMDAS ATHAWALE : Will the Minister 

of AGRICULTURE be pleased to slate: 

(a) whether Krlshak SahayatalSalah Kendra 

(Farmer's 8IIIatance/advlce centres) are being run in the 

country; 

(b) If 80, the details thereof, State-wise; 

(c) whether the Government proposes to open more 

such centres especially In the backward areas; and 

(d) If so, the details thereof and the time by which 

such centres are likely to. be opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Yes, 

Sir. 

(b) (1) Klaan Call Centres (KCC) are functioning 

since 21st January, 2004. At present, the KCCs are in 

operation through 25 locations covering almost all the 

atatesIUT s of the country to cater to the Information needs 

of farmers on latest farmlmg knowledge on all Crops, 

Horticulture, Poultry, Agro-Forestry, Fishery, Animal Hus-

bandry and Veterinary Sciences. 

(2) All KCC locations are acceulble by dialing single 

toll free number '1551' nationwide. 

(3) Presently, 144 Call Centre Agents who are 

Agriculture Graduates have been engaged In KCCs for 

answerlog farmers' queries In 22 local dialects from 6 A.M. 

to 10 P.M. on all 7 days a week. 



329 Written AnsW81lS ASVINA 28, 1930 (Saka) 10 OuedonB 330 

(4) Till 31st August, 2008, KCCs have received out the country since 21st January, 2004. However, from 
28,47,222 calls (live calls 21,05,537+IVR calls 741685) August, 2008, Ministry of Agriculture has decided to 
from the fanners. increase these centres to 25 across the country for better 

coverage. 
The state wise call details are given In the enclosed 

Statement-I. (d) The list of Kisan Call Centre (KCC) locations 

and the StatealUTs covered Is given In the enclosed 
(c) 14 Klsan Call Centres were functioning through Statement-II . .. ,.",.",.., 

2 3 4 5 

State-.. " call statistics from 21st January'04 to 
31 'st August '08 15. Kamataka 83506 64444 147950 

16. Kerala 105540 42924 148464 
S.No. State Uve IVR Total 

17. Lakshadweep 24 217 241 
2 3 4 5 

18. Madhya Pradesh 187440 40109 227549 

1. Andaman and Nicobar 326 3903 4229 19. Maharashtra 138827 79853 218680 
Islands 

20. Manlpur 19092 3461 22553 

2. Andhra Pradesh 58614 39867 98481 
21. Meghalaya 5154 382 5536 

3. Arunachal Pradesh 1180 818 1998 
22. Mlzoram 5641 684 6325 

4. Assam 24374 7486 31860 23. Nagaland 1088 237 1325 

5. Bihar 42384 24134 68518 24. Orissa 36972 18168 55140 

6. Chhattlsgarh 20786 10470 31256 25. Punjab 1293n 40214 169591 

7. Dadra and Nagar 72 0 72 26. Rajasthan 232719 46499 279218 

Havell 
27. Slkkim 414 230 644 

8. Deihl 31157 26835 57992 
28. Tamil Nadu and 122133 85099 207232 

9. Goa, 658 2423 3081 Pondlcherry 

Daman and Diu 29. Tripura 11915 3659 15574 

10. Gujaral 192168 36595 228763 30. Uttar Pradesh 366601 59581 426182 

11 .. Haryana 73259 24901 98160 31. Uttarakhand 38330 17125 55455 

12. Himachal Pradesh 38445 13428 51873 32. Wesl Bengal 75854 34293 110147 

13. Jammu and Kashmir 45189 7857 53046 Total 2105537 741685 2847222 ' 

14. Jharkhand 18298 5789 22087 Percentage 73.95 26.05 100 
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Kislln call Centre location from August, 2008 

51. No. 5tatelUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam, ManlpUl, NegaJand 

4. Bihar 

5. Chattisgarh 

6. Deihl 

7. Gujarat Dadra and Nagar Havell 

Daman and Diu 

8. Haryana, Punjab and Candlgarh 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jhar1dlancl 

12. Kemataka 

Location 

3 

Sllmaetlpur 

Ralpur 

Pltampul'll 

AhmedebMI 

CMndlgarh 

Shim" 

J8mmu 

Ranchl 

KCC address 

4 

Mis CARETEL Infotech Ltd., Helpbell, Flat No. 11, 1st 
Floor, Khan latif Khan Estate, L.B. Stadium Road, 
Nampally, Hadenlbed-500001 

Mis CARETEL Infotech Ltd., Hlo Mrs. Hage(Rubu), 1st 
Floor. Above Rubu Construction. ItaMgar-7901113 

Mis CARETEL Infotech Ltd., 13 Green Path. G.S. Road 
Ulubani, Behind 5.B. Deorah College. GUWllhetl-781007 

Kisan ghyOhotmail. com 

Mis CARETEL Infotech Ltd .• Digital Computer, Bazar 
Sametee Road, Muktapur, SIImaetipur, Bihar 

Mia CARETEL InfotachLtd .• 5hop No.5. Beside Gurunanak 
Hall, 5hyam Nagar, Inside Nurunakak Owar, Telibandha, 
A8lpur, Chhatl8garh 

MI. CARETEL Infotech Ltd .• C-123. 7th Floor, pp Tower, 
Netajl 5ubhash Palace, Ptampura, New Delhl-ll0034 

Mis CARETEL Infotech Ltd., UL-17/18121, Fairdeal House. 
Opp. Xavie(s Ladles Hostel. Navrangpura. Ahrnedllbad-

380009 

MI, CARETEL Infotech Ltd., seQ 315-316. 2nd Floor. 

Sector 35 B. CMndlgarh 

Mis CARETEL Infotech Ltd .• Cabin 202, PC Chambers, The 

Mall. Shim", H.P 

Mia CARETEL Infotech Ltd., 91-A Gandhi Nagar • .IIImmu-
180001 

Mis CARETEL Infotach Ltd., Digital Computers. lat and 2nd 
Floor, Jai Bala JI Shawan, Loh Kothl, Ratu Road, R.nchl-

834005 

Mia CARETEL Infotech Ltd.. Tirupati Balajl Towers, Flat 
No4, Building No.36113, Langford Road Cross, a.nglllore-

56OO2S 
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13. Kerala and Lakshadeep· 

14. Madhya Pradesh 

15. Maharashtra, Goa 

16. Meghalaya 

17. Mizoram 

18. Orissa 

19. Rajasthan 

20. Slkklm 

21. Tamil Nadu, Pondicherry 

22. Tripura 

23. Uttar Pradesh 

24. Uttarakhand 

25. West Bengal Andaman and 
Nicobar Islands 

ASVINA 28, 1930 (Saka) to Questions 334 

3 

Trlchur 

Jabelpur 

Nagpur 

ShlUong 

Alzawl 

BhubnMhwar 

Jalpur 

Veorall 

CoImblltore 

Agartala 

Kanpur 

Dehradun 

Koikatil 

4 

MIs CARETEL Infotach Ltd., Minerva Academy, 3rd Floor, 
Rohlnl Plaza Masjid Road, Kokala, Trlchur-680021 
minervastsrOgmall.com 

MIs CARETEL Infotech Ltd., C/o MIs. Biz Proxy Solutions, 
3rd Floor, Samdaria Yatri Nlwas, Old Sheele Talkies, CMI 
Unes, Jabalpur, M.P. 

MIs CARETEL Infotech Ltd., 115, Gupta Sadan, C.A. Road, 
Nagpur-440008 

MIs CARETEL Infotech Ltd., 2nd Floor, House of Sh. S. 
Ghosh, Jail Road, Shlllong-793001 

MIs CARETEL Infotech Ltd., 8-5, Ramlhar Veng, Bishop 
Road, Alzall-796007 

MIs CARETEL Infotach Ltd., 34 Jaydev Nagar, Nageshwar 
Tangl HB Colony, Lewis Road BhubnMhwar-751002 

MIs CARETEL Infotech Ltd., U-5. Krishna Appts., C-4 Hathl 
Babu Marg Bani Park, J"pur-302016 
TeI:09414223450 
Kcc jalpurOhotmaii. com 

MIa CARETEL Infotech Ltd., 3rd Floor, 5 ways, Veorall-
737102 

MIs CARETEL Infot.tch Ltd., Avaya Infosystems, No.340 Abl 
Call taxi building, Near Kamatka Bank, O.B. Road, R.S. 
Puram, CoImbatore-641002 

MIs CARETEL Infotech Ltd., 133, Bipanl Bltan, Durga 
Choumohanl, Tripura West, Agartala-799002 

MIa CARETEL Infotech Ltd., 508-A Software Technology 
Park, UPSiDe Complex, A-1/4 Lakhanpur, Kanpur-208024 
UP. 

MIs CARETEL Infotech Ltd., C/O MIs Sanvl Infotech 431 
1 Mazrl Mati, Front Rajeshwari Nursury, Mokhampur, 
Dehradun-248002 

MIs CARETEL Infotech Ltd., 121\ CAMAC Street 2nd floor 
Unlt-2A Koikata-700017 
TeI:09830186544 
cc.ccu.Ocaretelindla. com 
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{English] 

Decline In Export of Textllea 

325. SHRI L RAJAGOPAL : Will the Minister of 
TE~ILES be pleased to state : 

(a) whether the textiles exports were below the 
target fixed for 2007-08; 

(b) If so, the details thereof and the reasons 
therefor; 

(c) whether the share of textiles in total exports of 
the country declined drastically during the said period; 
and 

(d) if 80. the details thereof, alongwith the corrective 
measures taken by the Govemment to promote textiles 
exports from the country? 

THE MINISTER OF STATE IN' '-HE MINISTRY OF 
T~TILES (SHRI E.V.K.S ELANGOVAN) : (a) and (b) The 
target fixed for the textiles exports for the year 
2007-OB was US $ 25.06 billion, against which exports 
performance was of the order of US $ 22 billion. as 
per provisional figures. Although the export achievements 
fell short of the target fixed for 2007 -OB, there was stili 
an increase of US $ 2.3 billion over the exports 
performance of 2006-07. The reasons for the shortfall in 
export can be partially attributed to the appreciation of 
the Indian rupee during 2007-08 by over 13%. leading 
to loss of price competitlvene .. In the international market. 
This was further compounded by the fact that there was 
a general slow down In the off-take of textiles and clothing 
(T and C) products In some of the major markets abroad. 

(c) and (d) The share of textiles In the total exports 
of the country marginally declined to 13.5% In 2007-08 from 
15.16% in 2006-07. To promote exports of textiles from the 
country and to strengthen the textiles sector of the country, 
Govemment has taken a number of measure8 from time 
to time a8 follows:-

(I) To Improve productivity and quality of cotton for 
manufacture and export of competitive down-
stream textile products, Govemment has 
launched the Technology Mission on Cotton 
(TMC). The Ml88ion has achieved success In 

IncreaSing the productivity and reducing the 
contamination through upgradatlon of cotton 
market yards and modemisatlon of Ginning and 
Pressing factOries. 

(II) The Technology Upgradation Fund Scheme 
(TUFS) was launched to facilitate the 
modemisation and upgradatlon of the textile 
Industry both in the organised and unQlU8nlzed 
sector. The Scheme has been further fine tuned 
to increase the rapid investments in the targeted 
sub-sectors of the textile Industry. The cost of 
machinery has been further brought down by 
reducing the customs duty on Imports. 

(III) To provide the textile industry with wortd-cla88 
Infrastructure facilities for settling up their textile 
units meeting intemational environmental and 
social standards, a Public-Private Partnership 
(PPP) based Scheme known as the "Scheme 
for Integrated Textile Park (SITP)" has been 
Introduced In August 2005. 

(iv) In 2004-05 Budget. the entire textile sector, 
except for man-made fibre and filament yam 
was provided optional exemption from excise 
duty. In 2005-06 Budget, Central Value-aided 
Tax (CENVAT) on Polyester Filament Yam has 
been reduced from 24% to 16%. These 
modifications in fiscal levies aim at attracting 
more Investments for modemlzation of textile 
sector. 

(v) To facilitate Import of state of the art machinery 
to make our products intemationally competitive 
In post quota regime, in 2005-06 Budget, the 
CU8toms duty on textile machinery has been 
brought down to 10% except 23 machinery 
appearing In Ust 49 which attracts Basic 
Customs Duty (BCD) of 15%. The concesslonal 
duty of 5% continues to be at 5% on most of 
the machinery Items. 

(vi) Govemment has launched the Debt Restructur-
ing Scheme w.eJ. Sept., 2003 with the principal 
objective to permit banks to lend to the textile 
sector at 8-9% rate of Interest. 

(vii) Govemment has allowed 100% Foreign Direct 
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Investment In the textile sector under automatic 
route. 

(viII) Govemment has de-reserved the readymade 
gannents, hosiery and knitwear from SSI sector 
80 that large acale investments may be 
encouraged In these sectors. 

(Ix) National Institute of Fashion Technology 
(NIFT) has been set upto provide the leadership 
role In senaltizlng the Industry to the concept 
of value addition by Inducting trained profesalon-
als to manage the Industry. Thia has reaulted 
In an Increased demand for trained profesaion-
als In various sectors servicing the Industry. 

(x) Govemment has extended a number of relief 
meaaures to textiles exporters such 88 en-
hanced DEPB and Duty drawback rates, 
reduced ECGC premium, subvention on credit 
rates, refund of service tax paid by exporters 
on varioua services etc.; 

(xi) Apparel Training Design Centres (ATDes) have 
been set up throughout the country to cope up 
the requirement of skilled/semi-skilled man-
power for the textile Industry. 

(xII) To take a urlous look at Fashion Education in 
the changing business context of the opening 
up of World Economies, Govemment Is taking 
steps for:-

Establishing an Inatltution of National 
Excellence for imparting Fashion Busl-
neas Education with International 
Benchmarking. 

Appointing a nodal agency for standar-
dizing and benchmarking Fashion Bual-
neas Education In the country. 

Setting up an Apex Body to train the 
teachersltralners Imparting Fashion 
Business Education In the country. 

RIIehtriya Krlehl Bimll YoJana 

326. SHRI PRABODH PANDA: Will the Minister of 

AGRICULTURE be pleased to state : 

(a) the steps taken for Introducing Rashtrlya Krlahl 
Blma Yojana across the country; and 

(b) the details of implementation mechanism In the 
State level and the performance of the State Govemments 
In thla regard, State-wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) 
(a) Rashtrlya Krlshi Bima Yojana (RKBY) Is available 
to all StateslUnlon Territories. At present, the scheme 
Is being Implemented by 23 States and 2 Union 
Territories. 

Efforts are made by the Govemment and the 
Implementing Agency by way of convening of meetinga with 

the State Govemment officials and by creating awarenesa 
through extension and publicity programmea, to bring the 
remaining States and Union Territories under the coverage 
of the scheme. 

(b) Implementation of AKBY Involves the following 
steps :-

(I) The Implementing StateJUT constitute a State 
Level Coordination Commmee on Crop Insur-
ance (SLCCCI) to over see the Implementation 
of the Scheme. 

(it) Before the start of crop season, the Implement-
Ing StateJUT notify the Implementation of the 
scheme. 

(III) This notification is circulated among all the 
related agencies Including banks. 

(iv) Banks at the grass-root level collect the 
insurance propoaals and premium and palled 
on to Agriculture Insurance Company of India 
Ltd .. (AIC). 

(v) At the end of crop 18aeon, AlC, on the ba8iI 
of yield data received from State Govemment! 
UT, wort( out and .. tt1e payable claims, if any. 

State-wise performance of the scheme during l88t 17 
crop 88880ns is given In the encloeed Statement. 
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Control of Ko.1 River 

327. SHRI AOHALRAO PATIL SHIVAJIRAO : 

SHRI ANANORAO VITHOBA ADSUL : 
SHRI HEMLAL MURMU : 

SHRI RAVI PRAKASH VERMA : 

DR. SHAFIQUR RAHMAN BARQ : 

Will the Minister of WATER RESOURCES be pleased 

to state: 

(a) whether the Government has requested the 

Government of Nepal to help control flooding In Kosi river: 

(b) if so, the response of the Government of Nepal 

in this regard: 

(c) whether the Government of Bihar has urged the 
Union Government to secure technical recommendations 

of the Central Commmee of water resources experts for 

sealing the Kosi breach and construction of the Pilot 

channel to revert the course of the Kosi; 

(d) if so, the details thereof and reaction of the 

Union Government thereto: and 

(e) the other steps taken for pennanent solution of 

the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) and (b) Yes Sir. The Government of India 
has taken up the matter with the Governrnent of Nepal 

at the highest political lavel during the visit of Hon'bla 

Prime Minister of Nepal to India during September 

14-18, 2008. India and Nepal recognized the Importance 

of cooperation on water related IaaU8l, In the wake of 

devastation caueed by Kosi floods, In the Immediate tenn 

as well as In the long tenn. The matter was further 

discussed in the 3rd meeting of the India Nepal Joint 

Committee on Water Resources (JCWR) held recently in 

Kathmandu (Nepal) from September 29 - October 1, 

o 2008. The JCWR decided to empower the existing "Joint 

Committee on Kosi and Gandak Projects" with financial 
and functional authority to Identify the Issues, fonnulate 

and approve annual action plans and oversee their 
implementation. 

(c) No, Sir. 

(d) Does not arise. 

(e) The Government of India and Government of 
Nepal are also commmed to build a Kosi High Dam at 
Barahsthetra in Nepal: for which a Joint Project Office 
(JPO) has been set up in August 2004 to Investigate and 
prepare Detailed Project Report (OPR) of Sapta Kosi High 
Dam. In the 3rd meeting of the JCWR, JPO was directed 
to complete the DPR by December, 2009. 

DeclI.... In Price of Poteto 

328. SHRI AJOY CHAKRABORTY : 
SHRI SANTOSH GANGWAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the price of potatoes in markets have 
declined heavily leading to heavy losses to farmers who 
failed to even recover the costs of production: 

(b) if 10, the details thereof and the reasons 
therefor, and 

(c) the remedial steps taken by the Govemment to 
arrest the trend and ensure remunerative price to the 
farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTlLAL BHURIA) : (a) to (c) The 
movement of monthly Whole8ala Price Index for potatoes 
from January 2008 to September 2008 shows that the 

prices of potato have decreased from January, 2008 to 
June 2008 and thereafter continued to Increase. This Is 
given below:-
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Wholesale Price Index for Potstoes January 2008 to SsptembBr 2008 (1993-94=100) 

January February March April 

Potato 246.7 216.6 226.1 214.9 

Prices of potato fluctuate depending upon the 
availability and demand for potato. Prices decrease 
when new crop arrives In the market. Cost of production 
of potato In Himachal Pradesh, which Is highest In the 
country, Is reducing over the years from Rs. 666.43 per 
Quintal in 2002-03 to Rs. 483.40 per Quintal in 2005-

06. 

May June July August Sept. 

214.1 211.3 231.0 231.7 241.5 

Provision made In DPP-2008 Including Offsets' Policy 
to encourage private aector participation In Defence 
Production, Inter-alia, are as under:-

(I) Inclu810n of Joint Venture Company for absorp-
tion of Transfer of Technology. 

(ii) Apportionment of quantities In cue L-1 Vendor 

Private Sector In Defence Production Is unable to meet the demands of the Services. 

329. SHRI K.S. RAO : Will the Minister of DEFENCE 
be pleased to state : 

(a) the major elements of the revised Defence 
Procurement Policy and the changes suggested/made in 
the offset policy to encourage private sector participation 
in defence production; 

(b) the recommendation of the Committee, If any, 
constituted by the Govemment on registration of private 
Industries to qualify for defence offsets; 

(c) whether the Government proposes to set new 

(iii) Banking of Offset Credits. 

(Iv) A joint venture company haa been exempted 
from offering offsets In C888 Indlgenou8 content 
In the product Is more than 50%. 

(v) Requirement of Industrial licence for a private 
industry to participate In offset programrnea fOf 
becoming eligible for defence offsets hal been 

dispensed with. Uoenslng· will now·be required 
only If so 8tlpulated under th8 guldelineel 
licensing requirements for the defence Induatry 
I88Ued by the Department of Induetrlal Policy 

targets for DRDO in various fields In view of the amended and Promotion. 
provisions of offset policy; and 

(d) If so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
(a) to (d) While promulgating Def~mce Procurement 
Procedure (DPP)-2006, It was envisaged that review of the 
procurement procedure would be undertaken every two 
years. The DPP-2008 Is the outcome of the experience and 
feedback gained In implementation of DPP-2006. DPP-
2008 has come into effect from 01 September, 2008. The 
revised procedure aims to strengthen the procurement 
framework by making It more transparent, Impartial and 

accountable. 

(vi) A list of defence products has been added In 
DPP-2008, to facilitate the foIelgn vendors In 

Implementing their offset obligations. 

There is no Committee constituted by Government on 
registration of private Industries to qualify for Defence 

Offsets. 

No target has been set for DRDO In various fields In 
view of the amended provisions of OffMt Policy. However, 
OffMt Policy of DPP-2008, inter-alia, provides for 
consultation with DRDO In respect of areas In which offsets 

are to be preferTed. 
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export of Foodgl'llina at BPL ...... 

330. SHRI AMITAVA NANDY : Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state : 

(a) whether the Food Corporation of India has been 

exporting foodgrains at the rates below the Below Poverty 
Line rates resulting in loss of food subsidy to foreign 
importers; 

(b) If so, details of the quantum, rate and value of 
foodgrains of various categories exported during the last 

three years; and 

(c) the extent of loss suffered by the Government 
each year due to low export prices, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGftlCULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD and 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) 
to (e) There has been no export/sale of wheat and rice 

for export purposes by the FCI for the last three years. 

(Translation) 

Indlacrlmln8le Exploitation of. Ground WIlIer 

331. SHRI HANSRAJ G. AHIR : Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Union Government has decided to 

amend the Indian Easement Act, 1882 to check the 

indiscriminate explOitation of ground water; 

(b) If so, the details thereof; 

(e) whether any provision is being made under It 
to put a ban on the manufactures of soft drinks and bottled 
water fromexpJottlng the ground water for their produce; 

Cd) whether a cess Is also propoeed for using 

ground water for Irrigation and domestic purpose; and 

(e) if so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV) : (a) No such proposal Is under consideration of 
the Ministry of Water Resources. 

(b) to (e) Do not arise. 

(English) 

u.. of Foodgl'llina for Bla-Fuel Production 

332. SHRI BALAS HOWRY VALLABHANENI : Win 
the Minister of AGRICULTURE be pleased to state : 

(a) whether the Union Government In the Third 

Intematlonal Grain Summit, 2008 held at Sharm-EI-Shelkh, 

Egypt, expressed concern over the Increasing use of 
foodgrains for production of blo-fuels resulting in increase 
in prices of foodgralns thereby making them unaffordable 
for the poor; 

(b) If 80, the details thereof Including the reaction 
of the participating nations thereon; and 

(c) the extent to which foodgralns are being used 
for blo-fuels? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DiSTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) The 

Information Is being collected and will be laid on the Table 
of the House. 

InYMtment of EPF Money 

333. SHRI P. KARUNAKARAN : Will the Minister of 
. LABOUR AND EMPLOYMENT be pleased to state : 

(a) whether the Employees Provident Fund Board 
has decided to Invest the money of Employees Provident 
Fund (EPF) In the stock/share markets; 

(b) . if 80, the details thereof alongwllh the amount 

proposed to be invested during the current year and the 

expected minimum return thereof; and 

(e) the steps Initiated to protect the Interest of EPF 

subscribers? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES) : (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(e) The Employees' Provident Fund Organisation Is 
trying to get maximum returns by bringing In competition 
In I~ fund management. 

[Translation) 

Item. under PDS 

334. SHRI MAHAVIR BHAGORA : 
SHRI ANANTA NAYAK : 
SHRI M. SREENIVASULU REDDY: 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the details of consumer goods being presently 
distributed through the Fair Price Shops (FPS); 

(b) the quantity of the said Items released to the 
States during the last three years, State-wise; 

(e) whether the Govemment proposes to distribute 
other goods apart from the goods already being distributed 
through FPS; and 

(d) if 80, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

At present the Central Govemment makes available wheat, 
rice, coarse grain, sugar and kerosene under the Targeted 
Public Distribution System (TPDS) to the StateIUT 
Govemments for dlstrfbution through the Fair Price Shops 
(FPS). 

TPDS Is operated under the joint responsibility of the 
Govemment of India and StateJUT Governments. The 
Govemment of India carries out procurement of foodgralns 
for the TPSD, their storagS', transportation and allocation 
to the StatelUT Govemments. The responsibilities for 
allocation of foodgralns within the concerned State/UT, 
identification of eligible BPL and AA Y families based on 
estimates of Planning Commission and Issuance of ration 
cards to them, and supervision of distrfbution of allocated 
foodgralns to eligible ration card holders through the FPS 
rest with the C(lncemed StatelUT Govemment. Details of 
allocation of rice, wheat, sugar and kerosene under 
TPDS to varfous StateslUTs during the last three years 
2005-06, 2006-07 and 2007-08 are given In the enclosad 
Statement-I, " and III respectively. 

(e) and (d) There Is no proposal to dlstrfbute other 
Items through TPDS. However, In view of the rise In prfces 
of essential commodities witnessed during the recent past, 
Govemment has allocated Imported edible oils to Statal 
UT Govemments for Issue through FPS at subsidized. 
prices to BPL families including AA Y famll,". 

In addition, the State/UT Govemments have been 
requested to allow FPS owners to sell additional Non-PDS 
Items to make them viable. Some of the StateIUT 
Govemments are seiling Non-PDS Items thrOugh FPS II 
per details given In the enclosed Statement-lV. 

""""n'" 
Allocation of RIce and Wheat under TPDS from 2005-06 to 2OO1..(J8 

(Thousand tons) 

SI. . StatealUTs Allocation of Rice Allocation of Wheat 
No. 

2005-06 2006-07 2007-08 2OQ5.06 2006-07 2007-08 

2 3 4 5 6 7 8 

1. Andhra Pradesh 3819.444 3819.444 3819.445 153.672 81.152 65.379 
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2 3 4 5 6 7 8 

2. Arunachal Pradesh 101.466 92.054 92.121 9.78 11.59 11.427 

3. Assam 1418.636 1480.52 1081.116 337.024 254.226 264.411 

4. Bihar 2267.745 2856.247 1886.328 2662.956 1132.097 881.703 

5. Chhattlagarh 1395.468 1479.678 773.92 437.964 120.65 51.496 

6. Deihl 342.524 350.16 238.368 825.772 486.296 509.813 

7. Goa 93.479 91.226 22.568 40.777 11.532 9.614 

8. Gujarat 1284.479 1471.508 596.808 2379.933 824.374 533.227 

9. Haryana 249.545 386.365 69.72 1093.231 463.72 382.197 

10. Himachal Pradesh 323.016 270.354 251.16 204.816 172.883 226.336 

11. Jammu and Kashmir 537.808 548.544 551.172 218.996 243.26 272.423 

12. Jharkhand 761.668 847.078 714.381 480.124 348.394 343.355 

13. Kamataka 2701.908 2485.814 2335.429 617.175 387.874 311.602 

14. Kerala 1902.3 1926.885 876.06 559.288 330.183 308.547 

15 .. Madhya Pradesh 960.316 1142.37 443.768 3304.512 1614.274 1363.258 

16. Maharaahtra 2740.316 2943.486 1369.056 4704.868 2071.718 1511.627 

17. Manipur 86.84 99.472 96.635 20.264 11.588 11.022 

18. Meghalaya 114.108 114.108 130.112 7.776 7.696 10.305 

19. Mlzoram 88.58 61.862 75.423 12.12 10.36 9.624 

20. Nagaland 99.717 94.37 g.t.284 54.763 34.714 36.603 

21. Orissa 2501.144 2379.948 1762.86 351.112 155.734 137.207 

22. Punjab 327.936 515.914 39.372 1341.84 353.032 240.653 

23. Rajasthan 654.609 1023.19 215.28 3042.547 1335.72 1059.888 

24. Sikkim 36.852 39.337 41.263 7.2 5.35 4.509 

25. Tamil Nadu 5710.356 5710.356 4753.809 120 95.58 94.072 
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2 3 4 5 6 7 8 

26. Trlpura 255.192 273.798 237.96 47.94 26.96 25.251 

27. Uttar Pradesh 5593.124 6248.499 3020.884 5386.128 2080.878 1529.806 

28. Uttarakhand 332.982 353.64 219.9 209.741 143.302 121.641 

29. We.t Bengal 3158.441 4013.796 1397.976 2941.279 1603.714 1625.228 

30. Andaman and 34.632 22.964 23.124 10.956 5.946 6.12 
Nicobar Islande 

31. Chandigarh 23.08 25.816 3.42 62.072 9.39 0.708 

32 .. Dadra and Nagar 10.827 11.774 10.868 3.033 1.596 1.144 
Haveli 

33. Daman and Diu 9.532 9.852 2.256 1.568 0.728 0.444 

34. Lakahadweep 3.672 3.721 4.537 0.228 0.433 0.3 

35. Pondicherry 47.112 83.112 63.552 1.2 2.05 2.25 

Total 39988.855 43237.262 27314.755 31632.658 14418.794 11962.990 

sr.,.",."t-ll 2 3 4 

Year-wise and State-wise allocation of levy sugar Dadra and Nagar Haveli 0.60 0.60 0.60 
from 2006-06 to 2007-08 s~r season 

Gularat 73.08 75.40 75.35 
(Qty. In '000 tonnes) 

(a) Goa 1.59 1.59 1.58 
State 2005-06 2006-07 2007-08 

(b) Daman and Diu 0.14 0.53 0.8 
2 3 4 

Haryana 11.91 21.15 31.16 

Andhra Pradesh 117.48 124.30 124.26 Himachal Pradesh 55.88 56.01 56.74 

Bihar 7.48 n.54 84.6 Jharkhand 0.16 0.15 0.12 

Chandlgarh 0.95 1.01 0.9 Kamataka 89.00 82.71 109.84 

Chhattlsgarh 26.84 42.95 54.12 Kerala 50.48 49.35 62.92 

Deihl 35.84 36.38 36.49 Maharashtra 106.55 148.70 171.89 
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2 3 4 1 2 3 4 5 6 

Ma<;thya Pradesh 156.67 155.98 1-55.53 2. Andhra Pradesh 387868 517158 617168 517158 

Orlaaa 107.36 108.50 106.99 3. Arunachal Pradesh 6942 9257 9257 9257 

(a) Pondicherry 2.20 2.18 2.12 
4. Assam 193505 258007 268007 258007 

(b) Karalkal 0.65 0.63 0.63 
5. Bihar 485572 647430 847430 847430 

(c) Mahe 0.02 0.02 0.02 
6. Chandigarh 8166 13067 13067 13067 

(d) Yanam 0.15 0.14 0.14 

7. Chhattlsgarh 110203 146938 148938 148938 
Punjab 16.66 15.67 20.77 

Rajasthan- 24.00 55.37 97.05 8. Dadra and Nagar 2086 2782 2782 2782 

Havel! 
Tamil Nadu 98.09 125.39 136.74 

\ 9. Daman and Diu 1588 2118 2118 2118 
Uttar Pradesh 386.30 365.48 412.02 

UHaranchal 73.03 72.81 73.28 
10. Delhi 126363 168484 168484 168484 

West Bengal 176.01 178.45 169.62 11. Goa 14409 19212 19212 19212 

Bhutan 3.80 3.80 3.80 12. Gujarat 557819 743759 743759 743759 

Sikklm 3.95 4.34 4.68 13. Haryana 109214 145619 145619 145619 

FCI 428.01 422.57 427.57 14. Himachal Pradesh 37902 50537 50537 50537 

Total 2024.8 2229.69 2411.93 15. Jammu and 50711 76044 76044 76044 

Kashmir 
"""""'-111 

State-wise subsidized K91OS8n6 011 (SKO) aHocation 16. Jharkhand 158381 211175 211175 211175 

from 2005-06, 2006-07 and 2008-09 17. Kamataka 346108 461478 461478 461478 
(First Three Quarter) 

(MTs) 18. Kerala 162231 216308 216308 216308 

81. Name of Stalest 2008-09 2007- 2006- 2005- 19. Lakshadweep 795 795 795 795 

No. UTs (1st three 08 07 
Otrs.) 

06 20. Madhya Pradesh 366456 488609 488609 488609 

21. Maharaahtra 957657 1276876 12768761276876 
2 3 4 5 6 

22. Manipur 14930 19907 19907 19907 
1. Andaman and 4362 5816 5816 5816 

Nicobar Islands 23. Meghalaya 16300 20401 20401 20401 
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1 2 3 4 5 6 

24. Mizoram 4682 6217 6217 6217 

25. Nagaland 9984 13312 13312 13312 

26 .. Oriasa 236232 314977 314977 314977 

27. Puducherry 9192 12257 12257 12257 

28. Punjab 177894 237192 237192 237192 

29. Rajasthan 299184 398913 398913 398913 

30. Sikklm 4186 5582 5582 5582 

31. Tamil Nadu 419196 558929 558929 558929 

32. Trlpura 23124 30832 30832 30832 

33. Uttar Pradesh 931329 124177212417721241772 

34. Uttarakhand 67386 89849 89849 89849 

35. West Bengal 564077 752103 752103 752103 

Total Allocation 6865014 9163712 91637129163712 

Sta,.",.",-IV 

Statemsnt showing additional commodities being 

distributed through PDS outlets other than wheat, 

Tics, coalSeg~;n, sugar and kerosene 011 

(As reported by respective StatalUT) 

2 3 

2. Arunachal Pradesh Edible 011, Pulses,' Vanaspati 

Ghee, Milk Powder, Baby Food, 

DIy Cells, Matches, All types of 

soap, Paper Including newsprint, 

paper board and straw board, 

Hurricane Lanterns, Lead writing 

pencils, Exercise books, Butter, 

Tea, Yam 

3. Assam 

4. Bihar 

5. Chhattlsgarh 

6. Deihl 

7. Goa 

1 . lodlsed salt under State 

Zonal quota 

No Item other than PDS Items Is 

sold through FPS: 

Iodized Amrit Salt 

No additional commodities is 

sold through FPS on subsidized 

rates 

Taluka Mormugao, Goa 

Sugar (Open Market), Turdsl, 

Masur dal, Vartana, Harbour, 

Chana dal, Jaggary Rava, Atta, 
MaIda. 

Taluka Sanguem, Goa 

Onion, Potatoes, Tea Powder do 
branded packets. lodised salt, 

Palmolelne Oil, Vag. Ghee Pack-

ets. Sugar, Rava, Maida, Atta, 

Turdsl, Masurdsl, Chana Dal, 

Moong dal, Orad dal, etc. 

Iodized Salt, Edible Oil 

The State GoYl. has Issued 

Instructions to all District Food 

and Supply Officer to sell also 

Items other than PDS items I.e. 
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2 3 

Pulses, Copies, Vegetable Oil, 

Candle, Match Box, Sah and 

Soap through FPS and the State 

Govt. has no objection In regard. 

10. Himachal Pradesh Oal Maika, Oal Channa, Urad 

Sabut, Mustard 011, Refind 011, 
Iodized Oil. 

11. Jammu and Kashmir No Item other. than POS items Is 

sold through FPS. 

12. Jhaf1(hand 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manlpur 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21 .. Orissa 

lodised salt 

1. Crystal (Common) and free 

flow sah brand name: Suruchl 

lodlsed Sah. 

2. Condom 

Green Gram, U.O. Split, B.G. 

Bold, Lobia, Toordhal, Peasdhal, 

Chillies, Corrlander, Cuminseed, 

Mustard, Mathi, Sabarl tea, 

Sabari Palm Oil 1 hr., Free flow 

sah 1 kg., Crystal Salt 1 kg. 

No Item other than POS Items Is 

sold through FPS. 

Not reported 

Not reported 

Not reported 

NIL 

Not reported 

The Govt. has allowed to FPS 

owners to sale non-POS c0m-

modities In FPS. FPS have been 

alloyted to operate Public Tele-

phone Booth. 

2 

22. Punjab 

23. Rajasthan 

24. Sikklm 

25. Tamil Nadu 

26. Trlpura 

27. Uttaranchal 

28. Uttar Pradesh 

29. W88t Bengal 

30. Andaman and 

Nicobar Islands 

31. Chandlgarh 

32. Oadra and Nagar 

Havell 

33. Daman and Diu 

to Questions 360 

3 

Not reported 

Iodized Salt 

FPSs In the State are permitted 

to sell all consumer hems, 

however, no subsidy Is provided 

to the additional hemal com-

modities sold by them. 

Toor Oal, Orad Oal, Palm 011, 
Rava, Maida. 

Alta (wheat is converted Into 

whole meal atta), Iodized Salt in 

1 (one) kg poly packet. 

Not reported 

Soap, Toothpaste, 011, Pulses, 

Iodized Salt, Tea, ORS Tablet, 

Condom and Sanitary napkins 

(a) Mustard 011, Iodized Salt. 

No Item other than POS items Is 

sold through FPS. 

FPS are granted to the karyana 

merchants who apart from dis-

tributing the Essential commodi-

ties under TPOS to BPL and 

AA Y are also retailing grocery 

items and other Items of dally 

use like Toothpaste, soaps, de-

tergent powder, tea, salt, match 

boxes etc. 

No item other than POS items Is 

sold through FPS. 

Not reported. 
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2 3 

34. Lakshadweep Not reported. 

35. Pondicherry Toor Dhall, Black Gram dhall, 
Coriander, Chillies, lodised, 

Powdered salt, Tamarind, Palm 
OIl. 

[Eng/ish} 

Increase In Infiltration from aero •• 
the Border 

335. SHRI BRAJA KISHORE TRIPATHY : 

SHRI SYED SHAHNAWAZ HUSSAIN : 
SHRI REWATI RAMAN SINGH: 

SHRI RAGHUVEER SINGH KOSHAl : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether there has been an increase in the 
number of incidents of Infiltration from across the border 
during the last six months; 

(b) if so, the number of such Incidents during the 

said period; 

. (c) the number of infiltrators killed and arrested 

during the above period; 

(d) whether some heavily armed terrorists have 

occupied positions in the hilly areas of Doda district of 

Jammu and Kashmir; 

(e) If so, the details thereof; and 

(f) the details of measures being taken by the 
Government to check infiltration from across the order 

alongwith the implementation status of the recommenda-
tions made by the Review Committee in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) .and (b) In Jammu and Kashmir (J and K), as against 
419 infiltrators during the period April-September, 2007, 

there were 243 infiltrators during the period Aprll-
September, 2008. 

(c) 193 terrorists have been killed and 157 terrorists 
arrested in Jammu and Kashmir during the period April-
September, 2008. 

(d) No, Sir. 

(e) Does not arise. 

(f) In Jammu and Kashmir, the overall counter 
infiltration strategy of the Army envisages a mUlti-tiered 
arrangement, Including a forward tier of troop deployment, 

deployment of state of art surveillance devices, the line 
of Control (lC) fence and a second tier deployment in 
conjunction with the fence. There exists a close 
coordination of the Security Forces, with the State 
Government and local Police and a high degree of synergy 
has been achieved through cooperation of all agencies, 
both for operational and Intelligence functions. The efficacy 
of this strategy has been well established In curbing the 
Infiltration levels of terrorists over the years. The trends of 
Infiltration are being constantly monitored at various levels 
and requisite actions are initiated to minimize infiltration. 

[Translation] 

Production of Jathropha 

336. SHRIMATI SANGEETA KUMARI SINC!H DEO : 
DR. DHIRENDRA AGARWAL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether National OIlseeds and Vegetable 011 
Development Board (NOVOD) has been included In the 
network for producing Jathropha carcass as a major source 

of blo-diesel; 

(b) if so, the details thereof; 

(c) the details of works undertaken by the said 
board in this regard; 
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(d) whether the said board has done any remark-

abl, work so far; 

<e) if 80, the reaction of the Govemment thereto; 

and 

<f) the corrective measures take" by the 

Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (f) 

National OIleeeds and Vegetable Oils Development 

(NOVOD) Board is a statutory body set up In the 

Department of Agriculture and Cooperation, Ministry of 

Agriculture in terms of the provisions of the National 

Ollseeds and Vegetables Oils Development Board Act, 

1983. The NOVOD Board Is entrusted with the nodal 

responsibility for Integrated Development of Tree Borne 

Oilseeds (TBOs) Including Jatropha. The Board has been 

promoting Jatropha In the country through Its various 

developmental programmes like development of elite 

planting material and model plantation, Research and 

Development, awareness etc. The Board has undertaken 

nursery raising and model plantation of Jatropha In about 

11761 hectare area In 22 potential states of the country. 

These plantations will serve as parent material for 

undertaking large scale plantation of Jatropha In future for 

bio-diesel production. Besides, a "National Research 

Network on Integrated Development of TBOs-Jatropha" II 

also being Implemented In the country through networking 

of more than 60 RandO Institutions to address the various 

researchable issues. So far, 2399 superior planting material 

(Candidate Plus Traes-CPTs) have been Identified and 505 

germplasm lines have been cryo-preserved. A total of 1345 
seeds samples have been analyzed for oil content and fatty 

acid composition. There has been slgniflC8nt achievement 

in standardization of package and practlcea, mass 

multiplication, genotype/vartetal evaluation trials, hybridiza-

tion etc. 

Ground W8ter rechllrglng echeme 

337. SHRI JIVABHAI A. PATEL: 

SHRI MANSUKHBHAI D. VASAVA : 

Will the Minister of WATER RESOURCES be pleased 
to state: 

<a) whether the schemes of ground water recharg-

Ing are being implemented in some regions by National 

Bank for Agriculture and Rural Development (NABARD) In 
the country; and 

(b) If so, the name of the regions covered and 

expenditure Incurred thereon during each of the last three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV) : (a) and (b) The Central Govemment has 

sanctioned an amount of Rs. 1798.71 crore for scheme 
of -Artificial Recharge to Ground Water through dugwells~ 

In seven States namely, Andhra Pradesh, Maharashtra, 
Kamataka, Rajasthan, Tamil Nadu, Gujarat and Madhya 

Pradesh. An amount of Rs. 1499.27 crore have been 

released to National Bank for Agriculture and Rural 
Development (NABARD) during financial year 2007-08 to 

be provided as subsidy to beneficiary farmers. 

Multiple yolcea mobIlee 

338. SHRI HEMLAL MURMU : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether recently certain Chinese mobiles were 

bein~ sold In the Indian market which had a software by 
which one could talk In eight different voices; 

(b) If 80, whether 8uch mobiles are betng smuggled 

into the country; 

(c) if so, the details thereof; and 

(d) the steps takenlbeing taken by the Govemment 

in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTlRADITY A M. SCINDIA) : (a) The import of 

mobile handsets are freely allowed In the Import and 

Export Policy at zero per cent basic custom duty and 

these mobile handsets may have certain value added 

features. 

(b) No, Sir. 

(c) and (d) 00 not arise in view of (b) above. 

ProcurarneAt of Aircraft Cerrler 

Admiral Gorahkov 

339. SHRI SYED SHAHNAWAZ HUSSAIN: Will the 

Minister of DEFENCE be pleased to state: 

(a) whether the Government has agreed to pay the 

additional cost to Russia for procurement of the Aircraft 

Carrier Admiral Gorshkov; 

(b) If 10, the details thereof; 

(c) the price of the Aircraft Carrier fixed at the time 

of the agreement and the price which the Government has 

agreed to pay now; and 

(d) the reasons for paying the additional cost? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) No, Sir. 

(b) Does not arise. 

. (c) and (d) Contracts and supplementary agreements 

comprising repair and re-equlpplng, logistic supports, 

training, etc. were concluded for acquisition of the aircraft 

carrier In January 2004 at a cost of US Dollar 974 million. 

The Russian side has submitted a revised Master 

Schedule Indicating a delay In the project and an Increase 

In price for repair and re-equlpplng of the aircraft 

carrier due to increase in scope of work not originally 

envisaged. 

{English} 

LatHt farming knowledge to ferme ... 

340. SHRI NARAHARI MAHATO : Will the Minister 

of AGRICULTURE be pleased to state : 

(a) whether any attempts have been made to deliver 

the latest farming knowledge to farmers; 

(b) if so, the details of the public agencies 

associated with the above and the grant allocated and 

spent by the above agencies during the lalt three years, 

yearwlse, category-wise and State-wise; 

(c) whether the Government proposes to take steps 

to control the dealers of agricuhural inputs who have a 

vested interest In promoting eXC8saive chemical pesticides, 

transgenic seeds etc.; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBUC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Yes Sir. 

(b) The Centrally Sponsored Scheme ·Support to 

State Extension Programmes for Extension Reforms· 

launched in May, 2005 alms at supporting State 

Govemments efforts to revitalize their extension system by 

promoting a new institutional arrangement for technology 

dissemination in the form of Agriculture Technology 

Management Agency (ATMA) at the district level. Farming 

knowiedge is being disseminated through ATMAslATMA like 

bodies at the district level. 

Besides, Indian Council 0' Agricultural Research • 

(I CAR) has established a network of 562 Klishl Vigyan 

Kendras (KVKs) In the country aiming at technology 

assessment, refinernent and demonstration of technologyl 

products. The KVKs are sanctioned under Agricultural 

Universities (AU), ICAR Institutes, Non-Governmental 

Organizations (NGOs) , State Govemments, Public Sector 



367 Written Answers OCTOBER 20, 2008 to Questions 388 

Undertakings, Deemed Universities/Central Universities! 

Other Educational Institutions. 

The Kisan Call Centres have been functioning under 

the Kisan Call Centre scheme of the DAC since January, 

2004 for providing information to farmers on agriculture and 

allied subject through dialing of a nation wise Toll Free No. 

1551. The Public agencies associated with Kissn Call 

Centre Scheme include Telecommunications Consultants 

India limited and Bharat Sanchar Nigam Limited. 

A Statement-I containing the state-wise and year-wise 

funds released and expenditure under ATMA scheme Is 

enclosed, the state-wise and year-wise fund release to 

KVKs is given in the enclosed Statement-II and year wise 

fund released under KCC Scheme Is given In the enclosed 

Statement-III. 

(c) and (d) Dealers for pesticides are licensed b.y the 

State Govemments as per provisions of Insecticides Act. 
The quality control under the Insecticides Act, 1968 

provides for adequate measures for Inspection by taking 

samples of pesticides. Govemments have adopted Inte-

grated Pest Management (lPM) as the cardinal principle 

and main plank of plant protection strategy In the overall 

crop production programmes In the country. 

Under the ambit of IPM programme, the Govemment 

of India has established 31 Central IPM Centres In 28 

States and one U.T. The mandate of these Centres Is pest! 

disease monitoring, production and release of blocontrol 

agentslbiopesticldes, conservation of biocontrol agents 

and Human Resource Development in IPM by Imparting 

training. 

sr.,.",."t-l 

Details of funds relBassd and expenditure under Extension Reforms Scheme tor the 

Isst 3 years (w.e.f. 2005-06 onwards) 

(Rs. In lakh) 

S. Name of the State Releases Expendl- U.S. Releases Total of Expendl- U.S. Release Expend!- U.S. 
No. 2005-06 ture as on 2006-07 column ture as on 2007-08 ture as on 

2005-06 1.04.06 5 + 6 2006-07 01.04.07 2007-08 1.4.08 

2 3 4 5 6 7 8 9 10 11 12 

1. Andhra Pradesh 223.00 142.12 80.88 467.00 547.88 378.18 169.70 2470.64 985.25 1655.09 

2. Bihar 176.00 47.47 128.53 239.10 367.63 181.03 186.60 1463.00 1241.96 407.64 

3. Chhattlsgarh 125.00 102.44 22.56 110.00 132.56 131.16 1.40 422.24 233.90 189.74 

4. Goa 27.00 3.86 23.14 0.00 23.14 11.40 11.74 18.78 0 30.50 

5. Gujarat 116.00 14.67 101.33 194.00 295.33 32.75 223.96 311.21 224.00 311.17 

6. Haryana 123.00 13.90 109.10 116.00 225.10 105.26 119.84 285.84 172.11 233.57 

7. Himachal Pradesh 122.00 122.00 0.00 183.00 183.00 218.05 -35.05 372.75 337.70 0.00 

8. Jammu and Kashmir 104.00 0.00 104.00 0.00 104.00 3.98 100.02 72.56 27.46 
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2 3 4 5 6 7 8 9 10 11 12 

9. Jhartchand 163.00 117.00 46.00 157.00 203.00 147.91 55.09 557.73 158.22 454.60 

10. Kamataka 180.00 0.00 160.00 155.00 335.00 93.34 241.66 339.00 192.71 387.95 

11. Keral. eo.OO 0.00 80.00 117.00 197.00 0.00 197.00 125.00 24.56 297.44 

12. Maharaahtra 231.00 9.19 221.81 383.00 604.81 489.23 115.58 1283.14 966.96 432.76 

13. Madhya Pradesh 200.00 27.57 172.43 294.00 466.43 85.99 380.44 612.23 505.55 487.12 

14. Orissa 255.00 245.63 9.37 419.00 428.37 258.37 170.00 1233.16 1033.89 369.27 

15. Punjab 159.00 30.08 128.92 133.00 261.92 100.55 161.37 427.60 306.64 282.33 

16. Rajasthan 231.00 70.50 160.50 242.00 402.50 181.73 220.n 1152.97 879.87 494.07 

17. Tamil Nadu 128.00 0.00 128.00 263.00 391.00 124.78 266.22 679.14 405.45 539.91 

18. Uttar Pradesh 547.00 4.42 542.58 601.00 1143.58 488.05 655.53 2135.03 1731.63 1058.93 

19. Uttaranchal 149.00 14.72 134.28 182.00 316.28 90.56 225.72 262.25 156.93 331.04 

20. West Bengal 92.00 42.99 49.01 193.00 242.01 235.11 6.90 635.10 547.86 94.11 

21. Assam 160.00 17.62 142.38 0.00 142.38 ~41.38 1.00 0.00 0.00 1.00 

22. Arunachal 73.00 25.00 48.00 126.00 174.00 57.59 116.41 142.25 171.09 87.57 

23. Manipur 59.00 59.00 0.00 0.00 0.00 0.00 0.00 93.58 53.32 40.26 

24. Nagaland 61.00 61.00 0.00 50.00 50.00 50.00 0.00 0.00 0.00 0.00 

25. Meghalaya 14.00 14.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

26. Mizoram 49.50 34.00 15.50 118.60 134.10 33.60 100.50 46.55 136.75 10.30 

27. Tripura 22.00 2.56 19.44 0.00 19.44 17.83 1.61 94.66 1.61 94.66 

28. Sikkim 39.00 

29. Delhi 16.00 

30. Pondicherry 16.00 

31. Andarnan and Nicobar 35.00 
Islands 

7.95 31.05 65.00 96.05 64.79 31.26 83.09 47.42 66.93 

0.00 16.00 0.00 16.00 0.00 16.00 0.00 1.84 14.16 

0.00 16.00 0.00 16.00 0.00 16.00 20.75 0.00 36.75 

0.00 0.00 18.00 18.00 2.85 15.15 11.88 15.29 11.74 
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2 3 4 5 6 7 8 9 10 11 12 

32. Lakshadweep 16.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

33. Dadar and Nagar Havell 16.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

34. Daman and Diu 16.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

35. MANAGE 366.56 40.44 326.12 0.00 326.12 318.98 9.14 300.00 165.97 143.17 

36. DOE 0.00 0.00 0.00 1.00 1.00 1.00 0.00 1.21 1.21 0.00 

Total 4390.08 1270.13 3036.93 4826.70 7863.63 4043.45 3781.56 15580.78 10n1.05 8591.27 

Note: Unspent balance 88 on 31.3.08 lying with Uta. (Andaman and Nicobar Islands, Lakshadweep, Dadar and Nagar 

Havell and Daman and Diu) was automatically lapsed . 

....",.",-11 

Details of State-wise and year-wise funds released to KVKs 

(Re. In lakh) 

SI. StatesllJTS Year Total 
No. 

2005-08 2008-07 2007.()8 

2 3 4 5 8 

1. Andaman and NJcobar 1,Iands 45.90 41.35 39.00 128.25 

2. Andhra Pradesh 1002.39 888.04 917.86 2808.09 

3. Arunachal Pradesh 78.58 150.05 324.00 550.63 

4. Assam 424.86 898.20 1048.45 2371.31 

5. Bihar 1084.29 1257.04 1411.63 3752.98 

6. Chhattlagam 424.79 382.89 436.34 1244.02 

7. Delhi 25.85 37.10 39.00 101.95 

8. Gos 75.44 52.10 72.75 200.29 

9. Gujarat 798.70 1080.35 1519.37 3396.42 
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1 2 3 4 5 6 

10. Haryana 799.54 761.47 769.23 2330.24 

11. Hlmaohal Pradesh 728.62 697.65 761.03 2187.30 

12. Jammu and Kashmir 787.69 629.95 859.07 2076.71 

13. Jharf(hand 856.93 1704.33 1235.46 3796.72 

14. Kamataka 976.34 1220.61 126223 3459.18 

15. Kerala 687.55 483.51 588.48 1759.54 

16. Lakshadweep 33.90 22.35 20.75 77.00 

17. Madhya Pradesh 1838.10 1628.27 2060.60 5526.97 

18. Maharashtra 1411.75 1442.63 1204.45 4058.83 

19. Manipur 312.60 334.60 391.48 1038.58 

20. Meghalaya 110.00 85.35 155.75 351.10 

21. Mizoram 445.02 641.09 267.10 1353.21 

22. Nagaland 161.70 334.15 510.32 1006.11 

23. Orissa 994.35 1292.77 1262.88 3560.00 

24. Pondlcherry 90.77 77.75 75.95 244.47 

25. . Punjab 774.72 692.15 783.43 2260.30 

26. Rajasthan 1678.72 1498.74 1401.04 4578.50 

27. Sikkim 5920 43.85 135.00 238.05 

28. Tamil Nadu 1400.02 1538.75 1264.99 4203.76 

29. Trlpura 103.70 67.60 110.90 282.20 

30. Uttar Pradesh 4075.54 3417.00 ~.10 10800.64 

31. Uttarakhand 1315.65 821.76 1021.91 3159.32 

32. West Bengal 706.97 1238.34 1042.01 2987.32 

Total 24305.88 25461.79 26100.36 75868.03 
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Statement.,11 

Year-wise detail of fund released under Kissn Call 

Centre Scheme from 2005-06 to 2007-08 

(Rs. In Lakh) 

S.No. Year Amount Released 

1. 2005-06 358.13 

2. 2006-07 484.69 

3. 2007-08 407.36 

[Translation} 

110 Ani_nee for Employment Generation 

341. SHRI SHAILENDRA KUMAR : Will the Minister 

of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether any action plan has been formulated 

for seeking assistance from the Intemational Labour 

Organisation (ILO) for generating employment opportunities 

in the country in view of the target set by the Union 

Govemment for providing employment to all by the year 

2012; 

(b) If so, the details thereof; and 

. (c) the steps taken by the Govemment to achieve 

the target fixed for annual Increa88 In employment 

generation? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) to (c) No action plan has been 

formulated to seek assistance from the Intematlonal Labour 
Organisation (ILO) for generating employment opportunities 

in the country. However, National Employment Policy has 

recently been finalized in consultation with ILO which a!ms 

to mainstream employment generation In all policy making. 

Central Govemment is fully aware of the unemployment 

situation in the country. The 11th Five Year Plan provides 
a framework to restructure policies to achieve a new vision 

based on faster, more broad-based and inclusive growth. 
It alms at making employment generation an Integral part 

of the growth process and devise strategies to accelerate 
not only growth of employment but also of wages of the 
poorty paid. The 11th Plan document approved by National 
Development Council has projected that 58 million job 
opportunities on Current Daily Status are likely to be 

created during the 11th Plan period. Besides, Govemments 
of India is implementing various special employment 
generation a~d poverty alleviation programmes In both rural 

and urban areas to Increase employment opportunities. 
Some of the important ones are:- Swarana Jayanti Shaharl 
Rozgar Yojana (SJSRY); Prime Minister's Employment 
Generation Programme (PMEGP); Swamjayanti Gram 

Swarozgar Yojana (SGSY) and National Rural Employment 
Guarantee Act (NREGA), 2005. 

Prog..... In E-Govemance Project. 

342. SHRI SUBHASH MAHARIA : Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOL-

OGY be pleased to state: 

(a) the progress made in the ongoing major e-
govemance projects In the country; 

(b) the percentage of progress made in terms of 
allocations of funds to these projects during the last three 
years and the current year; 

(c) whether the several States Including Rajasthan 
has made a remarkable progress in the said projects; and 

(d) If so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITY A M. SCINDIA) : (a) The major 

Schemes being Implemented by the Department of 
Information Technology are the State Wide Area Network 

(SWAN) Scheme, the Common Service Centre Scheme 
(CSC), the State Data Centre (SOC) Scheme the 
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. Capacity Building (CB) Scheme and the e-Distrlct 

Scheme. The State Government are responsible for the 

implementation of these Schemes under the overall 

supervision of the Department of Information Technology 

(DIT), Government of India. These Schemes are at 

various stages of implementation in the States. The status 

of these Schemes may be seen at enclosed Statement-

I and their detailed status is available at the DIT website 

www.mit.gov.in. 

(b) The total allocaUona and fund utilization under 

the &-Government head of DIT may btt seen at enclosed 

Statement-II. 

(c) and (d) A number of State. have made significant 

progress In the Implementation of these Scheme.. The 
detailed status of implementation of these Schemes in all 

States Including Rajuthan Is available at the DIT website 

www.mit.gov.ln. 

Sta"""nt-l 

I. esc Scheme 

Total No. of StatealUTs 

Sanctioned 

27 

II. SWAN Scheme 

Total No. of StateslUTs 

Sanctioned 

33 

III. SOC Scheme 

Total No. of StatealUTs 

Sanctioned 

23 

Status of NeGP (As on 30th September' 2008) 

Total No. of CSCs in 

the.. StatealUts 

108363 

Total Amount 

Sanctioned 

2721.9 

Total Amount 

Sanctioned 

1076.66 

Total Amount 

Sanctioned 

1603.08 

Total Amount 

Releaaed 

(OIT Share) 

478.17 

Total Amount 

Released 

(OIT Share) 

84.06 

(Amount-Rs in Crores) 

Total Amount 

Released 

(Orr Share) 

No. of CSCs 

Set-up 

198.03 17,775 

Remarks 

SWAN operational in 

5 States; In Others 
Scheme under 

Implementation 

Remarks 

Scheme under 

Implementation 
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IV. Clipeclty Building Scheme 

Total No. of StateslUTs 

Sanctioned 

35 

V. eDlatrict Scheme 

Total No. of StateslUTs 

Sanctioned 

14 

Total Amount 

Sanctioned 

62.9 

Total No. of 

Districts where 

Pilots undertaken 

35 

• 

""""",-1, 
Allocation and Expenditure of &-Govemance 

from 2005-2006 to 2008-2009 

(As. In Crore) 

Year Allocation ' Expenditure 

2005-06 309·00 299.87 

2006-07 425.45 433.84 

2007-08 5~.40 547.82 

2008-09 800.00 45.52 
(as on 30.09.2008) 

, (English] 

Quelity Control for Bottled w ..... 

343. SHRI JASUBHAI DHANABHAI BAAAD : Will the 

Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION be pleased to state : 

(a) the number of companies engaged In the 

Total Amount 
Aeleaaed (DIT Share) 

52.13 

Total Amount 

Sanctioned 

108.65 

Total Amount 

Aeleased 

(DIT Share) 

50.71 

Aemarks 

Scheme under 

Implementation 

Aemarks 

Scheme under 
Implementation 

production of bottled/minerai water in the country at 
present, State-wise; 

(b) the norms fixed by the Govemment for 

production of minerai water In the country; 

(0) whether any regulator has been appointed for 

quality control of bottled/mineral water; 

(d) If so, the details thereof; and 

(e) the number of companies against whom actlon 

has been taken for violating the said norma during the last 

three years and the current year? 

THE MINISTEA OF STATE IN THE MINISTAY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTAY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTAIBUTION (SHRI TASLIMUDDIN) : (a).The,nul')1ber of 
# '.' 

companies (Ucences) manufacturing lSI marked Packaged 

Drinking Water as per IS 14543:2004 and Packaged 
Natural Minerai Water as per IS 13428:2005 Is given, State-

wise In the enclosed Statement-I. 

(b) Nonns fo~ p~uctlon of Package<J Natural 

Mineral Water· are contained in the Indian Standard IS 
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13428:2005. These norms pertain to tolerance limits for 
physical, chemical anlHOXIC substances Including pesticide 
residues. 

(c) and (d) Packaged Natural Minerai Water and 
Packaged Drinking Water were brought under mandatory 

certHication vide GazeHe Notification GSA 759 (E) and 
GSA 760 (E) respectively dated 29 September 2000 issued 
by Ministry of Heahh and Family Welfare under Prevention 
of Food Adulteration (PFA) Aules, 1955. This provides that 
no person shail manufacture, sell or exhibit for sale bottledl 
minerai water except under BIS Certification Mark. The 
implementation ·of the PFA Act and Aules is carried out 
by the State GovemmentlUnlon Territories Administrations 
who take action in case of any violation of the PFA Aules, 
1955. Bureau of Indian Standards, on its part, ensures the 
quality of Packaged Natural Mineral Water and Packaged 

-Inking Water manufactured by Its licencees through a well 
defined certification scheme wherein continuous surveil-
lance is done of the licensees by factory Inspections 
and drawing of samples from factory and market and 
their Independent testing to check the conformity of the 
product. 

Assam 

Bihar 

Chandlgarh 

ChhaHlsgarh 

Dadra and Nagar Haveil 

Daman and Diu 

Deihl 

Goa 

GuJarat ... 
Haryana 

Himachal Pradesh 

Jharkhand 

to QueBtlon8 . 

2 3 

20 

17 

25 

03 

04 

52 

12 

178 01 

47 

06 08 

16 

Jammu and Kashmir 10 
(e) The number of companies against whom action 

has been taken for violating the said norms during the last 
three years and the current year i8 given in the enclosed 
Statement-II. 

State No. of licences 

Packaged Packaged Natural 
Drinking Water Mineral Water 

2 3 

Andaman and Nicobar 02 
Islands 

Andhra Pradesh 456 

. Arunachal Pradesh 

Kamataka 140 

Kerala 38 

Lakahadweep 

Madhya Pradesh 50 

Mahara8htra 197 

Manlpur 04 

Meghalaya 02 

Mizoram 

~.galand 01 

Orissa 27 

Pondlcherry 02 

382 
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Punj8b 

Rajasthan 

Sikkim 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttarakhand 

West Bengal 

Total 

Grand Total 

Product 

2 3 

22 

35 

01 

439 

02 

78 01 

12 02 

50 

1948 12 

1960 

Stalement-ll 

2005-06 2006-07 2007-08 From April. 

2008 to 

14th 

October. 

2008 

Pa~kaged Drinking 253 

Water 

158 384 184 

Packaged Natural 04 01 03 
Mineral Water 

Foodgralna Import for PDS 

344. SHRI DUSHYANT SINGH: Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to atate : 

(a) whether the Govemment proposes to Import 

more foodgrains during the current year to meet the need 

of the Public Distribution System (PDS); and 

(b) If so. the countries from which the said 
foodgralns are proposed to be Imported aIongwith the 

quantum during the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) 

No. Sir. 

(b) Does not arise. 

[Translation} 

Dletribution of Foodgralna 

345. SHRI GANESH SINGH : 

SHRI TATHAGATA SATPATHY : 

SHRIMATI JAYABEN B. THAKKAR: 

SHRI THAWAR CHAND GEHLOT : 

Will the Minister of CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION be pleased to state: 

(a) the details of demand. allocation and off-take 

of foodgralns and other goods Including kerosene during 

the last three years. State-wise and year-wise; 

(b) whether the allocation to some States Including 

Gujarat and Ori888 was less than their demand and the 
norms for allocation; 

(c) If so. the details thereof and reasons therefor; 

and 

(d) the. remedial steps taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHUAIA) : (a) to (d) The 

commodity-wise details are as follows: 

FOODGRAINS: 

Allocation of foodgralns under the Targeted Public 
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Distribution System (TPDS) Is not based on demands 

made by the StatesIUTs, but on the accepted norms 

of allocation. Thus, allocation of foodgr&lns for the 

. Below Poverty Line (SPL) families, including Antyodaya 

Anna Yojana (MY) families, are made 0 35 kgs. per 

family per month on the basis of poverty estimates of 

the Planning Commission for 1993-94 projected on the 

population estimate of Registrar General of India as 

on 1.3.2000 or the number of families identified and 

ration cards issued by the StatelUT Govemments, 

whichever is less. However, allocations for Above 

Poverty Une (APL) category are made depending upon 

the availability of stocks of foodgrains in the Central 

Pool. 

Further, keeping in view the declining stock position 

of wheat and rice in the Central Pool, a decision has 

been taken to rationalize wheat and rice allocations 

for the APL category under the TPDS from the Central 

Pool stocks, which has been Implemented w.e.f. June, 

2006 and April, 2007 respectively, by linking them to 

the offtake figures of the past three years i.e. 2003-

04, 2004-05 and 2005-06. Further, In view of lower 

procurement of rice during 2006-07 and 2007-08 than 

the overall demand from various States, the allocation 

of rice for APL category for 2008-09 has been made 

on the basis of its average offtake during 2006-07 and 

2007-08. The decision has been made uniformly 

applicable for all the States, including the States of 

Gujarat and Orissa but excluding JandK, AandN 

Islands, Lakshadweep, Himachal Pradesh and North 

Eastem States excluding Assam. However, allocations 

to SPUMY families have been maintained 88 per 

entitlement without any reduction to all the StateslUT s 

including Gujarat and Orissa. 

Considering the requests received from the State 

GovemmentslUnion Territory Administrations, the Gov-

ammant has made the following allocatlons:-

(I) Adhocladdltional allocation of 17.65 lakh tons of 

wheat for APL category during the period from 

September 2006 to March 2008. Another adhocl 

additional allocation of 1.22 lakh tons of wheat 

and 0.15 lakh tons of rice wal made for feltivals 

during 2007 . 

(ii) Adhocladd/tJonal allocation of 9,52,500 tons of 

wheat and 1,18,000 tons of rice have been 
made under Above Poverty Une (APl) category 

during the current year (upto December 2008) 

to varioul StateslUTs, against the requests 

received from the StatealUTs. 

(ill) Adhocladditlonal allocation of 36000 tons of rice 

and 192000 tons of wheat at APL rate have 

been issued for festival season 2008 to various 

StateaIUT s. 

State-wise details of the allocation and off-take of 

foodgralns (Rice and Wheat) during the last three years 
are given in the enclosed Statement-I to III. 

SUGAR: The allocation Is made on the basiS of fixed 

State/UT quotas Since the levy obligation has been 

reduced to 10% of the domestic production, w.e.f. 

1.2.2001, the availability of lugar for levy allocation 

varies depending upon the levels ~f domestic 

production. As such, It has not been possible to supply 

levy sugar as per the fixed levy quota to each Statel 

UT in the years of low production. 

As regards Gujarat and Orissa, no reduction in the 

allocation of their monthly levy sugar quotas has been 

made. 

State-wise and year-wise details of levy lugar 

allocation for the last three sugar years (October-

September) 18 as per the enclosed Statement-IV. 

Information on actual lifting offtake by the State/UT Is 

not available. 

KEROSENE: Allocation of PDS kerosene is made by 

the Govemment of India to the StateslUnlon Territories 

(UTs) on a quarterly baaJe for distribution under Public 

Distribution System (PDS). Further distribution within 

the StateaIUT s through their PDS network 18 the 
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reaponalbility of the ooncemed StatelUT. The scale of 

distribution of PDS Keroeene (SKO) per card holder 

varies from State to State and Is decided by the State 

GovemmentslUTs. 

Govemment of India allocates Kerosene to the Statest 

UTs under the Public Distribution System (PDS) on 

historical basis for the purpose of cooking and 

Illumination only. In accordance with the policy adopted 

by the Govemment of India in 2000, Kerosene (SKO) 

allocation for distribution under the PDS was reduced 
I ! 

every year beginning 2001-02 till 2003-04, taking Into 

account the number of LPG connections released In 

each StatelUT. While the Initial allotment for 2004-05 

was based on the criteria adopted hitherto, additional 

allocations were made during the year to meet urgent 

emergent demand. For the years 2005-06 to 2oo7..()8, 

allocations have been maintained at the level of 2005-

06, including additional allocations made 9urlng that 

year. Allocations for 1st, 2nd and 3rd Qtrs. of 2008-

09 have also been maintained at the level of 2005-

06. The detatls of allocation of PDS kerosene made 

to StatelUTs and Ita lifting by them during the last three 

years are given in the enclosed Statement-V and VI. 

StlItement-l 

Inview of requests received from various State 

Govemments for Increasing the SKO allocation, the 

Govemment of India commlaaloned a detailed study 

of kerosene demand in the country, through the 

National Council of Applied Economic Research 

(NCAER) in December, 2004. NCAER submitted its 

report in October, 2005. NCAER has Inter alia 

recommended restricting the supply of subsidized 

kerosene to BPL families only. 

Further, in order to formulate a long-term pricing policy, 

the Govemment had constituted an Inter-Ministerial 

Committee under the Chairmanship of Dr. C. 

Rangarajan, Chairman, Economic Advisory Council to 

the Prime Minister to examine different aspects of 

pricing and taxation of petroleum products with a view 

to stabilizing/rationalizing their prices. The Committee 

submitted Ita report on 17.02.2006. The Committee has 

inter alia recommended to restrict the subsidy on 

kerosene to BPL families only. The Govemment has 

accepted the recommendations of Dr. Rangarajan 

Committee Report and has decided ·In principle· that 

subsidy on PDS kerosene be limited to BPL families 

only. 

Allocation snd Offtske of Rice snd Whest for the Yesr 2005-2006 under TPDS 

(In Thousands Tons) 

SI. StateslUT s 

No. 

Allotment Offtake 

BPL APL MY Total BPL APL MY Total 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 1,086.129 2,266.740 620.247 3973.116 1101.87 1507.07 608.56 3217.5 

2. Arunachal Pradesh 28.560 69.750 12.936 111.246 25.52 43.25 12.4 81.17 

3. Aaaam 625.416 955.140 175.104 1755.66 595.48 444.58 181.09 1221.15 

4. Bihar 2,166.651 2,291.520 472.533 4930.704 672.01 25.55 421.06 1118.62 
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2 3 4 5 6 7 8 9 10 

5. Chhattlsgarh 532.812 1,045.800 254.820 1833.432 538.803 52.25 229.189 818.242 

6. Delhi 148.464 996.516 23.316 1168.296 145:19 302.61 22.15 469.95 

7. Goa 10.221 118.296 5.739 134.256 3.804 6.103 2.447 12.354 

8. Gujarat 618.063 2,787.564 256.785 3664.412 471.11 178.29 192.34 641.74 

9. o Haryana 242.516 1,014.204 86.056 1342.n6 195.25 18.07 76.89 290.21 

10. Himachal Pradesh 116.648 348.900 62.264 527.832 95.56 179.07 55.6 330.23 

11. Jammu and Kashmir 220.335 447.720 88.749 756.804 225.n 348.96 73.09 645.82 

12. Jharkhand 700.224 216.300 305.268 1221.792 380.91 21.16 282.63 684.7 

13. Kamataka 876.317 2,035.014 407.752 3319.083 875.69 877.57 378.35 2131.61 

14. Kerala 445.560 1,808.940 207.088 2461.588 436.973 323.932 200.722 961.627 

15. Madhya Pradesh 1,195.315 2,535.372 534:141 4264.828 1217.046 153.02 509.56 1879.646 

16. Maharashtra 1,914.468 4,700.880 829.836 7445.184 1647.21 127.48 736.41 2511.1 

17 .. Manlpur 37.780 47.460 21.864 107.104 33.93 14.89 13.96 62.78 

18. Meghalaya 53.568 45.024 23.292 121.884 54.7 22.61 22.72 100.03 

19. Mizoram 18.279 72.020 10.401 100.7 17.65 55.89 10.01 83.55 

20. Nagaland 35.817 102.400 16.263 154.48 35.61 94.66 16.44 146.71 

21. Orissa 1,261.907 1,155.564 ..a4.785 2852.256 797.408 l09.n 450.493 1357.671 

22. Punjab 164.067 1,473.240 32.469 1669.n6 71.11 8.84 18.24 98.19 

23. R8jasthan 593.382 2,763.756 340.018 3697.156 469.57 204.17 300.57 974.31 

24. Sikkim 14.076 25.812 4.164 44.052 14.05 24.04 4.32 42.41 

25. Tamil Nadu 1,397.697 3,787.980 6440.679 5830.356 1391.6 1863.797 657.63 3713.027 

26. Trlpura 95.364 179.232 28.536 303.132 92.n 66.96 28,.53 18826 

27. Uttar Pradesh 2.945.106 6,494.460 1,539.686 10979.252 2560.263 40.166 1438.289 4038.718 
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2 3 4 5 6 7 8 9 10 

28. Uttarakhand 182.413 33S.552 46.759 542.724 166.282 53.316 34.615 2S..213 

29. West Bengal 1.447.969 4.089.180 562.571 8099.72 1294.459 1029.41 454.3 27.18.169 

30. Andaman and 7.428 36.360 1.800 45.588 1.81 15.79 0.53 18.13 
Nicobar Islands 

31. Chandlgarh 8.748 75.516 0.888 85.152 0 0 0 0 

32. Dadra and Nagar 5.192 7.140 1.528 13.86 1.67 0.89 0.72 3.28 
Haveli 

3S .. Daman and Diu 1.236 9.420 0.444 11.1 0.44 0.15 0.22 0.81 

34. Lakshadweep 0.372 3.360 0.168 3.9 0.47 2.98 0.33 3.78 

35. Pondlcherry 22.862 13.200 12.260 48.312 12.53 5.2 7.91 25.64 

Total 19,200.982 44,353.332 8,067.219 71,821:513 15,642.518 8,020.494 7,442.335 31,105.347 

sr.rement." 

Allocation and Offtake of Rice and Wheat for the Year 2006-2007 under TPDS 

(In Thousands Tons) 

SI. StateslUTs Allotment Offtake 

No. 

BPL APL MY Total BPL APL MY Total 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 1,052.088 2,194.220 654.288 3900.596 1054.631 1497.672 656.771 3209.074 , 

2. Arunachal Pradesh 25.524 62.148 15.972 103.644 i6.264 35.045 9.069 60.378 

3. Assam 476.700 943.830 294.216 1714.746 479.337 760.534 272.045 1511.916 

4. Bihar 2,019.013 1,307.240 662.091 3988.344 448.589 9.257 586.332 1024.178 

5. Chhattisgarh 483.688 821.390 295.250 1600.328 521.047 33.377 313.069 867.483 

6. Delhi 148.464 864.676 23.316 836.456 146.481 378265 22.884 547.63 

7. Goa 6.460 91.190 6.108 102.758 4.4 18.67 3.94 27.01 

~ 
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2 3 4 5 6 7 8 9 10 

8. Gujarat 540.630 1,444.404 310.848 2295.882 493.911 108.286 259.993 882.19 

9. Haryana 221.151 499.540 109.394 830.085 202.689 4.739 102.921 310.349 

10. Himachal Pradesh 46.831 319.400 76.806 443.037 45.312 247.94 77.244 370.496 

11. Jammu and Kashmir 205.077 482.720 104.007 791.804 209.473 351.349 98.433 659.265 

12. Jharkhand 700.224 189.980 305.268 1195.472 427.972 13.912 299.266 741.15 

13. Kamataka 768.116 1,594.222 491.350 2853.688 768.531 851.32 465.2 2085.051 

14. Kerala 404.277 1,604.460 248.331 2257.068 401.026 375.769 249.313 1026.108 

15. Madhya Pradesh 1,064.538 1,041.946 650.160 2756.644 1049.59 136.652 603.987 1790.229 

16.· Maharashtra 1,911.084 2,270.900 833.220 5015.204 1637.217 169.94 698.753 2505.91 

17. Manipur 48.552 41.328 21.180 111.06 37.784 22.171 18.411 78.366 

18. Meghalaya 53.508 44.944 23.352 121.804 53.435 38.895 23.352 115.682 

19. Mizoram 17.640 43.662 10.920 72.222 17.64 40.158 11.246 69.044 

20. Nagaland 32.112 77.004 19.968 129.084 37.656 87.041 22.976 147.673 

21. Orissa 1,165.976 638.990 530.716 2535.682 676.998 137.985 433.288 1248.271 

22. Punjab 138.228 672.410 58.308 868.946 62.866 53.848 33.663 150.267 

23. Rajasthan 635.306 1,337.890 385.714 2358.91 516.875 160.975 348.024 1025.874 

24. Slkklm 11.766 26.447 6.474 44.687 11.766 25.948 6.474 44.188 

25. Tamil Nadu 1,259.232 3,763.560 783.144 5805.936 1159.002 1505.038 775.366 3439.406 

26. Tripura 95.364 176.858 28.536 300.758 83.159 116.723 25.458 225.34 

27. Uttar Pradesh 2,766.663 3,842.700 1,720.014 8329.377 2481.039 325.775 1692.331 4499.145 

28. Uttarakhand 149.511 287.770 59.661 496.942 134.665 102.36 47.404 284.429 

29. West Bengal 1,522.066 3,473.760 621.684 5617.51 1044.249 838.775 515.641 2398.665 

30. Andaman and 5.040 22.070 1.800 28.91 2.64 13.67 0.82 17.13 

Nicobar Islands 
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2 3 4 5 6 7 8 9 10 

31. Chandlgam 2.512 31.806 0.888 35.206 0.21 0 0.07 0.28 

32. Dadra and Nagar Haveli 4.948 6.650 1.772 13.37 2.64 1.52 0.38 4.44 

33. Danian and Diu 1.044 8.900 0.636 10.58 0.46 0.25 0.37 1.08 

34. Lakshadweep 0.295 3.698 0.161 4.154 0.24 2.83 0.16 3.23 

35. Pondicherry 21.564 50.060 13.548 85.162 9.69 1.81 7.14 18.54 

Total 18,044.192 30,262.763 9,369.101 57,656.056 14,239.274 8,468,499 8,661.684 31,389.457 

.. ,."..",-111 

Allocstion and Offtake of Rice and Wheat for the Year 2007-2008 under TPDS 

(In Thousands Tons) 

SI. StateslUTs Allotment Offtake 

No.· 
BPL APL MY Total BPL APL MY Total 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 1,052.088 2,178.448 654.288 3884.824 1104.534 1835.017 698.399 3637.95 

2. Arunachal Pradesh 25.524 62.052 15.972 103.548 18.009 47.143 10.857 76.009 

3. Assam 476.470 574.611 295.446 1345.527 480.797 616.97 298.027 1395.794 

4. Bihar 1,719.804 28.239 1,019.988 2768.031 744.97 7.999 872.397 1625.366 

5. Chhattisgarh 472.688 50.784 301.944 825.416 438.525 33.956 308.14 780.621 

6. Delhi 125.874 676·401 45.906 748.181 128.706 533.522 39.361 701.589 

7. Goa 5.480 20.614 6.108 32.182 5.431 19.392 5.037 29.86 

8. Gujarat 524.468 273.387 332.180 1130.035 486.161 102.757 293.573 882.491 

9. Haryana 208.572 120.525 122.820 451.917 197.852 1.333 116.987 316.172 

10. Himachal Pradesh 133.138 261.618 82.740 477.494 123.533 252.51 80.022 456.065 

11. Jammu and Kashmir 201.696 514.511 107.388 823.595 201.488 436.854 107.711 746.053 
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2 3 4 5 6 7 8 9 10 

12. Jharkhand 653.401 52.244 352.091 1057.736 491.574 12.537 323.037 827.148 

13. Kamataka 770.384 1,372.755 503.892 2647.031 762.887 858.628 484.189 1905.704 

14. Kerala 402.348 531.999 250.260 1184.607 402.407 497.499 250.886 1150.792 

15. Madhya Pradesh 1,028.814 125.550 652.662 1807.026 1024.311 101.325 629.096 1754.732 

16. Maharashtra 1.682.633 176.379 1,021.671 2880.683 1412.696 120.682 866 2399.358 

17. Manipur 47.166 37.925 22.566 107.657 45.265 34.433 21.447 101.145 

18. Meghalaya 47.376 63.557 29.484 140.417 46.049 59.732 28.978 134.759 

19. Mizoram 17.640 56.487 10.920 85.047 19.489 54.003 11.62 85.112 

20. Nagaland 32.112 78.807 19.968 130.887 32.488 77.18 21.434 131.102 

21. OriS88 1,165.572 203.375 531.120 1900.067 1004.96 165.491 457.078 1627.519 

22. Punjab 131.123 83.489 65.413 280.025 70.511 50.865 37.805 159.181 

. 23. Rajasthan 592.532 290.948 391.488 1274.968 536.069 239.832 367.385 1143.286 

24. Slkklm 11.304 27.552 6.936 45.792 11.3 28.109 6.94 46.349 

25. Tamil Nadu 1,259.232 2,805.505 783.144 4847.881 1265.54 1652.474 794.61 3712.624 

26. Trlpura 77.962 139.311 45.838 263.211 81.585 127.097 41.252 249.934 

27. Uttar Pradesh 2,765.700 65.510 1,718.480 4550.69 2495.95 52.23 1667.59 4215.77 

28. Uttarakhand 145.656 132.369 83.516 341.541 133.14 95.277 55.833 284.05 

29. West Bengal 1,553.580 847.940 621.684 3023.204 1339.998 780.491 531.52 2652.009 

30. Andaman and 5.040 22.404 1.800 29.244 3.327 13.444 1.295 1B.066 

Nicobar Islands 

31 .. Chandigarh 2.940 0.300 0.888 4.128 3.051 0.119 1.213 4.383 

32. Dadra and Nagar 4.524 5.092 2.196 11.812 0.423 0.781 0.243 1.447 

Haveli 

33. Daman and Diu 1.044 1.020 0.636 2.7 0.293 0.229 0.177 0.699 
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2 3 4 5 6 7 8 9 10 

34.Lakshadweep 0.713 3.660 0.464 4.837 0.971 3.76 0.832 5.363 

35. Pondlcherry 21.564 30.690 13.548 65.802 10.612 5.524 6.54 22.676 

Total 17.365.142 11,816.058 10,096.545 39,2n.745 15,124.892 8,719.175 9,437.111 33,281.178 

sr.,."..",-IV 1 2 3 4 

Year-wise and State-wise allocation of levy Sugar 
Kerala 

from 2005-06 10 2007-08 sugar season 
50.48 49.35 52.92 

(Qty. In '000' tons) 
Maharashtra 106.55 148.70 171.89 

Madhya Pradesh 156.67 155.98 155.53 
State 2005-06 2006-07 2007-08 

Orissa 107.36 108.50 106.99 
2 3 4 

(a) Pondlcherry 2.20 2.18 2.12 

Andhra Pradesh 117.48 124.30 124.26 
(b) Karalkal 0.65 0.63 0.63 

Bihar 7.48 n.54 84.6 
(c) Mahe 0.02 0.02 0.02 

Chandigarh 0.95 1.01 0.9 
(d) Yanam 0.15 0.14 0.14 

Chhattisgarh 26.84 42.95 54.12 
Punjab 6.66 15.67 2O.n 

Delhi 35.84 36.38 36.49 
Rajasthan 24.00 55.37 97.05 

Dadra and Nagar 0.60 0.60 0.60 

Haveli Tamil Nadu 98.09 126.39 136.74 

Gujarat 73.08 75.40 75.35 Uttar Pradesh 386.30 365.48 412.02 

(a) Goa 1.59 1.59 1.58 Uttarakhand 73.03 72.81 73.28 

(b) Daman and Diu 0.14 0.53 0.6 West Bengal 176.01 178.45 169.62 

Haryana 11.91 21.15 31.16 Bhutan 3.80 3.80 3.80 

Himachal Pradesh 55.88 56.01 56.74 Sikkim 3.95 4.34 4.68 

Jharkhand 0.16 0.15 0.12 FCI 428.01 422.57 427.57 

Kamataka 69.00 82.71 109.64 Total 2024.8 2229.69 2411.93 
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Sta"menl·V 
2 3 4 5 

State-wise SKO allocation from 2005-06 to 
2007-08 20. Madhya Pradesh 488609 488609 488609 

(Figures In Mrs) 21. Maharashtra 1276876 1276876 1276876 

51. Name of Statest 2005-06 2006-07 2007-08 22. Manipur 19907 19907 19907 

No. UTs 23. Meghalaya 20401 20401 20401 

2 3 4 5 24. Mizoram 6217 6217 6217 

1. Andaman and Nlcobar 5816 5816 5816 25. Nagaland 13312 13312 13312 
Islands 

26. Orissa 314977 134977 314977 

Z. Andhra Pradesh 517158 517158 517158 
27. Pondicherry 12257 12257 12257 

3. Arunachal Pradesh 9257 9257 9257 
28. Punjab 237192 237192 237192 

4. Assam 258007 258007 258007 
29. Rajasthan 398913 398913 398913 

5. Bihar 647430 647430 647430 
30. Slkklm 5582 5582 5582 

6. Chandlgarh 13067 13067 13067 
31. Tamil Nadu 558929 558929 558929 

7. Chhattisgarh 146938 146938 146938 
32. Tripura 30832 30832 30832 

8. Dadra and Nagar 2782 2782 2782 
33. Uttar Pradesh 1241772 1241772 1241772 

. Haveli 
34. Uttarakhand 89849 89849 89849 

9. Daman and Diu 2118 2118 2118 
35. West Bengal 752103 752103 752103 

10. Delhi 168484 168484 168484 

11. Goa 192124 19212 19212 Total Allocation 9163712 9163712 9163712 

12. Gujarat 743759 743759 743759 """""'·VI 
13. Haryana 145619 145619 145619 Stat8-wtsB SKO upliftmBnt from 2005-06 to 

2007-D8 
14. Himachal Pradesh 50537 50537 50537 

(Figures In Mrs) 
15. Jammu and Kashmir 76044 76044 76044 

51. Name of State'" 2005-06 2006-07 2007-08 
16. Jharkhand 211175 211175 211175 No. UTs 

17 .. Kamataka 461478 461478 461478 2 3 4 5 

18. Kerala 216308 216308 216308 
1. Andaman and· Nicobar 6582* 5971* 5623* 

19. Lakshadweep 795 795 795 laJands 
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2 3 4 5 2 3 4 5 

2. Andhra Pradesh 509495- 524075- 51n12- 25. Nagaland 13298 13599- 13325 

3. Arunachal Pradesh 9102 9141- 9340 26. Orl888 312171 316043* 311581 

4. Assam 257174 257937 262766* 27. Pondicheny 12344- 12253 12247 

5. Bihar 647190 644582 662623- 28. Punjab 235267 236044 235216 

6. Chandigarh 11619 10478 8912 29. Rajasthan 392790 399988* 400254* 

7. Chhattisgarh 145850 145420 145329' 30. Sikklm 5559 5589* 5886 

8. . Dadra and Nagar 2646 2540 2674 31. Tamil Nadu 568456* 569629* 563892* 

Haveli 
32. Tripura 30514 30641 30713 

9. Daman and Diu 1928 2031 2061 33. Uttar Pradesh 1241148 1242373* 1241151 

10. Delhi 157365 160786 164729 34. Uttarakhand 86009 93790* 89339 

11. Goa 19179 19188 19089 35. West Bengal 748342 751894 750418* 

12. Gujarat 744499* 747385* 7438n 
Total Allocation 9114760 9174917 9153923 

13. Haryana 144513 145447 145816 
*Includlng additional allocation made to the StateslUTs. 

14. Himachal Pradesh 47904 48936 47499 PDS SKO upllftmentl al per IPR 

15. Jammu and Kashmir 71315 74536 69757* [English] 

16. Jharkhand 211960" 210416 . 210867 . F.llure to· lift Foodg .. ln8 

17. Karnataka 461576- 463239* 462219* 346. SHRIMATI MANEKA GANDHI: Will the Minister 

of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
18. Kerala 215615 216657* 216327 TION be. plea8ed to Itate : 

19. Laklhadweep 532 858* 532 ., 

(a) whether the Government of DeIhl failed to 11ft 

.20. Madhya Pradesh 484609 488029 484753 Ita quota of foodgralns for distribution under the Public 

Diltrlbutlon System (PDS) during 2007 leading to cut In 

21. Maharashtra 1272009 1280082'" 1271373 allocation for Above Poverty Une (APl) families; 

22. Manlpur 19729 19467 19296 (b) If 80, the details thereof and reasons therefor; 

and 
23. Meghalaya 20265 19678 20505 

(c) the action taken by the Government in this 
24.' Mizoram 6206 6216 . 6220 

regard? 

J 
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THE MINISTER OF STATE IN THE MINISTRY OF 

AG~ICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) 

In view of procurement of rice during 2006-07 and 

2007-08 being lower than the total demand from 

various states, the allocation of rice for APL category 

for 2oo8-C>9 has been made on the basis of its average 

offtake during 2006-07 and 2007-08. APL allocation of 

wheat has been retained at normal allocation for this 

category during 2007-08 (excluding adhoc additional 

allocations). 

Details of allocation and offtake of rice and 

wheat under APL category in respect of Delhi during 

2006-97, 2007-08 and 2008-09 (upto August OS) are as 

under:-

(in thousand tons) 

Year Allotment Offtake 

APL APL 

2006-07 Rice 298.956 95.786 

Wheat 366.720 282.479 

2007-08 Rice 187.164 165.739 

Wheat 389.237 367.783 

2008-09 Rice 45.204 45.286 

(upto August OS) 
Wheat 130.116 133.865 

In order to check inflationary trends during festival 

season 2008, the Govemment has released a quantity of 

50,000 tons of wheat to Delhi under Open Market Sale 

Scheme (OMSS) for September and October 2008 for 

distribution to retail consumers. Another 50,000 tons have 

also been released to Delhi for sale to bulk consumers 

for October-November 2008. 

Unl". .... , Service Obligation Fund 

347. SHRI BASU DEB ACHARIA : Will the Minister 

of COMMUNICATIONS AND INFORMATION TECHNOL-

OGY be pleased to state : 

(a) the total amount of allocation and target fixed 

for Universal Service Obligation Fund (USOF) by the 

Government during the current year; 

(b) the total amount of USO Fund released and 

utilized by the telacom operators during the current 

year; 

(c) whether there has been huge amount of 

unutillzed USO Fund available with the Union Government; 

(d) H so, the details thereof and the reasons 

therefor; and 

(e) the action takenJbelng taken by the Government 

In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTlRADITYA M. SCI NOlA) : (a) The Total amount 

of allocation and target fixed for Universal Service 

Obligation Fund (USOF) during the current Financial Year 

Is As. 2000 Crore. 

(b) The total amount of USO Fund released and 

utilized by the telecom operators during the current year 

till 30th September 2008 Is Rs. 357 Crore. 

(c) to (e). Universal Service Obligation (USC) levy is 

collected. 0 5% of Adjusted Gross Revenue (AGR) of all 

telacorn service providers except the pure value added 

service providers like internet, voice mail, USC Fund is 

allocated through budgetary process with the approval of 

Parliament. A Statement Indicating the funds collected, 

allocated and disbursed frorn USC Fund since Ita Inception 

is enclosed. 
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Year 

2002-03 

2003-04 

2004-05 

2005-06 

2006-07 

2007-08 

Total 

Written AnswelS OCTOBER 20, 2008 to Questions 408 ... "..", Telephone connection. In vii ...... 

usa Fund Position 

AS per DOT USL col/ectlon and 

348. SHRI ARJUN SETHI : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 
disbulSement of USO Fund 

Funds Funds 

Collected as Allocated and 

Universal Disbursed 

Service 
Ley (USL) 

1653.61 300.00 

2143.22 200.00 

3457.73 1314.59 

3533.29 1766.85 

4211.13 1500.00 

5405.46 1290.00 

20404.44 6388.52 

(Ra. In Crore) 

Closing 

Balance at 

the end of 

the Year 

1353.61 

3296.83 

5439.9.7 

7206.41 

9917.54 

14033.00 

(a) the number of villages which have been 

provided with LandlineJWlrelass in Local Loop (WLL) 

telephone connections during the last three years and the 

current year, State-wise; and 

(b) the total number of vlnages In the country yet 
to be provided with telephone connections alongwlth the 

break-up thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITY A M. SCINDIA) : (a) A Statement-I 

Indicating the year-wlselstate-wlse details of VPTs provided 

during the last three years (2005-06 to 2007-08) and 

during the current year 2008-09 (upto 31.08.2008) is 

enclosed. 

(b) As on 31st August, 2008, out if 5,93,601 

inhabited villages in the country as per Census 2001, 

5,30,624 villages have been provided with Village Public 

Telephones (VPTs) facility. Circle-wise details of uncovered 

villages 18 given in the enclosed Statement-II. 

Number of Village Public Telephone (VPTs) provided during last three years and 

current year (upto 31.08.2008) 

SI .. Name of the Circle Total Number No. of VPTs No. of VPTs No. of VPTs No. of VPTs 

No. of VPTs Provided Provided Provided Provided 

awarded as durtng2005-06 during 2006-07 during 2007-08 during 2008-09 

per USO (upto 31.8.2009) 

Tender 

1 2 3 4 5 6 7 

1. Andaman and Nicobar Islands 0 0 0 0 0 
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2 3 4 5 6 7 

2. Andhra Pradesh 1074 407 190 68 10 

3. Assam 8931 3185 5117 352 41 
!'" 

4. Bihar 0 0 0 0 0 

5. Jharkhand 1694 42 668 740 65 

6. Gujarat 4144 2209 1144 691 4 
t 

7. Haryana 0 0 0 0 0 

8. Himachal Pradesh 1002 234 572 64 57 

9. Jammu and Kashmir 1755 239 873 231 63 

10. Kamataka 0 0 0 0 0 

11. Kerala 0 0 0 0 0 

12. Madhya Pradesh 11894 7477 4088 238 12 

13. Chhattlsgarh 5043 1711 1143 471 0 

14 .. Maharashlra 6441 2830 2555 538 24 

15. North East-I 2128 44 147 249 S 

16. North East-II 1550 37 187 511 79 

17. Orissa 4899 0 515 1037 200 

18. Punjab 0 0 0 0 0 

19. Rajasthan 12386 5913 3996 1283 312 

20. Tamil Nadu 0 0 0 0 0 

21. Uttar Pradesh (E) 0 0 0 0 0 

22. Uttar Pradesh (W) 0 0 0 0 0 

23. Uttaranchal 3881 359 1087 715 54 

24. West Bengal 0 0 0 0 0 

Total 66822 24687 22282 7188 924 
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sr.""'nt-ll 

Numbsr of Villages yet to bs provided with 
telephone connections (As on 31.08.2008) 

SI. Name of the Circle Total Number 

No. of VPTs 
awarded 88 

per USO Tender 

2 3 

1. . Andaman and Nicobar 501 
Islands 

2. Andhra Pradesh 26613 

3. Assam 25124 

4. Bihar 39032 

5. Jharkhand 29354 

6. Gujarat 18159 

7. Haryana 6764 

8. Himachal Pradesh 17495 

9. Jammu and Kashmir 6417 

10. Kamataka 27481 

11. Kerala 1372 

12. Madhya Pradesh 52117 

13. Chhattisgarh 19744 

14. Maharashtra 41442 

15. North East-I 7347 

16. North East·1I 7456 

17. Orissa 47529 

18. Punjab 12301 

No. of VPTs 

Provided 
during 

2005-06 

4 

321 

5940 

2304 

2412 

2757 

395 

1493 

712 

1056 

o 

2328 

2559 

6184 

3194 

3583 

8526 

301 

2 3 4 

19. Rajasthan 39753 5465 

20. Tamil Nadu 15492 682 

21. Uttar Pradesh (E) 76993 8536 

22. Uttar Pradesh (W) 20949 1481 

23. Uttaranchal 15761 3182 

24. West Bengal 38405 7102 

Total 593801 

• OUt of these, 8,713 VPTs have been provided by Private 

Basic Service Operators. 

... rUt .hare of IITNL .nd 88NL 

349. SHRI P. RAJENDRAN : Will the Mini.ter of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) the market share of Mahanagar Telephone 

Nigam Umited (MTNL) and Sharet Sanchar Nigam Umited 

(BSNL) in landllne and mobile telephone connections In 

the cOuntry; 

(b) whether the market share of the said telecom 

companies have been increased from the previous 

year; 

(c) If not, the reasons therefor; and 

(d) the remedial measures takenlbeing taken by the 

Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTlfWllTYA M. SCI NOlA) : (8) Sir, the market 

ahare of MT'NL and BSNL In landline and mobile 

connections 88 on 31.06.2008 Is given beIow:-
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Name of PSU Landllne Telephone Mobile Telephone 

BSNL 78.82% 14.14% 

MTNL 9.32% 1.28% 

Total 88.14% 15.42% 

(b) and (c) The market share of MTNL and BSNL has 

decreased due to the following reasons:-

(I) In case of MTNL there was capacity constraints 

in Its GSM mobile network due to non-

commissioning of 750K lines each In Deihl and 

Mumbai by the vendors. Similarly, during the 

past two years, sufficient capacity in GSM 

mobile equipment was sub-judice and there was 

delay In supply of equlpments. 

(iI) Surrendering of excess landllne phones and 

preference for mobile phones. 

(iii) Customers preference for mobile and landllne 

phones from different service providers. 

(d) The remedial measures takenlbelng taken by 

MTNL and BSNL are given below:-

(i) Order for 30 million lines of GSM Mobile 
equipment has been placed by BSNL which will 

meet the expansion requirement of GSM Mobile 

connections during 2008-09. 

(iI) In, addition, BSNL has Invited tender for 

additional 93 million GSM mobile lines to meet 

the requirement during next three years. 

(iii) The GSM network of MTNL Delhi has been 
expanded by 750 ~ lines In March 2008 with 
enhanced capacity of the core networt 500 K 

GSM capacity In Mumbal are atso added 

shortly. 

(Iv) BSNL and MTNL are taking lot of rneaa&n8 to 

to Questions 414 

improve its market share by way if expansion 

of network, Improvement In services, Customer 

Care, provision of Value Added Services, 

revision of tariffs, Introduction of Broadband and 

IPTV etc. The details are given below:-

Improving the legacy PSTN Network by 

change of cables, drop wire etc. as 

required. 

All exchanges have been made Digital to 
Improve service quality. 

Rehabilltatlo~ of outdoor network Is being 

done on continuous basis to reduce fault 

rate. 

New RSUIIDLCs are being provided to 

reduce faults. 

MTNLlBSNL are also IntrodUCing 3G 

service In their network. 

Additional BTS are planned to be Installed 

to Improve coverage. 

MTNL plans to commlMlon Convergent 

billing and CRM In current year. Thta 
system provides one bill for all 18rv1ce1 to 

a subacrtber. The system wHI alao address 

customer request of services, farm, com-
plaint resolution etc. 

MTNL and BSNl are providing a lot of 

Value Added Serv1c88 for both PSTN and 

Mobile subscribers Uke news, songs, 
astrology, e-tlcketlng. 8MS. Intemet. Broad-

band, IPTV etc. In line with the emerging 

trends. 

New tartfta plana both In landllne and 

cellular based PCOa are launched to retain 

PCO hoIderI and attract new PeO 

franchlMee. 
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{Translationl 

MTNL and BSNL are taking care of its 

customers by opening Sanchar Haat, 

customer service centre, appointment of 

Dealers and Agent and special care of 

Corporate Customers. 

The tariff for various products and 

services 80 as to make them customer 

friendly and to suit various segments of the 

society. 

MTNL has launched VOIP Services to 

provide ISO calls at lower tariffs. Nearly 

2000 VOIP connections are working each 

in Delhi and Mumbal in MTNL as on 

31.08.2008 

350. SHRI TUKARAM GANPAT RAO RENGE PATIL: 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the schemes for providing food-

grains to the Below Poverty Une (BPL) persons at cheaper 

rates hove failed to achieve their objectives due to 

the rampant corruption among Cet'ltral and State 

Govemment Officials Involved In the Implementation of 

these schemes; 

(b) H 80, the details thereof and the reaction of the 

Govemment thereto; 

(c) wflether the Govemment has formulated! 

proposes to formulate any other scheme to provide 

assistance to the poor people directly In place of these 

schemes; and 

(d) If so, the details thereof; 

',iE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

No, Sir. Targeted Public Distribution System (TPDS) has 
evolved as a management system for distribution of 

foodgralns at affordable prtces to poor sections of the 

society. Objective of the TPDS Is to supply foodgrains at 

highly subsidized prices to targeted poor sections of the 

society. 

The off-take of foodgralns under BPL and MY 

categories over last 9 years has increased from 60.39% 

In 2000-01 to 91.06% in 2008-09 (upto July 2008). This 

shows that TPDS has been of great support to the BPU 

AAY families and, therefore, It would not be correct to Infer 

that the scheme has failed In achieving Its objectives. 

TPDS is operated under the joint responsibility of 

the Govemment of India and StatelUT Governments. 

The Govemment of India carries out procurement of 

foodgralns for the TPOS, their storage, transportation 

and allocation to the StatelUT Governments. The 

responsibility for allocation of foodgralns within a StatelUT, 

identification of eligible families and issuance of ration 

cards to them, and supervision of distribution of allocated 

foodgrains to eligible families through a vast network of 4.96 

lakh fair price shops rest with the reapectlve StatelUT 

Govemments. 

Govemment has been continually taking steps to 

strengthen the TPDS by improving Its efficiency. 

Govemment got the T~S evaluated by PEO (Planning 

Commission) and ORG MARG some time back. Certain 

shortcomings were pointed out In their evaluation reports 

received In 2005. In view of these reports and with a view 

to strengthen the TPDS and to curb leakages and diversion 

of foodgralns meant for TPDS, the Central Govemment, in 

consultation with State and UT Govemments, evolved a 9-

point Action Plan In 2006. This includes measures such 

88 review of BPL and AA Y lists for exclusion of ineligible 

famlltel and Inclusion of eligible families, ensuring leakage-

free distribution by taking penal action against those found 

indulging In malpractices, Involvement of Panch.yatl Raj 



417 Written AnswefS ASVINA 28, 1930 (Saka) to auestions 418 

Institution in functioning of Fair Price Shops (FPS), display 

of BPL and AA Y lists at FPS, door step delivery of PDS 

commodities to FPS, etc. The Action Plan Is under 

Implementation In States and UTs since July 2006 and Is 

being cfosely monitored by FPS level Vigilance Committees. 

As a result of this exercise, so far 14 StateslUTs have 

reported deletion of 99.36 lakh boguslinellgible cards since 

July, 2006 against 23.69 crore ration cards Issued by the 
StateslUTs as no 30.09.2008. 

The Govemment has taken various other measures to 

improve functioning of the TPDS. A Revised CiUzens' 

Charter has been issued and is being Implemented since 

July. 2007. Monthly certification of delivery of allocated 

foodgrains to FPS and their distribution to ration card 

holders has been introduced from April, 2008. Training 

programmes for TPDS functionaries and awareness 

campaign for TPDS beneficiaries are being taken up. 

Computerization of TPDS operations has been initiated. 

Use of new technologies such as Global Positioning 
System to monitor movement of foodgralns under TPDS 

has been undertaken on a pilot basis. Policy guidelines 

have also been Issued on distribution of wheat flour under 

the TPDS. so that the poor families are benefited. For 

increasing awareness on TPDS, pUblicity-cum-awareness 

campaign is also being taken up. 

As the TPDS Is operated through a vast network of 

4.96 lakh FPS in the country and monitoring of functioning 

of FPS is In the domain of State and UT Govemments, 

complaints on malpractices In working of the TPDS brought 

to the notice of the Central Govemment are sent to the 

concemed StatesIUT Govemment for taking remedial 

action. The Govemment has given Instructions to all Statal 

UT Govemments to take action as per law against persons 

found in possession of bogus or fake ration carda and the 

Govemment staff found responsible for issuing ration cards 

to ineligible persons. 

(c) and (d) Presently, a pilot scheme' on smart card 

based delivery of foodgralns to beneficiarieS under TPDS 

and another pilot scheme on direct cash transfer of food 

subsidy to BPL families are being formulated. The first 

scheme Is proposed to be piloted in Haryana and 

Chandlgarh and the second scheme In Uttar Pradesh, Deihl 

and Haryana. 

Exodu8 of SclentJa from DADO 

351. SHRI VIJAY KUMAR MALHOTRA ; 

SHRI HEMANT KHANDELWAL : 

Will the Minister of DEFENCE be pleased to state: 

(a) whether Defence Research and Development 

Organization (DRDO), engaged in developing state-of-the-

art weaponry for the armed forces, is facing exodus of 

scientists over a period of time; 

(b) If so, the details thereof alongwith the number 

of scientists who resigned from DRDO during the last three 

years; and 

(c) the steps takenlbelng taken by the Govemment 

to stop the exodus? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) The Defence Research and Development Organisa-

tion (DRDO) is facing problem of attrition of young 

scientists. 

(b) During the last three years (2005-2007), 785 

scientists have resigned from DRDO. 

(c) Sixth Central Pay Commission has recom-

mended a number of Incentives for scientists, which have 

been accepted and Implemented by the Govemment. 

DRDO has made efforts to arrest the attrition through 

career enhancement by pllOvlding study leave for acquiring 

higher qualtflcatlons viz., Ph 0, M Tech, etc., sponsoring 

scientists for attending conferences/seminara/symposia! 

short and long term training courses In frontier areas of 

research within the country and abroad, monitoring of 

young scientists, creating bfJIter working environment and 

social life In living campU888, etc. 
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[Eng/ish] 

352. SHRI PAABHUNATH SINGH: 

SHRI K.S. RAO : 

SHRI VIJOY KRISHNA : 

Will the Minister of AGRICULTURE be pleased to 

state: 

. (a) the details of post harvest wastage of food 

crops, fruita and vegetables recorded during the last three 

years; 

(b) whether the Government has conducted any 

study to know the reasons for such wastage; and 

i (c) if so, the steps being taken by the Government 

to check the wastage? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIAS, FOOD AND PUBLIC 

DISTRIBUTION (SHAI KANTILAL BHUAIA) : (a) No specific 

study regarding wastage of food crops, fruita and 

vegetables has been conducted by Department of 

Agriculture and Cooperation during the last three years. 

(b) The reasons for post-harvest losses as per the 

Millennium Study, State of the Indian farmers, conducted 

by the Ministry of Agriculture in the year 2004, are due 

to lack of post-harvest technology and non-existence of· 

integrated transport, storage and marketing facilities etc. 

(c) In order to protect the 10888S of foodgralns and 

fruits and vegetables at different stages of marketing, the 

Government of India has initiated action on agricultural 

marketing reforms by bringing amendments in the 

Agricultural Produce Marketing (Development and Regula-

tion~ Act (APMC Act) on the lines of Model Act circulated 

to all States during 2003. The emphasl. has been given 

to reduce the marketing channel by bringing direct 

marketing, contract farming and to Improve the marketing 

infrastructure by Involving private sector In development of 

Infrastructure and setting up of marbts with modern 

physical Infrastructural facilities. The Ministry has also 

implemented capital Investment subsidy scheme of 

Development/Strengthening of Agricultural Marketing Infra-

structure, Grading and Standardization, Aural Godown 

Scheme respectively for development of marketing Infra-

structure providing, storage facilities for farmers and other 

market participants respectively. The market Information II 

important for taking appropriate marketing decisions by the 

farmers. The Ministry has also launched a Central Sector 

Scheme of Marketing Aesearch and Information Network 

(AGMAAKNET) since March, 2000 for dissemination of 

market information to farmers. 

For horticulture crops, the Government has launched 

two Centrally Sponsored Schemes 'The Technology Mission 

for Integrated Development of Horticulture in North Eastem 

States and Sikklm' has been launched during the year 

2001-02 which was also extended to the Himalayan States 

of Jammu and Kas.hmir, Himachal Pradesh and UttBrakhand 

during 2003-04. 'The National Horticulture Mission' hal 

been launched during 2005-06 for the remaining States. 

Both the schemes provide asSistance for creating post-

harvest Infrastructure, Including cold storage facilities as 

back-ended subsidy 0 33.33% of the project cost with a 

ceiling of As. 60.00 lakh per unit for hilly and tribal areas 

and 0 25% of the project cost not exceeding AI. SO.oo 

lakh per unit for other State.. During 2006-07, a new 

Component has been Introduced under the National 

Horticulture Mission to facilitate setting up of Modern 

Terminal Markets In the country, which will have state-of-
--the-art cold chain and other Infrastructure and will help In 

establishing an efficient supply chain right from the farm 

gate to the consumer/processor/exporter. 

The National Horticulture Board (NHB) Is also 

Implementing programmes aided at reducing the lossel of 

horticulture produce through the schemes 'Capital tnvelt-

ment Sublldy for ConltructlonlExpanslon/Modernlzation of 

cold storage/storages for Horticulture Produce' having the 
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eame norms and 'Development of Commercial Horticulture 

though Production and Post-Harvest Management' provid-

ing back ended subsldyO 20% of the total project cost 

with a maximum limit of Rs. 30.00 lakhs for North-Eastern! 

HlllylTribal Areas States and Rs. 25.00 laltha for other 

States. The above measures initiated by the Governmant 

of India will facilitate reduction in post harvest 10888S of 

agricultural produce. 

SettIng up of RMource Centre for 
Cyber Foren81ca 

353. SHRI SUGRIB SINGH : 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of COMMUNICATIONS AND INFOR-

MA TION TECHNOLOGY be pleased to state : 

(a) whether the Government proposes to strengthen 

the provisions against cyber crlma in the country; 

(b) If. so, the details In this regard; 

(c) whether the Government has set up a Rnource 

Centre for Cyber Forensics (RCCF) In the country; 

(d) If so, the details thereof; and 

(e) the extent to which RCCF has been able to 

help the law enforcement agencies for cyber crime in the 

country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIAADITYA M. SCINOIA) : (a) and (b) Yes, Sir. 

The Information Technology Act, 2000 together with the 

Indian Penal Code, 1860 provides legal framework for 

countering cyber crime •. 

To strengthen the provisions against cyber crime in the 

country, the Government has ,Introduced the Information 

Technology (Amendment) Bill, 2006 in the Parliament, 

which Inter alia provides for new forms of cyber crimes 

like' publishing of material containing sexually explicit act 

in electronic form, video voyeurism, breach of confidentiality 

and leakage of data by service providers, e-commerce 

frauds through Impersonation commonly known 88 phlshlng, 

identity theft and offensive measages through communica-

tion service. 

(c) to (e) A Resource Centre for Cyber Forensics 

(RCCF) has been set up at CDAC, Thiruvananthapuram 

with the objective to develop Cyber Forensics Tool Kit, 

carry out Rand 0 In Cyber Forensic8 to meet the 

requirement of the Law Enforcement Agencies and provide 

technical services including training to Law Enforcement 

Agencies. The Centre has developed several tools for 

Cyber Forensics, which Include Disk Forensics, Network 

Forensics and Device Forensics. Cyber Forensics Toolkit 

named Cyber Check Suite has been developed indig-

enously by the Centre and released to Law Enforcement 

Agencies. 

Large number of copies of the tool Kit have been 

distributed to various Law Enforcemant Agencies In the 

country Including Cyber Crime Investigation Cells set up 

In States, Forensic Labs., Security Agencies, CBI, Army 

Cyber Security Establishment and National Pol~ Acad· 

emy. 

The Centre has conducted more than 20 basic and 

advanced level training programmes on Cyber Forensics 

to Law Enforcement Agencies. 

The Centre has been actively Involved In providing 

support to Law Enforcement Agencies In the analysis of 

Cyber Crime cases. Over 200 cases have been submitted. 

Production of Pul ... 

354. SHRIMA TI JAY APAADA : Will the Minister of , 

AGRICULTURE be pleased to state : 

(a) whether the Indigenous production of pulses has 

fallen In the past few years; 

(b) If SO, the factors responsible for faU in production 

of pulses In the country; and 



423 Written AnswetS OCTOBER 20, 2008 424 

(c) the steps taken by the Govemment to 

encourage production of pulses in the country and avoid 
their Imports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) No, Sir. 
The indigenous production of pulses was 13.39 million 
tones during 2005-06 which rose to 14.20 million tones 
during 2006-07 and further to 15.11 million tones during 
2007-08 (4th Advance Estimates). 

(b) Does not arise. 

(c) To Increase the production of pulses, a centrally 
sponsored "Integrated Scheme on Ollseeds, Pulses, 
Ollp'alm and Maize" (ISOPOM) Is under Implementation with 

effect from 01.04.2004 in 14 major pulses growing States 

in the country. Under the scheme, financial assistance is 
provided for purchase of breeder seeds, production of 
foundation seed, distribution of seed minikits, infrastructure 
development, block demonstrations on improved technol-
ogy, integrated pest management, weedicides, distribution 
of sprinkler sets and farmers' training for increasing 
production and productivity of pulses. 

(b) whether the Govemment proposes to promote 
agriculture In these regions during the Eleventh Five Year 
Plan; 

(c) If so, the details of the central schemes 
formulated In this regard; and 

(d) the funds earmarked to promote farming In 
these regions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) A 
statement showing state wise districts coming under arid 
and 88ml arid regions based on the studies conducted by 
Intemational Crop Research Institute for the Semi-Arid 
Tropics as per the parameters identified by Indian Council 
of Agricultural Research is enclosed. 

(b) to (d) The Govemment has established a National 
Rainfed Area Authority (NRAA) for sustained and holistic 
development of rainfed areas which Include arid and semi-

arid regions. The Authority is an expert body to provide 
the much needed knowledge inputs regarding systematic 
upgradation and management of country's dryland and 

rainted agriculture. In the Eleventh Five Year Plan the 
Further, National Food Security Mission (NFSM) has .. Govemment is implementing various programs/schemes for 

been launched in the country from Rabi 2007-08 which, development of agriculture In the country under which funds 
inter-alia, aims to increase the production of pulses by 2 
million tones by the end of the 11th Plan, i.e. by 2011-
12 through productivity. enhancement and bringing an 
additional area of 4.47 million hectares under pulses 
cultivation through intercropplng and utilization of rice 
follows. 

Promotion of Agrlcunure In ~d and 
Semi ArId Region. 

355. SHRI JUAL ORAM : Will the Mlnieter of 

AGRICULTURE be pleased to state : 

(a) the details of arid and semi arid diatrictlln the 
country, State-wise; 

are provided for arid and semi-arid areas allO. The names 
of the major schemes are:-

(I) Watershed Programmes:-

National Watershed Development Project 
for Ralnfed Areas (NWDPRA) 

Soli Conservation for Enhancing Productiv-
ity of Degraded Lands in the Catchments 
of River Valley Project and Flood Prone 

River (RVP and FPR) 

Watershed Development Projects in Shift-

ing Cultivation Areas (WDPSCA) 
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Drought Prone Area Programme (DPAP) 
2 3 4 

Integrated Wasteland Development 

Programme (IWOP) 
13. Kamataka Bagalkot Arid 

Desert Development Programme (DDP) 
14. Bellary Arid 

15. Bljapur Arid 
(Ii) National Food SeCurity Mission (NFSM) 

16. KoppaJ Arid 
(ill) Rastrlya Krlshi Vlkas Vojana (RKVY) 

17. Punjab Bathinda Arid 
(iv) National Horticulture Mission (NHM) 

18. Farldkot Arid sr..",.", 
19. Firozpur Arid 

State-wise districts coming under arid and 

semi arid regions 20. Mansa Arid 

SI. State DIstrict Arid/SemI- 21. Mukatsar Arid 

No. ArId 
22. Rajasthan Barmer Arid 

2 3 4 
23. Blkaner Arid 

1. Andhra Pradesh Anantapur Arid ; 
24. Churu Arid 

2. Gujarat Banaskantha Arid 25. Ganganagar Arid 

3. Jamnagar Arid 26. Jalsalmer Arid 

4. Kutch Arid 27. Jalore Arid 

5. Porbandar Arid 28 Jodhpur Arid 

6. Rajkot Arid 29. Jhunjhunun Arid 

7. Surendranagar Arid 30. Nagaur Arid 

8. . Haryana Bhlwani Arid 31. Pall Arid 

9. Fatehabad Arid 32. Sikar Arid 

10. Hissar ArId 33. Sirohl ArId 

11. Mahendragarh Arid 34. Andhra Pradesh Adilabad Semi-Arid 

12. Sirsa Arid 35. Chlttoor Semi-Arid 
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2 3 4 2 3 4 

36. Guntur Semi-Arid 59. South West DeIhl SemI-Arid 

37. Hyderabad Semi-Arid 60. We.t Deihl Semi-Arid 

38. Kadapa Semi-Arid 81. Gujarat Ahmedabad Semi-Arid 

39. Karlmnagar Semi-Arid 82. Annell Semi-Arid 

40. Khammam Semi-Arid 83. Anand SemI-ArId 

41. Krishna Semi·Arid 64. Bharuch Semi-Arid 

42. Kumool Semi-Arid 65. Bhavnagar Semi-Arid 

43. Mahbubnagar SemI-Arid 88. Dahod Semi-Arid 

44. Medak Semi-Arid 87. Gandhlnagar Semi-Arid 

45. Nalgonda SemI-Arid 88. Junagadh Semi-Arid 

48. Neflore Semi-ArId 89. Kheda Semi-ArId 

47. Nlzamabad Semi-Arid 70. Mehsana Semi-ArId 

48. Prakaaam SemI-Arid 71. Narmada SemI-ArId 

49. Ranga Reddy Semi-Arid 72. Navaari Semi-Arid 

SO. Warangal Semi-Arid 73. Panchrnahal Semi-Arid 

51. We .. Godavari Semi-Arid 74. Paten Semi-ArId 

52. DeIhl Central Semi-A,1d 75. Sabarkantha Semi-ArId 

53. East Delhi Semi-Arid 78. Sural Semi-Arid 

54. New Delhi Semi-Arid 77. Tap! Semi-Arid 

55. North Delhi Semi-ArId 78. Vadodara Semi-ArId 

58.' North East Delhi Semi-Arid 79. Haryana Fartdabad Semi-Arid 

57. North West DeIhl Semi-Arid SO. Gurgaon Semi-Arid 

58. South Deihl Semi-Arid 81. Jhajjar Semi-ArId 
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2 3 4 1 2 3 4 

82. Jind Semi-Arid 105. Ralchur Semi-Arid 

83. Kalthal Semi-Arid 106. Ramanagara Semi-ArId 

84. Kamal Semi-Arid 107. Tumkur Semi-Arid 

85. Mewat Semi-Arid 108. Madhya Pradesh Sarwanl Seml-Arid 

86. Palwal Semi-Arid 109 .. Bhlnd Semi-Arid 

87. Panlpat Semi-Arid 110 .. Oatia Semi-ArId 

88. Rewari Semi-Arid 111. Dew .. Semi-ArId 

89. Rohtak Semi-Arid 112. Ohar Semi-ArId 

90. Sonepat Semi-Arid 113. Gwallor Semi-ArId 

91. Kamataka Bangalore Rural SemI-Arid 114. Jhabua Semi-Arid 

92. Bangalore Urban Semi-Arid 115. Khandwa SemI-ArId\ 

(East Nlmar) 

93. Chamarajnagar Semi-Arid 
116. Khargone Semi-Arid 

94. Chlkballapur Semi-Arid (East Nlmar) 

95. Chltradurga Semi-Arid 117. Mandaaur Semi-Arid 

96. Davanagere Semi-Arid 118. Morena Semi-Arid 

97. Dharwad Semi-Arid 119. Neemuch Semi-Arid 

98. Gadag Semi-Arid 120. Ratlam Semi-Arid 

99. Gulbarga Semi-Arid 121. Shajapur Semi-Arid 

100. HallSn Semi-Arid 122. Sheopur Semi-Arid 

101. Haven Semi-Arid 123. Shlvpurl Semi-Arid 

102. Kolar Semi-Arid 124. UDain Semi-ArId 

103. Manclya Semi-Arid 125. Maharashtra Ahmednagar SemI-ArId 

104. Mysore Semi-Arid 126. AkoIa Semi-Arid 
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127. Amrawati Seml·Arid 150. Punjab Amrltear SemI·Arid 

128. Aurangabad Seml·Arid 151. Jalandhar Semi·ArId 

129. Beed Semi-Arid 152. Ludhlana Serni·Arld 

130. Buldhana Semi-Arid 153. Moga Seml·ArId 

131 .. Dhule SemI-Arid 154. PaHala SemI-Arid 

132. Hingoli Seml·Arid 155. SangNr Semi-Arid 

133. Jalgaon Semi·Arld 156. Rajasthan Aimer Seml·Arid 

134. Jalna Seml·Arid 167. Alwar SemI-Arid 

135. Kolhapur Semi·ArId 158. Banswara Semi·ArId 

138. Latur Seml·Arid 159. Beran Semi·ArId 

137. Mumbai City SemI-Arid 160. Sharatpur Seml·ArId 

138. Mumbal suburban Semi·Arld 161. Shllwara Seml·ArId 

139. Nandad Semi·Arid 162. Sundi Semi·Arid 

140. Nandurbar SemI-ArId 163. Chlttorgarh Seml-Arid 

141. Naahlk Semi·Arld 164. Dsuea Semi-Arid 

142. Oamanabad Seml.ArId 165. Dholpur Semi-ArId 

143. Parbhani Seml·ArId 166. Dungapur SemI·ArId 

144. Pune SemI-ArId 167. Hanumangarh SemI-ArId 

145. SengI! Seml·ArId 168. Jalpur Semi·Arid 

146. Satara Semi·Arid 169. Jhalawar SemI·ArId 

147. SoIapur Semi-ArId 170. Karauli SemI·ArId 

148. WuhIm Seml-Arid 171. Kola SemI·ArId 

149. Vavatmal Seml-Artd 172. Pratapgarh Semi·ArId 
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173. Rajsamand Semi-Arid 196. Thenl Semi-Arid 

174. Sawal Madhopur Semi-Arid 197. Thiruvallur Semi-ArId 

175. Tonk Semi-Arid 198. Thlruvarur Semi-ArId 

176. Udaipur SemI-ArId 119. Thoothukudi SemI-ArId 

1n. Tamil Nadu Ariyalur Semi-ArId 200. TlruchlreppalU SemI-Arid 

178. Chennal Semi-ArId 201. TlruneIveIl Semi-ArId 

179. CoImbatore Semi-ArId 202. Tlrupur SemI·ArId 

180. Cuddalore SemI·And 203. Tlruvannarnalal SemI·ArId 

181. Dharmapurl SemI-Arid 204. V.11ont Semi-ArId 

182. Dtndlgul SemI-ArId 205. Viliupuram SemI-ArId 

183. Erode Semi-ArId 206. Vlrudhunegar Semi-ArId 

184. Kanchlpuram Semi-Arid 207. Uttar Pradesh Agra SemI-ArId 

185. Kanyakumarl Semi-ArId 208. Allgam SemI-Arid 

186. Karur SemI-ArId 209. Allahabad SemI·ArId 

187 .. Madural SemI-Arid 210. Auralya Semi·Arid 

188. Nagapattinam SemI-ArId 211. Badaun SemI·Arid 

189. Namakkal Semi-ArId 212. BagpaI Semi-ArId 

190. Perambalur Seml-Arid 213. Banda Semi-Artd 

191. PudukkotIaI Semt-Arid 214. Bul8ndlhahr Seml-Artd 

192. Ramanathapuram 8emI-Arid 215. ChItrakoot 8ernI-Artd 

183. SaJem Seml-Arid 216. Etah Seml-Arid 

194. SlYaganga SemI-ArId 217. Etawah Seml-Artd 

195. T...". Seml-Arid 218. F8Iehpur SemI-ArId 
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2 3 4 Reduction In STD Cllil ,.... 

219'. 
356. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

Flrozabad Semi-Arid 
the Minister of COMMUNICATIONS AND INFORMATION 

220. Ghaziabad Semi-Arid TECHNOLOGY be pleased to state : 

221. Hamlrpur Semi-Arid (a) whether the STD call rates of MTNL and BSNL 

to the Arab Countries is much higher as compared to the 
222. Hardol Semi-Arid rates for western Countries; 

223. Jalaun Semi-Arid (b) if so. the details thereof and the reaeona 

therefor; 
224. Jaunpur Semi-Arid 

225. 
(c) whether there Is any proposal to reduce the STD 

Jhansi Semi-Arid 
rates for Arab Countries to bring it In parity with ()ther 

226. KannauJ Semi-Arid Countries; and 

221. Kanpur Dehat Semi-Arid (d) if so. the details thereof? 

228. Kanpur Nagar Semi-ArId THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
229. Kaushambi Semi-Arid (SHRI JYOTIRADITYA M. SCI NOlA) : (a) Sir. the ISO 

(International Subscriber Dialing) rates of MTNL and BSNL 
230. Lalltpur Semi-Arid to Arab countries is higher as compared to some Western 

231. Mahamaya Nagar Semi-ArId countries namely USA. Canada and U.K. However. for other 

western countries in Europe (other than U.K. for BSNL and 

232. Mahoba Semi-ArId U.K.-fixed for MTNL). the ISO rates of MTNL and BSNL 

are same· as for Arab countries. 
233. Malnpurl Semi-Arid 

(b) The details of ISO call rates are given In the 
234. Mathura Semi-Arld enclosed Statement. 

235. Meerut Semi-ArId Higher calling rates for Arab countries Is on account 

238. Muzaflarnagar SemI·Arid 
of the higher termination 7 carriage charges payable for 

carrying the International call to these countries. While 

237. Pratapgarh SemI·ArId termination and carriage charges vary from As. 0.33 to 

As. 1.70 per minute for USA. Canada and U.K., for 
238. Rae Barell Semi-ArId Arab countries the same Is As. 1.79 to Rs. 7.00 per minute. 

239. Sant Ravidas Nagar Semi-Arid (c) At present, there Is no proposal In BSNL and 

MTNL to reduce the ISO call rates from India to Arab 
240. Shahjahanpur SemJ.ArId 

Countries. 

241. Unnao Seml-Arid 
(d) Does not arl.. in view of (c) above. 
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lID Cell ,.... for BSNL 

Country Category 

USA, Canada, UK, Sri Lanka 

Europe, (other than UK), Singapore, Thailand, Malayala, 

Indonelia and Hong Kong, Kuwait, Bahrain, UAE Oman, 

Qatar 

Rest of world 

liD Cell ...... for MTNL 

Country Category 

USA, UK (fixed), Canada and all countrlea with 001 acceaa, 
Singapore, Malayala, Hongkong, Indonesia, Thailand 

UK (Mobile, Europe, Africa, Gulf, SAARC, China, Japan, 

South Korea, Australia, Chrtetmas Island and New Zealand 

Reet of world 

Pulse in Second 

10 

7.5 

6 

Pulse In Second 

9.5 

6.5 

3.3 

RI. Per Minute· 

6.00 

8.00 

10.00 

RI. Per Minute· 

8.30 

9.20 

18.20 

·Based on unit call rate of Rs. 1.00, for other unit calls rat.s, the amount will be charged accordingly. 

TransMtion] 

357. SHRI JIVABHAI A. PATEL: Will the Mlntatry of 
DEFENCE be pleased to state: 

(a) whether the incidents of theft of weapons are 

takIhg place frequently in the armourlealordnanoe depots 

In the country; 

(b) If 10, the detailS thereof during the lui 

three y.ara alongwlth the value of weapons, Incident· 
wile; 

(0) whether the stolen weapons are reported to be 

IOId to the anti-social elements; and 

(d) If 10, the details thereof and the atepa taken by 

the Government to check such Incidents? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) ; 
(a) to (d) No Inc6dentI of theft of W8IponI In the 

armourteslordnance dIpota In the country have bHn 
reported. 

358. SHRI AAMOAS ATHAWALE : WIH the Min"'r 

of AGRICULTURE be pIeaIed to ..... : 

(a) whether the Government conducta livestock 
C8naU8 on regular buia; 

(b) If 80, the year In which the Iiv8etock CInIUI WU 

tut conducted; 
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(c) the number of cattle especially milch and cro .. 

breed recorded in the country, State-wise; 

(d) the steps taken/proposed to be taken by the 

Govemment to increase the number of livestock and also 

to improve their breed; and 

(e) the time by which the next census Is likely to 

be conducted? 

THE MfNISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN) : (a) Yes, Sir. 

(b) The last census I.e. 17th Uvestoc:k Census was 

conducted with reference date 15th October, 2003. At 

present, 18th Uvestock Census is being conducted with 

reference date 15th October, 2007. 

(c) A Statement showing State-wise Number of 

Crossbred and Milch Cattle based on 17th Uvestoc:k 

census is enclosed. 

(d) The Department of Animal Husbandry is 

providing funds to the State Govemments under the 

National project for Cattle and Buffalo Breeding (NPCBB) 

for the breeding of cattle and buffaloes and upgradaUon 

of local non-deacrlpt cattle. There is a provision for 

conservation of indigenous breeds under this scheme. 

The Department has .. van Central Cattle Breeding 

Farms (CCBF) located in six States to produce quality bulls 

for supplying to thfl Statelbreeding agencies for Induction 

in their breeding programmes. The CCBFs are maintaining 

Holstein Friesian (HF), Jersey, Tharparkar, Red Slndhl, HF 

x Tharparkar, Jersey x Red Sindhi crossbred cattle, Surtl 

and Murrah buffalo breeds. 

The Department has four units under Central Herd 

Registration Schemes (CHRS), which are registering the 

high yielding animals of different breeds In their breeding 

tracts. These registered animals and their offapring are 

monitored for their breeding performance. The following 

breeds are registered by CHRS namely Gir, Ongole, 

Tharparkar, Rati, Kangeyam and Haryana breeds of 

cattle and Murrah, Surtl, Jafrabadl and Mehsanl breeds of 

buffaloes. 

The Central Frozen Semen Production and Training 

Institute (CFSP&TI) located at Hessarghata, Bangalore Is 

maintaining elite bulls for frozen semen production and 

distribution to various breeding agencies In the country. 

About 10 to 13 lakh doses of frozen semen are supplied 

to various breeding agencies every year. 

(e) The next census i.e. 19th livestock census Is 

IIk~ly to be conducted with reference dated 15th October, 

2012. 

SI. StatelUT 

No. 

1 2 

StlIfement 

Total 

cattle 

3 

1. Andhra Pradesh 9300 

2. Arunachal Pradesh 458 

3. Assam 8440 

4. Bihar 10729 

5. Goa 76 

6. Gujarat 7424 

7. Haryana 1540 

8. Himachal Pradesh 2236 

9. Jammu and Kashmir 3084 

10. Kamataka 9539 

(in thousands) 

Croaabred Milch 

cattfe cattle 

4 5 

1107 2409 

13 116 

440 2195 

1274 3408 

12 23 

639 2437 

573 572 

6n 812 

1320 1141 

1602 3404 
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2 3 4 5 2 3 4 5 

11. Kerala 2122 1735 943 33. Chhattlagarh 8882 253 2379 

12. Madhya Pradesh 18913 317 5840 34. Uttaranchal 2188 228 894 

13. Maharashtra 16303 2776 4921 35. Jharkhand 7659 145 1899 

14. Manlpur 418 69 101 All India 185182 24686 58087 

15. Meghalaya 767 23 229 
{English} 

16. Mlzoram 36 9 11 
Delay In Acquleltlon of P .. lcon AWACS 

17. Nagaland 451 243 137 
359. SHRI ADHALRAO PATIL SHIVAJIRAO : 

18. Oris88 13903 1063 3621 SHRI RAVI PRAKASH VERMA : 

19. Punjab 2039 1531 864 Will the Minister of DEFENCE be pleased to state : 

20. Rajasthan 10854 464 4483 (a) whether the delivery of much awaHed three 

Israeli Phalcon Alrbome Wamlng and Control System 
21. Sikklm 159 80 60 (AWACS) has been delayed once again; and 

22. Tamil Nadu 9141 5140 3694 (b) If so, the details thereof alongwith the reasons 

23. Tripura 759 57 240 thereof? 

24. Uttar Pradesh 18551 1634 5544 THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) As per the current delivery echedule, the delivery of 

25. West Bengal 18913 1119 5782 three AWACS to India Is expected to be made In February 

2009, September, 2009 and April, 2010. 
26. Andaman and 64 13 21 

Nlcobar Islands (b) The maIn reason for the delay in the late 

arrival of the first modified aircraft from RUlli. In Israel. 
27. Chandlgarh 6 5 4 

The prog..... on the flight trials has also been slow 

28. Dadra and Nagar 50 1 11 since the required spares have to be shIpped from 

Haven RUllla. 

29. Deihl 92 58 54 [TraM.Iion} 

30. Lakshadweep 4 2 2 Salary anet Allowancee to o.fMce 

Penon ... 
31. Pondlcherry 78 63 35 

380. SHAI HANSRAJ G. AHIR : WIll the Minister of 
32. Daman and Diu 4 0.08 1 DEFENCE be pleased to state: 
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(a) whether the salary and allowances being paid 

to the Armed Forces Personnel, deployed in the border 

areas and facing hardships, are very low at present;· 

(b) If so, the details thereof; 

(c) whether the low salaries and allowances are 

dampening the morale of the personnel; 

(d) jf so, whether the Govemment proposes to effect 

adequate hike In the pay and allowances of the Armed 

Forces Personnel, and; 

(e) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) ·to (e) Pay and allowances of Armed Forces have 

been determined by taking Into account all aspects 

including hardships faced during their deployment in border 

areas. 

The Armed Forces Personnel deployed In the border 

are~ are being paid a number of allowances like Field 

Area Allowance, Highly Active Field Area Allowance, 

Modified Field Area Allowance, Siachen Allowance, Special 

Compensatory Counter Insurgency Allowance, High Alti-

tude (Uncongenial Climate) Allowance etc. 

The Govemment has accepted the recommen-

dations of VI Central Pay Commiselon to double ali the 

above allowances and make them Inflation proof with 

provisions for automatic revision whenever Deameas 

Allowance payable on revised Pay Bands goes up by 

50%. 

The Services had submitted a detailed representation 

to the Govemment bringing out certain issues arising out 

of the recommendations of the Sixth Central Pay 

Commission (CPC). The Govemment has decided on 

most of the Issues. Subsequently. few more Issues have 

been raised by the Services viz; grant of higher grade pay 

10 Service officers. placement of Lt. Col. and equivalent 

in PB-4, reinstatement of penslonery weightages for 

Personnel Below Officer Rank (PBOR), providing HAG+ 

Pay Band for U. Generals and equivalent holding post 

of Principal Staff Officers. Director Generals. Controllers. 

etc. 

The Govemment have decided that the Minister of 

External Affairs will look Into the Issues raised by the 

Services and give recommendation, in cOnsultation with the 

Defence Minister and the Finance Minister. 

[English] 

IncentJva under TUFS 

361. SHRI BALASHOWRY VALLABHANENI: Will the 

Minister of TEXTILES be pleased to state : 

(a) whether the textile Industry including the 

spinning industry are facing severe crisis due to, hike in 

Interest rate In addition to other problema; 

(b) If so, the steps taken by the Govemment to 

ensure a congenial atmosphere for the textile and spinning 

Industry; 

(c) whether Incentives under the Technology 

Upgradatlon Fund Scheme (TUFS) are being released 

regularly to the textile Industries of the country; 

(d) if so, the quantum of fund released during 

each of the last three years and current year, State-

wise; 

(e) whether any requests have been received from 

some States Including Andhra Pradesh for releasing 

the TUFS's Incentives to textiles and spinning Industries; 

and 

(f) If 10, the details thereof alongwlth the time by 

which the said Incentives are likely to be released to 

States? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGO·'AN) : (a) No, Sir. 

(b) The steps taken by the Government for the 

textile Industry are given in the enclosed Statement. 

(c) Yes, Sir. 

(d) to (f) Funds under the scheme are released through 

the nodal agencleslco-opted Institutions to the Identified 

segments of the induatry for the projects in conformity with 

the scheme and financial norms of the Financial Institutions 

concerned. The quanturn of fund releuecl during 2005-06 

onwards are as under:-

(Amount In Rupee crores) 

Year Fund released 

2005-06 485 

2006-07 823.92 

2007-08 1143.37 

2008-09 1036.51 

Important mtNISures taken by the GoWlmment In 

the recent past to help the textile BfICtor 

(i) To improve productivity and quality of conon for 

manufacture and export of competitive down-

stream textile products, Government has 

launched the Technology Mlulon on Cotton 

(TMC). 

(Ii) Was launched To facilitate the modernisation 

and upgradation of the textile industry both In 

the organised and unorganized sector, Govern-

ment has launched the Technology Upgr8Cl8tlon 

Fund SC ....... (TUFS). The Scheme has been 

further fine tuned to increase rapid investments 

In the targeted sub-sectors of the textile 

Industry. The coat of machinery has been further 

brought down by reducing the customs duty on 

Imports. 

(Iii) To provide the textile Industry with world-class 

Infrastructure facilities for setting up their textile 

units meeting international environmental and 

social standards, a Public-Private Partnership 

(PPP) based Scheme known as the -Scheme 

for lragmed Tutlie Park (SlTP)- has been 

Introduced In Auguet 2005. 

(Iv) In 2004-05 Budget, the entire textile sector, 

except for man-made fibre and filament yam 

was provided optional exemption from excise 

0Jly. 

(v) Government has launched the Debt Restructur· 

ing Scheme w.e.f. September, 2003 with the 

principal objective to perm" banks to lend to the 

textile sector at 8-9% rate of interest. 

(vi) In order to cater to the growing skilled 

manpower requirements at shop floor level, 

Government Is providing assistance for strength-

ening existing and opening new ~rel 

Trelnlng and o.lgn Cent,.. (ATDes). 

(vii) Government has allowed 100% Foreign Direct 

Investment In the textile sector under automatic 

route. 

(viii) Government has de-reserved the readymade 

garments, hosiery and knHwear from SSI sector . 
10 that large scale Investments may be ' 

encouraged In the8e sectors. 

(Ix) NatIonal Inatttute of F.shlon Technology 

(NIFT) has been set up to provide the leadership 
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role In sensitizing the Industry to the concept 

of value addition by Inducting trained pro-

fessionals to manage the Industry. This has 

resulted In an Increased demand for trained 

professionals in various sectors servicing the 

Industry. 

. (x) In order to promote the Technical textiles, 

Government has approved a Scheme, which 

alms at baseline survey of technical textiles 

units and for setting up of four Centres of 

Excellence, one each for Agrotech, Bulldtech, 

Meditech and Geoteoh with the total outlay of 

Rs. 48 crore for 11th Plan period. 

{T'ranslstionJ 

Functioning of Telephone Exchllngee 

362. SHRI MAHAVIR BHAGORA : Will the Minister 

of COMMUNICATIONS AND INFORMATION TECHNOL-

ooy be pleased to state: 

(a) the number of telephone exchanges functioning 

in the Country during the last three years and the current 

year, State-wise; 

(b) the number of proposals received from the 

States and the exchanges set up In the Country, during 

the last three year and current year, State-wise; 

(c) whether the Govemment has set any target 

regarding setting up of remaining exchanges in the country; 

and 

(d) if 80, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) Sir, number of 

telephone exchanges functioning In MTNL durtng the last 

three years and the current year Is: 

As on No. of Exchanges 

(all inclusive PSTN, GSM, COMA) 

Deihl Mumbai 

31.03.06 336 186 

31.03.07 336 198 

31.03.08 342 206 

30.09.08 343 206 

Details of exchanges functioning In BSNL during the 

last three years and the current year Is enclosed as 

Statem,ant-I. 

(b) The number of exchanges set up In MTNL 

during the last three years and the current year Is: 

As no No. of Exchanges 

(all Inclusive PSTN, GSM, COMA) 

Delhi Mumbai 

2005-06 3 10 

2006-07 0 15 

2007-08 6 8 

2008· upto 2 

30.9.08 

Details of exchanges set up in BSNL during the 
last three years and the current year Is enclosed as 

Statement-II. 

(c) and (d) Yes Sir. In BSNL enough landllne switching 

capacity is available to provide telephone connections on 

demand In most of the cases. New exchanges are being 

opened on need basiS and continuous augmentation is 

being done. However, In MTNL tentative switching 

comml~oning programme for the year 2008-09 for Deihl 

and Muinbal unit Is given as enclosed Statement-III and 

IV respectively. 
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Statemen'''' 

Details of exchanges functioning In BSNL during last three yeats lind current year 

Sl. Name of the Circle No. of landllne No. of landllne No. of Iandllne No. of landllne 

No. Telephone Telephone Telephone Telephone 

Exchanges as Exchanges as Exchanges as Exchanges as 

on 31.03.2006 on 31.03.2007 on 31.03.2008 on 30.09.2008 

2 3 4' 5 6 

1. . Andaman and NlCObar Ialands 49 49 50 48 

2. Andhra Pradesh 3568 36n 4003 4059 

3. Assam 598 598 597 600 

4. Bihar 1163 1202 1223 1231 

5. Chhattisgarh 633 625 625 625 

6. Gujarat 3231 3220 3218 3223 

7. Haryana 1116 1207 1274 1281 

8. Himachal Pradesh 970 1005 1062 1082 

9. . Jammu and Kashmir 365 371 372 370 

10. Jhart<hand 457 476 479 483 

11. Kamataka 2710 2723 2727 2740 

12. Kerala 1224 1240 1241 1243 

13. Madhya Pradesh 2789 2791 2686 2558 

14. Maharashtra 4949 4950 4942 4937 

15. North East· I 276 322 330 337 

16. North East·1I 217 221 223 221 " 

17.' Orissa 1150 1154 1159 1161 

18. Punjab 1554 1553 1542 1539 
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1 2 3 4 5 6 

19. Rajasthan 2347 2338 2335 2323 

20. Tamil Nadu 2043 20n 2086 2047 

21. Uttaranchal. 453 454 455 456 

22. Uttar Pradesh (E) 2292 2300 2296 2298 

23. Uttar Pradesh (W) 976 9n 9n 975 

24. West Sengal 1371 1383 1385 1385 

25. Kolkata 550 555 550 552 

26. ·Chennai 331 340 321 324 

Total (BSNL) 37382 37808 38158 38098 

sr.""'nt-ll 

Details of Telephone Exchanges set up in BSNL during last 3 yeatS and current year 

SI. Name of the No. of proposal received from State No. of exchanges 88t up during 
No. Circle 

2005-06 2006-07 2007-08 Upto 2005-06 2006-07 2007-08 Upto 

30.9.08 30.9.08 

2 3 4 5 6 7 8 9 10 

1. . Andaman and 0 0 0 0 
Nicobar Islands 

2. Andhra Pradesh 109 326 56 12 

3. Assam 0 0 0 0 

4. Bihar 0 0 0 0 

5. Chhattisgarh 2 0 0 

6. Gujarat - 0 4 3 3 

7. Haryana 2 11 6 0 

8. Himachal Pradesh 1 2 0 0 1 3 4 0 
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1 2 3 4 5 6 7 8 9 10 

9. Jammu and Kashmir 3 4 0 

10. Jharkhand 21 19 3 2 

11. Kamataka 3 15 12 11 

12. Kerala 13 13 4 

13. Madhya Pradesh 7 4 3 

14. Maharashtra 12 15 24 23 11 9 12 4 

15. North East· I 9 0 3 0 

16. North East·1I 0 0 0 0 

17. Orissa 12 5 3 3 12 5 5 2 

18 .. Punjab 0 0 0 0 

19. Rajasthan 12 4 12 4 

20. Tamil Nadu 9 4 5 

21. Uttaranchal 3 

22. Uttar Pradesh (E) 38 2 0 0 38 2 0 0 

22. Uttar Pradesh (W) 2 0 2 0 

24. West Bengal 0 0 0 0 

25. Kolkata 3 11 21 48 3 11 21 48 

26. Chennai 0 0 0 0 

Total (BSNL) 80 39 50 83 252 436 141 86 

",.",."t"" 
Switching Commissioning Programme of MTNL Delhi for the year 2008-09 

Area Site Capacity proposed Parentage Exchange t' 

2 3 4 

Central KaJl Bari 5000 JP (O·4/D-6) 
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1 2 3 4 

South Block 3000 Main 

NP Tiglakabad Em. 5000 NP (0-6) 

TV Vasundhra Enel. 6000 LN (0-6) 

Vlvek Vlhar 4000 KKO (0-2) 

Comm. Wealth 5000 LN (0-6) 

Mayur Vihar Ph-II RSU 29000 LN (0-4) 

JKP Shadipur· RSU 10000 KB (0-7) 

RG Karampura 8000 RG (0-6) 

Rajokri 2000 BCP (0-2) 

North Saraswatl Vihar RSU 24000 SN (0-5) 

Rohini Sec. 24125 3000 RHN (0-2) 

Bawana Sec.-1 5000 BOL (0·1) 

Burari 10000 SN (0-8) 

StII"lfNIIIt-iV 2 3 4 

Switching commissioning programme of 5. Devidas Lane 5K 
MTNL Mumbal for the year 2008-09 

8. RaheJa Exotica 2K 

Service SI.No. Name Capacity 7. Govind Udhyog 4K 

1 2 3 4 8. Oberoi Mall 2K 

Landllne 1. BKC (Main) 2K 9. Lalubhal Compound, 2K 

Govandl 
2. Pahadi Goregoan 5K 

10. Natwarial Compound, 2K 
3. Vanashree 2K Govandl 

4. Sanpada 51< 11. Airoli Railway State 9K 
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2 3 4 

12. Neptune 3K 

13. Mhapa Stores 3K 

GSM 1. Fountain MSC 250K 

2. Cumballa Hili MSC 250K 

3. Bandra-Kurla Complex MSC 250K 

4. Ghatkoper MSC 250K 

COMA 1. Nil Nil 

CuHlvable LIInd 

363. SHRI SYED SHAHNAWAZ HUSSAIN : 

SHRIMATI SUMITRA MAHAJAN : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the Govemment proposes to enact any 

law. to ·protect the shrinking cultivable land in the country 

especially due to industrialisation and acquisition for 

Special Economic Zones (SEls); 

(b) If so, the details thereof; 

(c) whether the shrinking cultivable land could lead 

to heavy shortage of foodgrains thereby threatening food 

security; and 

(d) If so, the details thereof and the remedial action 

taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MI~ISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

As per the Seventh Schedule of the Constitution of India, 

Land falis under the purview of State Government, 

therefore, it is for the States to bring suitable legislation 

to protect the diversion of cultivable land for non-
agricultural purposes including Special Economic Zones 

(SEls). Land for SEZs Is procured as per the policy and 

procedures of the respective State Governments. 

(c) and (d) Though, there has been an increase In 
land under non-agricultural uses yet, the "net sown area" 
in the country has remained approximately the same I.e. 

141 million ha due to various Interventions made by the 
Government. 

Quantum of available water for 
Irrigation project. 

364. SHRI SUBHASH MAHARIA : 

SHRI ADHIR CHOWDHURY : 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the details of average quantity of water available 
in the rivers of the country for the irrigation projects; 

(b) whether the water level in these rivers is 
declining gradually every year; 

(c) if so, the reasons thereof; and 

(d) the corrective measures taken/proposed to 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV) : (a) The average annual water availability In the 

country has been assessed to be about 1869 billion cubic 
meter (BCM). It is estimated that owing to topographic, 
hydrological and other constraints about 1123 BCM can 
be utHlzed for various purposes including irrigation. Basin 

wise details of available water Is given In the enclosed 

Statement. 

(b) The water levels at various sites in the river vary 
from time to time depending on the now resulting from rain 
and snowmelt etc. The water level data do not indicate any 

specific declining trend. 
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(e) and (d) Do not arlee. 

Sllttement 

River Bssinwise Average Annual Water Availsbllity 

SI. 

No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13 .. 

Unit: Billion Cubic Metre (BCM) 

River Basin 

2 

Indus 

Ganga-Brahmaputra-Barak 

a. Ganga sub-basin 

Average Annual 

Water 

Availability 

3 

73.31 

525.02 

b Brahmaputra and Barak sub-basin 585.60 

Godavari 110.54 

Krishna 78.12 

Cauvery 21.36 

Pennar 6.32 

East Flowing Rivers between 22.52 

Mahanadi and Pennar 

East Flowing Rivers between 16.46 

Pennar and Kanyakumari 

MBhanadi 66.88 

Brahmani and Baitaml 28.48 

Subamrekha 12.37 

Sabarmati 3.81 

Mahi 11.02 

2 3 

14. West Flowing Rivers of Kutchh, 15.10 

Saurashtra Including Luni 

15. Narmada 45.64 

16. Tapi 14.88 

17. West Flowing Rivers from 87.41 

Tapl to Tadrl 

18. West Flowing Rivers from Tadri 113.53 

to Kanyakumari 

19. Area of Inland Drainage in Negl. 
Rajasthan Desert 

20. Minor River Basins Draining into 31.00 

Bangladesh and Myanmar 

Total (National) 1869.37 

(English) 

Demand and aupply poaltJon of milk 

365. SHRI G.M. SIDDESWARA : Will the Minl8ter of 

AGRICULTURE be pleased to state : 

(a) the total demand and supply position of milk in 

the country; 

(b) the steps being taken to improve the situation; 

(e) the total funds allocated during the last three 

years to promote dairy industry, State-wise; and 

(d) the extent to which theae funda have been 

utilized to promote the dairy Industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI T ASLIMUDDIN) : (a> Information on 
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total demand and supply of milk is not being maintained. 

However, the estimated milk production In the country 

during the year 200&-07 was 100.9 mUlion tonnes. 

(iv) Dairy Venture Capital Fund 

(v) National Project for Ca"le and Buffalo 

Breeding 
(b) In addition to the efforts made by State 

Govemments for Improving the milk availability, Govemment 

of India Is also implementing the following Schemes:-
(vi) Central Ca"1e Breeding Farms (CCBFs) and 

SI. 

No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

(I) Intensive Dairy Development Programme 
(vii) Central Herd Registration Scheme (CHAS) 

(II) Strengthening Infrastructure for Quality and 

Clean Milk Production 

(c) and (d) State-wise details of the funds allocated 

and utilized for promoting dairy industry during last 

three years are given in the enclosed Statement-I. 

to V. (iii) Assistance to Cooperatives 

Statement-l 

State-wise details of funds released during last three yealS and funds utilised 

(upto 31.03.2008) under 'Intensive Dairy Development Programme (IDDP) , 

(As. in lakh) 

Name of the State/Uts Funds released during the year Total funds 

utill8ed upto 

2005-06 2006-07 2007-08 Total March, 2008 

2 3 4 5 6 7 

Andaman and Nlcobar 0.00 0.00 11.34 11.34 0.00 

Islands 

Andhra Pradesh 135.00 288.45 298.33 721.78 425.73 

Bihar 100.00 237.S5 0.00 337.S5 76.64 

Jharkhand 146.89 20.00 107.64 274.53 161.65 

Haryana 153.83 657.35 200.00 1011.18 849.97 

Himachal Pradesh 0.00 39.00 340.05 379.0S 189.00 

Kerala 329.44 240.00 465.25 1034.69 981.16 

Kamataka 72.00 0.00 72.00 72.00 

Madhya Pradesh 369.21 100,59 28S.OO 754.80 569.80 

" 
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2 3 4 5 6 7 

10. Chhattlsgarh 0.00 SO.OO 100.00 1SO.00 0.00 

11. Maharashtra 500.10 72.00 200.00 n2.10 584.45 

12. Manipur 0.00 160.00 200.00 360.00 180.00 

13. Meghalaya 65.00 30.00 0.00 95.00 95.00 

14. Mizoram 74.29 90.00 139.70 303.99 303.99 

15. Nagaland 256.21 162.70 35.00 453.91 453.91 

16. Oriss8 817.68 104.61 302.56 1224.85 1165.40 

17. Rajasthan 322.55 0.00 310.00 632.55 271.5'1 

18. Sikkim 350.61 140.21 75.30 566.12 490.79 

19. Tamil Nadu 0.00 356.47 125.00 481.47 330.71 

20. Trlpura 0.00 40.00 90.00 130.00 40.00 

21. Uttar Pradesh 166.32 19.00 100.00 285.32 153.46 

22. Uttaranchal 201.12 467.98 0.00 669.10 581.24 

23. West Bengal 0.00 0.00 70.83 70.83 0.00 

Total 3988.25 3347.91 3456.00 10792.16 7956.46 

Statement-ll 

State wise details of Funds relsased and Funds utilised during last three yealS under 

Strengthening Infrastructure for Quality and Cisan Milk Production SchefT18 

(As in lakh) 

S. Name of the States Amount Amount Amount Total Release Funds Utilised 
No. released released released as on 

dlJrlng 2005-06 during 2006-07 during 2007-08 31.03.08 

1 2 3 4 5 6 7 

1. Assam 8.520 20.000 0.000 28.520 0.000 
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1 2 3 4 5 6 7 

2. Andhra Pradesh 65.500 83.750 99.630 248.880 168.130 

3. Bihar 0.000 0.000 0.000 0.000 0.000 

4. Haryana 238.525 234.772 125.330 598.627 468.880 

5. Himachal Pradesh 0.000 38.779 2.402 41.181 38.780 

6. Karnataka 53.850 196.130 69.890 319.870 167.380 

7. Kerala 368.040 460.430 309.440 1137.910 1089.840 

8. Madhya Pradesh 193.980 177.150 161.779 532.900 344.890 

9. Maharashtra 494.500 442.580 200:600 1137.680 576.340 

10. Mizoram 22.470 0.000 22.470 44.940 22.470 

11. Nagaland 13.970 9.440 0.000 23.410 23.410 

12. Ori888 271.120 114.010 0.000 385.130 385.130 

13. Punjab 87.110 50.000 81.2SO 218.360 195.000 

14. Rajasthan 197.120 70.400 286.965 654.485 388.740 

15. Slkklm 47.280 20.000 17.280 84.560 67.280 

18. Uttar Pradesh 341.485 322.885 203.820 887.990 676.460 

17. Tamil Nadu 111.500 106.180 0.000 217.880 217.680 

18.' Pondicherry 19.300 0.000 SO.OOO 69.300 19.300 

19. West Bengal 162.760 0.000 75.200 237.960 159.900 

20. Goa 91.480 0.000 40.000 131.460 91.480 

21. Gujarat 251.2SO 113.280 342.420 708.950 514.530 

22. Manipur 0.000 5.000 0.000 5.000 0.000 

Total 3039.780 2484.581 2088.487 7592.808 5615.820 
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sr."""nt-lll 

Fund released and Funds utilized by the States/Implementing Agencies as on 31.03.2008 against 

the last three yea~ releaS8s under Assistance to Coopsrat/vN scheme 

(Re. In lakh) 

N~me of the States Funds released Funds released Funds released Total Release UC received 88 

during 2005-06 during 2006-07 during 2007 08 on 31.03.08 

Madhya Pradesh 250.00 285.00 535.00 525.00 

Uttar Pradesh 165.00 188.57 353.57 75.00 

Haryana 100.00 145.00 94.51 339.51 339.51 

Maharashtra 38.00 38.00 0.00 

West Bengal 46.92 46.92 0.00 

Punjab 20.00 20.00 20.00 

Tamil Nadu 175.00 175.00 350.00 350.00 

Total 728.00 450.00 505.00 1683.00 1309.51 

SlllffHrwtt-lV 
l, 

2 3 4 5 

Details of fund releO«J during 2005-06, 2006-07 and 
3. Assam 13716030 20934210 41580278 

2007-08 under Central Sector Plan Scheme-** 

"Dairy/Poultry Venture Capital Fund". 4. Bihar 0 0 598500 

S. State *Amount *Amount *Amount 5. Chhattiagarh .300000 0 500000 

No. of Fund of Fund of Fund 8. Goa 0 0 1595000 
Released Released Released 

during during during 7. Gujarat 649720 158900 0 

2005-06 2006-07 2007-08 8. Himachal Pradesh 300000 1391500 3135000 
Dairy Dairy Dairy 

9. Jammu and 530000 814000 8573500 
2 3 4 5 Kashmir 

1. Andhra Pradesh 2596000 0 2250000 10. Jharkhand 857000 392500 2380000 

2. Arunachal Pradesh 0 .300000 0 11. Kamataka 20255500 6237100 20899900 
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2 3 4 5 .. ....,.",·V 

12. Kerala 6947070 10991325 
Funds RelelJS8d and Utilized under NPCBB 

10629370 

13. Madhya Pradesh 2805500 16755000 11800000 
Rs In lakh 

14. Maharuhtra 11685900 32009100 126907900 S. Stale/UTs Funds Total Funds 

No. released Unspent UtHlzed 
15. Manipur 655000 450000 9627000 since balance upto 

16 .. Meghalaya 0 120000 241900 inception 2007-08 

2000-01 to 

17. Mizoram 10300000 13650000 11050000 2007-08 

18. Orissa 4204100 4848500 8997800 2 3 4 5 

19. Punjab and 1295900 0 2591000 

Haryana 
1. Andhra Pradesh 4680.6 129.12 4551.48 

20. Rajasthan 4911300 28171000 16058700 2. Arunachal Pradesh 541.3 207 334.30 

21. Sikkim 1347373 2498889 .0 3. Assam 549 240 309.00 

22. Tamil Nadu 247000 0 13305000 4. Bihar 499.8 302.8 197.00 

23. Tripura 3192000 8736200 23338500 5. Chhattlsgarh 1854.35 424.82 1429.53 

24. Uttar Pradesh 2687900 0 4149000 6. Gujaral 1122.95 500 622.95 

25. Uttaranchal 8241300 9825600 16533200 7. Goa 156 0 156.00 

26. West Bengal 0 1100000 10869000 8. Haryana 1683.5 0 1683.50 

Total 97524593 159383824 343588546 9. Himachal Pradesh 1368.27 0 1368.27 

*The Statement shows the amount of Funds sanctioned 10. Jammu and Kashmir 135.91 43.76 92.15 

by NABARD 10 partICipating banks In the States for 
11. Jharkhand 200 0 200.00 

release of Interest Free Loan to the beneficiaries. 

Note:-GOI releases the funds to NABARD, to be kept 88 12. Kamataka 1766.49 0 1766.49 

revolving fund to provide interest free loan to the 

beneficiaries Though the scheme was approved 13. Kerala 2284.749 0 2284.75 

during 2004-05, funds were released for Implamen-
14. Madhya Pradesh 3209.51 0 

tatlon of the scheme for the first time in the year 
3209.51 

2005-06. 15. Maharashtra 1360 493.11 886.89 

** A separate scheme for dairy venture has been formulated 

from the Xith Five year plan 
16. Man/pur 85.11 0 85.11 
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2 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orrisa 

21. Punjab 

22. Rajasthan 

23.·Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

29. Andaman and 
Nicobar Islands 

30. Chandigarh 

31 .. Dadra and Nagar 
Haveli 

32. Delhi 

33. Lakshadweep 

34. Pondicherry 

35. Daman and Diu-

Total 

3 4 5 

289.06 103.34 185.72 

413.39 150 263.39 

937.95 30 907.95 

2n8.8 o 2n8.80 

1883.1 100.05 1783.05 

1049.3 0 1049.30 

418.8 42.42 376.38 

3027.82 572.86 2454.96 

505.87 0 505.87 

2304.151 404.13 1900.02 

1711.45 51.33 1660.12 

2870.78 nO.43 2100.35 

o o 0.00 

o o 0.00 

27.76 o 27.76 

o o 0.00 

o o 0.00 

105.35 3.78 101.57 

o 0.00 

39821.12 4568.95 35252.17 

Note : Funds to the tune of Rs 6391.14 lakh releaaed under 
the special Livestock and Fisheries Package for 
suicide prone districts to four· States (Andhra 
Pradesh, Maharashtra, Kamataka and Kerala) are 

not added. 

Wlter Hlrveatlng Ind ConlerYltlon 

366. SHRI K. SUBBARAYAN : Will the Minister of 

WATER RESOURCES be pleased to state: 

(a) the steps taken by the Government to improve 

water harvesting and conservation aquifer recharge and 

drip Irrigation alongwlth the success achieved thereon; 

and 

(b) the manner In tihlch the benefits of these steps 

are proposed to be made available to farmers including 

small and marginal farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) and (b) Steps taken by the Government to 

promote rain water harvesting, artificial recharge and 

conservation of ground water Include:-

Implementation of demonstrative artificial re-

charge projects by Central Ground Water Board 
(CGWB) in the country. 

Implementation of scheme on • Artificial Re-

charge to ground water through Dug Wells· for 

augmenting the ground water resources In 7 

States namely, Andhra Pradesh, Maharashtra, 

Kamataka, Rajasthan, Tamil Nadu, Gujarat and 

Madhya Pradesh to provide sustainability to the 
dug wells. 

Preparation and circulation of ManualalGuldes 

on Artificial Recharge of ground water to the 

StateslUnlon Territories to enable them to 

formulate area specific Artificial Recharge 
Schemes. 

Cll'culatlon of 'Model Bill' to enable Stat.alUnlon 

Territories to enact suitable legislation for 

regulation and control of ground water develop-

ment. 

Preparation and circulation of ·Master Plan for 
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Artificial Recharge to Ground Water" to State 
Governments. 

Organization of mass awareness programmes 

on Water Management, Rain Water Harvesting 
and Artificial Recharge of Ground Water. 

The Farmers Participatory Action Research 

Programme aimed at creating awareness about 
water conservation practices. 

Roof top rain water harvesting made mandatory, 
by 18 States and 4 Union Territories. 

Labour Intenllve Central Scheme 

367. SHRI DUSHYANT SINGH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state : 

(a) whether the Govemment proposes to Introduce 

any Labour Intensive Central Scheme during the Eleventh 
Five Year Plan; and 

(b) if so, the details thereof alongwith the fund 
allocated for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES) : (a) and (b) Plan Schemes are not classified 

on the basis of their labour Intensity. However, Plan 

Schemes earmarked for the Ministry of Labour and 

Employment have always beneficial Impact on Labour. 
During the Eleventh Five Year Plan, outlay on Plan 

Schemes of Ministry had been Rs. 345 crore, Rs. 1250 

crore and Rs. 800 crore during 2007-2008 BE, 2007-2008 
RE and 2008-2009 BE respectively. Important new Plan 

Scheme launched during the Eleventh Five Year Plan 

includes the Rashtriya Swasthya Bima Yojana with an outlay 

of Rs. 250 crore during 2008-09. 

[Translation} 

HIV Infection In Armed Force. 

368. SHRI GANESH SINGH: Will the DEFENCE be 

pleased to state: 

(a) whether some soldiers In the Armed Forces are 
afflicted with HIV-AIDS; 

(b) if so, the details thereof during the last one year 
and the current years; and; 

(c) the measures being taken by the Govemment 
for their treatment? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
(a) to (c) There have been Incidences of HIV positive/AIDS 

cases In the Armed Forces. The number of such HIV 

positive/AIDS cases during the last one year and the 
current year are as follows: 

Year Total 

2007 361 

2008 267 
(Till August) 

The Armed Forces have established 10 Immuno 
Deficiency Centres (IDC) in selected Military Hospitals. 
These centres provide Investigation, treatment and follow 

up of all HIV positive persons in the Armed Forces under 
the supervision of a physiCian, dermatologist, pathologist 
and a public health specialist. The centres are equipped 
with state-of-the-art medical equipment and facilities for 

detection and treatment of HIVIAIDS cases. In these 
centres antl-retrovlral therapy Is provided free to the patient 

till such time Individual is In service, after which these 
medicines are supplied through Ex-Servicemen Contribu-
tory Health Scheme. Regular follow up of patients, their 
close relatives, alongwlth education about the Illness Is also 

carried out. 

{English} 

Advleory Council on ArtJflc'" Recharge of 
GroundW ..... 

369. SHRIMATI MANEKA GANDHI: Will the Minister 

of WATER RESOURCES be pleased to state : 
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(a) whether the Govemment has constituted an 

Advisory Council for popularising the concept of Artificial 

Recharge of Ground Water: 

(b) if so, the details thereof alongwith the works 

undEtrtaken by the Council; and 

(c) the other steps taken to promote artificial 

recharge of ground water in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) and (b) The Govemment has constituted an 

'Artificial Recharge of Ground Water Advisory Council' 

under the Chairmanship of Minister of Water Resources. 

The Advisory Council comprises of Members from 

Central MinistrieslDepartments, representatives of State 

Govemments, Public Undertakings, Financial Institutions, 

representative of Industries and renowned Subject 

Experts/FarmerslNGOs. The Advisory Council has held 

meetings in July 2006 and September, 2007 to pursue It's 

agenda. 

(c) Steps taken to promote artificial recharge of 

ground water In the country include:-

(i) Organization of National Ground Water Con-

gress. 

(ii) Institution of Bhoomijal Samvardhan Puraskar 

and National Water Award for best practices in 

ground water augmentation. 

(iii) Preparation and circulation of Manual on 

Artificial Recharge of ground water to the 

StateslUnlon Territories to enable them to 
formulate area specific Artificial Recharge 

Schemes. 

(iv) Preparation and circulatiNl of "Master Plan for 

Artificial Recharge to Ground Water". 

(v) Organization of mass awareness programmes 

and training courses on Water Management, 

(vi) 

Rain Water Harvesting and ArtHlcial Recharge 

of Ground Water. 

Implementation of scheme on "Artificial Re-

charge to ground water through Dug wells" in 

1180 Over-exploltediCriticaVSeml-Critical areas 

in 7 States namely Andhra Pradesh, Maharashtra, 

Kamataka, Rajasthan, Tamil Nadu, Gujarat and 

Madhya Pradesh. 

(vii) Implementation of 165 pilot recharge projects 

In various States under the Central Sector 

Scheme on 'Study of recharge to ground 

water'. 

(viii) Implementation of demonstrative artificial re-

charge projects. 

SettIng up of Joint Venture Company 
by BSNL 

370. SHRI BASU DEB ACHARIA : Will the Minister 

of COMMUNICATIONS AND INFORMATION TECHNOL-

OGY be pleased to state: 

(a) whether Bharat Sanchar Nigam limited (BSNL) 

is contemplating to set up joint venture company for 

manufacturing broadband equipment in the country; 

(b) If so, the details thereof; 

(c) whether BSNL has taken decision to revive Its 
seven manufacturing units through Joint Venture Compa-

nies; 

(d) if so, the details thereof; and 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) and (b) Yes Sir. 

BSNL has Invited an Expression of Interest for forming a 

Joint Venture for manufacturing broadband customer 

premises equipment (ADSL 2+ CPEs) at Telecom Factory, 

Koikata. 
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(c) All the seven manufacturing units are opera-

tional. 

(d) Do not arise In view of (c) above. 

Slow Growth In Indian Software and 

Services Secto ... 

371. SHRI EKNATH MAHADEO GAIKWAD : 

SHRI MADHU GOUD YASKHI : 

SHRIMATI NIVEDITA MANE: 

Will the Minister of COMMUNICATIONS AND INFOR-

MA TION TECHNOLOGY be pleased to state : 

(a) whether as per the report 0' National Associa-

tion of Software and Service Companies (NASSCOM), 

growth In Indian Software and Services Sectors may be 
slower than expected during the year 2008-09; 

(b) if so, the details thereof; and 

(c) the corrective steps taken by the Govemment 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) and (b) Yes, Sir. 

As per the report of the National Association of Software 

and Services Companies (NASSCOM), the growth rates for 

the year 2008-09 had been moderated to 21-24%, as 

compared to an average growth rale of 30% plus recorded 

over the last few years. The financial meltdown in the Global 

Markets has had an impact on many sectors Including IT 

and BPO. However, the Industry is targeted to achieve 

export revenue of US$ 60 billion by 2010. 

(c) Does not arise. 

[Translation] 

Suicide by Firm .... 

372. PROF. VIJAY KUMAR MALHOTRA: 

SHRI HANNAN MOLLAH : 

SHRI K. SUBBARAYAN : 

SHRI KIREN RIJIJU : 

SHRIMATI MANEKA GANDHI: 

SHRI ANANTA NAYAK : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the Incidents of suicide by farmers are 

rising throughout the country despite the rehabilitation 

package and loan waiver by the Govemment; 

(b) If so, the details thereof during the last two years 

and the current year, Stat.wlse; 

(c) whether any surveyor assessment has been 

made to study the Impact of globallaation on agriculture; 

and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

The suicides by farmers have been reported mainly from 

the states of Andhra Pradesh, Maharaahtra, Kematakllnd 

Kerala. Some C8888 of 8ulcldes by farmers have also been 

reported from the states of GuJarat, Punjab and Tamil Nadu. 

A Statement Indicating the number of suicides by farmers 

as reported by the State Govemments Is enclosed. M 
reported by the State Govemments, the causes for 8uIcIde 

by farmers are broadly crop failure, Indebtedness, drought 

and social and economic Insecurity. To address the problem 

of suicide by farmers, the Govemment of India approved 

a rehabilitation package 0' Re. 16978.69 crore 'or 31 

Districts In the 'our State8 of Andhra Pradesh, Maharashtra, 

Kemataka and Kerala, reporting comparatively higher 

number of suiclde8 by farmers. The package Includes both 

Immediate and medium term measures. The rehabilitation • , 

package alma at establishing a sustainable and viable 

farming and livelihood support system through debt relief 
to farmers, improved supply 0' Institutional credit, crop 

centric approach to agriculture, assured Irrigation 'acIIltIes, 
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watershed management, better extension and farming 

support .ssrvices and subsidiary Income opportunities 

through horticulture, livestock, dairying, fisheries etc. An 

amount of Rs.11463.49 crore (about 67.51% of total 

package cost) has been released by CentraVState 

Governments and Banks under the package up to 

30.06.2008. Measures taken by Government include an 

debt waiver and debt relief scheme for farmers announced 

in the Union Budget 2008-09 to address the problem of 
indebtedness of farmers In the country. In addition, for 

revitalization of agriculture sector, Government In a major 

policy reorientation has approved the National Policy for 

Farmers and launched new schemes of Rashtriya Krlshi 

Vikas Yojana and National Food Security Mission. 

(c) and (d) In a study conducted by the Ministry of 

Agriculture on the impact of MO on Indian agriculture in 

the year 1999, it was observed that the ex-post gains 

accruing to Indian agriculture seerns to be very little, since 

developed countries have used various escape routes In 

the Agreement on Agriculture in protecting their agriculture 

sector. The study also staled that our agriculture will stand 

to gain if we bring about improvement In irrigation, 

transport, agriculture extension services and research. 

. In the current MO negotiations it has been agreed 
to have the mechanisms of Special Products and Special 

Safeguard Mechanism to address the concerns of 

developing countries relating to food security, livelihood 

security and rural development. 

Stlltement 

Cases. of suicides by farmelS as per data made 

available by State Govts. 

SI. Name of the 

No. State 

2 

1. Andhra Pradesh 

Period 

3 

2005 

No. (Baaed on the 

figures reported 

by S .. te Govta.) 

4 

657 

2 3 4 

2006 514 

2007 142 

(upto 30.09.2007) 

2. Karnataka 2006-07 346 

2007-08 342 

2008-09 152 

(upto 31.08.2008) 

3. Maharsshtrs 2006 2355 

2007 1985 

2008 110 

(upto 31.01.2008) 

4. Punjab 2005 32 

2006 19 

2007 24 

5. Kerata 2001 to 2006 841 

2007 

(upto 31.10.2007) 

6. Gujarst 2006 149 

2007 103 

2008 10 

(upto March, 2008) 

7. Tamil Nadu 2000-2007 26 

(upto March, 2007) 

NB: Other' States and all Union Territories have 

reported 'nil' information relating to suicides by 

farmers. 
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[English] 

Production Coat on Packeta 

373. SHRI PRABHl:JNATH SINGH: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state : 

(a) whether highly Inflated Maximum Retail Prices 
are printed on packets of packaged items In the absence 
of regulations for mandatory printing of production cost on 
packets; 

(b) if so, the details thereof; 

(c) whether the proposal for making the printing of 
pr~uction cost mandatory has been finalised; 

(d) If so, the details thereof and the time by which 
it is likely to be implemented; and' 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY.OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) to (e) The 
Department has not received any specific complaint of 
printing of inflated Maximum Retail Price [MRP) on 
packages. On the direction of the Kerala High Court, the 
Department constituted an 'Expert Committee' in August, 
2007 to study feasibility of declaration of normative price 
in addition to MRP on packaged Items, The report of the 
Expert Committee, submitted in September, 2008 Is under 
consideration of Govemment. 

Otter of Boeing Bu.ln... Jeta to India 

374. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the Govemment has received the 
Boeing Businesa jets to be used by the VIPs In the country; 

(b) If so, the details thereof along with the features 
of the aircraft; 

(c) whether the Govemment has Issued any 
guidelines for the use of these aircraft by the VIPs; 

(d) If so, the details thereof; and 

(e) the steps taken by the Govemment to check 
misuse of these aircraft? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) 
: (a) and (b) The Indian Air Force (IAF) inducted the first 
Boeing Business Jet (BBJ) aircraft on 4 August 2008. The 
second BBJ aircraft Is scheduled to arrive on in the 
third week of October 2008 and the third aircraft during 
the first week of January 2009. The aircraft has a range 
of 3140 nautical miles and a capacity to carry 60 
passengers. 

(c) to (e) Necessary guidelines for use of VIP aircraft 
of the IAF are already in existence. These are being 
implemented meticulously by the concemed agencies. 
These guidelines are applicable for the new BBJ Inducted 
in the IAF. 

Import of Pul ... 

375. SHRIMATI JAYAPRADA : Will the Minister of 
CONSUMER AFFAIRS; FOOD AND PUBLIC DISTRIBU-
TION be pleased to state : 

(a) whether the Govemment has recently decided 
to import pulses from foreign countries to augment 
domestic availability and to check its rising prices; and 

(b) If so, the details thereof alongwlth the terms and 
conditions of such imports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) and (b) In order 
to augment the domestic availability of pulses, Govemment ' I 

has permitted Import of pulses at zero duty. In addition, 
Govemment has permitted PSU's namely STC, PEC Ltd., 
MMTC and NAFED to import 1.5 mUlion tonnes of pulses 
With reimbursement of 10888S upto 15% of landed cost and 
service charge of 1.2% of CIF value. The PSUs are to 
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dispose the pulses in a transparent manner 88 approved 

by their respective managements. Details of import by 
PSU's and NAFED are as follows:-

'2006-07 49300 MT -only by NAFED 

2007-08 1.4 Million tonnes 

2008-09 874140 MT (upto 16.10.2008) 

.In view of the steps taken by the Govemment as 

indicated in para above, domestic availability of pulses has 

been augmented, there by checking the rise in prices. 

[Translation} 

Fodder for Llve8tock 

376. SHRI RAMDAS ATHAWALE : Will the Minister 
of AGRICULTURE be pleased to state: 

. (a) the details of the arrangements made and the 

amount spent for providing fodder to save the livestock in 
the drought affected areas in the country during the last 
three years and the current year; 

(b) whether the animal keepers have sent their 

animals to the other States OWing to no-availability of fodder 

in the drought affected areas; 

(c) if so, the facilities/assistance being provided to 
these animal keepers; and 

(d) the steps being taken by the Govemment for 

setting up cow sheds particularly in the backward rural 

areas and providing grants in the regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLI~UDDIN) : (a) There is no 

specific on going scheme for providing fodder to the 

livestock in the drought-affected areas. However, under the 

special Livestock and Fisheries Package for the 31 suicide 

prone districts of Andhra Pradesh (16 districts), Maharashlra 

(6 districts), Kamataka (6 districts) and Kerala (3 districts), 

funds have been provided enclosed in statement-I for the 

development of feed and fodder in the affected districts. 

To increase the availability of fodder In the country, 

Department is also Implementing a Centrally Sponsored 

Fodder Development Scheme throughout the country. 

During the last three years and the current financial year, 

fund were provided to States for fodder development under 

the scheme as per the details given in the enclosed 

statement-II. Besides this, seven Regional Stations for 

Forage Production and Demonstration and One Central 

Fodder Seed Production Farm are In operation to reduce 

the gap between the demand and supply of feed and fodder 
In the country. 

(b) There are no reports of migration of livestock 

from the states on account of non-availability of fodder In 
the drought affected areas. 

(c) Question does not arise. 

(d) The on going Centrally Sponsored Fodder 

Development Scheme has no component to provide grants 

for setting up of cow sheds in the backward rural areas. 

smtement-l 

Funds released to the States under special package for suicide-prone 

districts for feed and Fodder Development 

SI. Name of the 2006-07 

No. State 

2 3 

1. Andhra Pradesh 159.00 

2007-08 

4 

1997.00 

2008-09 

(Upto Sept. 08) 

5 

(Rs. in lakh) 

Total 

6 

2156.00 
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2 3 4 5 6 

2. Kamataka 612.00 612.00 

3. Kerala 279.00 411.88 42.50 733.38 

4. Maharaahtra 612.00 230.00 842.00 

Total 1662.00 2638.88 42.50 4343.38 

..,.",."t-ll 

Statement showing the funds releued to States for the last three yeatS and current year under 

Centrally Sponsored Fodder Development 

(As. in lakh) 

States 2005-06 2006-07 2007-08 2008-09 
(Upto Sept-OS) 

2 4 5 6 

Andhra Pradesh 19.80 0.00 0.00 0 

Arunachal Pradesh 0.00 10.00 12.00 0 

Assam 0.00 0.00 85.00 0 

Chhattlsgam 0.00 0.00 0.00 0 

GuJarat 155.57 0.00 136.03 165.00 

Haryana 0.00 21.25 0.00 0 

Himachal Pradesh 100.00 0.00 0.00 0 

Jhar1d1and 0.00 0.00 0.00 0 

Jammu and Kashmir 68.40 106.69 279.19 0 

Kamataka 100.00 100.00 55.00 0 

Kerala 0.00 0.00 133.00 0 

Madhya Pradesh 0.00 221.50 0.00 0 

Maharaehtra 0.00 27.50 0.00 0 
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1 2 4 

Manlpur 0.00 0.00 

Meghalaya 0.00 0.00 

Mlzoram 100.00 20.00 

Nagaland 12O.SO 120.00 

Orissa 0.00 272.00 

Punjab 129.82 0.00 

Rajasthan 37.02 33.00 

Slkklm 110.00 0.00 

Tamil Nadu 24.00 0.00 

Tripura 40.25 0.00 

Uttar Pradesh 37.03 SO.67 

Uttarakhand 90.00 0.00 

West Bengal 40.00 0.00 

Total 1162.39 982.61 

(English] 

Power Saving In Agriculture Sector 

377. SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI RAVI PRAKASH VERMA : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the Government is contemplating to 

launch a pilot project for power saving in agriculture 

sector; 

(b) if so, the details thereof, State-wise; 

5 6 

0.00 0 

0.00 0 

30.00 199.50 

0.00 0 

0.00 0 

0.00 115.21 

0.00 0 

33.00 0 

0.00 0 

0.00 0 

0.00 0 

21.25 0 

136.00 0 

920.47 479.71 

(c) whether the Government has prepared detailed 

project reports of the shortlisted Demand Side Manage-

ment (DSM) projects; and 

(d) if so, the details thereof and the steps taken by 

the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Yes, Sir. The Expenditure Finance Committee (EFC) of 

Ministry of Power,' in its meeting held on 29th May 2008 

uncler the Chairmanship of Secretary (Power) recom-
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mended that 20 pilot projects for energy-efficient water 

pumping may be taken up in agriculture sector to ensure 

that replicable business model could be evolved, given the 

complexities of the agricultural sector and the fact that there 

is no demonstrable sustainable project implemented till 

date. The EFC recommended that these pilots may be 

taken up in states selected in terms of their preparedness, 

segregation on agricultural feeders, installation of High 

Voltage Distribution System (HVDS), and willingness of the 

state utility to take up this initiative. 

(c) and (d) Six States have been selected based on 

the parameters approved by EFC for initiation of pilots. 

. Th~se states are Punjab, Andhra Pradesh, Gujarat, 

Rajasthan, Haryana and Maharashtra. The preparation of 

detailed project report is to be undertaken by Bureau of 

Energy Efficiency (BEE) in these selected states after the 

scheme Is approved by the Government. 

Commltt .. on Impact of Future Tl'lldlng 

378. SHRI BALASHOWRY VALLABHANENI : Will the 

Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION be pleased to state : 

(a) whether the report of Abhijit Sen Committee 

constituted to study the impact of future trading on 

pric~ rise in agricultural commodities has since been 

received; 

(b) If so, the details thereof; and 

(c) the action taken In this regard on the basis of 

recommendations of the Committee? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN) : (a) Yes Sir. 

(b) and (c) The major findings of Abhijit Sen Committee 

Report are given in the enclosed Statement. The 

recommendations of Abhljit Sen Committee are broadly 

directed at strengthening the regulatory framework in the 

commodity futures market as well as deepening of the 

same. This inter aUa, requires amendment to the Forward 

Contracts (regulation) Amendment Act, 1952. 

SIII.ment 

Mlljor Findings of Abhljlt Sen Committee 

The Committee analyzed the daily, weekly and monthly 

data on price volatility (spot price). The analysis made by 

the Expert Committee led it to conclude as follows:-

"Given these conflicting results from daily as against 

weekly and monthly data, no strong conclusion can 

be drawn on whether introduction 01 futures trade Is 

associated with decrease or increase in spot price 

volatility·, 

(i) 

(ii) 

The Committee also analyzed annual growth 

rate in prices of sensitive commodities (food 

grains and sugar) in pre- future period and post 

future period and concludea that although 

inflation clearly increased post-futures In some 

sensitive commodities that have higher weight 

in consumer price indices, it Is not possible 

to make any general claim that inflation 

accelerated more in commodities with futures 

trading. 

In order to attract the hedgers, the high 

basis risk In the future contracts should be 

addressed; 

(iii) Delivery system In the National Exchanges 

needs to be broad based and delivery charges 

on the Exchange platform should be brought 

down to promote the deliveries; 

(iv) Before listing of new products on futures market, 

a rigorous examination Is essential to find if they 

are going to be beneficial to the public and the 

wide spectrum of stakeholders; 
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(v) The Legal and regulatory hurdles in setting up 
and functioning of these national spot ex-
changes should be removed; 

(vi) To recommend policy guidelines to develop 
infrastructure by identifying the gaps in Infra-

structure like communication, transport, banking 
facilities, storage and .. saying which need to 
be bridged to Increase participation of farmers 
and other stake-holders In the commodity 
ecosystem; 

(vii) For benefits to reach farmers, the support 
infrastructure of warehousing and commodity 
finance should be made adequate; 

(viii) In order to ensure that benefit of price discovery 
on Exchange platforms reach farmers, it Is of 
prime imporlance to create structure which 
enables dissemination of prices to the remotest 

comers of the country; 

(ix) There should be a conlultatlve group both in 
FMC as well as in the exchanges comprising 
persons with proven domain knowledge of 
commodity sector; 

(x) At the apex level, a Committee on Commodity 
Market akin to the HLCC in the Capital Market 
should be constituted with Deputy Chairman, 
Planning Commission or one of the Member of 
the Pianning Commission as his nominee aa 
Chairman. FMC Chairman should be the 
Convener of the Commmee. Secretary (Agricul-
ture), Secretary (CA), Secretary (Food), Secre-
tary (Commerce), Deputy Governor, RBI, Econo-
mist of repute and one representative each of 
farmers, cooperatives and trade bodies (like 

FICCI, CII. etc.) should be members of the 
Committee. The Committee should deliberate on 
policy issues concerning Development and 
Regulation of Commodity market and guide the 
FMC to take appropriate steps; 

(xi) The proposed FC(R) amendment Bill to up-

grade the regulation and to improve the 

capabilities of the regulator need to be pursued 

vigorously; 

(xii) Farmers' Groups, Co-operative Institutions, 

RRBs, CCBs, NGOs, State Agricultural 

Marketing Boards, Warehousing Corporations, 

Commodity Development Boards which 

work in the rural areas and have close 

association with and the trust of farmers should 

be allowed and encouraged to act as 

aggregators; 

(xiii) In case of agri-commodlties, only simple 

'options' may be allowed for some time till 

market attains maturity of operations and 

regulations and the farmers attains adequate 

understanding of the markets and of techniques 

to use them; 

(xiv) Banks and Financial Institutions which are at 

present not permitted to trade on Commodity 

Markets should, subject to approval by the 

Banking Regulator, be allowed to trade upto 

limits required for the purpose of devising 

customized OTC products suited to the needs 

of small and marginal farmers; 

(xv) An assessment should be made of the 

possibility of agencies implementing MSP 

including FCI acting as the writer of 'call' and 

'put' options In agriculture commodities; 

Dec,.. .. . In Subacrlbers of BSNL 

379. SHRI G.M. SIDDESWARA : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to atate : 

(a) whether the number of GSM subscribers of 

BSNL are decreasing In the country; 
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(b) if 80. the reasons therefor; and 

(c) the steps takenJbeing taken by the Government 

to improve the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : (a) and (b) No 

Sir. GSM subsorlbers of BSNL a~ not decreasing. BSNL 

18 having 38.6 million cellular mobile subscribers as 

on 31.8.08 vis-a-vis 36.2 million subscribers as on 31.3.08 

I.e. a net increase of 2.3 million .ubscrlbers during the 

period. 

. (c) BSNL h81 planned to add 15.75· million lines 

capacity in Its network during the current financial year. 

BSNL has floated the tender for additional 83 million 

capacity on zonal basis to meet the requirement of mobile 

services In its area of operation which will Improve the 

coverage In rural area also. Further BSNL plans to expand 

the Mobile service coverage to the village. having 

population more than 1000 progre •• lvely In next three 

years. 

ICAR Cent .... 

380. SHRI JASUBHAI DHANABHAI BARAD : Will the 

Minister of AGRICULTURE be pleaaed to state : 

(a) the number of Indian Council of Agricultural 

Research <ICAR) centres in the country at present. State-

wise; 

(b) whether the Government propose to set up more 

such centres during the Eleventh Five Year Plan in the 

country; 

(c) if so. the time by which such centres are likely 

to be set up and start functioning; and 

(d) the funds allocated/proposed to be allocated for 

this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : <a) The 

number of ICAR Institutes Is 95. The State-wise details are 

given in the enclosed Statement.. 

(b) and (c) Yes. Sir. It Is proposed to establish three 

more Institutes during Xlth Five Year Plan namefy Institute 

for Biotic Stress Management; Abiotic Stress Management; 

and Agricultural Biotechnology, subject to 'In principle' 

approval of Planning Commission. 

(d) On approval by Planning Commission the 

financial requirement will be considered by the Expenditure 

Finance CommltteelCompetent Body In accordance 

with the guidelines of Ministry of Finance, Govemment of 

India. 

State-wise list of InstltutesiNstions/ Resesrch CentresiProject Directorates 

SI.No. Institutes/National Research CentreslProject Directorates Nos 

2 3 t· 

Andaman and Nlcobar 1 

1. Central Agricultural Research Institute, Port Blair 
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Aneth ... P ..... h 

2. Central Tobacco Research Institute, Rajamundry 

3. Central Research Institute of Dryland Agriculture, Hyderabad 

4. National Academy of Agricultural Research and Management (NAARM), 

Hyderabad 

5. NRC Oil Palm, Pedavegi, West Godawary 

, 
6. NRC on Meat and Meat Products Technology, Hyderabad 

7. NRC for Sorghum, Hyderabad 

8. Directorate of Rice Research, Hyderabad 

9. Directorate of Oilseed Research, Hyderabad 

10. Project Directorate on Poultry, Hyderabad 

11 NRC on Yak, West Kemang 

A ... m 

12. NRC on Pig, Gowahati 

Bihar 

13. ICAR Research Complex for Eastern Region, Patna 

14. NRC Litchi, Muzaffarpur 

Deihl 

15. National Bureau of Plant Genetics Resources, New Deihl 

16. tARI, New Deihl 

17. Indian Agricultural Statistical Research Institute, New Deihl 

18. NRC 'or Plant Biotechnology, New Deihl 

to Questions 496 

3 

8 

2 

8 
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19. National Centre for Integrated Pest Management, New Delhi 

20. National Centre for Agrll. Economics and Policy Research, New DeIhl 

21. Directorate of Maize Research, New DeIhl. 

22. Directorate of Infonnation and Publication in Agriculture (DIPA), New Delhi 

Oujll,.t 2 

23. NRC for Groundnut, Junagarh 

24. NRC Medicinal and Aromatic Plants, Anand 

0011 

25. ICAR Research Complex Goa 

HllNlchal PrIIdHh 2 

26. Central Potato Research Institute, Shlmla 

27. NRC for Mushroom, Solan 

H8ry11N1 6 

28. Central Soil Salinity Research Institute, Kamal 

29. National Dairy Research Institute, Kamal 

30. Central Institute for Research on Buffaloel, Hlsaar 

31. National Bureau of Animal Genetic Reaourcea, Kamal 

32. NRC on Equines, Hiasar 

33. Directorate of Wheat Research, Kamal 

JIImmu and KIIahmlr 1 

34. Central Institute of Temperate Horticulture, Srlnagar 

Jharkhand 

35. Indian Lac Research Institute, Ranchi 
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5 

36. Indian Institute of Horticultural Research, Bangalore 

37. National Institute of Animal Nutrition and Physiology, Bangalore 

38. NRC Cashew, Puttur 

39. Project Directorate of Biological Control, Bangalore 

40. PO on Animal Disease Monitoring and Surveillance, Hebbal, Bangalore 
. I 

K.rela 5 

41. Central Tuber Crops Research Institute, Trivandrum 

42. Central Plantation Crops Research Institute, Kasargod 

43. Indian Institute of Spices Research, Calicut 

44. Central Marine Fisheries Research Institute, Cochin 

45. Central Institute of Fisheries Technology, Cochin 

_hal_va 1 

46. ICAR Research Complex for NEH Region, Barapani 

MIhara.htre 8 

47. Central institute of Cotton Research, Nagpur 

48. National Bureau of Soil Survey and Land Use Planning, Nagpur 

49. Central Institute of Research on Cotton Technology, Mumbai 

so. Central Institute on Fisheries Education, Mumbai 

51. NRC Citrus, Nagpur 

52. NRC Grapes, Pune 

53. NRC Onion and Garlic, Puna 

54. NRC Pomegranate, SolaPur 
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Madhya Pradeeh 4 

55. Indian Institute of Soil Sciences, Bhopal 

56. Central Institute of Agricultural Engineering, Bhopal 

57. NRC for Soybean, Indore 

58. NRC-W~ Science, Jabalpur 

Nagalend 

59. NRC on Mithun, Medziphema, Nagaland 

Orl ... 4 

60. Central Rice Research Institute, Cuttack 

61. Central Institute of Freshwater Aquaculture, Bhubneahwar 

62. Water Technology Centre for Eastern Region, Bhubaneahwar 

63. NRC for Women In Agriculture, Bhubaneshwar 

Punjab 

64. Central Institute on Post harvest Engineering and Technology, Ludhiana 

R.".han 6 

65. Central Institute of Arid Horticulture, Blkaner 

66. Central Arid Zone Research Institute, Jodhpur 

67. Central Sheep and Wool Research Institute, Avikanagar, Rajasthan 

68. NRC Seed Spices, Almer 

69. NRC on Camel, Blkaner 

70. NRC on Rapeseed and. Mustard (NRCRM), Bharatpur 

Slkklm 

. 7 t NRC on Orchids, Pakyong, Sikklm 

" - -----------------------------------------------------------
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ramll Nadu 

72. Sugarcane Breeding Institute, Coimbatore 

73. Central Institute Brackishwater Aquaculture, Chennai 

74. NRC Banana, Trichi 

75. 

76. 

77. 

78. 

79. 

80. 

81. 

82. 

83. 

M. 

85. 

86. 

87. 

88. 

Uttar Pracleah 

Indian Institute of Pulses Research, Kanpur 

Indian Institute of Sugarcane Research, Lucknow 

Indian Grassland and Fodder Research I nstituto , Jhansi 

National Bureau of Agril. Important Micro-organisms (NBAIM), Mau 

Central Institute of Sub Tropical Horticulture, Lucknow 

Indian Institute of Vegetable Research, Varanasi 

Central Institute for Research on Goats, Makhdoom 

Central Avian Research Institute, Izatnagar 

Indian Veterinary Research Institute, Izatnagar 

National Bureau of Fish Genetic Resources, Lucknow 

NRC Agroforestry, Jhansi 

Directorate of Seed Research, Mau 

Project Dte. on Cropping System Research, Modlpuram 

Project Directorate • Cattle, Merut 

Uttrakhand 

89. Vivekananda Parvltya Krishi Anusandhan Sansthan, Almora 

90. Central Soil and Water Conservation Research and Training Institute, Dehradun 

91. National Research Centre on Cold Water Fisheries, Nainltal 

92. PO on Foot and Mouth Disease, Mukteshwar 

to Questions 504 

3 

3 

14 

4 
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2 3 

3 

93. Central Research Institute for Jute and Allied Fibres, Barrackpore 

94. National Institute of Research on Jute and Allied Fibre Technology, Calcutta 

95. Central Inland Capture Fisheries Research Institute, Barrackpur 

Total 

Milk CooperatIve Federation. 

381. SHRI DUSHYANT SINGH: Will the Minister of 

AGRICULTURE be pleased to state : 

(a) the name and. the number of milk cooperative 

federations fallen sick in the country during the last three 

years; State-wise; 

(b) whether the Govemment has any proposal to 

Year State No. of Federation 
which were sick 

2004-05 Tamil Nadu 

2005-06 Tamil Nadu and Kerala 2 

2006-07 Tamil Nadu and Kerala 2 

(b) and (c) Government of India has not racelved any 

proposal in this regard. 

{Translation} 

Indo-Chlna Defwtce CoopendIon 

382. SHRI GANESH SINGH: Will the DEFENCE be 

pleased to alate: 

95 

revive those sick milk cooperative federations; and 

(c) if 80, ·the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN) : (a) Out of 14 Mill 

Cooperative Federations In the country, the following 

federations were sick during the last three years:-

Name of Federation 

Tamil Nadu Milk Cooperative Producer Federation 

Tamil Nadu Milk Cooperative Producer Federation, Kerala 

Milk Marketing Federation 

Tamil Nadu Milk Cooperative Producer Federation, Kerela 

Milk Marketing Federation 

(a) whether India and China are contemplating to 

Increase their mutual defence cooperation; 

.{bl If 80, the details thereof; 

(c) whether any discussion has been held between 

the two countr1e8 In this regard; and 

(d) If 80, the outcome thereof; 
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) and (b) Yes. Sir. A Memorandum of Understanding 

(MOU) for exchanges and cooperation in the field of 

defence was signed by Defence Ministers of India and 
China in May, 2006. 

(c) and (d) The first India-China Annual Defence 

Dial.ogue was held in Beijing in November, 2007 during 
which issues relating to enhancement of Military to Military 

relations were discussed. 

{English] 

Violation of C ... dre Ag .... ment 

383. SHRI NAND KUMAR SAl : 

SHRI KAILASH NATH SINGH YADAV : 

SHRI RAVI PRAKASH VERMA: . 
SHRIMATI JHANSI LAKSHMI BOTCHA : 

SHRI MOHO. TAHIR: 

SHRI SHISHUPAL N. PATLE : 

SHRI DALPAT SINGH PARSTE : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the Pakistani troops have opened fire on 
Indian positions along the Line of Control (LoC) during the 

current years; 

(b) if so, the details thereof; 

(c) the number of occaSions, the Pakistani troops 

have violated ceasefire agreement, so far; 

(d) the details of 1088 suffered In such firings; 

(e) whether the Govemment has registered protest 
against the breach of ceasefire; and 

(f) if so, the details thereof and the steps taken 

by the Govemment to check the recurrence of such 

incidents? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) and (b) Since January 2008, 34 Incidents of firing 

on Indian pOSitions have taken place on the Line of 

Control. 

(c) and (d) A total of 58 Incidents of cea88fire violations 

by the Pakistani side have taken place since the ceaseflre 
came into effect In November, 2003. Our troops suffered 
four fatal and thirteen non-fatal casualties due to such 

firings. 

(e) and (1) Protests have been registered through the 
established mechanisms of hotline, flag meetings as well 

as weekly talks between the Directors General of Military 
Operations. Suitable measures have been enforced by own 
troops deployed along the Line of Control to ensure Its 
sanctity. Strong retaliatory action is taken against any 

attempts of violation of the Line of Control, while 
maintaining adequate restraint to prevent escalation. 

Procurement of Wheat from at.tes 

384. SHRI NAND KUMAR SAl: 
SHRI PARSURAM MAJHI : 

SHRI DALPAT SINGH PARSTE : 
SHRI K.C. PALLANI SHAMY : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION be pleased to state : 

(a) the details of the measures taken by the 
Govemment during the Rabi Marketing Season of the 
current year to increase procurement of wheat in various 
major wheat producing States; 

(b) the extent to which the procurement of wheat 
has increased as compared to corresponding period of the 
previous year alongwith the opening and closing stock 
during the said period and steps taken to store the excess 
wheat properly; 

(c) whether the Govemment has also sHowed 
National ,Agricultural Cooperative Marketing Federation 

(NAFED) to procure wheat for the Central Pool; and 

(d) If 80, the quantity of wheat procured by NAFED 

during the current 888son? 
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THE MINISTEA OF STATE IN THE MINISTAY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMEA AFFAIAS, FOOD AND PUBLIC 

DISTRIBUTION (SHAI KANTILAL BHURIA) : (a) The steps 

taken by the Department during Rabi Marketing Season 

(AMS) 2008-09 to increase procurement of wheat are given 

in the enclosed Statement. 

(b) 226.82 lakh MT of wheat has been procured by 

FCl/State agencies for the Central Pool in AMS 2008-09 

as ~mpared to 111.3 lakh MT procured In AMS 2007-

OS. The stocks of wheat in the Central Pool as on 1st April, 

2008 were 58.03 lakh tones as compared to 47.03 lakh 

tonnes as on 1st April, 2007. Wheat procured for the 

Central Pool has been kept in covered or Covered at Plinth 

godowns to ensure its proper storage. 

(c) and (d) Yes, Sir. NAFED has procured 5.27 lakh 

tonnes of wheat during AMS 2008-09 from various states 

for the Central Pool. 

Measures taken by the Govemment during RMS 

200s-09 to increase procurement of wheat 

(i) The MSP for wheat has been fixed at As. 1000 

per quintal for RMS 2008-09, an increase of 

As. 250 per quintal over the MSP fixed for 

RMS 2007-08, in order to encourage farmers to 

increase their production of wheat. this 

MSP is As. 150 per quintal more than the 

procurement price of Rs. 850 per quintal 

(including bonus of As. 100 per quintal) given 

to farmers last year. 

(ii) Import of 18 lakh tonnes of wheat was done 

in AMS 2007.()8 which improved the stock 

position of wheat in the Central Pool and the 

wheat stocks (as on 1.4.2008) was more than 

the buffer norms of 40 lakh tonnes at the start 

0' RMS 2008-09. 

(Iii) Wheat exports on private account have been 

banned till further orders. Wheat exports from 
Central Pool are also banned. 

(iv) A nottflCatlon titled 'Wheat (Stock Declaration by 

Companies or Firms or Indlvlduale) Order 2008 

has been issued under the Essential Commodi-
ties Act 1955 on 11.2.2008. The order provides 

that any Company or Firm or Individual which 
purchases wheat beyond 10,000 tonnes during 

2008-09 shall fumlsh retum to Secretary, Food 

of the State from where maximum quantity has 

been purchased. While a retum for purchase of 

wheat beyond 25,000 tonnes is required to be 

fumlshed to the Central Govemment. 

(v) Department of Consumer Affaire has extended 

upto 31et August, 2008 notification under the EC 

Act enabling State Govemments to impose 

stock limit on wheat. 

(vi) Import of wheat on private account at zero duty 

has been pernritted till further orders. 

(vii) Senior OffIcers of Department of Food and 
Public Distribution and FCI frequently visited 

wheat procuring States to pereonally assess the 

situation. 

(viii) In order to encourage wheat procurement In 
States like Uttar Pradeah, Madhya Pradesh etc. 

Commll8ion to Socletlealsub-agents had been 
enhanced to 2.5% on the lines of the Arthlya 

Commiaalon in Punjab and Haryana. 

(ix) NAFED was engaged to procure wheat on 
behalf of FCI In States of Uttar Pradesh, Bihar, 
GUJarat and Madhya Pradesh. 

Introduction of 30 Telecom Servlcea 

385. SHRIMATI MINATI SEN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state : 
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. (a) whether the Govemment proposes to introduce 

Third Generation (3G) telecom services in Telecom 

Sector; 

(b) if so, wh9ther the foreign companies will be 

allowed in Telecom Secto~ including 3G telecom services 

in the country; 

(c) if so, the details thereof; 

(d) whether the Govemment has offered to existing 

domestic telecom operators and Bharat Sanchar Nigam 

Limited (BSNL) for 3G telecom services In the country; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRAOITYA M. SCI NOlA) : (a) to (c) Yes, Sir. 

The Govemment has announced detailed guidelines for 

auction and allotment of spectrum for 3G Telecom Services, 

on 01.08.2008 and amendments dated 11.09.2008. As per 

the guidelines any person:-

(i) Who holds a UASlCMTS licence; or 

(Ii) (a) who has previous experience of running 

3G Telecom Services. 

(b) gives an undertaking to obtain Unified 

Access Services Licence (UASL) as per 

Department of Telecommunications 

guidelines dated 14.12.2005 before 

starting telecom operations, can bid for 

3G spectrum and Is eligible to partiCipate 

in the auction process. This makes the 

foreign companies eligible to participate 

in the auction process. The licences 

would be granted through a controlled 

simultaneous ascending 8-auction to the 

successful bidder. 

(d) and (e) One block of 2x5 MHz in 2.1 GHz frequency 

band has been allotted to MTNL in Deihl and Mumbal Metro 

Service areas and BSNL in other service areas In the 

country, BSNL and MTNL will have to pay spectrum 

charges at a price equal to the highest bid In the respective 

service area. 

[Translation} 

Congestion In Telecom NMwork 

386. SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state: 

(a) whether the Telecom Regulatory AuthOrity of 

India (TRAI) in its latest report has expressed concern over 

the rise in congestion between the networks of private 

telecommunication companies including Sharti, Reliance 

and a Govemment owned Company, Bharat Sanchar 

Nigam limited (BSNL); 

(b) if so, the details thereof; 

(c) whether the level of congestion in networks of 

private telecommunication companies and Bharat Sanchar 

Nigam Limited (BSNL) In urban and rural areas has 

exceeded beyond the benchmark fixed for It; 

(d) If so, the details thereof during the last three 

years and the current year and the reasons therefor; 

(e) whether the Government has taken any steps 

to maintain the level of congestion in networks according 
to the benchmark fixed for it; 

(f) if so, the details thereof; and 

(g) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA) : (a) and (b) Yea Sir. 

TRAI has been monitoring the performance of service 

proYtders against the Quality of Service benchmark of 

<0.5% for the parameter of Point of Interconnect (POI) 

congestion through monthly reports received from service 
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providers. TRAI has expressed concern over the level of 

congestion between the networks of prlvale cellular mobile 

service providers and Bharat Sanchar Nigam Limited 

(BSNL) and amongst the networks of private cellular mobile 

service providers. 

(c) As per TRAI report of June 2008 details of the 

number of POls where the level of congestion has 

exceeded the benchmark of 0.5% between the networks 

of private cellular mobile service providers and Bharat 

Sanchar Nigam Limited (BSNL) is 94 out of total 11500 

POls. 

(d) The month - wise details of the number of POls 

where the level of congestion has exceeded the benchmark 

of 0.5% between the networks of private cellular mobile 

service providers and Bharat Sanchar Nigam limited 

(BSNL) and amongst the networks of private cellular mobile 

service providers for last three years i.e. 1.7.2005 to June 

2008 are given In the enclosed Statement. 

(e) to (g) (I) Direct interconnection among service 

providers is permitted. 

(ii) TRAI has been taking various steps to ensure 

quality of service by basic service and cellular mobile 

service providers. These steps are given below:-

• TRAI had issued a Quality of Service (OOS) 

regulation In July 2000 and subsequently 

modified In July 2005 so as to benchmark . 

various OOS parameters for basic and cellular 

mobile services Point of Interconnection (POI) 

congestion parameter was also Introduced for 

cellular mobile services. 

• TAAI had issued a direction on 29th November 

2005 to all Cellular Mobile Service Providers to 

ensure, by 31st December 2006, that the quality 

of service parameters, including the level of POI 

congestion, In Ita network should be strictly with 

in the benchmark laid down by the Authority. On 

analysing the Performance Monitoring Report of 

the cellular mobile operators for the quarter 

ending December 2005, It was revealed that 

while there has been some Improvement in 

meeting the OOS benchmarks there has been 

Increase In the congestion at the POls. The 

Authority, therefor, decided to Issue show cause 

notices to those operators in whose network the 

number of POI having congestion above the 

benchmark have increased and accordingly 

Issued show cause notices to six mobile 

operators on 06.03.2006. These operators have 

since moved TDSAT against the show cause 

notices and the malter is subjudice since March 

2006. 

Month-wise details of the number of Pols where 

the level of congestions has 9xCHCIed the 
benchmaric (>0.5%) 

Month Between Amongst Total 

BSNL and Private 

Private Cellular 

Cellular Mobile Mobile 

Operators Operators 

Pol Congestion (>0.5%) 

1 2 3 4 

July, 2005 225 0 226 

August, 2005 264 0 264 

September, 2006 364 0 384 

October, 2005 393 0 393 

November, 2005 404 0 404 

December, 2005 398 0 398 

January, 2006 335 53 388 
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February, 2006 404 100 

March, 2006 381 69 

April, 2006 519 86 

May, 2006 517 99 

June, 2006 465 113 

July, 2006 426 111 

August, 2006 439 128 

September, 2006 366 117 

October, 2006 398 128 

November, 2006 360 137 

December, 2006 300 89 

January, 2007 330 148 

February, 2007 327 168 

March, 2007 337 162 

April, 2007 323 165 

May, 2007 297 162 

June, 2007 312 145 

July, 2007 269 142 

August, 2007 234 124 

September, 2007 217 129 

October, 2007 208 123 

November, 2007 212 132 

December. 2007 203 108 

OCTOBER 20, 2008 to 0uestI0ns 516 

4 

504 

450 

605 

616 

578 

537 

567 

483 

526 

497 

389 

478 

495 

499 

488 

459 

457 

411 

358 

346 

331 

344 

311 

1 2 3 4 

January, 2008 98 130 228 

February, 2008 93 132 225 

March, 2008 118 157 275 

April, 2008 113 132 245 

May, 2008 98 106 204 

June, 2008 94 62 156 

[English] 

Netlonal POlicy on Check Dam. 

387. SHRI ANANDRAO VITHOBA ADSUL : Will 

the Minister of WATER RESOURCES be pleased to 

state : 

(a) whether National policy on the check dams has 

been formulated to make dead rivers alive and bring 

prosperity to the region; 

(b) if so, whether there is any proposal under 

consideration of the Govemment to formulate National 

policy on check dams; 

(c) If so, the details thereof; and 

(d) the steps taken by the Govemment to 

generate national consensus to built check dams on 

rivers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) Ministry 0' Water Resources has not 

formulated "National Policy on the Check Dams', However, 

the National Water Policy, 2002 states that construction of 

check dams should be promoted. 

(b) to (d) Do not arise. 
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Joint W.ter Management between 
India and Nepal 

388. SHRI ANANDRAO VITHOBA ADSUL ; Will the 

Minister of WATER RESOURCES be pleased to state: 

(a) whether India and Nepal have agreed to set up 

three tier joint water management mechanism to expedite 

work on the outstanding water projects; 

. (b) If so, the details thereof; and 

(c) the steps taken by the Government in collabo-

ration of the Govemment of Nepal to get rid of perennial 

flooding by rivers coming from Nepal? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) ; (a) and (b) Yes, Sir. During the visit of Hon'ble 

Prime Minister of Nepal to India from 14-18 September, 

2008, India and Nepal have agreed to set up a three-tier 

mechanism at the level of Minister, Secretary and technical 

level to rationalize and raise the efficacy of the existing 

bilateral mechanism In the field of water resources. 

Subsequently, India-Nepal Joint Committee on Water 

Resources (JCWR) in Its 3rd meeting held at Kathmandu 

(Nepal) from 29 September-1 October, 2008 has recom-

mended that the three-tier bilateral mechanism will 

comprise of :(i) Joint Ministerial Level CommiSSion on Water 

Resources (JMCWR) headed by Ministers of Water 

Resources of India and Nepal, (ii) Existing Joint Committee 

on Water Resources of India and Nepal and (iii) Joint 

Standing Technical Committee headed by Chairman, 

Ganga Flood Control Commission (GFCC), Govemment 0' 
India and Joint Secretary, Ministry of Water Resources, 

Govemment of Nepal. 

(c) There are several schemes and mechanisms 

through which the Govemment of India and Nepal have 

beeh cooperating to address the flood problems. The Kosi 

and Gandak Projects, In addition to other benefits, also 

provide flood Control through embankments In India and 

Nepal. The two sides are working together to extend 

embankments on Lal Bakeya, Bagmati, Kamla and Khando 

rivers to the high ground in Nepal. The Govemments have 

set up a Joint Project Office (JPO) to investigate and 

prepare Detailed Project Report on Sapta Kosi High Dam 

and Sun Kosi Diversion Scheme. The JPO will also carry 

out the feasibility study of the Kamla and Preliminary study 

of Bagrnati Multipurpose Projects. Flood Control is one of 

the objectives of these projects. 

(Translation] 

Adoptton of Irrigation Projecta a. 
NatIonal Project. 

389. SHRI HANSRAJ G. AHIR : 

SHRI CHANDRA MANI TRIPATHI : 

SHRIMATI KARUNA SHUKLA : 
SHRI K. SUBBARAYAN : 

Will the Minister of WATER RESOURCES be pleased 

to state: 

(a) whether the Govemment has accorded approval 

for adoption of the fourteen irrigation prOjects as National 

Projects under the River interlinking project; 

(b) if so, the details thereof and amount 0' funds 

spent or proposed to be spent on the construction of each 

of these projects; 

(e) whether any funds have been released to the 

Stale Govemments for construction of these projects; 

(d) if so, the amount of funds released as well 8S 

the budgetary allocation made by the Government during 

2008-09; 

(e) whether any time frame has been fixed for 

completion of construction of these projects sanctioned as 

National Projects; and 

(f) If so, the details thereof, project-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
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YADAV) : (a) to (f) The Govemment of India has declared 

1 ~ water resources projects as National Projects as per 

details given the enclosed Statement. Out of these, three 

projects namely Goslkhurd project of Maharashtra, Teesta 

Barrage Project of West Bengal and'Shahpur Kandi Project 

of Punjab are already getting central grant assistance under 

Accelerated Irrigation Benefits Programme. No funds have 

been spent on these projects under the scheme of funding 

of national projects. No budgetary allocations under the 

scheme of National Projects have been made for 2008-
09. Time frame for completion of these projects has not 

been finalized. 

Sttttement 

SI. Name of the 

No. Project 

2 

1 . T eesta Barrage 

2. Shahpur Kandl 

3. Bursar 

4. 2nd Ravl Vyas Unk 

5. Ujh multipurpose project 

List of projects declared as National Projects: 

(1) Irrigation (ha.) 

(2) Power (MW) 

(3) Storage MAF) 

3 

(1 ) 9.23 lakh 

(2) 1000 MW 

(3) Barrage 

(1 ) 0.33 lakh 

(2) 68 MW 

(3) Barrage 

(1 ) 1 lakh (Indirect) 

(2) 1230MW 

(3) 1 MAF 

Hamess water flowing 

across border of about 

3 MAF 

(1 ) O.32.lakh ha 

(2) 280 MW 

(3) 0.66 MAF 

State 

4 

West Bengal 

Punjab 

Jammu and Kashmir 

Punjab 

Jammu and Kashmir 

Justification 

5 

Projects governed by Intema-

tlonal treaty having intema-

tlonal ramification and projects 

of strategic Importance 



521 Written AnswetS ASVlNA 28. 1930 (88ka) to OuNrtons 522 
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S. Gyspa project (1 ) 0.50 lakh ha HP 

(2) 240 MW 

(3) 0.6 MAF 

7. Lakhvar Vyaai (1 ) 0.49 lakh Uttaranchal Projects of Yamuna Basin. 

Important from environmental. 
(2) 420 MW drinking water and Common-

(3) 0.325 MAF weahh games consideration. 

a Kishau (1 ) 0.97 lakh HPlUttaranchal 

(2) 600 MW 

(3) 1.04 MAF 

9. Renuka (1 ) Drinking water HP 

(2) 40 MW 

(3) 0.44 MAF 

10. Noa-Dehang Dam Project (1 ) 8000 ha. Arunanchal Projects on the Intematlonal 

riV8f"l In the North-Eastern 
(2) 75 MW Pradesh States 

(3) 0.26 MAF 

11. Kulsi Dam Project (1 ) 23.900 ha. Assam 

(2) 29 MW 

(3) 0.28 MAF 

12. Upper Siang (1 ) Indirect Arunanchal 

(2) 9500 MW Pradesh 

(3) 17.50 MAF 

(4) Flood rnoderaUon 

13. Gosikhurd (1 ) 2.50 lakh Maharaahtra Intra State major project 

having big Irrigation potential 
(2) 3 MW and drinking water supply 

(3) 0.93 MAF component. 
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14. Ken Betwa (1) 6.46 lakh Madhya River Interlinking Project. 

(2) 72 MW Pradesh 

(3) 2.25 MAF 

(Englishl (SHRI JYOTIRADITYA M. SCINDIA) : (a) and (b) 'Project 

390. SHRI KINJARAPU YERRANNAIDU : Will the 

Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state : 

(a) whether the Government has introduced a 

Scheme called ·Project Arrow· in the various Post Offices 

of the country; 

(b) if so, the details thereof; 

(c) the names of the Post Offices in which above 

scheme has already been introduced; and 

(d) the time by which the above scheme is expected 

to be completed In all the Post Offices of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

Arrow· Is not a new scheme. It Is the name given to a 

project in which some post offices have been identified In 
12 Postal Circles. There are two aspects of the Project-
one is the ·Look and Feel· to give uniformity in terms of 

counter lay-outs, technology upgradation, and the other is 
the ·Core Business· to improve core operational areas In 
these post offices. Project Arrow, thUS, is aimed at 
upgrading the core postal activities in a focused and 
structured way. The objective is to replicate these 
successful initiatives in respect of the post offices in other 
Circles In a phased manner. 

(c) and (d) The names of the post offices in which 

Scheme has already been Introduced, is given in the 
enclosed Statement-I. Activities in post offices listed In the 

enclosed Statement-I. I have already been completed. 
Names of the Post offices identified for Phase-II is given 
in the enclosed Statement-II. Activities in the post offices 
listed in the enclosed Statement-II are in process and are 
expected to be completed by 31.12.2008. 

Statement-' 

SI. 
No. 

2. 

Post Offices to be taken up for modemizatiofl and total computerization (Revised List) Highlighted 
Post Offices are sel6Cted for the first phase of Pilot Projset 

Poat OffIces to be taken up for modernization and total computerization - Andhra Pradelh Circle 

Name of the identified Post Office Postal Division Revenue District Postal Region 

-----
2 3 4 5 

Nekkonda Sub Post office Warangal Warangal Hyd. Region 

Kohir Sub Post office Sangareddy Medak Hyd. Region 
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2 3 4 5 

3. Pattikonda LSG Sub Post office 

4. Dwaraka Tirumala Sub Post office 

5 Sompeta Sub Post office 

Kumool 

Eluru 

Srikakulam 

Kumool 

West Godavari 

Srikakulam 

Kumool 

Vljaywada 

Visakhapatanam 

Poet Offices to be taken up for modernization and total computerization - Jharkhand Circle 

6. Doranda Head Post office 

7. Madhupur Sub Post Office 

8 Jamshedpur Head Post office 

9. Hazaribagh Head Post Office 

Ranchl 

Oumka 

Jamshedpur 

Hazarlbagh 

Ranchi 

Oeoghar 

Jamshedpur 

Hazaribagh 

Ranch; 

Ranchl 

Ranchi 

Ranchi 

Poat Offices to be taken up for modernization and total computerization -MIIdhya PradHh Circle 

10. Guna Head Post Office Guna Guna Indore 

11 Shlvpuri Head Post Office Guna Shivpuri Indore 

12. Ashok Nagar Mukhya Oak Ghar Guna Guna Indore 

13. Nanda Nagar Sub Post Office Indore City Indore Indore 

14. Morena Head Post Office Chambal Morena Indore 

15. Morar Head Post Office Gwalior Gwallor Indore 

Polt OffIce. to be taken up for modernization and total computerization - Maharashtra Circle 

16 .. Bhandara Head Post Office Nagpur Mfl. On. Bhandara Nagpur 

17. Jawhar Sub Post Office Thane West Thane Mumbai 

18. Baramati Sub Post Office Pune Muffasil Pune PUM 

19. Nanded Head Post Office Nanded Nanded Aurangabad 

20. Kalangut Sub Post Office North Goa Goa Goa 

Poat OffIces to be taken up for modernIZation and total computerlutlon - North-Ealt Circle 

21. Cherrapunjee Sub Post OffIce Meghalaya East Kha81 HHla North-East 

22 Mokokchung Mukhya Oak Ghar Nagaland Mokokchung North-East 
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Poat OffIces to be taken up for modernization ami t_1 computerization - 0...... Circle 

23 .. Kamakshyanagar Sub Post Office Ohenkanal Angul Sambalpur 

24. Barpali Sub Post Office Sambalpur Bargam Sambalpur 

25. Gopalpur Sub Post Office Bemampur Ganjam Berhampur 

26. Puri Head Post Office Puri Puri Bhubaneshwar 

27. Chandaball Sub Post office Bhadrak Bhadrak Bhubaneshwar 

Poat OffIce. to be taken up for modernlutlon and t_1 computerization - Rajeethan Circle 

28. Mukundgam Sub Post Office Jhunjhunu Jhunjhunu Jodhpur 

29. Shahpura Sub Post OffIce Bhllwara Bhilwara Ajmer 

30. Jhalawar Head Post Office Kota Jhalawar Ajmer 

31. Nandanwan Sub Post Office Jodhpur Jodhpur Jodhpur 

32. Rajasthan Secretariat Sub Post Office Jaipur Jalpur Jalpur 

Poat OffIces to be taken up for modernization and total computerization - Tamil Nadu Circle 

33. Perambalur Srirangam Perambalur Tlruchlrapalli 

34. Madanagopalapuram Srirangam Perambalur Tlruchirapalli 

35. Thuralmangalam Srirangam Perambalur Tiruchlrapalli 

36. Padalur Srirangam Perambalur Tiruchirapalli 

37. Chettikulam Srirangam Perambalur Tlruchlrapalli 

38.' Ariyalur Trichy Ariyalur Tiruchirapalli 

39. Jeyankondam Trlchy Ariyalur Tiruchlrapalli 

40. Thuraiyur Srirangam Tlruchy Tiruchirapalli 

41. Tlrukuvalal . Nagapattlnam Nagapattlnam Tiruchlrapalli 

Poat 0tfIcn to be taken up for moclennlDtlon and total computerization - Uttar Pradesh Circle 

42. Amethi Mukhya Oak Ghar Suhanpur Suhanpur Lucknow 
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43. Bhadohl Mukhya Oak Ghar Varanasl West Varana.1 Allahabad 

44. Nawabganj Sub Post OffIce Gonda Gonda Gorakhpur 

45. Kaisargarh Sub Post OffIce Bahralch Bahralch Gorakhpur 

46 .. Akbarpur Sub Post Office Kanpur Muffasll Kanpur Dehat Kanpur 

Poet 0fIIce8 to be taken up for modemlutlon and totll computerlzetton - UttIrekhlnd Circle 

47. Narendranagar Sub Post Office Tehri Tehrl Uttarakhand 

48. Rajpur Sub Post Office Dehradun Dehradun Uttarakhand 

49. Satpull Sub Post Office Pauri Pauri Garhwal Uttarakhand 

so. Kichha Sub Post office Nalnltal Udham Singh Nagar Uttarakhand 

-'''ment-ll 

List of 450 Post Offices selected for the second phase of Project Arrow 

51.· Name of PO Postal Division Revenue District Region 

No. 

2 3 4 5 6 

Aneth,. P,.dHh 

1. S.K. Nagar SO Adllabad Adllabad Hyderabad 

2. Slri.illa SO Karlmnagar Karimnagar Hyderabad 2 

3. Warrangal HO Warangal Warangal Hyderabad 3 

4. Banawade SO Nizamabad Nlzamabad Hyderabad 4 

5. Mahabubnagar HO Mahabubnagar Mahabubnagar Hyderabad 5 

6. Huzurnagar SO Suryapet Nalgonda Hyderabad 6 

7. Nagarkumool SO Wanaparthy Mahbubnagar Hyderabad 7 

8. Mulug SO Hanamkonda Warangal Hyderabad 8 
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9. Sultanabad SO Peddapally Karimnagar Hyderabad 9 

10. Dubbak SO Medak Medak Hyderabad 10 

11. Kamareddy HO Nlzamabad Nlzamabad Hyderabad 11 

12. Begampeth SO Secunderabad Hyderabad Hyderabad City 12 

13. Hyderabad GPO Independent Unit Hyderabad Hyderabad City 13 

14. Secunderabad HO Secunderabad Hyderabad Hyderabad City 14 

15. Banjara Hilla SO Hyderabad Hyderabad Hyderabad City 15 

16. Jubilee HO Hyderabad South East Hyderpbad Hyderabad City 16 

17. Gooty SO Anantapur Anantapur Kurnool 17 

18. Badvel SO Tirupati Chittoor Kumool 18 

19. Kuppam SO Chittoor Chittoor Kumool 19 

20. Kodur SO Cuddapah Cuddapah Kumool 20 

21. Cuddapah HO Kumool Kumool Kumool 21 

22. Penukonda SO Nandyal Kurnoon Kumool 22 

23. Yemmiganur SO Proddatur Cuddapah Kumool 23 

24. Chandraglri HO Tlrupati Chittoor Kumool 24 

25 Tirupati HO Tirupati Chittoor Kurnool 25 

26. Lakkireddy Palli SO Kadapa Kadapa Kumool 26 

27. Hanuman Junction SO Gudivada Krishna ViJayawada 27 

28. ViJawada HO Vljayawada Krishna Vljayawada 28 

29. Amaravathi SO Guntur Guntur Vijayawada 29 

30. Vlnukonda SO Narasaraopet Guntur Vijayawada 30 

31 .. Guntur HO Guntur Guntur Vijayawada 31 

32. Eluru HO Eluru West Godavari Vijayawada 32 
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33. Kothapatnam SO Prakasam Prakasam Vljayawads 33 

34. Tanuku HO Bhimavaram West Godavari Vljayawada 34 

35. Khammam HO Khammam Khammam Vljayawada 35 

36. Sullurpet SO Gudur Nellore V1jayawada 36 

37. Santhamaguluru SO Prakaaham Prakasham Vljaywada 37 

38. Amalapuram HO Amalapuram East Godavari Vlaakhapatnam 38 

39. Naraipatnam HO Anakapalle Viaakhapatnam Viaakhapatnam 39 

40.· Visakhapatnam HO Viaakhapatnam Viaakhapatnam Vlaakhapatnam 40 

41. Palakonda SO Parvathipuram Srlkakulam Vlaakhapatnam 41 

42. Tuni SO Kakinada East Godavari Visakhapatnam 42 

43. Vizianagaram HO Vizianagaram Vizianagaram Viaakhapatnam 43 

44. Vizianagaram CanH. SO Vizianagaram Vizianagaram Viaakhapatnam 44 

Bihar 

45. Bankipore HO Patna Patna Patna 

46. Muzaffarpur HO Muzaffarpur Muzaffarpur Muzaffarpur 2 

47. Madhubani HO Madhubani Madhubani Muzaffarpur 3 

48. Gopalganj HO Siwan Gopalganj Muzaffarpur 4 

49. Chapra HO Saran Saran Patna 5 

SO. Biharaharif HO Nalanda Nalanda Patna 6 

51. Aurangabad HO Aurangabad Aurangabad Patna 7 

52. Arrah HO Bhojpur Bhojpur Patna 8 

53. Bikramganj SO Bhojpur Rohtaa. Patna 9 

54. Saaaram HO Rohtaa Saaaram Patna 10 

55. Hajipur HO Vaishali Valahali Patna 11 
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56. Motlhari HO Motlhari Champaran Muzaffarpur 12 

57. Gaya HO Gaya Gaya Patne 13 

58. Bhagalpur HO Bhagalpur Bhagalpur Patna 14 

59. Munger HO Munger Munger Patna 15 

Gu).rat 

60. Gandhi Nagar HO Gandhi Nagar Gandhi Nagar Ahmedabad 

61. Dwarka SO Jamnagar Jamnagar Rajkot 2 

62. Prabhas Patan 90 Junagarh Junagarh Rajkot 3 

63. Bhu] HO Kutch Kutch RaJkot 4 

64.· Porbandar HO Porbandar Porbandar RaJkot 5 

65. Miyagam Karjan SO Vadodara West Vadodara Vadodara 6 

66. Rajpipla SO Bharuch Narmada Vadodata 7 

67. Padara SO Vadodara West Vadodara Vadodara 8 

68. Chhotaudepur SO Vadodara East Vadodara Vadodara 9 

69. BodeIi(Sankheda) SO Vadodara East Vadodara Vadodara 10 

JlHlrtm.nd 

70. Jhumrltilaiya SO Hazaribagh Kodarma Ranchi 1 

71. Ohanbad HO Dhanbad Dhanbad Ranchl 2 

72. Golmuri SO Jamahectpur Jamshedpur Ranchi 3 

73. Sakchi NOSO Jamshedpur Jamshedpur Ranchi 4 

74. Katrasgarh SO Ohanbad Ohanbad Ranchi 5 

75. Slmdega MOO Ranchi Simdega Ranchl 6 

76. Namkum SO Ranchi Ranchi Ranchi 7 

77. Kanke SO Ranchi Ranchl Ranchi 8 
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78. Gumla HO Ranchl Gumla Ranchi 9 

79. lohardaga MDG Ranchl lohardaga Ranchi 10 

80. Chalbasa HO Singhbhum West Singhbhum Ranchl 11 

81. Tatanagar SO Singhbhum East Singhbhurn Ranchl 12 

82. Daltonganj HO Palamau Palamau Ranchl 13 

8S. Girldlh HO Glrldlh Glrldlh Ranchl 14 , 

84. B.Deoghar HO Dumka Deoghar Ranchl 15 

85. Dumka HO -do- Dumka Ranchl 16 

88. GOOda MDG -do- GOOda Ranchl 17 

87. B.S. City HO Dhanbad Bokaro Ranchl 18 

88. B.S. City Sec-IX SO -do- Bokaro Ranchl 19 

89.' B.S. CIIy Sec-VI SO -do- -do- Ranchl 20 

90. BCCl Dhanbad SO -do- Dhanbad Ranchl 21 

91. Dhurva SO Ranchl Ranchl Ranchl 22 

92. Ramgarh Cantt. HO Hazarlbagh . Ramgarh Ranchl 23 

93. Ranchi GPO Ranchi Ranchl Ranchi 24 

94. Koderma SO Hazartbagh Koderma Ranchl' 25 

95. Garhwa MOO Palamau Garhwa Ranchl 26 

96. Latehar MDG Palamau Latehar Ranchl 27 

Madhya Pl1IdHh 

97. Sagar Cantt HO Sagar Dn. Sagar Bhopal 

98: Rahatgarh SO Sagar Dn. Sagar Bhopal 2 

99. Chhetarpur SO Chhatarpur Dn. Chhatarpur Bhopal 3 

100. Khajuraho SO ChhatarpurOn. Chhatarpur Bhopal 4, 
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101. Panna SO Chhatarpur On. Chhatarpur Bhopal 6 

102. Hoshangabad HO HOIhangabad On. Hoshangabad Bhopal 6 

103. Shahdol HO Shahdol Dn. Shahdol Bhopal 7 

104. Umaria SO Shahdol On. Umaria Bhopal 8 

105. Jais/ngnagar SO Shahdol On. Shahdol Bhopal 9 

106. Ohanpuri SO Shahdol On. Shahdol Bhopal 10 

107. Rewa HO Rewa On. Rewa Bhopal 11 

108. Chhindwara HO Chhindwara On. Cht.indwara Bhopal 12 

109. Vidisha HO Vidisha On. Vidisha Bhopal 13 

110. Ra/sen HO Vidisha On. Raisen Bhopal 14 

111. Ganj Basoda SO Vidlsha On. Vidiaha Bhopal 15 

112. Sironj SO Vldiaha Dn. Vldlsha Bhopal 16 

113. Kurwai SO Vidiaha On. Vldlsha Bhopal 17 

114". Sanchi SO Vldisha On. Raisen Bhopal 18 

115. Bhopal GPO Bhopal On. Bhopal Bhopal 19 

116. C.T.T. Nagar HO Bhopal On. Bhopal Bhopal 20 

117. Mung.wall SO Guna On. Ashok Nagar Indore 21 

118. Guna Bazar SO Guna On. Guna Indore 22 

119. Karera SO Guna On. Shlvpurl Indore 23 

120. Plchhore SO Guna On. Shivpuri Indore 24 

121. Narwar SO Guna Dn. Shlvpuri Indore 25 

122. Kolar. SO Guna Dn. Shlvpurl Indore 26 

123. Guna City SO Guna On. Guns Indore 27 

124. Aroun SO Guna Dn. Gu". Indore 28 
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125. Esagarh SO Guna On. Ashok Nagar Indore 29 

126. Raghogarh SO Guna On. Guna Indore 30 

127. Shadora SO Guna On. Aahok Nagar Indore 31 

128. Bamorl SO Guna On. Guna Indore 32 

129. Pohrl SO Guna On. Shlvpurl Indore 33 

130. Shivpurl City SO Guna On. Shlvpurl Indore 34 

131. Badrwaa SO Guna On. Shlvpurl Indore 35 

132. Bhltarwar SO Gwallor On. Gwallor Indore 36 

133. Bhander SO Gwalior On. Gwallor Indore 37 

134. Oabra SO Gwalior On. Gwallor Indore 38 

135. Oatla MOO Gwallor On. Datla Indore 39 

136. Ambha SO Chambal On. Morena Morena Indore 40 

137. Sheopur SO Chambal On. Morena Morena Indore 41 

138. JouraSO Chambal On. Morena Morena Indore 42 

139. Vljaypur SO Chambal Dn. Morena Morena Indore 43 

140. Sabalgarh SO Chambal On. Morena Morena Indore 44 

141. Bhlnd HO Chambal On. Morena Bhlnd Indore 45 

142. Porsa SO Chambal On. Morena Morena Indore 48 

143. Mehgaon SO Chambal Dn. Morena Bhlnd Indore 47 

144. Laahkar HO Gwallor Gwallor Indore 48 

145. Chanderl SO Guna Guna Indore 49 

146. Indore GPO Indore City Dn. Indore Indore 50 

147. Indore City HO Indore City On. Indore Indore 51 

148 •. Dewaa HO Indore MIl Dn. Dewaa Indore 52 
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14g. Ohar HO Indore MfI On. Ohar Indore 53 

150. Sanwer SO Indore MfI On. Indore Indore 54 

151. Badnawar SO Indore MIl On. Dhar Indore 55 

152. Jabalpur HO Jabalpur On. Jabalpur Indore 56 

153. Katni HO Jabalpur On. Katni Indore 57 

154. Khandwa HO Khandwa On. Khandwa Indore 58 

155. Burhanpur SO Khandwa On. Burhanpur Indore 59 

156. Khargone SO Khandwa On. Khargone Indore 60 

157. Mandsaur HO Mandsaur On. Mandsaur Indore 61 
1"1· 

158. Mandsaur City SO Mandsaur On. Mandsaur Indore 62 

159. Neemuch HO Mandsaur On. Neemuch Indore 63 

160. Garoth SO Mandsaur On. Mandsaur Indore 64 

161. Ratlam HO Ratlam On. Ratlam Indore 65 

162. Jhabua HO Ratlam On. Jhabua Indore 66 

163. Jaora SO Ratlam On. Ratlam Indore 67 

164. Sehore HO Sehore On. Sehore Indore 68 

165. Ashta SO Sehore On. Sehore Indore 69 

166. Rajgarh (Bia) SO Sehore On. Rajgarh Indore 70 

167. Khllchipur SO Sehore On. Rajgarh Indore 71 

168. Uijain HO Malwa On. UDain Indore 72 

169. Unain City SO Malwa On. UDain Indore 73 

170. Shajapur HO Malwa On. Shajapur Indore 74 

171. Shujalpur Mandi SO Malwa On. ·She,lapur Indore 75 

172. , Bercha SO Malwa On. Shajapur Indore 76 

173 .. ~: Maksi SO Malwa On. Shajapur Indore n 
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M.hII .... htnl 

174. Latur HO Osmanabad Latur Aurangabad 1 

175. Amalner SO Jalgaon Jalgaon Aurangabad 2 

176. Egatpurl SO Nuhlk Nashlk Aurangabad 3 

1n. Ohule HO Ohule Ohule Aurangabad 4 

178. Parll Valdyanath SO Aurangabad Aurangabad Aurangabad 5 

179. Aurangabad HO Bhusawal Jalgaon Aurangabad 6 

180. Beed HO Baed Beed Aurangabad 7 

181. Jalgaon HO Jalgaon Jalgaon Aurangabad 8 

182. Na8ik HO Malegaon Nashlk Aurangabad 9 

183. Parbhani HO Parbhani Parbhani Aurangabad 10 

184. Kolhapur HO Kolhapur Kolhapur Goa 11 

185. Mapusa MOG Goa North Goa Goa 12 

186. Sangli HO Sangli Sangli Goa 13 

187. Ponda MOO Goa South. Goa Goa 14 

188. Miraj HO Sangli Sangll Goa 15 

189. C C Oros MOO Sindhudurg Sindhudurg Goa 16 

190. Ratnagirl HO Ratnagirl Ratnaglrl Goa 17 

191. Chiplun HO Ratnagirl Ratnaglrl Goa 18 

192. Jayslnghpur MOG Kolhapur KoIhapur Goa 19 

193. Panaji HO Panajl Panajl Goa 20 

194. Mumbal GPO Mumbal South Mumbal Mumbal 21 

195. Juhu SO Mumbal North Mumbal Mumbal 22 

196. Mantralaya SO MUmbai CIty South Mumbal Mumbal 23 
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197. Vaahl SO Navi Mumbai Thane Mumbal 24 

198. Alibag HO Ralgad Ralgad Mumbai 25 

199. Matunga SO Mumbai City North East Mumbal Mumbal 26 

200. Dadar HO Mumbai Mumbal Mumbai 27 

20f. Motilalnagar SO Mumbai City North West Mumbal Mumbal 28 

202. Ulhas Nagar V Thane central Division Thane Mumbal 29 

203. Narlman Point SO Mumbai City South Mumbal Mumbal 30 

204. Chandrapur HO Chandrapur Chandrapur Nagpur 31 

205. Gondia HO Nagpur MIl. Gondia Nagpur 32 

206. Sakoli SO Nagpur MIl. Bhandara Nagpur 33 

207. Amgaon SO Nagpur MIl. Gondla Nagpur 34 

208. Akola HO Akola Akola Nagpur 35 

209. Amraotl HO Amraotl Amraotl Nagpur 36 

210. Wardha HO Wardha Wardha Nagpur 37 

211. Yeotmal HO Yeotmal Yeotmal Nagpur 38 

212. Nagpur GPO Nagpur Nagpur Nagpur 39 

213. Chandur Railway SO Amraotl Amraoti Nagpur 40 

214. Mahabaleshwar SO Satara Satara Pune 41 

215. Shivaji Nagar SO Pune City West On. Pune Pune 42 

216. Pune City HO Pun. City West Pune Pune 43 

217. Rajgurunagar SO Pune Maffusll Pune Puna 44 

218. Panchganl SO Satara Satara Pune 45 

219. Shrlrampur HO Shrtrampur Ahmednagar Pune 48 

220. Karad HO Satara Satara Pune 47 

221. Ahmadnagar HO Ahmednagar Admednagar Pune 48 
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North-e.. 

222. Naharlagun Arunachal Pradesh Papumpare North-Eut 

223. Champhal SO Mlzoram Champhai North-East 2 

224. Sabroom SO Agartala SouthTripura North-East 3 

225. Panlsagar SO Dharmanagar North Trlpura North-East 4 

226. Jowai SO Meghalaya Jan!tla HlHs North-East 5 

227. Lunglei SO Mizoram Lunglel North-East 8 

228. Wokha SO Nagaland Wokha North-East 7 

229. Kohlma HO Nagaland . Kohlma North-East 8 

230. Tum HO Meghalaya Weal Garo Hills North-East 9 

231. Agartala HO Agartala W88t Trlpura North-East 10 

232. A1zwal HO Mizoram A1zwal North-Eat 11 

Ort ... 

233. Junagarh SO Kalahandl Kalahandl Berhampur 1 

234 .. G. Udayagirl SO Phulbanl Phulbanl Berhampur 2 

235. Sorada SO Aska GanJam Berhampur 3 

238. Parlakhemundl HO Berhampur Gajapatl Berhampur (OM) 4 

237. Nabarangapur MOG Koraput Nabarangapur Berhampur(OM) 5 

238. Sunabeda-2 SO Koraput Koraput Berhampur(GM) 8 

239. Madanpur Rampur SO Kalahandi Kalahandl Berhampur(OM) 7 

240. Phulbani HO Phulbanl Phulbani Berhampur(OM) 8 

241. Plpll SO Bhubaneahwar Purl Bhubanelhwar 9 

242. Aahok Nagar SO Bhuban88hwar Bhubaneehwar Bhubanelhwar 10 

243. Rajkanika SO Cuttack North Kendrapara Bhubanelhwar 11 
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244. College Square SO Cuttack South Jagatsinghpur Bhubaneshwar 12 

245. Sakhigopal SO Puri Puri Bhubaneshwar 13 

246. Choudwar SO Cuttack South Cuttack Bhubaneshwar 14 

247. Baripada HO Mayaurbhanja Mayurbhanja Bhubaneswar 15 

248. Sora MOO BaI880re Balasore Bhubaneswar 16 

249. Bhadrak HO Bhadrak Bhadrak Bhubaneswar 17 

~60. Chandnlchowk HO Cuttack City Cuttack Bhubaneswar 18 

251. Bankl MOO CuHack City Cuttack Bhubaneswar 19 

252. Jajpur Road MOO CuHack North Jajpur Bhubaneswar 20 

253. Bhubaneewar GPO Bhubaneawar Khurda Bhubaneswar 21 

254. Saheed Nagar MDG Bhubaneswar Khurda Bhubaneswar 22 

255. R"Jgangapur SO Sundargarh Sundargarh Sambalpur 23 

256. Anandpur SO KeonJhar Keonjhar Sambalpur 24 

257. Talcher MOO Dhenkanal Angul Sambalpur 25 

258. Sambalpur HO SambalJ'ur Sambalpur Sambalpur 26 

259. Bargarh HO Sambalpur Bargarh Sambalpur 27 

280. Jhar&uguda HO Sambalpur Jharsuguda Sambalpur 28 

261. Balanglr HO Balangir Balangir Sambalpur 29 

262. Sonepur MOO Balangir Sonepur Sambalpur 30 

263. Rourtcela HO Sundargarh Sundargarh Sambalpur 31 

264. ROUI1c8Ia·2 MOO Sundargarh Sundargarh Sambalpur 32 

265. PaUaha,. SO Dhenkanal Angul Sambalpur 33 

266. Dhenkanal HO Dhenkanal Dhenkanal Sambtlpur 34 

287. Rairakhol SO Sambalpur Sambalpur Sambalpur 35 
----
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Raj8.u.an 

268. Bundi HO Tonk Bundi Ajmer 

269. Chhittogarh HO Chlttorgarh Chittorgarh Ajmer 2 

270. Shastri Circle Udaipur SO Udaipur Udaipur Ajmer 3 

271. Kankroll HO Udaipur Rajsamand Ajmer 4 

272. Bhllwara City SO Bhllwara Bhllwara Ajmer 5 

27l. Dungarpur HO Dungarpur Dungarpur Almer 6 

274. Pushkar SO Ajmer Ajrner Almer 7 

275. Madanganj HO Ajmer Almer Almer 8 

276. Bijainagar MDG· Beawar Ajmer Ajmer 9 

277. Gangapur SO Bhllwara Bhllwara Almer 10 

278 Ajmer HO Ajmer Ajmer Almer 11 

279. Nlmbaheda SO Chittorgarh Chinorgarh Almer 12 

280. Kapasan SO Chittorgarh Chlttorgarh Ajmer 13 

281 Sagwara SO Dungarpur Dungarpur Almer 14 

282 Todarai Singh SO Tonk Tonk Almer 15 

283. Uniara SO Tonk Tonk Ajmer 16 

284. Oeogarh SO Udllipur Udaipur Almer 17 

285. Mavli In. MDG Udaipur Udaipur Almer 18 

286 Kota HO Kota Kota Ajmer 19 

287. Moti Doongrl MOO Alwar Alwar Jalpur 20 

288. Alwar HO Alwar Alwar Jalpur 21 

289. Jawahar Nagar HO Jawahar Nagar Jawahar Nagar Jaipur 22 

290'. Deeg HO Bharatpur Bharatpur Jalpur 23 



555 Wrltt6n AnswslS OCTOBER 20, 2008 to Questions 556 

2 3 4 5 6 

291. Sawsi Madhopur HO Sawalmadhopur Sawslmadhopur Jalpur 24 

292. Rajgam SO Alwar Alwar Jalpur 25 

293. Mansarovar SO Jaipur City Jaipur Jalpur 26 

294. Shastri Nagar HO Jalpur City Jalpur Jalpur 27 

295. Bhuaawar SO Bharatpur Bharatpur Jalpur 28 

296. Kaman SO Bharatpur Bharatpur Jalpur 29 

297. Bharatpur HO Bharatpur Bharatpur Jalpur 30 

298.' Jodhpur HO Jodhpur Jodhpur Jodhpur 31 

299. Sridungargarh SO Blkaner Bikaner Jodhpur 32 

300. Sadalpur SO Churu Churu Jodhpur 33 

301. SuJangarh SO Churu Churu Jodhpur 34 

302. Pllani SO JhunJhunu Jhunjhunu Jodhpur 35 

303. Pokaran SO Jodhpur Jal8lmer Jodhpur 36 

304. Merta City SO Nagaur Nagaur Jodhpur 37 

305. laxmangarhSO Sikar Sikar Jodhpur 38 

306. Abu Road SO Sirohl Sirohl Jodhpur 39 

307. Bhlnmal SO Sirohl Jalor. Jodhpur 40 

308. Jalealmer HO Jodhpur Jalaelmer Jodhpur 41 

309. Chohtan SO Sanner Sarmar Jodhpur 42 

310. Sumerpur SO Pall Pall Jodhpur 43 

311. Sriganganagar HO Sriganganagar Sriganganagar Jodhpur 44 

312. Pall City SO Pall Pall Jodhpur 45 

313. Nagaur City SO Nagaur Nagaur Jodhpur 46 
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314. Kutchery SO Jodhpur Jodhpur Jodhpur 47 

315. Sirohl HO Sirohl Slrohl Jodhpur 48 

Tamil Nadu 

316. Vrldhdhachalam HO Vrldhdhachalam Chennal Central 1 

317. Nannllam SO Nagapattlnam Channal Central 2 

318. Paranglpetal SO CuddaJore Channal Central 3 

319. Vall8m SO Thanjavur TlruvaHur Central 4 

320. MUllri SO Srirangam Trichy Central 5 

321. Karalkal SO Nagapattlnam Karalkal Central 6 

322. Bhuvanagirl SO Cuddalore Cuddalore Central 7 

323. Tlrukkoyllur SO Vrldh8Chalam VIUupuram Central 8 

324. Koradachery SO Kumbakonam Tlruvarur Central 9 

325. Udayarpalayam SO Trichy Arlyalur Central 10 

326. Kullthalal SO Karur Karur Central 11 

327. Vlrallmalal SO Pudukottal Pudukottal Central 12 

328. SlrkaliHO MayHaduthural Nagapattlnam Central 13 

329. Anna Nagar SO Chennal CIty North Channa! Chennal CIty 14 

330. Bahoor SO Pondicherry Chennal Channa! City 15 

331. SI. Thomas Mount HO Channal City South Channal Channa! CIty 18 

332. Kalpakkam SO Chengalpattu Channa! Chennal City 17 

333. T1nwallaur HO Kanchlpuram Tlruvallur Chennal City 18 

334. Viliupuram HO Pondicherry TlruvaHur Chennal City 19 

335. Gingee SO Pondicherry Tiruvannarnalal Channa! City 20 
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336. Tlruvottlyur Tambaram Tlruvallur Chennai City 21 

337. Washermenpet SO Chennai North Chennal Chennai City 22 

338. Chrompet SO Tambaram Chennal Chennai City 23 

339,. Sholinghur SO Arakkonam VeUore Chertnal City 24 

340. Kanchipuram HO Kanchipuram Kanchlpuram Chennal City 26 

341 Mudaliarpat . SO Pondicherry Pondihcerry UT ChannaiCity 26 

342 Vandavasl SO Tlruvannamalal Tiruvannamalai Chennal City 27 

343 Gandhlnagar SO Vallora Vellore Chennai City 28 

344. Anna Road HO Anna Road HO Division Chennai Circle office 29 

345. Suchindram SO Kanyakumarl Chennai Southern 30 

346. .Kalakad SO Tirunelveli Chennai Southern 31 

347. Kodaikanal SO Dldlgul Chennal Southern 32 

348. Rameswaram SO Ramanathapuram Chennai Southern 33 

349, Arumuganerl SO Tutucorin Chennal Southern 34 

350. Tirumangalam SO Madurai Tiruvallur Southern 35 

351. Uthamapalayam SO Thenl Tiluvallur Southern 36 

352. Srivllllputhur SO Virudhunagar Tlruvallur Southern 37 

353. Singampunerl SO Kalralkudl Channal Southern 38 

354. Ilyangudl Slvaganga Sivaganga Southern 39 

355. Kanyakumarl SO Kanyakumarl Kanyakumarl Southern 40 

356. Tenkasi HO Kovilpatli, Tlrunelveli Southern 41 

357. Palace SO Madurai Madural Southern 42 

358. Abiramam SO Ramnad Ramanathapuram Southern 43 
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359. TiruppaHur SO Sivaganga Slvaganga Southem 44 

360. Theni SO Theni Theni Southem 45 

361. Valliyur SO Tirunelveli Tirunelveli Southem 46 

362. Srivaikundam HO Tuticorin TutIcorin Southem 47 

363. Manamadurai HO Sivaganga Sivaganga Southem 48 

364. Kallal Slvaganga Sivaganga Southem 49 

365. Kalayarkoll Slvaganga Slvaganga Southem 50 

366. Karaikudl HO Karalkudi Karaikudi Southern 51 

367. Devakottal HO Karalkudi Karaikudi Southern 52 

368. Alagappapuram SO Karaikudi Karaikudi Southern 53 

369. Sivaganga HO Sivaganga Sivaganga Southern 54 

370. Perundurai SO Erode Chennai Westem 55 

371. DenkanikoHa SO Dharmapurl Chennal Western 56 

372. Velur SO Namakkal Chennal Western 57 

373. ~ Valapadi SO Salem East Chennal Westem 58 

374. Wellington SO Nilgiria Chennal Westem 59 

375. COimbatore HO Coimbatore Coimbatore Western 60 

376. Coimbatore N.O;G.O Colony Coimbatore Coimbatore Westem 61 

37i. Podanur SO '~" ~ : Coimbatore Coimbatore Western 62 

378. Chennimalai SOl"') Erode Erode We.tem 63 

379. PandamangalarW'l8O ' Namakkal Namakkal Westem 64 

380. Aravankadu SO:;'~'<' ; NUglrIt Nilgiril Westem 65 

381. Valparai SO •• ~ j Polfachl,'" 1 ,!/1 Colmbatore Western 66 
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382. Raalpuram SO Salem (W) Namakkal Western 67 

Utili, Pl1Ideah 

383. Agra HO Agra Agra Agra 

384. Anoopshahar SO Bulandahahar Bulandshahar Agra 2 

385. Agra Fort HO Agra Agra Agra 3 

386. Kasganj SO Etah Etah Agra 4 

387. Aligarh HO Aligarh Aligarh Agra 5 

388. Jhansl HO Jhansl Jhansi Agra 6 

389. Lalltpur HO Jhansi Lalltpur Agra 7 

390. KarhalSO Malnpurl Mainpurl Agra 8 

391. Allahabad HO Allahabad Allahabad Allahabad 9 

392. Pratapgarh HO Pratapgarh Pratapgarh Allahabad 10 

393. Saldpur SO Ghazlpur Ghazlpur Allahabad 11 

394. Allahabad Kutchary HO Allahabad Allahabad Allahabad 12 

395. Varanul HO Varanasi Eut Varanasl Allahabad 13 

396. Varanul Cann. HO Varanasl West Varanasi Allahabad 14 

397. NOIDA HO Ghazlabad Ghaziabad Bareilly 15 

398. Meerut Cann. HO Meerut Meerut Bareilly 16 

399. Bal'8illy HO Bareilly Bareilly Bareilly 17 

400. Kharl HO Kherl Kherl Bareilly 18 

401. BIjnor HO 8ijnor Bljnor BarelIIy 19 

402. Ghaziabad HO Ghazlabad Ghazlabad Barelily 20 

403. Moradabad HO Moradlbad Moradabad Bareilly 21 
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404. Khataull SO Muzaffamagar Muzaffamagar Bareilly 22 

405. Shahjahanpur HO Shahjahanpur Shahjahanpur BaralHy 23 

406. Balla HO Balla Balla Gorakhpur 24 

407. Azarngarh HO Azarngarh Azarngarh Gorakhpur 25 

408. Gorakhpur HO Gorakhpur Gorakhpur Gorakhpur 26 

409. Kanpur HO Kanpur City Kanpur Kanpur 27 

410. Kanpur Cantt. HO Kanpur City Kanpur Kanpur 28 

411. Nawabganj HO Kanpur City Kanpur Kanpur 29 

412. Lucknow Chowk HO Lucknow Lucknow Lucknow 30 

413. Raebarell HO Raeberell Raebareli Lucknow 31 

414. Lalganj HO Raebarell Raebarell Lucknow 32 

415. Bacchrawan SO Raebarall Raebarell Lucknow 33 

416. Maharajganj SO Raeblrell Aaebareli Lucknow 34 

417. Muatafabad SO Raebarell Raebarell Lucknow 35 

418. Unchachar SO Raebarell Aaebarell Lucknow 36 

419. Oalrnau SO Raebarell Raebarell Lucknow 37 

420. Gaurt Ganj SO Suhanpur Suhanpur Lucknow 38 

421. Muaafflrkhana SO Suhanpur Sultanpur Lucknow 38 

422. Bazar Baldlrai SO Suttanpur Sultanpur Lucknow 40 

423. Jail SO Raeblrell RHbareil Luoknow 41 

424. Salon SO AaebareM Aaebarall Lucknow 42 

425. Shearatangenj SO Raeblrell Aaebarell Lucknow 43 

426. Semrauta SO Aaebaf8ll Raebarell L.ucknow 44 

427. Shadar SO Sultanpur Sultanpur L.ucknow 45 
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UtbIl1Ikhand 

428. Almora HSGI HO A1mora Almora Uttarakhand 

429. Ranikhet HSGI HO Almora Almora Uttarakhand 2 

430. Bageshwar HSGI MDG Almora Bageshwar Uttarakhand 3 

431. Gopeshwar HSGI HO Chamoli Chamoli Uttarakhand 4 

432. Rudra Prayag HSGI MDG Chamoli RudraPrayag Uttarakhand 5 

433. Dehradun Cantt. HSGI HO Dehradun Dehradun Uttarakhand 6 

434. Dehradun GPO Dehradun Dehradun Uttarakhand 7 

435. Roorkee HSGI HO Dehradun Hardwar Uttarakhand 8 

436. Rishikesh HSGI MDG Dehradun Dehradun Uttarakhand 9 

437. Nainital HSGI HO Nainital Nainltal Uttarakhand 10 

438. Haldwani HSGI HO Nainital Nainital Uttarakhand 11 

439. Rudrapur HSGI MDG Nainital U.S. Nagar Uttarakhand 12 

440. Kashipur HSGI MOG Nainital U.S. Nagar Uttarakhand 13 

441. Paurl HSGI HO Pauri Paurl Uttarakhand 14. 

442. Kotdwar HSGI HO Paurl Paurl Uttarakhand 15 

443. Lansdowne HSGI HO Paurl Pauri Uttarakhand 16 

444. Sri nagar HSGII SO Paurl Paurl Uttarakhand 17 

445. Pithoragam HSGI hu Pithoragarh Pithoragarh Uttarakhand 18 

446. Champawat HSGI MOO Pithoragarh Champawat Uttarakhand 19 

447. Lohaghat LSG SO Pithoragarh Champawat Uttarakhand 20 

448. New Tehrl HSGl HO Tehrl Tehrl Uttarakhand 21 

449 .. Uttarkaahl HSGI MDG Tehri Uttarkaahi Utt&rakhand 22 

450. Joshimath LSG SO Chamoli Chamoli Uttarakhand 23 
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[Translation} 

Welfare FundlSchem. for work.,. 

391. SHRI AJIT JOGI : Will the Minister of LASOUR 
AND EMPLOYMENT be pleased to state: 

(a) the number of men and women workers and 
labourers of urban and rural areas at present engaged in 
the unorganlsed sector, separately, State-wise; 

(b) whether most of the workers In the unorganiaed 
sector are not covered under any welfare fund/scheme; 

(c) If 80, whether there Is any proposal to Initiate 
any welfare fund/scheme for such workers Including Seedi 
Workers in the unorganised sector; 

(d) if 80, the details thereof; 

(e) whether there is regular demand for creation of 
welfare fund for the workers in the Agriculture Sector, Seedl 
Indl:lstry, Salt Industry, Fish Processing Industry and 
Fishery Farms; and 

(f) If 80, the reaction of the Government thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES) : (a) According to the survey conducted by 
the National Sample Survey Organisation (NSSO) in 2004-
05, the total number of workers in both the urban and rural 
areas in the country was 45.9 crore. Out of the these, 43.3 
crore (94%) were in the unorganized sector and remaining 
2.6 . crore (6%) were In the organized sector. The break 
up of number of men and women in Unorganlaed Sector 

i8 not available. 

(b) to (f) The Government has constHuted Welfare 
Funds for certain occupations in the unorganized sector, 
like BeedI, Cine and certain Non-Coal Mine workers. Under 
these Welfare Funds, welfare schemes, providing for heaHh 
care, housing, and education to the children etc. have been 
formulated. However, It Is true that most of the workers 
in the unorganized sector are not provided social security. 
Recognising the need for such social security, the 
Government hal Introduced the Unorganlaed Sector 
Workers' Social Security Bill, 2007 in Rajya Sabha on 
10.09.2007. The BIll, Inter etta, provides for fonnutation of 
welfare acherne for unorganized sector workerI. Funds win 

be allocated on formulation of such schemes but creation 
of a separate fund was not felt neceaaary. 

{English} 

Nltnlte Contente In Ground Water 

392. SHRI UDAY SINGH : Will the Minister of 
WATER RESOURCES be pleased to state 

(8) whether substantial amount of Nitrate In the 
ground water has been IW>0rted from lOme parts in the 
country resulting in the risk of Contacting' fatal diseases; 

(b) If 80, the details thereof Indicating the features 
of the report of Central Ground Water Board (CGWS) In 
this regard; 

(c) whether the Government in collaborating with 
foreign experts to free ground water from nitrate pollution; 
and 

(d) if 80, the detells thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKAASH NARAYAN 
YADAV) : (a) and (b) Nitrate in ground water has. been 
reported by Central Ground Water Board (CGWS) in 
localized pockets in certain parts of the States of Andhra 
Pradesh, Bihar, Chhattiagarh, Gujarat, Jharkhand, Karnataka, 
Karala, Madhya Pradesh, Maharashtra, Ori888, Rajasthan, 
Tamil Naduand Uttar Pradesh. 

(c) and (d) Foreign experts have not been engaged 
by CGWS for works relating to nitrate pollution. 

... (lnterruptions) 

MR. SPEAKER: The House stands adjourned till 12 
noon. 

11.02 hra 

12.00 In. 

The Lole Sabha then adjourned till 
Twelve of the Clock. 

The Lok SabM ,.....mb/ed at Twelve of the Clock. 

[MR. SPeNcER In the Cha/tl 
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(At this stage. Shrl Sansums Khunggur Bwlswmuthlary 
and some other hon. Members cafTIB and stood on 

the floor near the Table.) 

... (/nterruptions) 

{English} 

MR. SPEAKER : I will listen to you one by one. 

... (Interruptions) 

MR. SPEAKER : I will listen to you one by one. 
Now, Papers to be laid on the Table of the House. 
Shri P. Chidambaram. 

... (Interruptlons) 

12.01 hra. 

PAPERS LAID ON THE TABLE 

THE MINISTER OF FINANCE (SHRI P. 
CHIOAMBARAM) : I beg to lay on the Table:-

(1 ) A copy each of the following Notifications (Hindi 
and English versions) under section 296 of the 
Income Tax Act, 1961:-

(i) The Income-Tax (Fourth Amendment) 
Rules, 2008 published In Notification No. 
5.0. 493(E) In Gazette of India dated the 
13th March. 2008, together with an 
explanatory memorandum. 

(Ii) The Income-Tax (Fifth Amendment) Rules, 
2008 published In Notification No. 5.0. 
547(E) in Gazette of India dated the 24th 
March, 2008, together with an explanatory 
memorandum. 

(iii) The Income-Tax (Sixth Amendment) Rules, 
2008 published In Notification No. 5.0. 
752(E) In Gazette of India dated the 28th 
March, 2008, together with an explanatory 
memorandum. 

[Placed in Wbrary, See No. LT - 8916108] 

(2) A copy each of the following Notifications (Hindi 

and English versions) issued under section 10 
of the Income Tax Act, 1961:-

(i) 5.0. 82(E) published in Gazette of India 
dated the 14th January, 2008 together with 
an explanatory memorandum specifying 
Tax Free Pooled Finance Development 
Bonds under Pooled Finance Development 
Fund Scheme to be Issued by Water and 
Sanitation Pooled Fund, Tamil Nadu . 

(II) 5.0. 91 (E) published in Gazette of India 
dated the 15th January, 2008 together with 
an explanatory memorandum specifying 
the Commonwealth Games Federation as 
the person and the Commonwealth games, 
2010 to be held In India as the Intematlonal 
Sporting even for the purpose of Section 
10(39) of the Income-Tax Act, 1961. 

[Placed In Library, SfHI No. LT - 8917/08] 

(3) A copy of the Industrial Park (Amendment) 
Scheme, 2008 (Hindi and English versions) 
published In Notification No. 5.0. 1605(E) In 
Gazette of India dated the 2nd July, 2008, 
together with an explanatory memorandum, 
issued under sub-section (4) of Section BO-IA of 
the Income-Tax Act, 1961. 

[Placed In Library, Se8 No. LT - 8918108] 

(4) A copy of the Notification No. 5.0. 2037(E) 
(Hindi and English versions) published In 
Gazette of India dated the 13th August, 2008 
together with an explanatory memorandum 
specifying the Cost Inflation Index as 582 for the 
Financial Year 2008-2009 for the purposes of 
Section 48 of the Income-Tax Act, 1961, issued 
under said section of Income-Tax Act, 1961. 

[Placed In Library, SfHI No. LT - 8919/08] 

(5) A copy of the Notification No. S.O. 2115(E) 
(Hindi and English versions) published In 
Gazette of India dated the 27th August, 2008 
together with an explanatory memorandum 
providing the benefits of Section 8O-IC(2)(a)(lI) 
of the Income-Tax Act, 1961 to aome areas of 
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the State of Himachal Pradesh, Issued under 
sub-section (2) of Section BO-IC of the Income-
Tax Act, 1961. 

[Placed in Library, See No. LT - 8920108] 

MR. SPEAKER: Please go to your seat. I will hear you. 

Shri Pranab Mukhe~ee. 

... ( Interruptions) 

12.02 hr •. 

STATEMENT BY MINISTER 

Indll', Civil Nucl .. r Energy Initiative 

[English] 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE) : Sir, with your permission, I wlnt 
to give a statement on India's Civil Nuclear Energy 
InHiatlve. 

Sir, with your permission, I beg to lay the statement 
on the Table of the House .... (/nterruptlons). 

I would like to Inform this august House about recent 
developments in our civil nuclear InHiative. In the three 
months since this matter was last considered in Pamament, 
we have made considerable progress. 

The India-specific Safeguards Agreement with the 
IAEA was approved unanimously by the IAEA Board of 
Governors on 1st August 2008. As approved, the 
Safeguards Agreement reflects the key understandings 
upon which our civil nuclear initiative is based and enables 
their implementation. We will bring the agreement into force 
and offer facilities for safeguards in a phased manner In 
accordance with the provisions of the Safeguards 
Agreement and In keeping wHh our Separation Plan. 

On 6th September 2008 the Nuclear Suppliers Group 
(NSG) adopted a decision by consensus which enables Its 
members to engage in full civil nuclear cooperation with 
India. This decision opens the door for India to resume 
Civil nuclear cooperation with the International community 
to meet Its energy and ~evelopment requirements. As I had 
mentioned In my statement In this House last July, the IAEA 

approval and the NSG decision provide us the passport 
which allows us to engage In civil nuclear cooperation with 
our Intematlonal partners. We are now In the process of 
getting visas by engaging with our International partners 
to negotiate and finalise bilateral cooperation agreements. 

On September 30, 2008 we signed an Agreement for 
Cooperation In Civil Nuclear Energy with France during 
PM's visH to France. On October 10, 2008 I signed the 
Agreement for Cooperation between the Govemment of 
India and the Government of the United States of America 
conceming Peaceful Uses of Nuclear Energy (also known 
as the 123 Agreement), with the US Secretary of State 
Dr. Condoleezza Rice in Washington. We hope to sign a 
cooperation agreement with Russia when President 
Medvedev visits India In December later this year. 

These agreements represent a careful balance of 
rights and obligations. Cooperation wHh our International 
partners will be carried out on the buls of the terms and 
provisions of these agreements. The agreements that we 
have signed with the US and France and will be signing 
with Russia provide for cooperation In various aspects of 
nuclear fuel cycle. They include the fuel supply assurances 
which are the basis of our civil nuclear InHlatlve as well 
as our right to build our strategic fuel reserves, to ensure 
the uninterrupted operation of our civil nuclear reactors 
under IAEA safeguards. These Agreements and the India-
specific, saf~uards Agreement also provide for India to 
take corrective measures If necessary, These are 
interiocklng provisions which protect our rights fully. 

It has also been ensured In these agreements that we 
have the right to reprocess the nuclear material that we 
obtain from our International partnere. We will also be 
setting up a new national reprocessing facility and taking 
other steps necessary to operationalise these agreements 
and realize the full potential of the civil nuclear Initiative. 

All these agreements are fully consistent with India's 
nat!onal Inte .... t, wHh the assurances that PM had given 
to Par1iament and that Government has made to the people 
of India. Taken together the India-specific Safeguards 
Agreement, the NSG decision and the bilateral cooperation 
agreements provide the basis for us to engage In 
International cooperation In civil nuclear energy on a long 
term and sustainable baaia with Interested international 
partners. We regard these decisions as a vindication and 
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recognition of India's impeccable non-proliferation creden-
tials. When the enabling bilateral cooperation agreements 
are brought into force they will provide the legal framework 
to negotiate and finalise commercial arrangements to 
source nuclear fuel for our strategic fuel reserve as well 
as other nuclear equipment and technologies covering the 
nuclear 'uel cycle. We will honour our commitments and 
implement these agreements In good faith and In 
accordance with the principles of intemationallaw and have 
no doubt that our partners will similarly discharge their 
commitments and obligations. 

in achieving this result the Govemment has .,nsured 
that they only relate to cooperation In civilian nuclear 
energy and that our strategiC programme and our 
indigenous research are not affected. Our three stage 
indigenous nuclear programme will continue as envisaged 
by PI. Jawaharlal Nehru and Dr. Homl Bhabha. The 
bilateral cooperation agreements that we have signed with 
the US and France as well as the India-specific Safeguards 
Agreement include specific provisions which ensure that 
there will be no hindrance to our strategic programme and 
that we retain the freedom to take action with regard to 
our strategic programme even as we engage in 
intemational cooperation in civil nuclear energy. 

Sir, allow me to use this opportunity to elaborate why 
Govemment considers this initiative a historic contribution 
to our nation building effort, in respect of energy, 
sustainable development, technology and other aspects. 

First, it enhances our development options. We are 
all aware that the availability of clean, affordable and 
sustainable sources of energy is a critical requirement if 
we hope to maintain healthy economic growth and abolish 
poverty. Today, the shortage of energy hampers our efforts 
to rapidly develop our economy. Hon'ble Members are well 
aware of the strain put on our economy and on the daily 
lives of the people by the rise in the global prices of crude 
011 elVller this year. We must develop and utilize energy 
soul'dBs which are clean and do not contribute to climate 
change or g.lobal warming. We are and will continue to 
develop renewable sources or energy such 81 blo-fuels, 
solar and wind energy as well a. other source. Hke hydel . 
power. Nuclear energy offers us an economically and 

environmentally viable altematlve. With the international 
cooperation that is now available, we will be In a position 
to bring additional generating capacity through nuclear 
power into our energy mix. It will also help our indigenous 
nuclear programme to grow rapidly. Today we have about 
4000 MW of installed capacity in nuclear power. Even the 
existing plants are operating at a much lower level than 
their capacity due to a shortage of uranium. With the 
opening up of intemational nuclear trade and commerce 
we will have new opportunities to expand our nuclear power 
capaCity. 

Today, our total power generation capacity is about 
1,45,000 megawatts. If we wish to sustain an annual GOP 
growth rate of 9-10 per cent then by 2030, our projected 
energy deficit would be 1,50,000 megawatts. If We go a 
little more in Mure, that Is by 2050, our energy deficit would 
be 4,12,000 megawatts. In working out these figures, we 
have taken Into account thermal power, coal, petrol and 

. diesel, hydel power, and non-conventional energy sources 
like wind, solar, etc. Even after their fullest exploitation, 
the projected defi?it would remain. Nuclear power Is the 
only effective way to bridge this gap. As per some studies, 
If we start work today on nuclear power, to produce 40,000 
megawatts of energy in th~ period of eight years from 2012 
to 2020, then within 22 years, that is by '2030, we will 
be able to reduce the deficit to only 50,000 megawatts as 
against the deficit of 1,50,000 megawatts. Thereafter, we 
will be able to reduce the energy deficit in 2050 from 
4,12,000 megawatts to only 7,000 megawatts. 

Second, this Initiative marks the end of the technology-
denial regimes which have restricted India for over three 
decades. These developments are the beginning of a new 
chapter for 'India - of engagement a8 equal partners In 
civil nuclear energy cooperation with other countries. As 
we move forward it will help us to expand high technology 
trade with technologically advanced countries. 

Third, it is an acknowledgment of the scientific and 
technological achievements of our scientists whose tireless 
eHorts in the face of adverse conditions laid the basis for 
this initiative. It is their efforts that have made it possible 
for the world today to recognize India as a atate with 
advanced nuclear technology. Hon'ble. Members are aware 
that the embargoes In the nuclear field that were in place 
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against us had hampered the efforts of our scientists to 

fully participate in intemational exchanges. With this 

initiative they will be able to engage with their counterparts 

in exchange of scientific ideas and technical know how and 

contribute to the global effort to deal with the world-wide 

challenges of energy security and climate change; and 

Finally, the initiative is an acknowledgment of India's 

role as a responsible power in international affairs on global 

stage. It is for us to utilize this opportunity with confidence 

as we pursue our national interests. 

Sir, during the course of negotiations on the civil 

nuclear initiative questions were raised whether we would 

be able to maintain the independence of our foreign policy. 

As I have said on earlier occasions, let me reiterate once 

again that we will never compromise on our Independent 

foreign policy. Our foreign policy will be determined at all 

times by our own assessment of our national Interest. This 

initiative in no way constrains our ability to pursue an 

independent foreign policy. It does not in any way affects 

our strategic autonomy. In fact It does the opposite by 

increasing our foreign policy options. The NSG decision 

by opening up the possibility for us to engage in civil 

nuclear cooperation with other countries actually enhances 

our choices to engage as an equal partner with the 

international community. The ultimate objective of our 

foreign policy is to create conditions conducive to our 

growth so that we can meet our developmental objectives. 

In this respect I can say emphatically that this initiative 

creates more space for us to pursue a foreign policy which 

serves our national interest. 

In conclusion, the civil nuclear initiative is a landmark 

achievement which not only allows us to meet our future 

energy requirements in a sustainable manner but Is also 

one which acknowledges India's growing role In global 

affairs. I am sure that you all'will agree with me that It 
is time for us to look ahead and move forward with 

confidence to occupy our new and well deserved position 

in the Comity of Nations. 

[Placed in Library, See No. L T - 8969108) 

{English] 

MR. SPEAKER: I will hear you. Please go to your seats. 

12.02~ hra. 

(At this stage, Shrl Sansuma Khunggur Bwiswmuthlary 

and some other hon. Members went back to 
their seats.) 

... ( Interruptions) 

12.0~ hr.. 

PAPERS LAID ON THE TABLE (Contd.) 

THE MINISTER OF COMMUNICATIONS AND INFOR-

MATION TECHNOLOGY (SHRI A. RAJA) : I beg to lay 

of the Table a copy of the Indian Post OffIce 
(Fifth Amendment) Rules, 2008 published In Notification 

No. G.S.R. 588(E) in Gazette of India dated the 

11th August, 2008 under sub-section (4) of Section 74 of 

the Indian Post Office Act, 1898. 

[Placed in Library, See No. LT - 8921108) 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 

PREM CHAND GUPTA) : I beg to lay on the Table:-

(1) A copy of the 51st Annual Report (Hindi and 

English versions) on the Worldng and Annual 

Administration of the Companies Act, 1956 for 

the year ended 31 at March, 2007 under section 

638 of the Companies Act, 1956. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (1) above. 

[Placed in Ubrary, See No. L T - 8922J08] 

(3) A copy of the Company Secretaries (Election to 

the Council) Amendment Rules, 2008 (Hindi and 
English versions) published In Notification 

No. G.S.R. 552(E) In Gazette of India dated the 

24th July, 2008 under section 40 of the Company 

Secretaries Act, 1980. 

[Placed In Library, See No. L T - 8923108J 
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(4) A copy each of the following Notifications (Hindi 

and English versions) under section 30B of the 
Chartered Accountants Act, 1949:-

(I) The Chartered Accountants (Election to 

the Council) Amendment Rules, 2008 
published In Notification No. G.S.A. 553(E) 
in Gazette of India dated the 24th July, 

2008. 

(Ii) Notification No. 1-CA(7)11 0912008 pub-

lished In Gazette of India dated the 5th 

March, 2008 determining the fee for entry 
In the Register of Members. 

(iii) Notification No. 1-CA(7)/11012008 pub-

lished in Gazette of India dated the 5th 
March, 2008 determining the additional fee 
for entry of names In the Register as a 
fellow. 

(Iv) Notification No. 1-CA(7)111212008 pub-
lished in Gazette of India dated the 4th 

March, 2008 determining the annual 
membership fee payable by every Member 
together with a Corrigendum thereto 
published In Notification No. 1-CA(7)11121 
2008(40) (In English version only) dated 
the 18th March, 2008. 

(v) NotlflcatlQn No. 1-CA(7)111312008 pub-
lished In Gazette of India elated the 
5th March, 2008 determining the additional 
fee for entry again In the Register of 

Members. 

(vi) Notification No. 1-CA(7)/12112008 pub-
lished In Gazette of India dated the 19th 
August, 2008 empowering the Council of 
the Institute of Chartered Accountants of 
India to designate head of Disciplinary 
Directorate. 

(vii) The Chartered Accountants (Amendment) 
Regulations, 2008 pubHshed in Notification 
No. 1-CA(7)111612008 In Gazette of India 

dated the 25th September, 2008. 

(5) Five statements (Hindi and English versions) 
showing reasons for delay In laying the 

papers mentioned at item Nos. (Ii) to (vi) of (4) 
above. 

[Placed In Library, See No. LT - 8924108] 

(6) A copy of the Cost and Works Accountants 
(Election to the CounCil) Amendment Rules, 
2008 (Hindi and English versions) published 
In Notification No. G.S.R. 554(E) In Gazette of 
India dated the 24th July, 2008 under section 
40 of the Cost and Works Accountants Act, 
1959. 

(7) 

[Placed in Library, See No. LT - 8925108] 

A copy of the Competition Appellate Tribunal 
(Term of the Selection Committee and the 
manner of selection of panel of names) 

Rules, 2008 (Hindi and English versions) 
published in Notification No. G.S.R. 387(E) In 
Gazette of India dated the 19th May, 2008 under 
sub-section (3) of Section 63 of the Competition 
Act, 2002. 

[Placed in Library, Sse No. L T - 8926108] 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOl) : I beg to lay on the Table;-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Brahmaputra 
Board, Guwahatl, for the year 2006-2007 
alongwlth Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Brahmaputra Board, 
Guwahatl, for the year 2006-2007. 
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(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT - 8927108] 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : I beg to lay on the Table a copy of the 
Financial EstimateI' and Performance Budget (Hindi and 
English versions) of the Employees' State Insurance 

Corporation for the year 2008-2009. 

[Placed In Library, See No. LT - 8928/08J 

... (/nterruptions) 

MR. SPEAKE.R : I will hear all of you one by one. 

... ( Interruptions) 
{Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA) : I beg 
to lay on the Table:-

(1) A copy of the Notification No. 5-2012007-CAU 
(Hindi and English versions) published In weekly 
Gazette of India dated the 25th January, 2008 

making second amendments to the statutes of 
Central Agricultural University, Imphal, under 
section 26 of the Central Agricultural University 

Act, 1992. 

[Placed 'in Library, See No. LT - 8929108] 

(2) A copy of the Plant Quarantine (Regulation of 

Import Into India) Amendment Order, 2006 (Hindi 
and English versions) published in Notification 
No. S.O. 1121 (E) in Gazette of India dated the 

17th July, 2006 Issued under sub:-aectlon (1) of 

SectIon 3 of the Destructive Insects and Pests 

Act, 1914. 

[Placed in Library, See No. L T - 8930108] 

(3) A copy each of the following papers (Hindi and 

English versions) Section 619A of the Compa-

nies Act, 1956:-

(a) (i) Review by Govemment of the working 

of the Andhra Pradesh State Agro 

Industries Development Corporation 

limited, Hyderabad, for the year 2006-

2007. 

(Ii) Annual Report of the Andhra Pradesh 

State Agro Industries Development 

Corporation limited, Hyderabad, for 

the year 2006-2007, alongwlth Audited 

Accounts and comments of the Comp-

troller and Auditor General thereon. 

[Placed in Library, See No. LT - 8931/08) 

(b) (I) Review by Govemment of the working 

of the Himachal Pradesh Agro Indus-

tries Corporation Limited, Shlmla, for the 

year 2006-2007. 

(II) Annual Report of the Himachal 

Pradesh Agro Industries Corporation 

Limited, Shlmla, for the year 2006-

2007, alongwlth Audited Accounts and 

comments of the Comptroller and 

Auditor Gelleral thereon. 

[Placed In Library, SII8 No. LT - 8932108) 

(c) (I) Review by Govemment of the working 

of the Madhya Pradesh State Agro 

Industries Development Corporation 

limited, Bhopal. for the year 2005-2006. 

(II) Annual Report of the Madhya Pradesh 

State· Agro Industries Development 

Corporation limited, Bhopal, for the 

year 2005-2006, alongwlth Audited 

Accounts and comments of the Comp-

troller and Auditor General thereon. 
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(4) Three statements (Hindi and English versions) 

showing reasons for delay In laying the papers 

mentioned at (3) above. 

[~Iaced in Ubrary, SH No. LT - 8933108] 

(5) A copy eac~ of the following Notifications (Hindi 

and English versions) under sub-section (3) of 

Section 3 of the Agriculture Produce Grading and 

Marking Act. 1937:-

(i) The Mahua Flower Grading and Marking 

Rules, 2008 published in Notification 

No. G.S.A. 615{E) in GazeUe of India dated 

the 28th August. 2008. 

(Ii) The General Grading and Marking (Amend-

ment) Rules. 2008 published in Notification 

No. G.S.A. 598(E) in GazeUe of India 

dated the 18th August. 2008. 

[Placed in Ubrary, Se.e No. L T - 8934/08] 

(6) A copy each of the following Notifications (Hindi 

and English versions) under sub-section (6) of 

Section 3 of the Essential Commodities Act. 

1955:-

(i) 5.0. 1935(E) published in GazeUe of India 

dated the 4th August, 2008 making certain 

amendments in the Notification No. 5.0. 
1258(E) dated 4th August, 2006. 

(ii) 5.0. 19OO(E) published in GazeUe of India 

dated the 31st July. 2008 notifying the 
specification of Customised fertilizer, men-

tioned therein. for a period of three years 

to be manufactured by the manufacturers 

mentioned in the Notification. 

(iii) S.O. 1243{E) published In GazeUe of India 

dated the 28th Ma~, 2008 notifying the 

Speciflcatlon of . Imported Triple Super 

Phosphate for a period of two years from 

the date of publication of the Notification. 

(iv) 5.0. 1740(E) published In Gazene of India 

dated the 22nd July. 2008 fixing the 

specification In respect of the following 

provisional fertilizers to be manufacture by 

MIs. Coromandal Fertilisers Umited for a 

period of three years from the date of 

publication of the Notification. 

(v) The Fertiliser (Control) Second Amend-

ment Order, 2008. published in Notification 

No. 5.0. 1741(E) in Gazette of India dated 

the 22nd July. 2008. 

(vi) 5.0. 836{E) published in Gazette of India 

dated the 10th April, 2008 fixing the 

specifications in respect of the provisional 

fertilizers Bentonite Sulphur with Zinc to be 

manufactured by MIs. Coromandal 

Fertilisers Umited, Secundrabad, Andhra 

Pradesh. for a period of three years from 

the date of publication of the Notification. 

(vii) The Fertiliser Control (Amendment) Order. 

2008. published in Notification No. S.O. 

837(E) in GazeUe of India dated the 10th 

April, 2008. 

[Placed in Library. SH No. LT - 8935/08] 

(7) (I) A copy of the Annual Report (Hindi and 

English versions) of the National HorticUl-

ture Board. Gurgaon. for the year 2006-07, 

alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the National Horticulture Board. 

Gurgaon. for the year 2006-07. 

(8) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (7) above. 

[Placed In Library. SH No. LT - 8936108] 
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THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI T ASUMUDDIN) : I beg to 

lay on the Table:-

(1) A copy each of the following Notifications (Hindi 

and English versions) under section 50 of the 

National Dairy Development Board Act, 1987:-

[English} 

(I) The National Dairy Development Board 

Officers (Appointment, Pay and Allow-

ances) (Amendment) Regulations, 2008 

published in Notification No. DEL: NDDB 

01/08 in Gazette of India dated the 1st 

May, 2008. 

(Ii) The National Dairy Development Board 

Workmen (Appointment, Pay and Allow-

ances) (Amendment) Regulations, 2008 

published in Notification No. DEL: NDDB 

01/08 In Gazette of India dated the 1st 

May, 2008. 

[Placed in Library, See No. LT - 8937/081 

MA. SPEAKER: I will hear you one by one. I promise 

that I will hear you one by one. Please cooperate. I will 

hear you. 

. .. (Interruptions) 

MA. SPEAKER : I will listen to you one by one. 

... (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 

BANSAL) : Sir, on behalf of Shri S.S. Palanlmanickam, I 

beg to lay on the Table:-

(1 ) A copy each of the following Notifications 

(Hindi and English versions) under sub-section 

(2) of section 38 of the Central Excise Act, 
1944:-

(I) G.S.R. 333(E) published In Gazette of 

India dated the 5th May, 2008 together 

with an explanatOty memorandum seeking 

to rescind Notification No. 5512001-Cus., 

dated the 16th May, 2001. 

(iI) G.S.A. 334(E) published in Gazette of 

India dated the 5th May, 2008 together 
with an explanatory memorandum making 

certain amendments in the Notification 
No. 5212003-Cus., dated the 31st March, 

2003. 

(Iii) G.S.A. 335(E) published in Gazette of 
India dated the 5th May, 2008 together 

with an explanatory memorandum making 

certain amendments in the two Notifica-
tions mentioned therein. 

(Iv) G.S.A. 490(E) published In Gazette of India 

dated the 1 st July, 2008 together with an 
explanatory memorandum seeking to notify 

pan masala, except the pan massla contain-
Ing not more than 15% betel nut, and pan 

masala containing tobacco, manufactured 
with the aid of packing machine and packed 
In pouches for the purposes of Section 3A 

of the Central Excise Act, 1944. 

(v) The Pan Masala Packing Machines (Ca-
pacity Determination And Collection of 

Duty) Rules, 2008, published in Notification 
No. G.S.A. 491 (E) In Gazette of India 

dated the 1st July. 2008 together with an 

explanatory memorandum. 

(vi) The Pan Masala Packing Machines 

(Capacity Determination And Collection of 

Duty) (Amendment) Rules, 2008 published 
In Notification No. G.S.A. 528(E) In Gazette 

of India dated the 15th July, 2008 together 

with an explanatory memorandum. 
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(vii) G.S.A. 221 (E) published In Gazette of 
India dated the 27th March, 2008 together 
with an explanatory memorandum making 
certain amendments In the Notification 
No. 39I2OO1-C.E., dated the 31st July, 
2001. 

(viii) G.S.R. 222(E) published In Gazette of 
India dated the 27th March, 2008 together 
with an explanatory memorandum making 
certain amendments in the Notification 
No. 32199-C.E., dated the 8th July, 1999. 

(ix) G.S.A. 223(E) published in Gazette of 
India dated the 27th March, 2008 together 
with an explanatory memorandum making 
certain amendments in the NotifICation 
No. 33199-C.E., dated the 8th July, 1999. 

(x) G.S.R. 224(E) published in Gazette of 
India dated the 27th March, 2008 together 
with an explanatory memorandum 
making certain amendment. in the 
Notification No. ~OO2-C.E., dated the 
14th November, 2002. 

(xl) G.S.A. 225(E) published In Gazette of 

India dat~ the 27th Maroh, 2008 tog.U'ler 
with an explanatory memorandum making 
certain amendments in the N911f~tlon 

No. 2012007-C.E., dated the ~5th April, 
2007. 

(xII) G.S.A. 226(E) published in Gazette of 
India dated the 27th March, 2008 together 
with an explanatory memorandum making 
certain amendments in the Notlbtlon 
No. 5612oo3-C.E., dated the 2,5th June, 
2003. 

(xiii) G.S.R. 227(E) published In Gazette of India 
dated the 27th March, 2008 together with an 
explanatory memorandum making certain 
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amendments In the Notification No. 57/ 
2oo2-C.E., dated the 14th November, 2002. 

(xiv) G.S.A. 228(E) published In Gazette of 
India dated the 27th March, 2008 together 
with an explanatory memorandum making 
certain amendments In the Notification 
No. 71 12003-C.E. , dated the 9th Septem-
ber, 2003. 

(xv) G.S.A. 597(E) published in Gazette of 
India dated the 14th August, 2008 together 
with an explanatory memorandum making 
certain amendments in the Notification 
No. 612006-C.E., dated the 6th March, 
2006. 

(xvi) G.S.A. 629(E) published in Gazette of 
India dated the 1st September, 2008 
together with an explanatory memorandum 
making certain amendments in the Notlfl· 
cation No. 812oo3-C.E., dated the 1st 
March, 2003. 

(xvII) G.S.A. 634(E) published In Gazette of 
India dated the 2nd September, 2008 
together with an explanatory memorandum 
...klng to fully .xempt from basic .xcise 
duty, goods donated or purchased out of 
cash donatlona for the relief and rehabilI-
tation of people affected by the floods in 
Biha" aubj8Ct to certain condltlona. 

(xviii) G.S.R. 316(E) published In Gazette of 
India dated the 29th April, 2008 together 
with an explanatory memorandum making 
certain amendment. In the Notlf~tlon 

No. 6I2OO6-C.E., dated the 1st March, 2006. 

(xix) G.S.A. 361 (E) published In Gazett. of 
India dated the 10th May, 2008 together 
with an explanatory memorandum making 
certain amendments in the Notlf~tlon 

No. 412006-C.E., dated the 18t March, 

2006. 



589 Papers t..id ASVINA 28, 1930 (Saka) on the Table S90 

(xx) G.8.R. 362(E) published In Gazette of 

India dated the 10th May, 2008 together 

with an explanatory memorandum resending 
Notification No. 14/2008-C.E., dated the 

1st March, 2008. 

(xxi) G.S.A. 410(E) published In Gazette of 
India dated the 28th May, 2008 together 

with an explanatory memorandum making 

oertaln amendment. In the Notification 

No. 31200S-C.E., dated the 24th February, 

200S. 

(xxii) G.S.R. 426(E) published in Gazette of 

India dated the 4th June, 2008 together 

with an explanatory memorandum making 

certain amendments in the Notification 

No. 4/2006-C.E., dated the 1st March, 2006. 

(xxiII) G.S.A. 439(E) published in Gazette of 

India dated the 10th June, 2008 together 

with an explanatory memorandum making 

certain amendments In the Notification 
No, 32199-C.E., dated the 8th July, 1999. 

(xxiv) G.S.R. 440(E) published in Gazette of 

India dated the 10th June, 2008 together 

with an explanatory memorandum making 

oertaln amendments in the Notification 

No. 331ge-C.E., dated the 8th July, 1999. 

(xxv) G.S.R. 441 (E) published In Gazette of 
India dated the 10th June, 2008 together 

with an explanatory memorandum making 
certain amendments In the Notification 

No. 3912001-C.E., dated the 31st July, 

~001. 

(xxvi) G.B.A. 442(E) published In Gazette of 

India dated the 10th June, 2008 together 

with an explanatory memorandum making 
certain amendments in the Notification 

No. 5el2002-C.E., dated the 14th Novem-

ber, 2002. 

(xxvii) G.S.A. 443(E) published in Gazette of 

India dated the 10th June, 2008 together 
with an explanatory memorandum making 
certain amendments in the Notification 
No. 5712002-C.E., dated the 14th Novem-
ber, 2002. 

(xxviii) G.S.A. 444(E) published In Gazette of 
India daled the 10th June, 2008 together 
with an explanatory memorandum making 
certain amendments In the Notification 
No. 5612oo3-C.E., dated the 25th Jun" 
2003. 

(xxix) G.S.A. 44S(E) published In Gazette of 
India dated the 10th June, 2008 together 
with an explanatory memorandum making 
certain amendments In the Notification 
No. 71 l2oo3-C.E. , dated the 9th Septem-
ber, 2003. 

(xxx) G.S.A. 446(E) published In Gazette of 
India dated the 10th June, 2008 together 
with an explanatory memorandum making 
certain amendments In the Notification 
No. 2012OO7-C.E., dated the 25th April, 
2007. 

(xxxi) G.S.A. 461 (E) published in Gazette of 
Indl4 dated the 13th June, 2008 together 
with an explanatory memorandum makinQ 
certain amendments In the Notification 
No. 612006-C.E., dated the 1st March, 2006. 

(xxxii) G.S.A. 483(E) published In Gazette of 
India dated the 27th June, 2008 together 
with an explanatory memorandum making 
certain amendments in the Notification 
No. 63195-C.E., dated the 16th March, 1995. 

(xxxIII) G.S.A. 492(E) published In Gazette of 
India dated the 1st July, 2008 together with 
an explanatory memorandum seeking to 
specify the rate of duty of excise to be 
levied on pan masala, except the pan 
masala containing not more than 15% 
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betel nut, and pan masala containing 
tobacco, manufactured with the aid of 

packing machine and packed In pouches. 

(xxxiv) G.S.A. 527(E) published in Gazette of 
India dated the 15th July, 2008 together 

with an explanatory memorandum making 
certain amendments in the Notification 
No. 4212008-C.E., dated the 1st July, 2008. 

(xxxv) G.S.A. 580(E) published in Gazette of 

India dated the 6th August, 2008 together 
with an explanatory memorandum making 

certain amendments in the Notification 
No. 412006-C.E., dated the 1st March, 
2008. 

(xxxvi) The Central Excise (Third Amendment) 
Aules, 2008 published in Notification 
No. G.S.A. 397(E) In Gazette of India 

dated the 23rd May, 2008 together with an 
explanatory memorandum. 

(xxxvii) G.S.A. 330(E) published in Gazette of 
India dated the 2nd May, 2008 together 
with an explanatory memorandum ordering 
non-reversal of Cenvat Credit taken by the 

manufactures and buyers of metalized 
plastic films, till 12-02-2004, Irrespective of 
the fact that the process of metalization of 
duty paid film was held as not amounting 

to manufacture by the Supreme Court in 
the case of Mis Metlex (I) Pvt Limited. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at Item Nos. (vii) to (xiv) of (1) above. 

(Placed In Library, S88 No. L T - 8938108] 

(3) A copy of the Notification No. G.S.A. 46O(E)(Hlndl 
and English versions) published In Gazette of 

India dated the 13th June, 2008 together with 

an explanatory memorandum making certain 
amendments In the first schedule of the Central 

Excise Tariff Act, 1985, Issued under sub-section 
(1) of section 3 of the said Act. 

[Placed in Library, S88 No. L T - 8939108] 

(4) A copy of the Notification No. G.S.A. 398(E)(Hlndi 

and English versions) published In Gazette of 
India dated the 23rd May, 2008 together with an 
explanatory memorandum specifying the form of 

monthly return, mentioned therein, In respect of 
goods, manufactured, goods cleared and receipt 

of inputs and capital goods, Il8ued under sub-
rule (3) of Aule 17 of the Central Excise Aules, 
2002. 

[Placed in Library, See No. LT - 8940/08) 

(5) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 

section 94 of the Finance Act, 1994:-

(i) The Service Tax (Second Amendment) 
Aules, 2008 published In Notification 
No. G.S.A. 364(E) in Gazette of India 

dated the 1 Oth May, 2008 together with an 
explanatory memorandum. 

(Ii) The Export of Services (Second Amend· 
ment) Rules, 2008 published In Notification 
No. G.S.R. 365(E) In Gazette of India 
dated the 10th May, 2008 together with an 
explanatory memorandum. 

(iii) The Taxation of Services (Provided from 
Outside India and Received In India) 

Second Amendment Rules, 2008 pub-
lished in Notification No. G.S.R. 386(E) In 

Gazette of India dated the 10th May, 2008 
together with an explanatory memoran-
dum. 

(iv) G.S.A. 367(E) published In Gazette of 

India dated the 10th May, 2008 together 
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with an explanatory memorandum making 
certain amendments in the Notification 
No. 112006-Servlce Tax dated the 1st 
March, 2006. 

(v) G.S.R. 368(E) published In Gazette of 
India dated the 10th May, 2008 together 
with an explanatory memorandum making 

certain amendments in the three Notifica-
tions mentioned therein. 

(vi) G.S.R. 369(E) published in Gazette of 
India dated the 10th May, 2008 together 
with an explanatory memorandum making 
certain amendments In the Notification 
No. 41l2oo7-Servlce Tax dated the 6th 
October, 2007. 

(vii) G.S.R. 405(E) published in Gazette of 
India dated the 27th May, 2008 together 
with an explanatory memorandum making 
certain amendments in the Notification 
No. 112006-Service Tax dated the 1st 
March, 2006. 

(viII) G.S.R. 482(E) published in Gazette of 
India dated the 26th June, 2008 together 
with an explanatory memorandum seeking 
to exempt from levy of service tax on 
supply of transport vehicles to a goods 
transport agency to be used for transport 
of goods by road from the whole of service 
tax lev/able thereon. 

[Placed in Library, See No. LT - 8941/08[ 

(6) A copy of the Notification No. G.S.R. 363(E)(Hlndl 
and English versions) published In Gazette of 
India dated the 10th May, 2008 together with an 
explanatory memorandum appOinting 16th May 
of 2008 as the date on which the provisions of 
the Finance Act, 2008 shall come Into force, 
Issued under clauses (A) and (B) of section 90 

of the said Act. 

[placed in Library, See No. LT - 8942108] 

(7) A copy each of the following Notifications 

(Hindi and English versions) under SUb-section 
(7) of section 9A of the Customs Tariff 
Act, 1975:-

(i) G.S.R. 264(E) published In Gazette of 
India dated the 4th April, 2008 together 

with an explanatory memorandum seeking 

to extend levy of anti-dumping duty 
imposed on imports of Vitamin E, originat-
Ing In or exported from the People's 

Republic of China upto and Inclusive of 
16th March, 2009, pending finalization of 

Sunset Review Investigations being con-

ducted by the Directorate General of Anti-

dumping and Allied duties. 

(II) G.S.R. 276(E) published In Gazette of 

India dated the 10th April, 2008 together 
with an explanatory memorandum seeking 

to impose provisional anti-dumping duty on 
Imports of Dlclofenac Sodium, origination 

in, or exported from, the People's Republic 
of China and Imported Into India. 

(III) G.S.R. 283(E) published in Gazette of 
India dated the 11th April, 2008 together 

with an explanatory memorandum aeeking 
to Impose provisional anti-dumplng duty on 

Imports of Sulphur Black In all forma and 
strength, originating In, or exported from, 
the People's Republic of China and 

Imported into India. 

(Iv) G.S.R. 284(E) published In Gazette of 
India dated the 11th April, 2008 together 

with an explanatory memorandum seeking 
to Impose anti-dumping duty on Imports of 

Sodium Nitrite, originating in, or exported 

from, the European Union, at the rates 

recommended by the Dealgnated Authority 

In final findings of Sunaet Review Inves-

tigation. 
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(v) G.S.A. 296(E) published In Gazette of 

India dated the 21st April, 2008 together 

with an explanatory memorandum seeking 

to extend the levy of anti-dumping duty on 

Import of steel or fibre gla88 measuring 

tapes, their parts and components, 

originating in or exported from the People's 

Republic of China, based on the recom-

mendation of the Designated Authority, 

upto and Inclusive of 3rd October, 2008. 

(vi) G.S.A. 308(E) published in Gazette of 

India dated the 28th Aprfl, 2008 together 

with an explanatory memorandum seeking 

to impose anti-dumping duty on imports of 

Hydrofluoric acid, Originating In, or ex-

ported from, the People's Republic -of 

China and imported into India at the rates 

recommended by the DeSignated Authority 

in final findings of Sunset Review Inves-
tigation. 

(vii) G.S.A. 309(E) published In Gazette of India 

dated the 28th April, 2008 together with an 
explanatory memorandum seeking to im-

pose anti-dumping duty on imports of 

Pentaerythrfto', Originating in, or exported 

from, Chinese Taipei and Japan and im-

ported Into India at the rates recommended 

by the DeSignated AuthOrity In final findings 
of Sunset Review Investigation. 

(vIII) G.S.A. 327(E) published In Gazette of 

India dated the 1st May, 2008 together with 
an explanatory memorandum making cer-

tain amendments in the Notification No. 731 

2oo3-Cus., dated the 18t May, 2003. 

(Ix) G.S.R. 328(E) published In Gaze"e of 

India dated the 1st May, 2008 together with 
an explanatory memorandum rescinding 
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Notification No. 5912OO7-Cus., dated the 
30th April, 2007. 

(x) G.S.A. 337(E) published In Gazette of 
India dated the 5th May, 2008 together 
with an explanatory memorandum seeking 

to Impose provisional anti-dumping duty on 
Imports of Rubber Chemicals, Originating 
In, or exported from, the People's Republic 
of China and Korea RP and Imported Into 

India. 

(xi) G.S.A. 378(E) published In Gazette of 
India dated the 16th May, 2008 together 
with an explanatory memorandum making 

certain amendments In the NotifICation 
No. 1512oo7-Cus., dated the 20th Febru-

ary, 2007. 

(xii) G.S.A. 379(E) published In Gazette of India 
dated the 16th May, 2008 together with an 

explanatory memorandum seeking to 
Impose provisional antl-dumplng duty on 
import of fully drawn yam or fully printed 
yam or spin drawn yam or flat yam of 
polyester of any specification, produced and 
exported by MIs H.K Corporation, Korea 
RP. 

(xiii) G.S.A. 419(E) published in Gazette of 
India dated the 2nd June, 2008 together 

with an explanatory memorandum seeking 
to impose anti-dumping duty on Import of 
Nylon tyre cord fabric from the Republic's 
of China when exported by MIs Junrna 
Tyre Cord Company Umlted, in view of the 
New Shipper Review notified by the 
DeSignated Authority. 

(xlv) G.S.A. 420(E) published in Gazette of 

India dated the 2nd June, 2008 together 
with an explanatory memorandum rescind-

Ing Notification No. 84f2OO6-Cus., dated 
the 29th August, 2006. 
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(xv) G.S.A. 447(E) published in Gazette of 

India dated the 10th June, ~008 together 

with an explanatory memorandum seeking 

to Impose final anti-dumping duty on 

Imports of Acetone, originating in, or 

exported from, Korea ROK into India. 

(xvi) G.S.R. 450(E) published in Gazette of India 

dated the 11 th June, 2008 together with 

an explanatory memorandum making cer-

tain amendments In the Notification 

No. 3712004-Cus., dated the 20th Febru-

ary, 2004. 

(xvii) G.S.A. 457(E) published in Gazette of 

India dated the 13th June, 2008 together 

with an explanatory memorandum seeking 

to amend Second Schedule of the Cus-

toms Tariffs Act, 1975 so as to increase 

export duty on Iron ores, ail shorts, to 20%. 

(xviii) G.S.A. 484(E) published in Gazette of 

India dated the 27th June, 2008 together 

with an explanatory memorandum seeking 

to extend levy of anti-dumping duty on 

Graphite electrodes originating In or ex-

ported from Chlna-PR for a period of one 

year i.e. up to 6th July, 2009. 

(xix) G.S.R. 485(E) published in Gazette of 

India dated the 27th June, 2008 together 

with an explanatory memorandum seeking 

to impose definitive anti-dumping duty on 

imports of vitrified and porcelain tiles, other 

than vitrified industrial tiles, originating in, 

or exported from, the People's Republic of 

China at the rates recommended by the 
Designated Authority in final findings of 

Sunset Review Investigation. 

(xx) G.S.A. 516(E) published in Gazette of 

India dated the 11th July, 2008 together 

with an explanatory memorandum making 

certain amendments In the Notification No. 
5412OO4-Cus., dated the 19th April, 2004. 

(xxi) G.S.R. 533(E) published In Gazette of India 

dated the 18th July, 2008 together with an 

explanatory memorandum seeking to pro-

vide no anti-dumping duty shall be 
Imposed on Imports into India of vitrified 

and porcelain tiles during the specified 

period from the specified producers and 

exporters from the People's Republic of 

China and Hong Kong. 

(xxii) G.S.A. 534(E) published In Gazette of 

India dated the 18th July, 2008 together 

with an explanatory memorandum rescind-

ing Notification No. 3912007-Cus., dated 

the 9th March, 2007. 

(xxiii) G.S.A. 551 (E) published in Gazette of 

India dated the 23rd July, 2008 together 

with an explanatory memorandum seeking 

to Impose provisional anti-dumping duty on 

digital versatile discs recordable, of ail 

kinds, originating in or exported from China 

PR, Hong Kong and Chinese Taipei. 

(xxiv) G.S.A. 556(E) published In Gazette of 

India dated the 24th July, 2008 together 

with an explanatory memorandum seeking 

to impose prOVisional anti-dumping duty on 

cathode ray colour televialon picture tubes, 

originating in or exported from Malaysia, 

Thailand, China PR and Korea RP. 

(xxv) G.S.A. 565(E) published in Gazette of 

India dated the 30th July, 2008 together 

with an explanatory memorandum seeking 

to impose. definitive antl-dumplng duty on 

imports of Dlclofenac sodium, originating 

In, or exported from, the People's Republic 

of China and imported into India. 

(xxvi) G.S.A. 566(E) published In Gazena" of 
India dated the 30th July, 2008 together 

with an explanatory memorandum rescind-

Ing Notification No. 46I2OO8-Cus., dated 

the 10th April, 2008. 
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(xxvii) G.S.A. 570(E) published in Gazette of India 

dated the 1 st August, 2008 together with 

an explanatory memorandum making cer-
tain amendments In the Notification 

No. 8212008-Cus., dated the 27th June, 

2008. 

(xxviii) G.S.A. 614(E) published in Gazette of 

India dated the 27th August, 2008 together 

with an explanatory memorandum seeking 

to impose definitive anti-dumping duty on 

imports of Ceftriaxone Sodium Sterile, 

originating in, or exported from, the People's 

Republic of China and imported into India. 

(xxix) G.S.A. 626(E) published in Gazette of 

India dated the 29th August, 2008 together 

with an explanatory memorandum making 

certain amendments in the Notification 

No. 10112004-Cus., dated the 29th Sep-

tember, 2004. 

(xxx) G.S.A. 641 (E) published in Gazette of 

India dated the 4th September, 2008 

together with an explanatory memorandum 

seeking to impose final anti-dumping duty 

on imports of Hydrogen ~eroxide, originat-

ing in, or exported from, the People's 

Republic of China, European Union, 

Indonesia, Korea ROK and Turkey and 

imported into India. 

(xxxi) G.S.A. 642(E) published in Gazette of 

India dated the 4th September, 2008 

together with an explanatory memorandum 

seeking to extend the levy of anti-dumping 
duty, on plastiC ophthalmic lenses, originat-

ing in or exported from People's Republic 

of China and Chinese Taipei for a period 

of one year 1.6. up to 4th September, 2009. 

(xxxii) G.S.R .. 649(E). published In Gazette of 

India. dated the 1'Oth September, 2008 

together with an explanatory memorandum 

making certain amendments In the Notifi-

cation No. 14712003-Cus., dated the 7th 

October, 2003. 

(8) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at item no. (ii) of (7) above. 

[Placed in Library, See No. IT - 8943108] 

(9) A copy each of the following Notifications (Hindi 

and English versions) under section 159 of the 

Customs Act, 1962:-

(i) G.S.R. 257(E) published In Gazette of 

India dated the 31st March, 2008 together 

with an explanatory memorandum making 

certain amendments in the Notification 

No. 89I2oo5-Cus., dated the 4th October, 

2005. 

(ii) The Customs, Central Excise Duties and 

Service Tax Drawback Amendment Rules, 

2008 published In Notification No. G.S.A. 

413(E) in Gazette of India dated the 29th 

May, 2008 together with an explanatory 

memorandum. 

(iii) G.S.A. 474(E) published in Gazette of 

India dated the 24th June, 2008 together 

with an explanatory memorandum making 

certain amendments in the Notification 

No. 6812007-Cus., (N.T.) dated the 16th 

July, 2007. 

(iv) G.S.A. 510(E) publi~hed In Gazette of 

India dated the 8th July, 2008 together with 

an explanatory memorandum making cer-

tain amendments in the Notification No. 681 
2007-Cus., (N.T.) dated the 16th July, 

2007. 

(v) G.S.A. 590(E) published in Gazette of 

India dated the 13th August, 2008 together 
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with an explanatory memorandum provides 

conce88ional rates of custorr. duty to goods 
imported from specified Least Developed 

Countries under the Duty Free Tariff 

Preference scheme. 

(vi) G.S.A. 616(E) published In Gazette of 

India dated the 28th August, 2008 together 

with an explanatory memorandum making 
certain amendments In the Notification 

No. 9612008-Cus., dated the 13th August, 

2008. 

(vii) G.S.A. 635(E) published In Gazette of India 

dated the 2nd September, 2008 together 

with an explanatory memorandum seeking 
to fully exempt from basic customs duty 

and additional duty of customs, goods 

imported for donation for the relief and 

rehabilitation of people affected by the 
floods In Bihar upto 28th February, 2009, 

subject to certain conditions. 

(viii) G.S.A. 338(E) published In Gazette of 
India dated the 6th May, 2008 together 

with an explanatory memorandum making 

certain amendments In the two Notifica-

tions mentioned therein. 

(Ix) G.S.A. 346(E) published In Gazette of 

India dated the 8th May, 2008 together 

with an explanatory memorandum making 

certain amendments In the nine Notifica-

tions mentioned therein. 

(x) G.S.A. 349(E) published in Gazette of 
India dated the 9th May, 2008 together 
with an explanatory memorandum seeking 

to reduce Basic Customs Duty (BCD) from 
5% to 3% and to redefine the terma Export 
Obligation and Manufacture for the pur-

po88 of the scheme. 

(xl) G.S.A. 350(E) published in Gazette of 

India dated the 9th May, 2008 together 

with an explanatory memorandum making 

certain amendments In the four Notifica-

tions mentioned therein. 

(xii) G.S.A. 389(E) published In Gazette of India 

dated the 19th May, 2008 together with an 

explanatory memorandum making certain 
amendments In the three Notifications 

mentioned therein. 

(xIII) G.S.A. 532(E) published In Gazette of India 

dated the 16th July, 2008 together with an 

explanatory memorandum making certain 

amendments In the two Notifications 
mentioned therein. 

(xiv) G.S.A. 827(E) published In Gazette of India 

dated the 29th Augult, 2008 together with 
an explanatory memorandum notifying an 

Industry Rates of Duty drawback for the 

year 2008·2009. The rates have come Into 

effect from 1st September, 2008. 

(xv) G.S.A. 273(E) publilhed In Gazette of 
India dated the 9th April, 2008 together 

with an explanatory memorandum making 

certain amendments In the two N0tIfIca-
tions mentioned therein. 

(xvi) G.S.A. 297(E) published In Gazette of 

India dated the 21 at April, 2008 together 

with an explanatory memorandum eeeklng 

to grant exemption to app8181 and clothing 
8OO8880rlel, mentioned therein, Imported 

from Bangladeeh for a Tariff Rate Ouota 
of 8 million plecea, subject to certain 
condItIon8. 

(xvii) G.S.R. 299(E) published In Gazette of 

India dated the 22nd April, 2008 together 
with an explanatory memorandum making 
certain amendments In the NotIfication 

No. 26I2OOO-CU8., dated the 1st March. 

2000. 

(xviII) G.S.A. 315(E) published In Gazette of India 

dated the 29th Aprtl, 2008 together with an 
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explanatory memorandum making certain 

amendments in the Notification No. 211 
2OO2-CUI., dated the lIt March, 2002. 

(xix) G.S.A. 359(E) published In Gazette of 

India dated the 10th May, 2008 together 

with an explanatory memorandum seeking 

to provide COflC8eelonal rate of export duty 

on specified Iron and steel products, and 

Sasmatl rice. 

(xx) G.S.A. 360(E) published in Gazette of 

India dated the~Oth May, 2008 together 

with an explanatory memorandum rescind-

ing Notification No. 22I2008-CUI., dated 

the 1st March, 2008. 

(xxi) G.S.A. 401 (E) published In Gazette of 

India dated the 26th May, 2008 together 

with an explanatory memorandum making 

certain amendments in the Notification 

No. 21 12002-Cus. , dated the 1st March, 

2002. 

(xxii) G.S.A. 425(E) published In Gazette of 

India dated the 4th June, 2008 together 

with an explanatory memorandum making 

certain amendments in the Notification 

No. 2112OO2-Cus., dated the 1st March, 

2002. 

(xxiii) G.S.A. 456(E) published in Gazette of 

India dated the 13th June, 2008 together 

with an explanatory memorandum making 

certain amendments in the Notification 

No. 66I2OO8-Cus., dated the 10th May, 

2008. 

,xxiv) G.S.A. 458(E) published in Gazette of 

India dated the 13th June, 2008 together 

with an explanatory memorandum seeking 

to extend conceaalonal rate of export duty 

15% ad valorem on Iron ores, all aorts. 

(xxv) G.S.A. 459(E) publlahed in Gazette ot 
India dated the 13th June, 2008 tOgether 

with an explanatory memorandum rescind-

Ing Notification No. 6212007-Cus., dated 

the 3rd May, 2007. 

(xxvi) G.S.A. 493(E) published In Gazette of 

India dated the 1st July, 2008 together with 
an explanatory memorandum making oer-

taln amendments in the Notification No. 681 
2006-Cus., dated the 30th June, 2006. 

(xxvii) G.S.A. 508(E) published In Gazette of 

India dated the 8th July, 2008 together with 

an explanatory memorandum making cer-

tain amendments In the Notlflcatlon No. 211 
2OO2-Cus., dated the 1st March, 2002. 

(xxviII) G.S.A. 569(E) published in Gazette of 
India dated the 11t August, 2008 together 

with an explanatory memorandum making 

certain amendments in the Notification 

No. 10212007-Cus., dated the 14th Sep-
Mmber, 2007. 

(xxix) G.S.A. 672(E) published in Gazette of 

Indta daled the 4th August, 2008 together 

with an explanatory memorandum seeking 

to 1'8duce baIIc cuatoms duty from 10% to 

5.,. an InjacIon Progeaterone. 

(10) Statement (HInd Md EngIIIh verllonI) IhowIng 
reaaona for daay In laying the papera mentioned 
at Item no. (I) of (9) above. 

[Placed In Ubrary, See No. LT - 890W08] 

(11) (I) A copy of the Annual Report (HIndi and 

English ver.tona) of the National Institute 

of Financial Management, Farldabad, for 

the year 2007-2008, alongwith Audited 

Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 
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wortclng of the National InatHute of 

Financial Management, Farldabad, for the 
year 2007-2008. 

[Placed In Ubrary, See No. LT - 8945108J 

(12) A copy each of the following Notification (Hindi 

and English versions) under section 31 of the 

Securities and Exchange Board of India Act, 
1992:-

(I) The Securities and Exchange Board of 

India (DepOiltori" and Participants) 

(Second Amendment) Regulatlonl, 2008 

published In Notification No. LAD-NROIGNI 

20081181134585 In Gazette of India dated 

the 8th August, 2008. 

(II) The Securities and Exchange Board of 

India (Stock Brokers And Sub-Brokers) 

(Amendment) Regulations, 2008 published 

in Notification No. LAD-NRO/GNI2OO8I201 

134766 In Gazette of India dated the 11th 

August, 2008. 

(III) The Securities and Exchange Board of 

India (Portfolio Managers) (Amendment) 

Regulations, 2008 publl8hed In NotifIcation 

No. LAD-NRO/GNI2008119/134764 In 

Gazette of India dated the 11th Augu8t, 

2008. 

(Iv) The Securities and Exchange Board of 

India (Mutual Funda)(Amendment) Regula-

tiona, 2008 published in Notification 

No. LAD-NRO/GN/2008/03/123042 In 

Gazette of India dated the 16th April, 2008. 

(v) The Securttie8 and Exchange Board of 

India (Mutual Funda)(Second Amendment) 

Aegulations, 2008 published in Notification 

No. LAD-NAO/GNI2008/09/126202 In 

Gazette of India dated the 22nd May, 

2008. 

(vi) The Securities and Exchange Board of 

India (Foreign In8tltutlonal Inve8tors) 

(Amendment) Regulations, 2008 published 

In Notification No. LAD-NROIGNI2OO8I101 

126204 in Gazette of India dated the 22nd 

May, 2008. 

(vII) The Securities and Exchange Board of 

India (Intermediaries) Regulatlonl, 2008 

published In Notification No. CAD-NROI 

GNI2OO8I11/126538 In Gazette of India 

dated the 26th May, 2008. 

(vIII) The Securities and Exchange Board of 

India (Public Offer and U8ting of Securitlaed 

Debt Instruments) Regulations, 2008 pub-

lished In Notification No. LAD-NROIGNI 

20081121126567 In Gazette of India dated 

the 26th May, 2008. 

(be) The Securities and Exchange Board of India 

(laue and Ustlng of Debt Securltlel) Regu-

latlon8, 2008 publl8hed In Notification 

No. LAD-HRD/GN/2008/131127878 In 

Gazette of India dated the 6th June, 2008. 

(x) The Securities and Exchange Board of 

India (Cu8todlan of Securities) (Amend-

ment) Regulations, 2008 published In 

NotIfIcation No. 11ILC/GNl1 SI2OO8I13On5 
In Gazette of India dated the 4th July, 2008. 

[Placed In Ubrary, See No. L T - 89481081 

(13) A copy of the Notification No. LAD-NROIGNI 

2OO8I01/122441(Hindi and English verslone) 

published In Gazette of India dated the 8th Apt1I, 
2008 apecIfyIng the 21st Day of April, 2008 81 

the notified date for the purposes of sub-

regulation (1) of regulation 2 of the Securities 

and Exchange Board 01 India (Mutual 

Funds)(Second Amendment) Aegulations, 

2007; and regulation 2 of the Securities and 

Exchange Board of India (Foreign Institutional 
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Investors) (Second Amendment) Regulationl, 

2007 ISlued under the said Regulations. 

[Placed In Library, See No. L T - 8947108) 

(~4) A copy of the Memorandum of Understanding 

(Hindi and English versions) between the Security 

Printing a{'ld Minting Corporation of India Limited 

and the Ministry of Finance for the year 2008-

2009. 

[Placed In Library, See No. LT - 8948108) 

(15) A copy of the Annual Report (Hindi and English 

versions) of the Deposit Insurance and Credit 

Guarantee Corporation for the year ended 31st 

March, 2008 along' with Audited Accounts under 

sub-section (2) of Section 32 of the Deposit 
Insurance and Credit Guarantee Corporation Act, 

1961. 

[Placed In Library, See No. LT - 8949/08J 

(16) A copy of the Export-Import Bank of India 

(Employee's) Pension (Amendment) Regula-
tions, 2007 (Hindi and English versions) pub-

lished In Notlflcatlon No. EX I MlPenslonl2OO71 

F.No.111312001-IR (Vol. III) In Gazette of India 

dated the 8th September, 2007 under lub-

section (3) of Section 39 of the Export-Import 

Bank of India Act, 1981. 

(17) Statement (Hindi and English versions) ahowlng 
reasons for delay In laying the papers mentioned 
at (16) above. 

[placed In Library, See No. L T - 8950/08] 

(18) A copy of the State Bank of India (Amendment) 

General Regulations, 2007 (Hindi and English 
verslona) published In Notification No. 45-

November 6, 1999 In weekly Gazette of India 

dated the 11th May, 2008 under sub-section (4) 

of Section 50 of the State Bank of India Act, 
1955. 

[Placed In Library, See No. LT - 8951/08J 

(19) A copy each of the following Notifications (Hindi 

and English versions) under sub-section (4) 

of section 19 of the Banking Companlel 

(Acquisition and Transfer of Undertakings) Act, 
1970:-

(I) The Bank 0' Maharashtra OffICer Employ-
eel' (Discipline and Appeal) (Amendment) 

Regulations, 2003 published In Notification 

No. Ref. No. AX1/STIDMl17312007 In the 
weekly Gazette of India dated the 15th 

September, 2007. 

(Ii) The Indian Overseas Bank (Officers) 

Service Amendment Regulations, 2008 

published In Notification No. 5.0. PAD! 

SUP/1 n In the Gazette of India dated the 

5th April, 2008. 

(20) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 

at item No. (I) of (19) above. 

[Placed In Ubrary, S.. No. L T - 8952108J 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) : I beg to lay on 

the Table:-

(1) (I) A copy of the Annual Report (Hindi and 

English versions) of the Institute of Textile 

Management, Colmbatore, for the year 
2007-2008, alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Institute of Textile Manage-

ment, Colmbatore, for the year 2007-2008. 

[Placed In Ubrary, See No. LT - 8953108) 
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(2) (I) A copy of the Annual Report (Hindi 

and English versions) ot the Man-Made 

Textiles Research Association, Surat, for 

the year 2007-2008, a10ngwith Audited 

Accounts. 

(II) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Man-Made Textiles Re-

search Association, Surat, for the year 

2007-2008. 

[Placed in Library, See No. L T - 8954108] 

MR. SPEAKER : I will listen to you. Nothing Is being 

recorded now. 

(Interruptions) ... .. 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI JYOTIRADITYA M. SCINDIA) : I beg to lay on the 

Table:-

( 1 ) A copy of the Indian Telegraph (Amendment) 

Rules, 2008 (Hindi and English versions) published in 

Notification No. G.S.A. 547(E) in Gazette of India dated the 

18th July, 2008 under SUb-section (5) of section 7 of the 

Indian Telegraph Act, 1885. 

[Placed in Library, See No. L T - 8955/08] 

(2) A copy of the Telecommunication Interconnection 

usage Charges (Ninth Amendment) Regulations, 

2008 (Hindi and English versions) published in 

Notification No. F. No. 409-2212007-FN in Gazette 

of India dated the 28th March, 2008 under 

section 37 of the Telecom Regulatory AuthOrity 

of India Act, 1997. 

(3) Statement (Hindi and English verslona) showing 

·Not recorded. 

reasons for delay In laying the papers mentioned 

at (2) above. 

[Placed In Library, See No. LT - 8956108] 

(4) A copy of the Indian Post QffIce (fourth 

Amendment Rules, 2008 published In Notification 

No. G.S.A. 400 (E) in Gazette of India dated the 

26th May, 2008 under sub-section (4) of Section 

74 of the Indian Post Offlce Act, 1898. 

[Placed in Library, See No. LT - 8957/08] 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : Sir, on behalf 

of Dr. AkhUesh Prqad Singh I beg to lay on the Table:-

(1 ) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of 

section 619A of the Companies Act, 1956:-

(i) Review by the Govemment of the working 

of the Hindustan Vegetable Oils Corpora-

tion Limited, New Deihl, for the ye,ar 2004-

2005. 

(II) Annual Report of the Hindustan Vegetable 

Oils Corporation limited, New Delhi, for the 

year 2004-2005, alongwlth Audited Ac-

counts and comments of the Comptroller 

and Auditor General thereon. 

(2) Statement (Hindi and English versions) &howlng 

reasons for delay in laying the papers mentioned 

at (1) above. 

[Placed In Ubrary, See No. LT - 8958108] 

(3) (I) A copy of the Annual Report (Hindi and 

English versions) of the Food Corporation 

of India, New Deihl for the year 2005-2006, 

a10ngwith Audited Accounts. 
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(ii) A copy of the Review (Hindi and English 

versions) by the Government of the working 

of the Food Corporation of India, New Delhi 

for the year 2005-2006. 

(4) Statement (Hindi and English verSions) showing 

reuons for delay In laying the papers mentioned 

~t (3) above. 

1 
(Placed In Library. Sse No. LT - 8959/08] 

(5) A copy of the Statement (Hindi and English 

;vera/ona) explaining reasons for not laying the 

Annual Reports and Audited Accounts of the 

Food Corporation of India for the year 2006-2007 

within the stipulated period of nine months after 

the close of the accounting year. 

[Placed In Library. Sse No. L T - 8960108] 

(6) A copy each of the fol/owlng Notification (Hindi 

and English versions) under sub-section (6) of 

section 3 of the Essential Commodities Act. 

1955:-

(I) G.S.R. 278(E)-Esa. ComJSUgarcane pub-

lished In Gazette of India dated the 10th 

April. 2008 containing order determining 

the minimum price of sugarcane for the 

year 2007-2008 in respect of the States 

mentioned therein. 

(ii) G.S.A. 601(E)-Esa ComJSugarcane pub-

lished In Gazette of India dated the 19th 

August. 2008 containing order determining 

the minimum price of sugarcane for the 

year 2007-2008 in respect of the States 

mentioned therein. 

[Placed In Library. Sse No. LT - 8961108] 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL) : I beg to lay on the Table a copy of the 
Agricultural and Processed Food Products Export Develop-
ment Authority (Amendment) .ordinance, 2008 (No 8 of 
2008) (Hindi and English versions) promulgated by the 
President on 13th October. 2008 under article 123(2)(a) 
of the Constitution. 

[Placed In Library. See No. L T - 8962108] 

12.06 h,s. 

ASSENT TO BILLS 
[English] 

SECRETARY-GENERAL: Sir. I lay on the Table the 
following four Billa passed by the Houses of Parliament 
during the second part of Thirteenth Session of Fourtsenth 
Lok Sabha and assented to by the President since a 
report was last made to the House on the 17th April. 
2008:-

1. The Appropriation (Railways) No. 3 Bill. 2008; 

2. The Appropriation (No.2) Bill. 2008; 

3. The Finance Bill. 2008; and 

4. The Jawaharlal Institute of Post-Graduate 
Medical Education and Research. Puducherry, 
Bill, 2008. 

I also lay on the Table copies, duly authenticated by 
the Secretary-General. Rajya Sabha. of the following four 
Billa passed by the Houles of Parliament and .... nted 
to by the Prealdent:-

1. The Delimitation (Amendment) Bill. 2008; 

2. The Representation of the People (Amendment) 
Bill. 2008; 

3. The Railways (Amendment) Bill. 2008; and 
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4. The Praaar ~harati (Broadcasting Corporation 

of India) Amendment Bill, 2008. 

[Placed in Ubrary, See No. LT - 8963/08] 

12.07 hra. 

DECISIONS OF THE SPEAKER UNDER TENTH 
SCHEDULE TO THE CONSTITUTION 

[English] 

SECRETARY-GENERAL: I beg to lay on the Table 

a copy each of the decision (Hindi and English versions) 

of the Speaker, Lok Sabha under the Tenth Schedule to 

the Constitution and The Members of Lok Sabha 

(Disqualification on ground of Defection) Rules, 1985, in 

the following five matters: 

(1) Decision dated 10 September, 2008 on the 

petition given by Shrl Avtar Singh Shadana, MP 

under the Tenth Schedule to the Constitution and 

rules thereunder against Shrl Kuldeep Bishnol. 

[Placed In Ubrary, See No. L T - 8964108] 

(2) Decision dated 11 September, 2008 on the 
petition given by Prof. Ram Gopal Yadav, MP 

under the Tenth Schedule to the Constitution and 

rules thereunder against Shrl Jalprakash. 

[Placed in Ubrary, See No. LT - 8965108] 

(3) Decision dated 12 September, 2008 on the 

petition given by Prof. Ram Gopal Yadav, MP 
under the Tenth Schedule to the Constitution 

and rules thereunder against Prof. S.P. Singh 

Baghel. 

[Placed In Ubra,y, See No. L T - 8966108] 

(4) Decision dated 3 October, 2008 on the petition 

given by Shri Prabhunath Singh, MP under the 

Tenth Schedule to the Constitution and rules 

thereunder against Shrl Ramswaroop Prasad. 

[Placed in Library, See No. LT - 8967108] 

(5) Declaion dated 3 October, 2008 on the Petition 

gwen by Shrl Santosh Gangwar, MP under the 

Tenth Schedule to the ConstItution and rules 

thereunder against Dr. H.T. Sengllana. 

[Placed in Library. See No. LT - 8968108) 

... (1IttBrruptJons) 

MR. SPEAKER : Please do not do this. Please do not 

shout slogans. I will hear you one by one. What are you 

doing? 

... (Interruptions) 

MR. SPEAKER: I will hear you one by one. Nothing 

Is recorded. 

(Interruptions) ... • 

[Translation] 

MR. SPEAKER : I have told you that I will listen to 

you. 

... (Int8rruplJons) 

[English] 

MR. SPEAKER: I will hear you. Please go to your 

seats. One by one, I will hear all of you. I promise that 

I will hear you. Please go to your seats. 

... (Interruptions) 

MR. SPEAKER: I will hear you. I will listen to you. 

Please go to your seats. 

... (Interruptions) 

MR. SPEAKER : I will listen to you. Hon. Members. 

know that you have Important matters to raise. 

Please cooperate with the Chair. I will allow you one by 

one. 

. .. (Interruptions) 

*Not recorded. 
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[Translation) 

MR. SPEAKER : What are you doing? 

... (Interruptions) 

MR. SPEAKER : Please sit down. I will hear all of you 

one by one. 

... (Interruptions) 

MR. SPEAKER : I will give you opportunity to speak. 
Presently nothing is going on record. 

... (Interruptions) 

MR. SPEAKER : I will allow you to speak. 

... (Interruptions) 

12.08 hra. 

ESTIMATES COMMIITEE 

18th Report 

{English] 

SHRI C. KUPPUSAMI (Madras North): I beg to 

present the Eighteenth Report (Hindi and English versions) 
of Estimates Committee on the 'Ministry of SocIal Justice 
and Empowerment - Programmes and schemes for welfare 

of persons with disabilities'. 

(English] 

MR. SPEAKER: Please go to your seats. I will allow 
you to speak. I am appealing to all the hon. Members to 

give me an opportunity to call you one by one. If all of 
you stand together, what can I do? 

... (Interruptions) 

MR. SPEAKER : There are Important buaine888s. 

Even Papers could not be laid on the Table of the 

House. If I do not give you an opportunity, then you 
can raise It. I would request you to give me one 
opportunity to call you. Already, we have lost the Question 

Hour . 

... (Interruptions) 

(Translation] 

MR. SPEAKER: You go to your seat now. I will give 

you an opportunity to speak. I will listen to you. 

. .. (Interruptions) 

(English] 

MR. SPEAKER : I will call you first. 

12.08Ya hra. 

COMMIITEE TO INQUIRE INTO MISCONDUCT 
OF MEMBERS OF LOK SABHA 

3rc1 Report 

SHRI V. KISHORE CHANDRA S. DEO (Parvatipuram) : 
I beg to lay on the Table a copy of the Third Report (Hindi 

and English versions) of the Committee to Inquire into 
Misconduct of Members of Lok Sabha. 

12.08~ hra. 

RAILWAY CONVENTION COMMIITEE 

9th Report 

(English] 

SHRI MADAN LAL SHARMA (Jammu): I beg to 
present the Ninth Report ( Hindi and English versions) of 
the Railway Convention Committee (2004) on "Rate of 
DIvidend for 2008·09 and Other Ancillary Matters". 

(English) 

MR. SPEAKER: I will allow you. I will call you. I 

have given you my word. 
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12.09 hra. 

COMMITTEE ON EMPOWERMENT OF WOMEN 

17th Report 

SHRIMATI KRISHNA TIRATH (Karol Bagh) : I beg to 

present the Seventeenth Report (Hindi and English 

versions) of the Committee on Empowerment of Women 

(2008-09) on the Action Taken by the Government on the 

recommendations contained in the Twelfth Report of the 

Comrnittee (Fourteenth Lok Sabha) on the subject 'Plight 

of Indian Women Deserted by NRI Husbands'. 

12.091h hr •. 

STANDING COMMITTEE ON INFORMATION 
TECHNOLOGY 

62nd to 66th Report. 

[English} 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Sir, I beg 

to present the following Reports (Hindi and English 

versions) of the Standing Committee on Information 

. Technology (2008-09):-

(1) Sixty-second Report on Management of Funds 

by the Department of Posts through Banking and 

Insurance Activities relating to the Ministry of 

Communications and Information Technology 

(Department of Posts). 

(2) Sixty-third Report on Action Taken by the 

Government on the ObaervationalRecommenda-

tions of the Committee contained in their FIfty-
fifth Report on Demands for Grants (2008-2009) 

of the Ministry of Information and Broadcasting. 

(3) Sixty-fourth Report on Action Taken by the 
Government on the Observations/Recommenda-

tions of the Committee contained in their 

Fifty-seventh Report on Demands for Grants 
(2008-09) of the Ministry of Communications and 

Information Technology (Department of Telecom-

munications). 

(4) Sixty-fifth Report on Action Taken by the 

Govemment on the Observations/Recommenda-

tions of the Cornmmee contained In their flfty-

eighth Report on Demands for Grants (2008-09) 

of the Ministry of Communications and Informa-

tion -Technology (Department of Information 

Technology). 

(5) Sixty-sixth Report on Action Taken by the 

Government on the ObservationaIRecommenda-

tions of the Committee contaIned In their Fifty-

sIxth Report on Demands for Grants (2008-09) 

of the Ministry of Communications and Informa-

tion Technology (Department of Posts). 

12.10 hra. 

STANDING COMMITTEE ON DEFENCE 

30th Report 

[Translation} 

SHRI BALASAHEB VIKHE PATIL (Kopergaon) : Sir, 

I beg to preaent the Thirtieth Report (Hindi and English 

versions) of the Standing Committee on Defence (2008-

09) on the subject 'Status of Married Accommodation In 

Defence and Allied Services'. 

12.10~ hra. 

STANDING COMMITTEE ON RAILWAYS 

<I) 37th to 39th Reporte 

{English} 

SHRI BASU DEB ACHARIA (Bankura) : I beg to 

present the following Reports (Hindi and English versions) 

of the Standing Commmee on Railways:-

(1) Thirty-seventh Report on Action Taken by the 

Government on the recommendations/observa-

tions contained in the Thirty-second Report (14th 

Lok Sabha) on 'Performance of New Railway 

Zones'. 
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[Shri Baau Deb Acharia) 

(2) Thirty-elghth Report on Action Taken by the 

Govemment on the recommendatIons/observa-

tions contained In the Thirty-third Report (14th 

Lok Sabha) on 'Industrial Relations and Staff 

Welfare In Railways', 

(3) Thirty-ninth Report on Action Taken by the 

Government on the recommendations/observa-

tions contained in the Thirty-fourth Report 

(14th ,Lok Sabha) on 'Suburban and Metro 

RaIlway'. 

(II) Action Taken Stetemente 

SHRI BASU DEB ACHARIA (Bankura) : I beg to lay 

. on the Table the following Action Taken Statements (Hindi 

and English versions) of the Standing Committee on 

Rallways:-

(1 ) Statement showing the Action Taken by the 

Govemment on the recommendations contained 

in Chapter I of 10th ActIon Taken Report (14th 

Lok Sabha) on 'Resource Mobilisation'; 

(2) Statement showing the Action Taken by the 

Govemment on the recommendations contained 

In Chapters I and V of 18th Action Taken Report 

(14th Lok Sabha) on 'Demands for Grants 2005-

06 of the Ministry of Railways'; 

(3) Statement showing the Action Taken by the 

Govemment on the recommendations contained 

In Chapters I and V of 31st Action Taken Report 

(14th Lok Sabha) on 'Terminal Facilities in 

MetropOlitan Cities'; and 

(4) Statement showing the Action Taken by the 

Govemment on the recommendations contained 

In Chapters I and V of 35th Action Taken Report 

(14th Lok Sabha) on 'Demands for Grants 2007-

08 of the Ministry of Railways', 

12.11 hr.. 

JOINT PARLIAMENTARY COMMITTEE ON WAKF 

6th to 8th Reporta 
[English] 

SHRI CHANDRAKANT KHAIR'= (Aurangabad, 

Maharashtra) : I beg to lay on the Table the followlngt 

Reports (Hindi and English versions) of the Joint 

Parliamentary Committee on Wald:-

(1) Sixth Report on Implementation of the Wald Act, 

1995 In Kamataka and working of Kamataka 

State Board of Walds; 

(2) Seventh Report on Implementation of the Wakf 

Act, 1995 In Tamil Nadu and working of Tamil 

Nadu State Wald Board; and 

(3) Eighth Report on Implementation of the Wald 

Act, 1995 in Bihar and working of Bihar State 

Sunni and Shla Wald Boards. 

12.111h hr.. 

ELECTIONS TO COMMITTEES 

(I) Coconut Dewlopment Ba.rd 

[English] 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : I beg to move the 

followlng:-

"That in pursuance of sub-section 4 (e) of section 4 

of the Coconut Development Board Act, 1979 read with 

rule 4 (1) (I) and (/I) of the Coconut Development Board 

Rules, 1981, the members of this House do proceed 

IThe Reports were presented to the Chairman, Rajya 
Sabha on the 29th March, 2008 when RaJya Sabha was 
not In Se88lon and were forwarded to the Speaker, Lok 
Sabha on the 31st March, 2008. 
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to elect, In such manner as the Speaker may direct, 

two members from amongst themselves to serve as 

members of the Coconut Development Board, subject 

to other proviaiona of the said Act and the Rules made 

thereunder. " 

MR. SPEAKER : The question is: 

"fhat in pursuance of SUb-section 4 (e) of section 4 
of the Coconut Development Board Act. 1979 read with 

rule 4 (1) (i) and (ii) of the Coconut Development Board 

Rules, 1981, the members of this House do proceed 

to elect, in such manner as the Speaker may direct, 

two members from amongst themselves to serve as 

members of the Coconut Development Board, subject 

to other provisions of the said Act and the Rules made 

thereunder." 

The motion was adopted. 

(II) Central Advisory Committee for 
National Cadet COrpl 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

I beg to move the following:-

"fhat In pursuance of clause (I) of sub-section 1 of 

section 12 of the National Cadet Corps Act, 1948, the 

members of this House do proceed to elect, In 

such manner as the Speaker may direct, two members 

from amongst themselves to serve as members of 

the Central Advisory Committee for the National Cadet 

Corps, subject to other provisions 0' the said Act." 

MR. SPEAKER : The question Is: 

"fhat in pursuance of clause (i) of sub-section 1 of 

section 12 of the National Cadet Corps Act. 1948, the 

members of this House do proceed to elect, in 

such manner as the Speaker may direct, two members 

from amongst themselves to serve as members 0' the 

Central Advisory Committee for the National Cadet 

Corps, subject to other provisions of the said Act." 

The motion was IIdopted. 

(III) Employeea' St8te Inaul'lnce Corporation 

THE MINISTER OF STATE OF THE MINISTRY 

OF LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : I beg to move the followlng:-

"That In pursuance of SUb-section (1) of section 4 

of the Employees' State Insurance Act, 1948, read 

with rule 2A of the Employees' State Insurance 

(Central) Rules, 1950, the members of this HoUle 

do proceed to elect, In such manner as the Speaker 

may direct, two members from amongst themselves 

to serve 88 members of the Employees' State 

Insurance Corporation, subject to other provisions of 

the Act." 

MR. SPEAKER : The question Is: 

"That in pursuance of sub-section (1) of section 4 

of the Employees' State Insurance Act, 1948, read 

with rule 2A of the Employees' State Insurance 

(Central) Rules, 1950, the members of this House 

do proceed to elect, in such manner 88 the Speaker 

may direct, two members from amongst themselve, 

to serve as members of the Employees' State 

Insurance Corporation, subject to other prOvisiOns of 

the Act." 

The motion WIIB lIdopttKJ. 

12.15 hra. 

DEMANDS FOR SUPPLEMENTARY GRANTS -
(GENERAL), 2008-()9 

[English} 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : Sir, I beg to present a statement (Hindi 

and English versions) showing the Supplementary 

Demands for Grants in respect of the Budget (General) 

for 2008-09. 

[Placed in Ubrary, SH No. LT - 8970108) 
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12.15~ hra. 

RAILWAYS (SECOND AMENDMENT) 
BILL, 2008* 

[English] 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) : 

Sir, I beg to move for leave to ~ntroduce a Bill further to 

amend the Railways Act, 1989. 

MR. SPEAKER : Motion moved: 

"That leave be granted to Introduce a Bill further to 

amend the Railways Act, 1989." 

SHRI VARKALA RADHAKRISHNAN (Chiraylnkil) : Sir, 

I oppose the introduction because the law In question Is 

beyond the legislative competence of this House. 

You see this Is for the enhancement of the Railway 

Tribunal Chairman and Members of the Tribunal. There 

are other tribunals In the country also and their position 

has not been changed. So, it Is a diSCriminatory process. 

We cannot show any favouritism to any particular tribunal. 

There are many tribunals functioning under our Statute 

passed by this House. When that is the situation, it is not 

fair to have a discriminatory process or a discriminatory 

attitude towards a particular tribunal. 

The Constitution is very particular. The law is equal 

to aU. We cannot have a separate law for a separate set 

of people. That is why, It is discriminatory legislation and 

on that baSiS, it is not within the competence of this House 

to legislate on this piece of legislation. That Is what I have 

to submit. 

SHRI LALU PRASAD : I request Shrl Radhakrlshnan 

not to oppose this at this time because there will be time 

to have disc::ussion on this and he will have suffiCient 

time to discuss this. [Translation} At present he may. 

... (Interruptions) 

·Published In the Gazette of India Extraordinary Part-II, 
Section 2, dated 20.10.08 

(English] 

SHRI VARKALA RADHAKRISHNAN : Sir, the Railways 

is following a discriminatory policy. Even at this current 

stage, there Is a long standing demand for a particular 

Railway Zone In Kerala .... (lntenuptlons) 

[Translation} 

SHRI LALU PRASAD : Sir, It 18 the prerogative of the 

Parliament, we will participate In whatever will be discussed 

here .... (Intenuptlons) 

(English) 

MD. SALIM (Calcutta-North East) : Sir, the hon. 

Member has ralsed a very pertinent question on the 

legislative competence of this House. He is taking a 

decision In a selective way. So, the hon. Minister has failed 

to satisfy and respond on this ground. The House should 

know what has compelled the hon. Minister to bring this. 

... (Intenuptions) 

MR. SPEAKER : I believe It Is the duty of the Deputy 

Leader to explain that to him. 

The question is: 

"That leave be granted to introduce a Bill further to 

amend the Railways Act, 1989." 

The motion WIJS adopted. 

SHRI LALU PRASAD: I Introduce* the Bill. 

12.17 hr •• 

WORKMEN'S COMPENSATION (AMENDMENT) 
BILL, 2008** 

{English] 

THE MINISTER OF STATE OF THE MINISTRY OF 

*Introduced with the recommendation of the President. 
**Publlshed in the Gazette of India, Extraordinary Part II, 

Section 2 dated 20.10.08. 
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LABOUR AND EMPLOYMENT (SHRI OSCAR 

. FERNANDES) : I beg to move for leave to introduce a 

Bill. further to amend the Workmen's Compensation Act, 
1923. 

MR. SPEAKER : The question Is: 

"That leave be granted to Introduce a Bill further to 

amend the Workmen', Compensation Act, 1923.-

The motion was adopted. 

SHRI OSCAR FERNANDES : I introduce the Bill. 

12.18 hr.. 

FELICITATION BY THE SPEAKER 

Indian PerformInce In Beijing Olympic., F .. t. In 
Teet CI'Icbt and Commonwulth Youth Oam .. 

et Pune 
[Eng/Ish} 

MR. SPEAKER : Hon. Members, may I have an 

opportunity to apeak? As you are aware, the Beijing 

Olympics 2008 witnessed the historic first ever Gold Medal 

win by an Indian sportsman In an Individual event. Two 

Indian sportsmen al,o won the Individual Bronze Medal, 

In their dlaclpllnes. The Beijing Olympics thus bore 

testimony to the best Indian performance till date, at the 

mega sports event. 

Shri Abhlnav Blndra won gold Medal In the men', 10 
metre Air Rifle Shooting event and Sarvshrl Vljender Kumar 

and Sushll Kumar won Bronze Medals In the men's 75 kg. 

boxing and men', 66 kg. freestyle Wrestling events 

respectively . 

Hon. Members, Shri Sachin Tendulkar has also made 

the country proud by becoming the highest run-getter in 

test cricket. He achieved this commendable feat In the 

ongoing teat match against Australia at Mohall, Punjab on 

17th October, 2008. 

SM Sourav Ganguly has also achieved a great 

distinction of being the fourth Indian to score over 

7000 runs in test cricket. Our young player Shrl Amlt 

Mishra has also achieved great distinction In getting five 

wickets In his debut test match at Mohall. I am sure 

the hon. Members will join me in felicitating them and 

wishing them many more years of service to the game 
of cricket. 

In the recently concluded Commonwealth Youth 

Games at Pune, India has topped the medal's tally with 

76 medals Including 33 gold medals due to the high 

sporting abilities and all-round spirited performance by the 

Indian contingent. I believe, along with the sportapersons, 

Mr. Kalmadi deserves some congratulation. 

I am sure the whole Houae would join me in 

congratulating these sportsmen who have brought laurels 

and accotades to the country. Their achievements will no 

doubt Inspire the budding sportsperaons of the country 

to accomplish similar feats which will make the nation 

proud. 

[Translation} 

SHRI MOHAN RAWALE (Mumbal South Central) : Mr. 

Speaker, Sir, Shrl Sachln Tendulkar has made world record 

In one day International and test matches In cricket. Eartler, 

when SM Kapil Dev had made a world record as a bowler, 

he was felicitated by the Government. Ms. Lata 

Mangeshkar was also felicitated In the Central Hall. I would 

like to submit that Shrl Sachln Tendulkar should Similarly 

be invited In the Central Hall and felicitated on behalf of 
the Parliament. 

(English) 

MR. SPEAKER : I will consider It If the House runs 

well In this Session. I will very aerlously consider thta. 

MR. SPEAKER : I have given proml.. to Mr. 

Bwlawmuthlary. Yes, Mr. Bwlawmuthlary. Please apeak 

slOWly, so that people can understand and record Is kept, 

and do not abuse Me~rs please. 
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[Translation] 

SHRI GANESH SINGH (Satna) : Mr. Speaker, Sir, I 

would like to raise the issue of manhandling of Shrl 

Vlrendra Kumar, the hon'ble Member of Parliament from 

Madhya Pradesh .... (lnterruptlons) 

MR. SPEAKER : Please sit down. I know much about 

him. I have immediately taken action In this regard. I am 

sorry for whatever happened with him. He has also met 

me. 

[English} 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

(Kokrajhar) : Hon. Speaker, Sir, I am quite thankful to you 

for giving me this opportunity to highlight about the most 

crucial and terrible altuatlon which Is going on In my 

Bodoland Territory particularly in the district called 'Udalgurl' 

within BODOLAND In another district called 'Darrang' which 

Is outside the Bodoland Territorial Areas Dlatrict. 

Sir, up to date, approximately more than 50 numbers 

of people from indigenous Bodo and Garo Tribes, Bengali, 

Asaamese and Blharl communities on the one hand, and 

anywhere between 30 and 40 numbers of MuaHm;-ettackers 

on the other hand died in the bloody and pre-planned 

carnage which was engineered by the pro-Pakistani 

fundamentalist outfits and Jehadls. More than 2 lakh people 

have been taking shelter In different relief camps in the 

districts of Udalgurl and Darrang. More than 41 numbers 

of villages inhabited mostly by the Indigenous Bodo and 

Garo Tribal people and also by some other non-Muslim 

groups of people, have already been burned down. More 

than 5000 houses of Bodo families were set on fire and 

household properties including cattle worth Rs. 2000 crore 

(two thousand crore) were looted and damaged. 

MR. SPEAKER: Mr. Bwiswmuthiary, may I make a 

request to you? Please take off that photograph. It is 

against the rules of the House. No disrespect to you, but 

you cannot show It In the House. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

Okay, Sir .. 

MR. SPEAKER : Thank you very much. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

Sir, more than 5000 houses of Bodo families were bumt 

down and their household properties including cattle worth 
As. 2000 crore were looted by the Immigrant Muslim 

attackers and by the pro-Pakistan fundamentalist outfits 

and Jehadis. It Is also worthwhile to mention that the 
chastity and sanctity of the Indigenous 'Bathou Religion' 

of the aboriginal Bodo people has been raped and Insulted 

by way of cutting into pieces the 'Sijou plants' which is 

called in English 'cactus plants'. 

The Sijou plant is the symbol of the Bodo people's 

religion. These cactus plants were cut into plecel by the 
attackers. It is a great assault on the indigenous religion 

of the Bodo people that happens to be a part and parcel 

of the great Indian civilization. 

The aforementioned terrible as well as diabolical 

carnage resulting In a great assault on and threat to the 

sovereignty and integrity of India in relation to Aaaam, had 

occurred due to the utter neglect and on account of the 

deliberate Intention and nefarious motive of both the civil as 

well as police administration of the two districts in question. 

A sense of mutual suspicion, doubt and fear is stili looming 

large In the hearts and minds of the affected people. 

It Is also a surprising and horrible fact that even the 

flags of Pakistan were hoisted by the Jlhadls at different 

places and villages like Sonarlpara, Sapmarl, Rangagora 

and Simolugurl In Udalgurl district within Bodoland 

Territory. The Jlhadls also shouted slogans like -Mughlll 
psthan Zindabad, Pakistan Zindsbad and Hlndustsn 
Murdaba~, etc. while waging war against the Indigenous 

Bodo and other non-Muslim people . ... (Int~rruptlons) 

MR. SPEAKER: You have mentioned It. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

Sir, this horrible incident took place on the 3rd and 4th 

of October, 2008. [Translation] On the morning 3rd October 

a Bodo person of Mohan pur village ... • 

-Not recorded. 
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{English} 

MR. SPEAKER: 00 not mention the names here. You 
cannot· mention the names. 

... (lnterruptions) 

(Translation) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : 

Some ...• people had kidnapped him and after kidnapping 

him three-four ... • people. 

[English} 

MR. SPEAKER: This Is not right. Nothing more. 

.. . (Interruptions) 

MR. SPEAKER : His lubmlssion has gone on record. 
I have not deleted It. It II recorded. 

· .. (Interruptiona) 

MD. SALIM (CaJcutta-North East) : The Govemment 
Ihould come out with a Statement on the happenings In 

Assam .... (Interruptions) 

MR. SPEAKER : I would not allow you further. You 

please alt down. 

... (Interruptions) 

MR. SPEAKER: You can raise It later. Let him 

conclude now. 

· .. (Interruptions) 

(Translation) 

MR. SPEAKER: Please, sit doWll. 

· .. (Interruptions) 

[English} 

MR. SPEAKER: Bring the record to me. I will have 

to 888. 

· .. (lnterruptlons) 

·Not recorded. 

MR. SPEAKER : I will look Into the record. 

... (Interruptions) 

(Translation) 

MR. SPEAKER : What II going on? 

... (Interruptions) 

[English} 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : 

Sir, please allow me to conclude now . ... (Interruptions) 

MR. SPEAKER: Please take your seat. Nothing more 
will be recorded . 

MR. SPEAKER: Now, Shri Basu Dab Acherla. 

. .. (Interruptlons) 

MR. SPEAKER: You are dictating to the Chair. What 

Is happening In this House? 

... (Interruptions) 

MR. SPEAKER : I have given him a chance although 

he has not given a proper notice. Nothing more will be 
recorded. He Is not listening to me . 

(Interruptions) ... • 

MR. SPEAKER: Now, SM Balu Deb Acherla. 

SHRI BASU DEB ACHARIA (Bankura) : Sir, I know 

that a breach of privilege notice can be given against a 

Member of the House . ... (Interruptlons) 

MR. SPEAKER : Let the HoUle be In order, 

Mr. Acharla. 

... (Interruptions) 

SHAI BASU DEB ACHAAIA : Sir, I would like to 

draw the attention of the House . ... (lnterruptJon$) 

·Not recorded. 



631 OCTOBER 20, 2008 632 

MR. SPEAKER: Please walt. Let him finish. You are 
not listening to me. Nobody 18118tenlng. Mr. Bwlswmuthlary, 

you have already concluded. You have already made your 
8ubml88lon. 

· .. (Interruptions) 

• 
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

Sir, let me conclude . ... (Interruptlons) 

MR. SPEAKER: No. You have concluded. I will not 
allow anymore on this. 

· .. (Interruptions) 

MR. SPEAKER : Nothing will go on record. 

(Interruptions) ... • 

MR. SPEAKER : Mr. Bwiswmuthlary, please take 
your seat. I have given you more than enough time. You 

have concluded and I would not allow you any further. 

Nothing will go on record. 

(Interruptions) ... • 

MR. SPEAKER: Yes, Mr. Acharia. 

SHRI BASU DEB ACHARIA : Sir, I know that the 

breach of privilege notice can be given against a Member 

of the House. But I would like to draw this attention of 
this House .... (Interruptions) 

When there was a SpecIal Session, there was a 

debate f)n the Confidence Motion. While replying to the 
debate on 22nd July . ... (lnterruptlons) 

MR. SPEAKER : Are you referring to the privilege 
matter? 

· .. (InterruptloM) 

12.31 hrs. 

(At this sage, Shrl SIIIJSIJmII Khunggur Bwlswmuthlary 

ClIme and stood on the floor near the Table.) 

SHRI BASU DEB ACHARIA: Sir, while replying to 

"Not recorded. 

the debate on the Confidence Motion, the han. Prime 

Mlnl8ter said .... (Interruptions) 

[Translstlonj 

MR. SPEAKER : Please lit down. 

. .. (Interruptlons) 

{English] 

MR. SPEAKER: Do not record anything till the Houae 
comes to order. 

(Interruptions) ... • 

MR. SPEAKER: Mr. Bwiswmuthiary, I have given you 

an opportunity. You have made your statement. It has all 

been recorded. Plea8e take your 8eat. 

... (Interruptions) 

12.32 h .... 

(At this stage, Shri Sansuma Khunggur 8wi:'wmuthlsry 

sat on the floor near the Table.) 

MR. SPEAKER : Mr. Acharla, just a minute. Let the 

House be In order. 

· .. (Interruptions) 

MR. SPEAKER : Let me 888. I would 8U8J)8nd him. 

· .. (Interruptions) 

MR. SPEAKER: Hon. Members, what are you going 

to do? I have not called you. Please take your leats. 

... (lnterruptions) 

MR. SPEAKER : Mr. Bwlawmuthlary, I eamestly 

request you to pleua go to your seat. 

· .. (Interruptions) 

MR. SPEAKER : Please go back to your seat. 

... (Interruptions) 

"Not recorded. 
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SHRI ANANTH KUMAR (Bangalore South) : Sir, let 
there be response by the Govemment. 

MR. SPEAKER : All right. But I cannot compel them, 
you know that very well. 

... (Interruptions) 

MR. SPEAKER : Will you please keep quiet? Please 
keep quiet. 

... (Interruptions) 

MR. SPEAKER: What is all this going on? 

... (Interruptions) 

MR. SPEAKER : Yes, Mr. Basu Deb Acharia, you 
start. 

... (Interruptions) 

12.36 hra. 

(At this stags, Shri Sansuma Khunggur Bwlswmuthiary 

went back to his seat.) 

MR. SPEAKER :- I appeal to all sections of the House, 

please cooperate. 

I allowed you to make submissions. You have made 

your submissions In full. You are not doing justice to the 

cause. I am sorry. 

. . . (Interruptions) 

MR. SPEAKER : Please sit down . 

.. . (Interruptions) 

MR. SPEAKER : Please take your 88ats. All Members 

must take their seats. Mr. Nandy, what Is going on here? 

... (Interruptions) 

MR. SPEAKER : Mr. Nandy. please take your ... t. 
will take action. I. tel~ you I will take action against 

everybody. 

... (/nterruptlons) 

MR. SPEAKER: You sit down. You take your 888t. 
You must take your seat. 

... (Interruptlons) 

MR. SPEAKER : You take your seat first. Mr. 
Chakraborty, I -will name you . 

... (Interruptions) 

MR. SPEAKER: You take your seat. Unless you take 
your seat, I will be forced to suspend you. Do not force 
me to do this. I called you. I have given you full opportunity, 
and In spite of that. you are disturbing the proceedings 
of the House . 

... (Interruptions) 

[Translation) 

PROF. VrJAY KUMAR MALHOTRA (South Deihl): The 
Govemment should respond to this. . .. (Intsrruptlons) Why 
does the Govemment not respond . ... (Interruptlons) 

(English) 

MR. SPEAKER : I hope the country Is aeetng. The 
hon. Members. who have been sent by the people, here 
are deliberately creating disturbance only for the purpose 
of getting some political advantage. I am very lOrry to say 
this. 

The House stands adjourned till 4 o' clock. 

12.37 bra • 

The Lole Sabha then adjournsd till SbdHn 

of the C/ocle. 

16.00 hr. 

... (InterruptloM) 

(English) 

SHRI BASU DEB ACHAAIA (Bankura) : Sir. you have 
. . . 

called my name . ... (InterruptlontJ) 
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MR. SPEAKER: I will call everybody. But now, I will 
call the hon'ble Prime Minister. 

... (Interruptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) 
Mr. Speaker, Sir, the people of Bihar and Uttar Pradesh 
are being maltreated in Maharashtra. . .. (Interruptions) 

MR. SPEAKER : Sit down, please sit down. 

(English] 

Please sit down. When I am on my legs, please sit 
down. 

. . . (Interruptions) 

[Trans/ation) 

MR. SPEAKER: Sit down please. You have had your 
field day today. Sit down, please sit down. 

... (Interruptions) 

SHRI RAM KRIPAL YADAV (Patna) Sir, justice Is 
not being done to us. 

MR. SPEAKER : Gross injustice Is being done. Please 
wait for some time. 

(English] 

The hon. Prime Minister of the country wants to make 
a statement on the financial situation. I do not know, whether 
it is not important to you, but I think, it is important for the 
country. Afterwards, you will be allowed to raise it. 

~ .. (Interruptions) 

MR. SPEAKER : I will ask you to go out now, Shri 
Bwiswmuthiary. I will ask you to go out now. I will ask 
you to go out - please go out of the House. Please remove 
yourself now, if you do not behave. I would not allow any 
further. Enough Is enough. It is over now. 

Yes, Mr. Prime Minister. 

. . . (Interruptions) 

MR. SPEAKER : There must be some propriety In the 

House. The Prime Minister of the country wants to speak 
and you are not allowing him to speak . 

... (Interruptions) 

MR. SPEAKER : Nothing is to be recorded. I would 

not allow anything to be recorded. 

(lnterruptJonsr·· . 

MR. SPEAKER : It is such an important issue which 
he has volunteered to come and feels that it is his duty 
to make a statement. You are not prepared to listen. That 
shows your concern for the financial situation of the 

country . 

16.02 h .... 

STATEMENT BY PRIME MINISTER 

Ongoing Global Flnanelalerlsls and 
Its Impact on India 

THE PRIME MINISTER (DR. MAN MOHAN SINGH) : 
Mr. Speaker, Sir, I wish to make a statement on the 
ongoing global financial crisis and its impact on India. Hon. 

Members are aware that this crisis had its origins In the 
United States and spread quickly to Europe. While the 
crisis began In the housing mortgage market, it soon 

extended to the money market and the credit market. As 
a result, several financial Institutions were pushed to the 
brink of insolvency. The US and some other developed 
countries have bailed out a number of financial institutions 
and banks. 

MR. SPEAKER: Silence In the House please. They 
are not distributed ever. Please do not distribute it here. 

DR. MANMOHAN SINGH : They have also taken a 
number of unconventional steps to Infuse liquidity, 
recapitalize the banks and unfreeze the credit market. The 

financial storm has shaken confidence In the system and 
precipitated a steep decline in stock markets. It has 

produced a sharp slowdown In economic activity, with the 

*Not recorded . 
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prospect of a prolonged recession In Industrialized 

countries. Many observers have described this as the worst 

crisis since the Great Depression of 1930s. India. like other 

developing coun'ries. Is experiencing the ripple effects of 

the financial crisis. However. we have taken a number of 

steps to minimize the Impact. Our flrstconcem was to 

ensure the stability of our banking system. I am happy to 

inform the House that the Indian banking system Is not 

directly exposed to the sub-prime mortgage assets. . .. 
(Interruptions) 

MR. SPEAKER: You may walt until he finishes. 

DR. MAN MOHAN SINGH : Their exposure to other 

problem assets Is also minimal. Our banks. both In thA 

public sector and In the private sector, are financially 

sound, well capitalized and well regulated. 

There should be no fear of a failure of any bank. In 

particular, I wish to assure depositors in our banks that 

their depOSits are entirely safe. 

Although our banks are safe. and they are also 

providing credit In line with anticipated credit targets. the 

global turmoil has led to a contraction In other forms of 

commercial credit. Extemal commercial borrowings. which 

are used by the corporate sector have dried uP. as 

have International suppliers credits. This has led to a 

reduction in overall credit availability In the economy even 

though credit from commercial banks has expanded 

satisfactorily. This contraction produced a liquidity criSiS in 

the system. 

We have taken a number of steps to address this 

problem. Between October 6. 2008 to October 15. 2008. 

the Reserve Bank of India cut the Cash Reserve Ratio by 

a total of 250 basis points. The Statutory Uquldlty 

Requirements were relaxed Initially by 1 percentage point 

and subsequently an additional window of 0.5 percentage 

pOints was introdl,lced specifically to enable banks to draw 

funds to provide liquidity to mutual funds. As a result of 

these steps, the liquidity position in the Indian financial 

system has improved considerably. The call money rate 

today is around 6.8 per cent. 

Govemment also arranged to provide. In advance. a 

sum of Rs. 25.000 crore to the banking system under the 

Debt Waiver and Debt Relief Scheme. The limit of 

Investment by Foreign Institutional Investors in corporate 

bonds was Increased from US 3 billion dollar to US 6 billion 

dollar. 

Earlier today. the Reserve Bank announced a 100 

basis points cut In the repo rate which Is the rate at which 

banks can borrow. against surplus SLR securities. 

Government welcomes this decision of the RBI. It will have 

a beneficial effect on the interest rate structure and, In 

combination with the other steps to Increase liquidity. will 

help to support economic activity and Investment. It Is 
broadly consistent with our objective to control Inflation 

which has already begun to moderate. I am happy to Inform 

honoUrable Members that the Wholesale Price Index has 

declined In the last three weeks and. although the current 

rate Ie atlll high. the movement In the level of prices shows 

a clear deceleration In the current momentum of inflation. 

We exPect a further reduction In the Wholesale Price Index 

in the next two months. 

Mr. Speaker. Sir. the Government Is conscious of the 

fact that It is not enough to infuse liquidity. The liquidity 

must translate Into expanded flow of credit to Industry, trade 

and business. Suitable advlaorlea have. therefore. been 

Issued by the RBI and t~ Minletry of FlnaDee to the banks 

to ensure that borrowers are provided adequate credit, 

Including export credit and working capital. Banks must also 

provide adequate funds in the form of Investment or credit 

to mutual funds and NBFCa who. In tum. lend to Industry, 

trade and business. These Institutions are an ~nt part 

of the larger financial' system and banks are being 

encouraged to provide liquidity to ensure that there Ie no 

disruption in economic activity. 

Both RBI and Government are carefully monitoring the 
now of credit and will ensure that the .ddItIonal liquidity " 

infused Into the system translates Into actual cre'dlt. We 

will not hesitate to do more If needed. While the capital 

adequacy ratios of all our banQ .... well above the Basel 

norm and also above the RBI atJpuJated notm. Govemment 
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has promised that It will help banks, which have lower 
ralios, to access funds to increase their Capital Risk 
Weighted Asset Ratio to 12 per cent. 

The financial crisis and the economic slowdown In 

the developed countries are likely to have an Indirect 
impact on the Indian economy. Fortunately, this effect will 
be on an underlying strong performance. GOP growth In 
the first quarter of 2008-09 was 7.9 per cent. During April-
August, 2008, exports Increased In dollar terms by 35.1 
per cent. Foreign Direct Investment during this period was 
US$14.8 billion. Gross tax revenues are on target. The 

CMIE database shows that a huge amount of money 
towards capital expenditure is in the pipeline. 

Nevertheless, we must be prepared for a temporary 
slowdown in the Indian economy. The precise Impact Is 
difficult to estimate at this point since the depth and 
duration of the global slowdown remain uncertain. Some 
estimates project GOP growth to decelerate to 7.5 per cent 
In the current year. The most pessimistic estimates place 
It at no less than 7 per cent. Our effort will be to minimize 
the negative effect of the financial crisis and, once the 
global sltuaUon stabilizes, to return to the growth trajectory 
of 9 per cent. I would urge hon. Members and the people 
of India to continue to repose faith In the fundamentals 

of the Indian economy. 

Hon. Mambara will recall that In anticipation of a 
slowdown we had stepped up public expenditure In the 
Budget presented on February 29, 2008. Our expenditure 
proposaJs were critlcized at the time In some quartera, but 
I am happy to note that It Is now widely acknowledged 
that increased public expenditure II an Important part of 
the solution. Our expenditure on education, health, National 
Rural Employment Guarantee Programme (NREGP), 
National Rural Health Mllslon (NRHM), Accelerated 

Irrigation Beneftt Programme (AIBP), Jawahartal Nehru 
Natiohal Urban Renewal MllSlon (JNNURM) and other 
programmes will, I beIteve, stand us In good stead In these 

difficult times. Bealdes, the debt waiver and debt relief 
amounting to Rs. 65,000 erore to 3,60,00,000 fBnnera will 

also greatly benefit our farmera and enthuse them to 
Increase production. 

Mr. Speaker, Sir, India has faced challenges In the 
past and has overcome them. We have the strength to 
overcotne the· current challenges too. In fact, It Is when 
India Is challenged that the Indian people rise to the 

occasion and convert the challenge Into an opportunity. 
There Is no place for fear. This is the time for unity of 
purpose· and resolute action. I seek the suppOrt of all 

sections of this august House t~ the measures taken by 
Govemment and the authorities. 

[Placed In Library, Sse No. LT 897o-A/08) 

... (Interruptions) 

MR. SPEAKER : I will certainly allow a discussion. 

... (Interruptions) 

MR. SPEAKER :00 you want tQ discuss this 

matter? 

· .. (Interruptions) 

MR. SPEAKER : If you kindly speak one-by-one, I will 
give you chance to speak. 

· .. (Interruptions) 

MR. SPEAKER : I will come to you. 

... (Interruptions) 

MR. SPEAKER: This Is not proper. I will come to you. 
I am assuring you. 

· .. (Interruptions) 

MR. SPEAKER: I will call you. I promlte you. 

... (Interruptions) 

[Eng,*,hj 

MR. SPEAKER : I win call you. 
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(Translation) 

SHRI RAM KRIPAL VADAV (Patna) : When will you 
give us time? 

MR. SPEAKER : Today only. After this Is over. 
[English] Please do not pressurise the Chair. 

... (Interruptions) . 

SHRI BASU DEB ACHARIA (Bankura) : Sir, on the 
22nd July, 2008 . ... (lnterruptlons) 

. MR. SPEAKER : Are you referring to the privilege 
matter? 

SHRI BASU DEB ACHARIA : Sir, let me explain the 
position. 

MR. SPEAKER : It Is under my consideration. 

... (lnterruptions) 

MR. SPEAKER : Do you want a discussion on the 
statement of the hon. Prime Minister? If so, then kindly 

give a notice and I shall allow a discussion: 

SHRI BASU DEB ACHARIA : Sir, you have called my 

name, but I have not spoken. 

MR. SPEAKER : I have already said that the matter 

is under my consideration. 

... (Interruptions) 

SHRI BASU DEB ACHARIA : Sir, while replying to the 

debate on the Confidence Motion, the han. Prime Minister 

had stated .... (Interruptions) 

MR. SPEAKER : Let me say that I have received 

notices on question of privilege from SlShri Basu Deb 

Acharia, Rupchand. Pal, K. Verranaldu, Varkala 
Radhakrlshnan and N.N. Krlshnadas, Members of Parlia-

ment against the hon. Prime Minister for allegedly 

committing a breach of privilege of not "'HIlling an 

assurance given by him In the House on 22nd July, 2008 

regardil1g the Indo-US Nuclear Agreement. The matter Is 

under my active consideration. 

... (Interruptions} 

~HRI BASU DEB ACHARIA : Sir, I will take only two 
minutes to make my submlsslons .... (lnterruptions) On the 

22nd of July, 2008 while replying to the debate on the 

Confidence Motion, the hon. Prime Minister stated and I 

quote: 

"I say in all sincerity that this 5eulon and the debate 

was unnecessary because I have said on several 

occasions that our nuclear agreement after being 

endorsed by IAEA and Nuclear Supplier Groups would 

be submitted to this august House for expressing Its 

views. All I had asked our Left cofleagues were that 

please a!low us to go through the negotiation process. 

I will come to the Parliament before operationalising 

this nuclear deal" 

This assurance was given to this House. But after 

getting the approval of the IAEA and the Nuclear Supply 

Groups the Govemment did not come to Parliament. This 

Is an Insult to our Parliament. The aaaurance given by the 

hon. Prime Minister has been violated. So, the hon. Prime 

Minister owes an explanation to this House. It Is a clear 

case of breach of prlvllege .... (Interruptions) 

MR: SPEAKER : Why have you given a notice under 

privilege If you do nol want to walt for the decision? 

... (Interruptions) 

MR. SPEAKER : I repeat that It Is under my 

consideration. 

... (Interruptions) 

SHRI BASU DEB ACHARIA : He did not come to the 
House .... (Interruptions) It Is a clear case of breach of 

privilege .... (Interruptions) The 8aaurance given by the hon. 

Prime Minister has been violated .. " (Interruptions) 

-
MR. SPEAKER: Shrl Devendra Prasad Yadav. 

Nothing, except the speech of Shri Devendra Prasad 

Vadav, will go on record. 

(Interruptlonsr·· . 

-Not recorded 
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18.20 hrs. 

SUBMISSION BY MEMBERS 

Ae: Situation arl.lng out ofltt8ck. on North-Indlen 
Student. during Aallway BOird Examination. 

In Mahar .. htre 

[Translstion] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) 

Mr. Speaker, Sir, I would ,like to draw the attention of the 

Govemment towards a very ""sltlve !&sue of national 

importance. A very painful and unfortunate Incident 

happened yesterday on 19th October. It is a matter of 

shame for us that the Maharashtra Nav Nirman Sena and 

Shiv Sana violently attacked north Indian students who had 

gone to appear in the railway board examinations. It is the 

fifth consecutive attack on the north Indians in the name 

of regionalism and linguistic jingoism. Since last February, 

violent attacks are continuously being carried out against 

them not only once but many times. The lives and property 

of lakhs of people are insecure. Such acts of terrorism are 

being perpetrated by the extremist organizations in 

Mumbai, Maharashtra. Such incidents have given rise to 

a sense of insecurity In the minds of lakhs of north Indian 

people. It is not only a blow on the unity and integrity of 

the country but is also an act to demean the Constitution 

of India. It is an anti constitutional behaviour aimed at 

dividing the country. ,Despite that the Chief Minister of 

Maharashtra has kept mum over the entire episode. The 

Chief Minister of Maharashtra has made a statement. 

... (lnterruptions) I will not compromise with anyone over 

this Issue. It is the question of maintaining the unity and 

integrity of the country .... (lnterruptions) Yesterday, the 

Chief Minister of Maharashtra made an Irresponsible 

statement. He said that he had no Information. I can 

challenge his contention on the plea that the D.G., RPF 

of the Railway had clearly Intimated all the divisions on 

17th regarding the places where the examination of railway 

recruitment board was held. He has also Intimated the 

Sholapur division. With your permission, I would like to 

Quote only one operative Hne from that. ... (lnterruptions) 

This Is because nothing can be quoted without your due 

permission. 

[English] 

MR. SPEAKER : Thank you very much. 

... (lnterruptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 

know the Rule. 

[English] 

CP Sholapur has also been requested for deploying 

local police. 

[Translstlon] 

This has been sent In writing on 17th October by DG, 

RPF. The Chief Minister has given statement that he has 

no information. Same Is the case with Nagpur Division. 

[English] 

CP, Nagpur has also been requested for deploying 

local police. 

[Translstlon] 

It has also been mentioned where there was 

examination. [English] CP Navl Mumbal, Thane, has also 

been asked for making naceasary arrangements. 

[Translstlon] 

Local police been called. Even after that the 

Maharashtra Govemment .... • 

[English] 

MR. SPEAKER : I will look Into It. Now, Shrl Ramjl 

Lal Suman may speak. 

... (Interruptions) 

·Not recorded. 



645 Submission by ASVINA 2" 1930 (Saka) Members 646 

MR. SPEAKER : These words will not go on record. 

... (Interruptions) 
[Translation} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) : I 

have not taken the name of the Chief Minister. '" 
(Interruptions) 

Mr. Speaker, Sir, I would request you that the Union 
Govemment should take Immediate steps in this matter. 

The situation has got so worse that there has been a 

constitutional break down in Maharashtra due to hooligan-
ism and that's why we all demand that Union Govemment 
to take law and order situation under their control under 

Article 355 of the constitution and provide security to tl:le 
people. Millions of people from North India have made 
contributions to improve the economic condition of 

Maharashtra while living over there for years together but 

they are now facing deadly attacks. 

Mr. Speaker, Sir, I do not know but they are saying 

that there were less Shiv Sena activities. Be they in more 
or less in number but the question is that Navnirrnan Sena 

is doing hooliganism . ... (Interruptions) MNS is indulging in 

hooliganism. . .. (Interruptions) 

[English} 

MR. SPEAKER: It is enough, Shrl Yadav. I have called 

Shri Suman to speak. 

... (Interruptions) 

[Translation} 

SHRI DEVENDRA PRASAD YADAV : All the leaders 

and activists of Navnlrman Sena and Shiv Sena who are 

guilty in this Incident. ... (Interruptlons) They should be 
arrested under national acts like MISA . ... (Interruptlons) 

Shiv Sena and (Interruptions) ... • 

[English) 

MR. SPEAKER : That name will be deleted. 

... (Interruptions) 

·Not recorded. 

[Translation} 

SHRI DEVENDRA PRASAD YADAV : Shiv Sena and 

Maharashtra Navnlrman Sena should be banned . ... {lnter-

ruptlons) Ban should be imposed .... (lnterruptions) If these 

guilty people are not arrested, a nationwide agitation will 

bEt held in protest. To maintain national unity and integrity, 

for the protection of constitution of India .... (lnterruptions) 
They are creating terrorism .... (Interruptions) On one hand 

there are terrorists, anti nationals while on the other 

terrorism is being spread In the name of region and 

language .... (lnte"uptions) The Govemment should give 

guarantee to safeguard the life and property of the people, 

otherwise agitation will be held by the people .. .. (Interruptions) 

SHRI RAMJI LAL SUMAN : Please let me speak. 

... {lnterruptions) Please let me speak. 

[English} 

MR. SPEAKER : Nothing else except the speech of 

Shrl Ramji Lal Suman will go on record. 

(Interruptions) ... • 
[Translation) 

SHRI RAMJI LAL SUMAN: Ram KrlpalJl, just a minute, 

listen to me. 

Mr. Speaker, Sir, bring the House In order. 

. .. (Interruptions) 

[English} 

MR. SPEAKER : Shri Syed Shahnawaz Hussain will 

be called. 

... (Interruptions) 

[Translation} 

SHRI RAMJI LAL SUMAN : Mr. Speaker, Sir, Railway 

Recruitment Board examinations were to be held at 13 

places yesterday in Thane, Maharashtra in which large 

number of students from north India appeared .... (Interrup-

tions) 

·Not recorded. 
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[English] 

MR. SPEAKER : Do not take the name of any 
individual. Do not criticize the State Government. 

... (Interruptions) 

[Translation] 

SHRI RAMJ! LAl SUMAN : The number of students 
from Bihar and Uttar,Pradesh wa. more In the examination. 
People from all over the country appeared In the 
examination. The so-called Navnirman Sena of Maharashtra , 
and its president' .... • They have been creating such a 
nuisance not today but for a long time. Even in February, 

.J 
2003, when such an examination was conducted, students 
of north India were beaten uP. and threatened. Now they 
are saying that these are just a beginning and on the 

occasion of Chhath they will apply more force to show their 
strength. I fall to understand why such a treatment is 
frequently meted out to North-Indians sornetimes in 
Maharashtra and sometimes in Assam. They are brutally 

beaten. This country is one and this kind of incident can 
be said as a country - divisive act. My allegation is that 
the Maharashtre Government are· too liberal while taking 
steps to deal with this problem. . .. {lnterruptions) My 
allegation is ... (lnterruptions) 

[English1 

MR. SPEAKER : This is not the State Assembly. 
Do not do it. You can refer to the role of Central 
Govemment. 

... (lnt~rruptlons) 

[Translation1 

SHAI RAMJI LAL SUMAN: Mr. Speaker, Sir, we wish 
my demand is that...· this party should be banned and its 
activists should be Immediately apprehended so that they 

could not dare- to create such incidents In future. This is 
a very serious issue and Maharashtra Government should 
take strict action in this regard. 

-Not recorded. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) : 
This Is such a serious issue that the Government should 
definitely respond to It . ... (lnterruptlons) 

MR. SPEAKER: You have spoken [Engllsh11 have 
called Shri Syed Shahnawaz Hussain. 

... (Interruptions) 

[Translation] 

MR. SPEAKER : Take your seat. 

... (Interruptions) 

[English] 

MR. SPEAKER: Hon. Members, your leader has made 

his submissions. It is okay. 

... (Interruptions) 

MR. SPEAKER : I have called him. I have called 
Shri Ramjl Lal Suman. I will call Shri Rajiv Ranjan Singh 

'Lalan'. 

... (Interruptions) 

[Translation] 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur) : Mr. 

Speaker, I rise to raise the same issue which was raised 

by Devendraji and Sumanji. 

16.25 h .... 

[SHRI V ARKAlA AAoHAKRISHNAN In the Chaitj 

Mr. Chairman, Sir, it is unfortunate that today there 
Is UPA Government both at the Centre and in the State 

of Maharashtra, there is Congress-NCP Government is the 
power . ... (Interruptions) We do not have allies. When he 

was speakin.9 on Bihar, he was being interrupted by the 
Members from Bihar. I am voicing the plight of the people 

of Bihar here. They should cooperate. We have also 

extended our cooperation. This Issue would be dealt with 
while rising above party politics. We are all from Bihar, so 

please allow me to raise this issue . ... (lnterruptions) 
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This attack is not a recent incident. It dates back to 
the time ever since Congress N.C.P. came to power in 

Maharashtra and at the Centre too. Full security should 
have been provided to the Railway Board Examination 

today. The hon. Minister of Railways and the hon. Minister 
of Home Affairs are from the U.P.A. Govemment. The Chief 
Minister of Maharashtra is from U.P.A. Through you, I 

would like to submit that the atrocities committed against 
the North - Indians in Maharashtra and the Injustice being 
meted out to them would pose a threat to the country's 
unity and integrity. Through you, I would like to know 

whether or not the Government would give notice of 
imposing section 355 in Maharashtra following the request 
of Its own alliance partner RJD? Since this demand has 
been made by the Members of the ruling party, under 
Section 355 they should. . .. (Interruptions) 

[English] 

MR. CHAIRMAN : Please conclude. You can only 
mention the subject. No, it cannot be allowed. 

... (Interruptions) 

[Translation] 

SHRI SYEO SHAHNAWAZ HUSSAIN : Mr. Chairman, 

Sir, I have not even begun and you are asking me to 
conclude . ... (lnterruptions) There was so much uproar in 
the House, when you came in just now . ... (Interruptions) 

[English] 

MR. CHAIRMAN: Please conclude. You have made 

your pOint. Please conclude. 

... (Interruptions) 

[Translation] 

SHRI SYED SHAHNAWAZ HUSSAIN: Sir, I would like 
to submit that every citizen of India has a right to go and 
work anywhere in the world. They can go and work in the 

United States of America, Europe and the entire Gulf 
region. Mr. Chairman, Sir, a lot of people from Kerala are 
living In Bahrain, the Keralites have outnumbered the local 

population there, people of India have spread across the 

world. Should people belonging to Bihar and Uttar Pradesh 

need a permit from a political leader to work somewhere 

in the country. If Raj Thakre has been encouraged then 

the Union Minister of Home Affairs Shlvraj Patiljl will have 

to give its reply as to why he was not Immediately arrested. 

Mr. Chairman, Sir, through you, I would like to state 

that Members of the UPA are raising this issue, however, 

now the Govemment will have to find out a remedy. The 

Govemment is of the UPA and they themselves are raising 

this Issue. So, a statement should corne from the 

Govemment since only one Cabinet Minister, Lalu Prasadjl 

is sitting here. I want that he should respond on behalf 
of the Govemment here as to what action Is being taken 

by their Govemment against the Govemment of 

Maharashtra? The State Govemment should be dismissed 

because during their regime, the North Indians viz. the 

people of Bihar and Uttar Pradesh are not safe. It Is my 

request. The Govemment should respond Immediately. 

Whenever such an issue is raised, there is hardly any 
response from the Govemment, they only try to hush up 

the matter. So, through you, I would like to state that the 
Govemment should taken this matter seriously. 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusaral) 

Mr. Chairman, Sir, Devendra .Prasadji· has drawn the 

attention of the House towards a very important question. 

However, while raising this Issue he has derailed It. 

[English] 

MR. CHAIRMAN: Please conclude. You have made 

your point. Please speak on the point because a lot of 
Members have given notices on this subject. 

... (Interruptions) 

SHRI RAJIV RANJAN SINGH 'LALAN' : Sir, I am 

speaking on the same point. ... (Interruptions) 

MR. CHAIRMAN: Please come to the point and then 

speak. 

... (Interruptions) 
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[Translation] 

SHRI RAJIV RANJAN SINGH 'LALAN' : But he has 

derailed it. This is the characteristic of the country that there 

is unity in diversity. People speaking different languages, 

culture, belonging to several castes and creed live here 

peacefully and harmoniously. However, the incidents taking 

place In Maharashtra for the last one year reflect the mental 

bankruptcy of a mentally insane person who Is posing a 

threat to the country's unity and integrity. Law and order 

is the responsibility of the State. So, It is the responsibility 

of the Govemment of Maharashtra. These incidents have 

been taking place there for the last one-year. Why could 

not the Government of Maharashtra check a mentally 

bankrupt person? What the Union Government has been 

doing here for the last one year? The Congress party has 

been in power both at Centre and State level. It could be 

the election gimmick of the Congress party and the 

Government wants to create instability there. Isn't the Union 

Government in connivance with the State Government 

encouraging terrorists activities in Maharashtra once 

again? This question is lurking before the country, so it 

is pertinent, and if the Government has courage, then It 

should issue notice under section 355 and curb the 

activities of the person sitting in security cover and making 

a spectacle of others. Only then we will understand that 

the Union Government is serious towards the North 

Indians, otherwise, a wrong. message will go across the 

country that both the Union Government and the Congress 

Party are acting in connivance. 

MD. SALIM (Kolkata - North East) : Mr. Chairman, 

Sir, this is a very serious Issue and several times such 

issues have been raised during the last one year. The 

incident thaP occurred yesterday is a serious i~sue. Our 

youths appeared in the Railway Recruitment Examination. 

There was security arrangement -for people coming from 

North India, particularly, from Bihar and Uttar Pradesh. 

Railway Is an Indian Organisation. We call it the life line 

of the country. The country has a federal structure and 

some elements are trying to weaken the structure in the 

name Of. language, region etc. The Incident of Thane 

yesterday, was abominable. I saw it on television. 

Candidates went there to write exam and they were not 

given any security cover, they were rather attacked by the 

hooligans. They were chased away as If some wild animals 

were being attacked. It gives out a very wrong l!1essage 

to the country's unity and Integrity. What message are we 

giving to our youths of next generation. I know it is 

weakness of Government in Maharashtra. I do not want 

to ·refer to the Legislative Assembly in Parliament, but 

Union Government and the State Government fear to face 

such elements . ... (Interruptions) I had stated It even last 

time . ... (lnterruptions) The State Government, the Police 

Comrnissioner and other police officers are feeling more 

concerned about the security of the people like Shri Raj 

Thakre and M.L.A.s who openly defend such attacks. They 

were not arrested. Today, the Parliament is discussing it. 

Laluji is Minister of Railways. I call upon him as well. UPA 

Government had come to power on the promise of not 

tolerating any attack in· the name of language, religion, 

caste and region. Why don't they ask their Home Minister, 

Prime Minister, Chairperson of UPA? These two constitu-

ents of UPA are ramming UPA. Railways Is an Indian 

institution . ... (Interruptions) The people of all States and 

speaking any language have a right on It. The recruitment 

through employment exchange is made especially for 

groups '0' posts. While castigating this condemnable deed 

to Raj Thakery, we will have to ensure that we should not 

take such a step in the name of recruitment in Railways 

that the peGple who want to disintegrate the country In the 

name of region and language get an opportunity to act. 

I would like to request UPA Government not to indulge 

in electoral politics, else it will weaken the country and we 

are opposed to it. - .' 

SHRI ANANT GANGA RAM GEETE (Ratnagiri) : Mr. 

Chairman, Sir, I condemn the attacks on the candidates 

visiting Thane, Navi Murnbai for railway recruitment. I 

cannot support any such activity. However, there is a need 

to go Into the root cause of such incidents In regard to 

railway recruitment. There are 42 lakh educated unem-

ployed in Maharashtra. ...(Interruptlons) You listen It. 

... (Interruptlons) Do you want Its solution or merely want 
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to keep on debating . ... (lnterruptions) Mr. Chairman, Sir, 

do we need to debate It or find Its solution . ... (lnterruptions) 

It we want to solve this issue, we have to think in that 

direction as well .... (Interruptions) 

SHRI SITA RAM SINGH (Sheohar) : The people of 

the entire country take part in examination and nobody is 

denied taking part . ... (Interruptions) 

(English] 

MR. CHAIRMAN : You please address the Chair. 

... (Interruptions) 

[Translation) 

SHRI ANA NT GANGARAM GEETE : Mr. Chairman, 

Sir, what Is this? ... (lnterruptions) Will you not allow me to 

speak? .. (Interruptions) 

{English] 

MR. CHAIRMAN : You please address the Chair. 

... (Interruptions) 

[Translation} 

SHRI ANANT GANGARAM GEETE : Mr. Chairman, 

Sir, will they not allow me to speak? .. (Interruptions) 

{English] 

MR. CHAIRMAN: You need not look at them. You 

please address the Chair. 

{Translation} 

THE MINISTER OF RAILWAYS (SHRt LALU PRASAD) : 

Geetejl, you please speak honestly . ... (Interruptlons) 

SHRI ANANT GANGARAM GEETE : I won't say 

anything wrong nor do I want to provoke you. 

... (Interruptions) 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusaral) : 

He means to say that RRB office be removed from there. 

... (Interruptions) 

SHRI ANANT GANGARAM GEETE : Mr. Chairman, Sir, 
the problem of unemployment Is rampant in the entire 
country. There are 42 lakh educated unemployed In 
Maharashtra as well . ... (Interruptlons) Lalujl, you listen. All 
our nationalized banks and Insurance companies are of 
national level. No such dispute has taken place at the time 
of recruitment either tin Mumbal or at any other place. The 
recruitment Is done In banks as well as insurance 
companies. This controversy Is born due to the policy 
adopted by Railway Recruitment Board . ... (Interruptlons) 

You better understand this thing. You conduct probe Into 
what I am saying. If It is wrong. ... (Interruptions) 

SHRI LALU PRASAD : What Method be adopted? 

SHRI ANANT GANGARAM GEETE : I am telling you 
and you should understand It. ... (Interruptions). Have you 
ever heard of any violence taking place during the all India 
recruitment In nationalized banks and insurance companies 
also? Have you ever heard about it? .. (Interruptions) 

(English] 

MR. CHAIRMAN: Nothing will go on record except 
what Shri Anant Gangaram Geete says . 

... (Interruptions)· 

{Translation} 

SHRI ANANT GANGARAM GEETE : Mr. Chairman, Sir, 
I also have condemned wrong thing. Even now I deplore 
it. I am not supporting It but whether or not you will accept 
the reality or not? ... (lnterruptlons) I am telling you. 
... (Interruptions) I am giving you those solutions. The modus 
operandi of Railway Recruitment Board . ... (lnterruptlons) If 
you don't allow me to speak, I will keep quiet. You find out 
the solution . ... (Interruptions) You find out the solution, I will 
sit down . ... (Interruptlons) Let the recruitment take place 
there . ... (Interruptlons) You find out the solutIOn . ... (Inter-

ruptions) I don't want to speak. you recruit the people. You 
will recruit by Intimidating people . ... (lnterruptlons) This Is 
the state of affairs in the House . ... (Interruptions) Laluji. If 
this is the situation in the House and you want to recruit 
by Intimidating then do It. ... (Interruptions) Won't you allow 
me to speak? ... (Interruptions) 

°Not recorded . 
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[English] 

MR. CHAIRMAN : Nothing will go on record except 
what Shri Anant Gangaram Geete says. 

... (/nte"uptlonsj* 

[Trans/stion] 

SHRI ANANT GANGARAM GEETE : I am concluding 
within two minutes. The process adopted by him In regard 
to Railway Recruitment Board is faulty. Regional Boards 
have been constituted. As far as Insurance companies and 
banks are concerned, they have adopted tripartite formula. 
Advertisement for recruitment is given In newspapers of 

both the English and Hindi languages as well as in the 
newspapers of regional languages . ... (Interruptions) Mr. 
Chairman, Sir, you listen to me. There is no advertisement 
in regional language. I will prove it. 

Secondly, In case these recruitments are made. 
... (Interruptions) Why have these Regional Recruitment 
Boards been constituted~}heee have been constituted so 
that the unemployed living in those regions can get 
employment opportunities. Why have you constitutetj these 
regional recruitment Boards? .. (Interruptions) I do not want 
10 say anything. These should be scrapped. I would like 
to Cite an example. Some days ago, recruitment of assistant 
motorman was made. 

SHRI VIJOY KRISHNA (Barh) I will show you the 
advertisement. 

SHRI ANANT GANGARAM GEETE : The recruitment 

for the post of Assistant Motorman was for just one vacancy. 
The Question paper for the examination of the said post 
should have been same throughout the country but different 
question papers were given in different regions. There is 
need to conduct an inquiry into it. Gradation of 'A' 'B' 'C' 
'0' and 'E' was done for one post of Motor Assistant. What 
is this? 

There will be only one motorman who will run the train 
in Mumbai. The same person' will run it from Patna, and 
from Allahabad. What kind of recruitment process is this? 

Why are you doing like this? 

·Not recorded. 

SHRI LALU PRASAD : Does It mean you would kill 
them? 

SHRI ANANT GANGA RAM GEETE : Such gradation 
policy that you have framed Is wrong . 

SHRI LALU PRASAD : Is that why you have beaten 

them? 

SHRI ANANT GANGARAM GEETE : This Is because 
of your gradation policy that the local people are not able 

to get the benefits of recruitment. This system of 
recruitment should be changed and recruitment policy of 
the Banks and other companies should be adopted. An 
hon'ble Member from Orissa who is to speak after me wlR 
tell you in details about it. We are not opposed to the 
constitution. The candidates, whosoever they may be, can 
take the examination, but the advertisements should have 

been given about it by the Railway Rec.rultment Board in 
the newspapers, particularly in the regional languages. If 

this is the way to find its solution, then, there is no need 
to hold a discussion in this House. 

SHRI RAJESH VERMA (Sltapur) : Mr. Chairman, Sir, 
the Incident that took place yesterday In Maharashtra, the 

assault launched at Railway station on the examinees is 
very shameful. The whole country has expressed shock 
over this Issue rising above party politics, castelsm, 
regionalism, as there is no place for all these things in 

the country, the way in which the innocent students were 
lathlcharged and assaulted barbarously at the railways 
stations In Maharashtra Is highly condemnable. There Is 

a provision in our constitution that each and every person 
who Is born in this land has the right to avail education, 
take examination and do the job in any part of the country. 
It is condemnabie to assault the Innocent students in 
Maharashtra In the name of language and regionalism. I 
would like to ask the House as well as the Govemment 
of Maharashtra whether there i8 no contribution of the North 

Indians, who have been assaulted like this, in the 
construction of roads in Maharashtra? Were not mills and 
factories set up over there with the help and cooperation 

of these North Indians? Have they not toiled hard and put 
labour in the construction of big buildings In which the 
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people of Maharashtra are living now? But when they go 

to take examination or Interview, they are assaulted like 

this. This Is a very shameful Incident. Our party BSP 

strongly opposes it. Our colieague,Shri Geeteji was saying 

that It was the Railway Recruitment Board Examination that 

caused such an assault. I would like to ask whether the 

innocent students will be assaulted in this manner due to 

the Railway Recruitment Board Examination? This is no 

way If It seems to you that the way in which the 

examination was conducted is wrong, them, there should 

be a debate, discussions should be held and protest . 

registered In writing about it, but It is wrong to baton charge 

the North-Indians for this. T~y are terrorized with this 

happening. I would like to ask in this House whether the 

products manufactured in Uttar pradesh will not be used 

in Maharashtra. As the products of Bihar and Uttar Pradesh 

are used in Maharashtra, the p,?ducts of Maharashtra are 

also used in Uttar Pradesh, Bihar and other parts of the 

country. Lichis produced in Muzaffarpur, Bihar are very 

much liked in Maharashtra. 

It does not behove the champions of regionalism to 

attack their north Indian countrymen whose produce goes 

th,re to feed them. Mr. Chairman, Sir, I am concluding my 

speech. I would like to say that the incident that has taken 

place is shameful. Shrl Geetejl a!leged that there seemed 

to be irregularities in the Railways Recruitment Board 

examinations, but, at the same time, there is no justification 

at all for cha~lng lathls on the innocent students of North 

India on account of this. There Is Congress led UPA 

Govemment Is power both In Maharashtra and at the 

Centre. But they are tuming a blind eye to the.e incidents. 

They have neither made any statement on the Incident nor 

conde"m~d It. Devendra Prasadjl has demanded imposition 

of the prov.Jslons of same section. 'I support It. Using the , 

sectloni'of'the constitution, the power of the Govemment 

should be · ... !zed of these words. " again condemn this 

Incident and 'conclude. 

[English] 

MR. CHAIRMAN ': ShFt Tfh*SJ~ Sa~1hy. Try to 

avoid repetition. 

SHAI TATHAGATA SATPATHY (Dhenkanal) : I will be 
short. 

Chairman, Sir, thank you for giving me this opportunity. 

No one can condone violence, and the Incidents in Bombay 

were definitely sad. Everybody here In this House will be 

united In opposing It. 

But, Sir, this House is not meant just to make 

allegations. We, as representatives of the people, are 

supposed to find solutions to problems that arise In any 

part of this country. Whether it Is the extreme end in the 

East In a State called Assam or in the extreme end of 

tho West In a State called Maharashtra, why are we seeing 

this kind of a violence? Where lies the seed? It Is easy 

to make allegations. It is easy to get united as North 

Indians, South Indians, Blharis, Marathls, Oriyas but. when 

will we start thinking as Indians? It Is time that' we 

understand that the heart Is bumlng and' there is Irritation 

In the minds of people. Why Is this happening especially 

In the case of the. Railways? It is not ,only In Maharashtra, 

it is all over the country. The R~glonal A~rultment Boards 

do not represent ~the people of the region. People from 

other States are corning In particularly of certain States. 

I do not wish to name 8llytiody.. I am an Indian first and 

then I may be of some Stat~. I a,":, aaharned to admit this 

that It Is happening over and over again all over the country 

and In every Regional Recruitment Board of the railways. 

People from a particular zone are overpowering. 

Take the example 'of the Zonal Railway' Users' 

Consultative Committees. Take the data. Allover this 

country you have ZAUOCs. How many ZAUCCs have 

actually 8at, taught, dlkussed and have found solutions 

to problems of the users of that zone. The meetings are 

nDt being held. Why are the meetings not being held? 

In the State of Orissa, '~e have a ZAUCC. Members from 

another neighbouring State; they are no more neighbouring 

because another new 'Stat. has come In between; but a 

large group of member from the erstwhile neighbouring 

State are dominating our ZRUCC. Our hon. MPs of various 

parti" Including Congi ... , BJD, BJP have preferred to 

walk out of the meetl~ but they have not allowed It to 

be conduc:lM. This Is a very serious matter. 
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[Shri Tathagata Satpathy] 

I support Anant Geeteji in this thing that In regional 

dailies there are never any advertisements about what is 

happening in the Railways. They avoid the regional dailies; 

whereas in certain areas of the country, in a certain pocket 

of this country, regional dailies are given the advertise-

ments. 

You will be surprised to know that in Allahabad, 3000 

applicants appeared for an examination; 1500 were taken 

in; the rest 1000 were sent to Bombay to appear for exams 

there. This is creating a heartburn that is going deep Into 

the psyche of this nation. It is time this House rises above 

being a Bihari, being a UPite, being an Driya, or being 

a Tamilian. We have to think as Indians. It is a matter 

of shame for all of us. We pose to be great leaders but 

it Is a shame for all of us to behave like this. 

Lastly, I would like that as a political person let us 

not denigrate Mr. Raj Thackeray or his MNS organisation 

because we do not know what his future Is. 

Let us talk with respect towards everybody because 

he also represents a certain group of people. Let us not 

disrespect anybody but let us set our own house In order. 

I would request the hon. Railway Minister - he is a broad-

minded person - Laluji not to derail the Railways but to 

put it back on the rails so that people even in Orissa do 

not feel slighted, do not feel neglected because this sort 
of a situation may arise there also, and the people there 

will be forced and no political leader can control it. This 

is a warning. Let us accept this warning and let us set 

our house In order before we make allegations against 

MNS or against Mr. Raj Thackeray. 

SHRI BRAHMANANDA PANDA: Sir, I support the hon. 

Member, Shrl Tathagata Satpathy. 

MR. CHAIRMAN : Dr. Prasanna Kumaf Patasani Is 

allowed to aSSOCiate on this issue. 

Now, Shrl Gurudas Dasgupta. 

SHRI GURUDAS DASGUPTA (Panskura) Mr. 

Chairman, Sir, something is fundamentally wrong In the 

place where this incident has taken place. It is not an Issue 
whether advertisements were published In different 

newspapers or not. That is not the Issue. It is also ~ol 

the issue, whether the Railway Board did not publish the 

advertisement in the regional newspapers. 

Basically the question is that the people who had gone 

there to beat the examinees were not hurt; they were never 

the applicants. They were not the applicants and they were 

not hurt. They had gone deliberately with an Intention of 

beating up the examinees, who had come from a particular 

zone of India. I do not say 'North India and Maharashtra'; 

I do not say 'Bombay and Bihar'; I do not say 'Thackeray 

and Lalu'; I do not say that. I am only saying that the group 

of people who had Indulged In hooliganism had deliberately 
gone there to stop the examination to ensure that the 

people from other parts of India are not able to get the 

job. It is the clear question. Let us not find the pretext 

to Justify the situation. This is the clear question and this 

is the simple question. 

Secondly, Sir, what is being raised is dangerous for 
the country. Slogan - job for the son of the soil - is being 

raised surreptitiously. What does It mean? Does It mean 

Bengal for Bengalis, Maratha for Marathis, UP for the 

people who live In UP? If this Is going to be allowed, India 

Is going to split, India Is going to be divided. Either today 

or tomorrow there will be a two-India - North India and 

South India - and there will be no Indian nation as a whole. 

Somebody is playing fire. Who are they? Who is this 

Thackeray? What business he had to send his people 

there? He is playing on chauvinism to win the election. 

It is a game of chauvinism. It is a game of dirty politics. 

I am constrained to say Lalu babu, please tell your friends. 

You are very friendly with the Congre88 Party. The 

Congress Government there Is feeling shy to face the 

slogan of chauvinism. They are playing soft. They are not 

hard on the dirty politicians. What prevents them from 

arresting tht{ man? It Is because they are afraid of facing 

the chauvinism, the Marathi chauvinism. If they would like 

to fight this chauvinism, then they may not win the election. 
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Everything Is being done with the Intention of getting the 

sympathy of the people of a particular State, a particular 
region and a particular language. 

Sir, I appeal to the people of Maharashtra to fight 
against this menace. They should fight against this 
menace. Parliament cannot fight them. The people of 

Maharashtra should fight this menace of Thackeray .... 
( Interruptions) 

[Translation] 

SHRI MOHAN RAWALE (Mumbai-South Central) : Mr. 
Chairman, Sir, the House has passed a legislation with 

regard to third and fourth category recruitment providing 

that the call should be Invited from the local employment 

exchange. There are Marathis In Mumbal, Bangalis in 
Bengal, Gujaratis In Gujarat and Orlyas In Orissa. These 

people should be given priority in their respective areas. 
This will help maintain national integration. Actually, this 
law was enacted In the House In 1959 . ... (lnterruptlons) 

{English] 

MR. CHAIRMAN: No discussion between you two. It 

is not permissible. There can be no discussion between 

you two. Shri Dasgupta, you please address the Chair. 

17.00 hr •• 

SPECIAL MENTIONS 

... (Interruptions) 

(English] 

SHRI GURUDAS DASGUPTA (Panskura) Please 

listen to me . ... (lnterruptions) 

MR. CHAIRMAN: Now, Shrl C. Kuppusaml. You can 

speak now. 

... (Interruptions) 

MR. CHAIRMAN: SM C. Kuppusami, you can speak 

now. 
... (Interruptions) 

MR. CHAIRMAN: Mr. Kuppusami, you may speak 
now. 

. .. (Interruptions) 

SHRI C. KUPPUSAMI (Madras North) : Mr. Chairman, 
Sir ... (lnterruptions) 

MR. CHAIRMAN : Nothing will go on record except 

the submission of Mr. Kuppusami 

(Interruptions)· ... 

[Translation] 

SHRI MOHAN RAWIlLE (Mumbal-South Central): This 

very hour has passed a legislation with regard to 

recruitment of third and fourth category . ... (lnterruptions) 

(English] 

SHRI KHARABELA SWAIN (Balasore) : Sir, I have also 

given a notice to speak. 

MR. CHAIRMAN; If your name is there In the list, 

I will cali you. 

. .. (Interruptions) 

MR. CHAIRMAN: Hon. Member, please be seated. 

SHRI C. KUPPUSAMI : Mr. Chairman, Sir, I would 

like to draw the attention of this House to the continued 

killing of innocent Tamil civilians by Sri Lankan Army. 

In the ongoing hostilities against L TIE, Sri Lankan Army 

has unleashed aerial attacks and volley of bullets on the 
innocent Tamil civilians. There are more than two lakh 

intemally displaced persons who are languishing due to 

lack of food, water, transport and fuel. The security 

situation In Jaffna peninsula remained tense due "to 

continued aerial attacks In Killinochchl and Mullathive. 

.,. (Interruptions) 

[Translation] 

SHRI VIJAY KRISHNA (Barh) : Mr. Chairman, Sir, at 

least tell the hon'ble Minister to give a reply .... (Interruptions) 

. ·Not recorded . 
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[English] 

SHRI C. KUPPUSAMI : Food, shelter, clean water, 
sanitation and above all, security remain the most urgent 
concems of lakhs of displaced civilians In North of Sri 
Lanka. 

Taking the deteriorating situation In North Sri Lanka 
into consideration, the AII·Party meeting under the 
leadership of Dr. Kalalgnar, decided to urge the Prime 
Minister and the Central Government to take urgent 
measures to stop the ongoing hostilities on humanitarian 
ground and to stop any strategic support from Indian side. 

The meeting also gave ultimatum up to 28th October to 
take steps and all MPs from Tamil Nadu have decided to 
resign to protest against the killings of Tamil civilians; and 
most of them have already submitted resignation letters 
to our leader for necessary action. 

There are also unprovoked firings on Indian fishermen 
by Sri Lankan Navy which should be stopped forthwith. 
Our leader and Chief Minister of Tamil Nadu, Dr. Kalalgnar 
urged to stop the bombardment and hostilities In North SrI 
Lanka and to Initiate the process for political settlement. 
Urgent steps should be taken to rush relief materials to 
the displaced persons and to save the suffering Tamils in 
Sri Lanka. 

MR. CHAIRMAN : Shrl A.K.S. Vljayan, Shrlmati 
Bhavani Rajenthiran and Shrl K.C. Pallanlshamy are 
allowed to associate on this Issue. 

17.03 hra. 

SUBMISSION BY MEMBERS. 

RE: Sltuetlon arising out of albien on North-Indian 
Students' during RaUWIIY Board examination. In 

Uahara.htra - (Contd.) 

(Translation] 

SHRI RAM KRIPAL YADAV (Patna) : Mr. Chairman, 
Sir, what about the reply. At least tell the Government \0 
give reply . ... (lnterruptlons) 

[English] 

MR. CHAIRMAN : It Is over. 

... (Interruptions) 

(Translation] 

SHRI LALU PRASAD : Please take your seats, I am 

giving the reply. . .. (InterruptiOns) 

[English] 

MR. CHAIRMAN: The han. ~iPister Is responding. 

Please take your seats. 

... (Interruptlons) 

SHRI KHARABELA SWAIN (881asol'8): Sir, this Is not 

the method. You should also allow us to speak. ; .. 

(Interruptions) 

(Trans/atlon] 

SHRI LALU PRASAD: Do not do like that. Take your 

seat please. . .. (Interruptions) 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) 
The House will not run like this. The Government are silent 

on Important issue . ... (lnterruptions) 

SHRI LALU PRASAD: Tomorrow you will get the reply. 

I also want to speak a little bit . ... (lnterruptions) 

[English] 

MR. CHAIRMAN : Mr. Minister, Just a minute. Let us 

hear Mr. Kharabela Swain also. 

SHRI LALU PRASAD: Okay, Sir. 

SHRI KHARABELA SWAIN: Sir, I also very strongly 

condemn the assault made on the people, who had 

gone there for the Railway Recruitment Board Test In 

Mumbai. I also agree that the country does not belong 

to any singular person; nobodY can drive away other 

people. 
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But, Sir, I have also got another point to make. You 

please take the example of my State, Orissa. I belong 

to East-Coast Railways. It Is within the confines of Orissa. 

There Is a Khurda Road Division. We find a miracle 

for the last four years that out of all Clau-IV employees, 

those Group-O employees, who have been appointed there 

in the last four years, 70 per cent belongs only to Bihar. 

... (Interruptlons) Now, In Orissa, Orlyas can get Into lAS. 

Oriyas can get Into first class category jobs. The Ortyas 

can get into everything but they cannot get Into Group-

O .... (Interruptions) 

The second point I would make Is this. Take the 

example of East Coast Railway's Zonal Railway Consul-

tative Committee. In the Zonal Railway Consultative 

Committee, there are some members who are nominated 

by the hon. Railway Minister. He has nominated 75 

members to the Zonal Railway Consultative Committee of 

the East Coast Railway. They are all from Bihar. They are 

all from North Bihar. They belong to only on religion. ... 

(Interruptions) 

I will also mention to Mr. Gurudas Oasgupta. My 
area comes under South Eastern Railway. The hon. 

Railway Minister has nominated 150 members to the 

Zonal Railway Consultative Committee of South Eastern 

Railway, and I will tell you, Mr. Oasgupta that not a 

single Bengali Is In that Committee. Let him go through 

the list. 

MR. CHAIRMAN : Yes, please conclude. 

SHRI KHARABELA SWAIN: They all belong to one 

caste and one religion and they are all from Bihar. This 

is what the RaIlway Minister has done . ... (Interruptions) 

MR. CHAIRMAN : Mr. Ramchandr'a Paswan, please. 

SHRI KHARABELA SWAIN : What he has done? He 

has taken one railway factory to his constituency, another 

factory to his wife's constituency, and the third one to the 

UPA Chairperson's constituency . ... (lntsrruptJoris) We are 

nowhere. Shall we be eligible to get any rail factory any 

time in life? ... (Interruptions) People say that now-a-daY8 

jobs are being given in the Railways by taking land from 

them .... (Interruptions) 

MR. CHAIRMAN: Please go to your seat. Let the 

Minister reply. I will give him time. 

... (Interruptions) 

SHRI KHARABELA SWAIN: Even now the Ministers 

in the Government are becoming Ministers by giving land 

in this country .... (lnterruptions) 

17.07 h .... 

(At this stags, Shrl Ram KrIpaJ Yadav and some other 

hon. Members ClIme and stood on the floor near 

the Table.) 

... (Interruptions) 

MR. CHAIRMAN : If you do nOi go, I have no other 

way but to adjourn the House. If you want me to adjourn 

the House, then I will adjourn It. 

. .. (Interruptions) 

SHRI KHARABELA SWAIN: It is because of this only. 

... (Interruptions) this Is happening and nothing else. I 

strongly object to what Is being done by the Railways. . .. 

(Interruptions) 

MR. CHAIRMAN : Please go to your seats. If you do 
not go, I have no other way but to adjourn the House. 

The House stands adjourned to meet tomorrow, the 
21st October, 2008 at 11 a.m. 

17.01 h .... 

The Lole Sabha then adjourned till Eleven of 

the Clock on Tuesday, OctobtIr 21, 20081 

Asvlna 29, 1930 (Sau). 
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